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 LOK  SABHA

 Tuesday,  4th  March,  958

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 {Mr.  Sreaxer  in  the  Chair]

 ORAL  ANSWERS  TO  QUESTIONS

 Indo-Pakistan  Film  Trade

 +
 656.  J  Shri  है.  C.  Majhi:

 \  Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  number  of  films  exported  to
 and  imported  from  Pakistan  since  the
 Indo-Pakistan  Trade  Agreement  of
 3955;

 (b)  whether  Pakistan  has  imported
 all  her  quota  of  Indian  films  for  ex-
 hibition;  and

 (९)  if  not,  the  steps  taken  to  ensure
 that  the  terms  of  Agreement  for  the
 export  and  import  of  films  between
 the  two  countries  are  fully  mplement-
 ed?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  In  pursuance  of  the  955  Agree-
 ment  ॥7  films  have  been  exported  to
 East  Pakistan  and  2  to  West  Pakistan;
 and  20  films  including  0  feature  films
 have  been  imported  from  Pakistan
 unto  India,

 (b)  No,  Sir.

 (ec)  At  the  Conference  to  review  the
 working  of  the  Indo-Pakistan  Trade
 Agreement  held  at  Karachi  in  Decem-
 ber,  4987,  the  attention  of  the  Pakis-
 ten  autiorities  wag  drawn  to  the  fact
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 that  the  import  of  all  the  Indian  films
 into  Pakistan  in  terms  of  the  955
 Agreement  had  not  yet  taken  place.

 Shri  RB.  c.  Majhi:  May  I  know  the
 total  amount  spent  in  importing  films
 from  Pakistan?

 Shri  Satish  Chandra:  The  cost  of
 the  feature  films  imported  into  India
 from  Pakistan  was  Rs  1,95,195.  I  have
 not  got  the  figures  for  the  exports.
 But  as  I  said,  49  films  had  been  ex-
 ported  The  cost  is  not  with  me.

 sit  म०ला०  दिवेदो  मन्त्री  महोदय  ने
 उत्तर  दिया  हैं  कि  भ्रभी  पाकिस्तान  को  फिल्‍मे

 हिन्दुस्तान  में  आईं  शभौर  हिन्दुस्तान  की  फिल्में
 पाकिस्तान  गईं  तो  में  जानना  चाहता  हू  कि

 एक  समझौते  के  मुताबिक  उस  पीरियड  से
 पेश्तर  क्या  हिन्दुस्तान  की  फिल्में  पाकिस्तान

 नही  मगाता  था  शौर  यदि  हा  तो  पाकिस्तान
 से  उस  दौरान  में  कितनी  फिल्में  शाई  थी  ?

 भी  सतीदाचन्द्र :  १६५५  के  एग्रोमेंट
 के  बाद  का  बह  सवाल  है  शौर  उसकी  फियर्म
 मेने  अभी  दी  ।  अगर  उसके  पहले  की  इत्तिला

 आनरेबुल  मेम्बर  चाहते  हें  तो  वह  एक  झलग
 क्वेश्चन  हो  जाता  है  ।

 भी  रघुनाथ  सिह  :  इस  बात  को  देखते

 हुए  कि  भ्रफगानिस्तान  में  हिन्दुस्तानी  फिल्मों
 की  बहुत  ज्यादा  माग  है  तो  वहा  फ़िल्मों  का
 विकास  हो  भौर  ज्यादा  एग्ड्िबिशन  हो  उसके
 लिये  क्या  कोई  क्रदम  भाप  उठा  रहे  है  ?

 The  Minister  of  Commerce  (Shri
 Kanungo):  This  refers  to  Afghanis-
 tan.

 Mr.  Speaker;  The  question  relates
 te  Pakistan.
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 Sardar  igbal  Singh:  May  I  know  the
 number  of  films  at  present  lying  with
 the  customs  department  of  Pakistan?

 Shri  Satish  Chandra:  No  film  to  my
 knowledge  is  iying  with  the  customs
 Gepartment  of  Pakistan.  As  I  said,  77
 films  have  been  sent  to  East  Pakistan
 and  only  two  to  West  Pakistan  in
 terms  of  the  955  agreement.

 की  भक्त  बचन :  पाकिस्तान  से  जो
 फिल्में  हमारे  देश  में  झाती  हे  उनको  अपेक्षा

 हमारे  देश  से  जो  फ़िल्में  बहां  पर  जाती  हे  क्‍या
 &  भ्रभिक  उच्च  श्रेणी की  भौर  उत्तम  होती हे  ?

 थी  सतीशचना  :  झाने  वाली  ज्यादातर
 फ़ीचर  फिल्म्स  हें  :  समझौते  के  मुताबिक़  यह
 है  कि  जो  फ़िल्में  पश्चिमी  पाकिस्तान  से  आती

 है  भौर  यहां  से  जो  जाती  हे  उनमे  यह  ध्यान
 1 र्खा  जाता  है  कि  दोनों  में  फ़ारेन  एक्सचेज  का

 आर  न  पड़े  ौर  इसीलिए  क़रीब-क़रीब  एक
 दाम  की  फ़िल्में  एक्सचेंज  की  जानी  चाहिये  ।

 Shri  Thirumala  Rao:  May  I  know
 whether  for  the  films  imported  from
 Pakistan  we  pay  in  Indian  rupees  or
 in  Pakistani  rupees?

 Shri  Satish  Chandra:  As  I  said  the
 balance  of  payment  in  the  two  is  nil;
 the  imports  and  exports  nearly  equa-
 lise  each  other.

 Shri  Thirumala  Rao:  Can  we  pay
 in  our  rupees  and  collect  from  them
 in  their  rupees?

 Mr.  Speaker:  The  hon.  Member  feels
 that  the  two  rupees  are  not  of  the
 same  value,

 Shri  Satish  Chandra:  When  we  pur-
 chase  Pakistani  films,  we  pay  in  Pak-
 istani  rupees.  When  they  pay  in
 India,  they  pay  in  Indian  rupees.

 Shri  Biren  Roy:  May  I  ask  one
 question,  Sir?  a

 Mr,  Speaker:  No,  Sir;  I  am  sorry.  I
 have  allowed  8  supplementaries  on
 this  smal]  question.  After  all,  it  is  Rs.
 2  Iskh.  What  is  that  amount?  Next

 question.
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 Will  the  Minister  of  Cemmerce  and
 Industry  be  pleased  to  state:

 (a)  the  quantity  of  cement  imported
 during  1957-58,  so  far  and  the  coun-
 tries  from  which  imported;

 (b)  the  price  paid  therefor;

 (c)  the  quantity  of  indigenous
 cement  produced  during  the  same
 period;

 (a)  the  pooled  price  that  prevailed
 during  the  period;  and

 (e)  the  date  when  indigenous  pro-
 duction  will  be  sufficient  for  meeting
 the  entire  demand  of  the  country  at
 the  present  rate  of  expansion  of  pro-
 duction  capacity?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (2)  247,928  tons  upto  3lst  January
 1958;  the  imports  being  from  Pakistan,
 Yugoslavia,  Rumania.,  U.S.S.R.,  Japan
 and  North  Viet-Nam;

 (b)  Rs.  271-07  lakhs;
 (c)  48,17,751  tons;

 (da)  Rs.  02°50  per  ton
 April  7957  to  5th  May
 Rs.  7°50  per  ton  from
 957  onwards.

 (e)  If  all  schemes  licensed  for  imple-
 mentation  by  1960-61  were  to  materi-
 alise  according  to  original  estimates,
 the  internal  demand  could  be  covered.
 Owing,  however,  to  foreign  exchange
 difficulties,  some  of  the  schemes  may
 not  materialise,  and  it  is  therefore,
 dificult  to  say  whén  exactly  self-
 sufficiency  will  be  achieved.  But  the
 position  will  be  considerably  eased  as
 the  production  increases.

 Shri  s.  C.  Samanta:  May  I  know
 the  number  of  companies  that  Imve
 applied  during  the  Secdnd  Five  Yeas
 Plan  for  perntission  to  start  indigenaus
 factories,  especially  in  Sauteshties?  -

 from  ist
 957  and

 l6th  May,
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 90  Ration  Chandra‘  ‘IT  cannot  give
 tHE  fijtires  for  each:  State.  There
 ‘were  24  factories  in  ‘1934.  Now  there
 are  29  factories.  If  all  the  schemes
 that  have  been  approved  of  mate-
 rialise,  the  total  number  of  factories
 in  960-6l  will  be  55

 Shri  8,  C.  Samanta:  May  I  know
 whether  any  attempt  in  any  other
 part’  of  India  has  been  made  to  manu-
 facture  pozzolone,  which  is  a  semi-
 substitute  for  cement?

 Shri  Satish  Chandra:  The  schemes
 had  been  under  the  consideration  of
 the  development  wing  and  some  ques-
 tions  relating  to  that  matter  have
 been  answered  by  my  colleague,  the
 Industries  Minister.

 aft  wes  दर्शन  :  अभी  यह  बताया  गया
 कि  हमारे  देश  में  सीमेंट  का  उत्पादन  देश  की
 झावध्यकताओों  के  लिए  काफ़ी  नहीं  है,  में
 जानना  चाहता  हूं  कि  इतना  होते  हुए  भी  सीमेंट
 के  वितरण  के  ऊपर  से  प्रतिबन्ध  क्‍यों  हटा
 दिया  गया  है  और  क्‍या  इससे  जनता  के  बीच
 कठिनाइयां  पैदा  होने  दी  सम्भावना  नहीं  है  ?

 श्री  सरीशचन्द्र  :  प्रोडक्शन  काफ़ी  नहीं
 है  t  पिछले  सालों  में  बहुत  मांग  थी  ।  अगर
 में  उसका  व्यौरा  दूं  तो  सन्‌  १९५४  में  ७.४
 मिलियन  टन  की  मांग  थी  जो  १६५६  में

 ११.६  श्र सन्‌  १६५७  में  १३.५  मिलियन
 टन  हो  गई,  श्रगर  हम  सब  जरूरतों  को  पूरा
 करें,  लेकिन  अभी  हाल  में  जो  एकोनासिक
 मेजर्स  गवर्नमट  ने  लिये  और  उसमें  बहुत  सी

 इमारतें  वर्ग रह  बनने  का  काम  बन्द  किया  गया
 और  उसकी  वजह  से  इस  वक्‍त  स्टाक  पोजीशन
 अच्छी  है  ।

 Shri  Tyagi:  Whereas  the  pool  price
 of  cement  was  fixed  on  the  assump-
 tion  that  quite  a  large  quantity  of
 cement  will  come  from  foreign  coun-
 tries  which  would  cost  higher  and
 since  that  quantity  could  not  come,
 may  I  know  if  the  Ministry  has  tak
 any  sanction

 ‘a  arene  tea.
 earn-

 profits  w  are  as  g  as  ex-
 clee  duty?
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 Shri  Satish  Chandra:  The  price  was
 fixed  on  the  assumption  that  7  lakhs:
 tons  of  cement  will  be  importcd  and
 indigenous  production  will  pe  5  mil-
 lion  tons.  Now,  out  of  these  7  lakh
 tons,  4,29,000  tons  were  imported  up
 to  3lst  January,  3958,  and  another
 42,000  tons  are  in  transit.  So,  the
 margin  is  not  very  substantial.  Of
 course,  there  has  been  a  short-fall  of
 about  2  lakhs  tons  in  imports.  But
 the  prices  had  been  fixed  earlier  on
 that  basis

 Mr.  Speaker:  The  hon.  Member
 wants  to  know  under  what  authority
 the  excess  was  charged.

 Shri  Satish  Chandra:  The  State
 Trading  Corporation  is  a  limited  com-
 pany.  The  prices  that  were  fixed
 were  applicable  to  indigenous  cement
 only.  As  far  as  the  sale  of  foreign
 cement  was  concerned,  it  was  import-
 ed  and  it  is  being  subsidised  by  the
 State  Trading  Corporation.

 Shri  Damani:  May  I  knéw  whether
 the  production  of  cement  in  recent
 months  is  going  down  and,  if  so,  what
 are  the  reasons  for  the  reduction?

 The  Minister  of  Commerce  (Shri
 Kanungo):  It  is  not  going  down.

 Shri  Damani:  May  I  know  whether
 there  are  complaints  from  the  factories
 that  the  deliveries  are  very  irregular?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  I  do  not
 know  what  deliveries  are  irregular.

 Mr.  Speaker:  The  deliveries  at  the
 other  end,—about  the  large  stocks.

 Shri  Morarji  Desai:  They  were  sel-
 ling  away,  for  less  than  seven  days’
 stock  was  remaining  with  them.  If  a
 little  large  stock  has  been  there,  it  is
 not  much  and  if  complaints  are  there,
 they  are  not  well-founded.

 Shrimati  Tarkeshwari  Sinha:  The
 hon.  Minister  replied  that  there  has
 been  no  shortfall  in  the  consumption.
 May  I  know  what  was  the  estimated
 target  of  1957-58,  and  what  has  been
 the  actual  production  of  cement,  apd
 what  is  the  shortfall  therein?  2
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 Shri  Kanungo:  There  is  no  short-
 fall  in  the  anticipated’  target  of  6  mil-
 Yton  tons  for  which  licences  had  been

 Shri  V.  ह.  Nayar:  The  hon.  Deputy
 Minister  said  that  by  960-6l,  India
 may  produce  her  requirements  of
 cement  in  full  on  account  of  certain
 licences  having  been  issued  recently.
 I  want  to  know  what  percentage  of
 licence  was  utilised  for  installing  for
 further  capacity  or,  if  new  factories
 have  been  given  licences,  such  as  the
 ACC  group  of  companies,  what  is  their
 present  control  over  the  cement  in-
 dustry?

 Mr,  Speaker:  How  does  it  arise?

 Shri  झ,  P.  Nayar:  Out  of  the  answer
 given.

 bri  Morarji  Desai:  Notice  may  be
 given.

 Shri  Mahanty:  May  I  know  what  is
 the  percentage  of  the  increase  on
 cement  price  in  comparison  to  the
 year  1956,  nd  whether  there  is  going
 to  be  any  appreciable  fall  in  the
 cement  price  in  view  of  the  increased
 production  and  restricted  imporis?

 Shri  Satish  Chandra:  The  only
 increase  that  has  taken  place  during
 the  period  is  Rs.  5  per  ton  which  was
 due  to  the  additional  excise  duty  im-
 posed  on  cement.

 Second  Five  Year  Plan
 +

 (Shri  Gajendra  Prasad  Sinha:
 Shri  Goray:
 Shri  Surendranath  Dwivedy:
 Shri  Hem  Barua:
 Shri  D.  C.  Sharma:

 "658.

 |

 Shri  Shobha  Ram:
 Shri  B.  S.  Murthy:
 Shri  5.  M.  Banerjee:
 Shri  Prabhat  Kar:
 Shri  Muhammed  Elias:
 Shri  Sarju  Pandey:

 Will  the  Minister  of  Planning  be
 pleased  to  lay  a  statement  showing:

 (a)  the  size  of  the  Second  Five  Year
 Pian  as  finally  adopted;
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 (b)  the  changes’  made  in  fingacial
 target  since  the  Plan  was  first  pub-
 lished;

 (c)  the  major  projects  that  have
 been  dropped  as  a  result  of  the  re-
 phasing  of  the  Plan;

 (d)  the  amount  that  has
 been  spent  thereon;  and

 alreadv

 (e)  the  part  of  investment  on  these
 projects  that  will  go  waste  due  to
 their  abandonment?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):  (a)
 to  (e).  The  Plenning  Commission  is
 engaged  in  preparing  a  comprehensive
 Memorandum  on  appraisal  and  pros-
 pects  of  the  Second  Five  Year  Plan
 which  is  expected  to  be  presented  to
 Parliament  during  the  current  session.
 On  tne  tasis  of  available  data  attempt
 will  be  made  in  the  Memorandum  to
 provide  information,  amongst  others,
 cn  the  items  mentioned  in  the  ques-
 t.on

 Shri  Gajendra  Prasad  Sinha:  Yester-
 day,  the  Finance  Minister,  in  reply  to
 a  questiun,  gave  details  of  the  core  of
 the  Plan.  May  I  know  what  are  the
 projects  outside  the  core  of  the  Plan
 for  which  foreign  exchange  is  avail-
 able,  or  efforts  are  being  made  to  get
 foreign  exchange?

 Shri  x.  N.  Mishra:  It  is  difficult  to
 give  the  names  of  the  projects.

 Mr.  Speaker:  All  the  projects  of  the
 Five  Year  Plan?  Shrimati  Tarkesh-
 wari  Sinha.

 Shrimati  Tarkeshwari  Sinha:  A
 panel  of  economists  sought  to  revise
 the  Second  Five  Year  Plan  and  give
 recommendations  as  to  what  will  be
 the  actual  targets.  May  I  know  what
 are  the  main  recommendations  of  the
 panel  of  economists  and  what  conclu-
 sions  they  have  arrived  at?  I  want
 to  know  whether  they  have  said  that
 the  production  is  going  to  be  increased
 or  whether  the  original  target  or  the
 original  resources  or  the  original  esti-
 mates  of  the  Plan  will  be  maintained
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 The  Minister  of  Labour  and  Em-
 and  Planning  (Shri  Nanda):

 The  broad  conclusion  was  that,  with
 the  resources,  which  may  become
 available,  we  should  mamta  the
 existing  target  of  outlay  and  not
 change  it,  in  financial  terms  That
 was  endorsed  by  them,  the  panel  of
 economists

 Shri  Hem  Barua:  In  view  of  the
 panel  of  economists  remaining  silent
 on  whether  the  investment  plan  ex-
 ceeded  the  estimated  resources,  may  I
 know  if  the  Government  are  going  to
 enlighten  this  House  on  this  particu-
 lar  point?

 Shri  Nanda.  No,  Sir  We  are  going
 to  submit  to  the  House  a  memoran-
 dum  which  will  set  out  all  the  facts
 that  can  be  presented  with  regard  to
 all  these  aspects

 Shri  Heda:  In  view  of  the  interest
 in  the  :mplementation  of  the  Second
 Five  Year  Plan,  may  I  know  whether
 this  memorandum  that  75  proposed  to
 be  prepared  now  would  be  prepared
 periodically  and  laid  on  the  Table  of
 the  House?

 Shri  Nanda’  In  the  course  of  this
 month,  it  35  hoped  that  it  will  be
 ready,  and  will  be  laid  on  the  Table
 of  the  House

 Shr]  Ramanathan  Chettiar  In  view
 of  the  answer  given  9  reply  to  a  sup-
 plementary  quesfion  yesterday  by  the
 Deputy  Minister  of  Finance,  stating
 that  Rs  967  crores  will  be  the  foreign
 exchange  component  for  the  rest  of
 the  plan  period  and  in  view  of  the
 fact  that  the  Deputy  Munister  of  Plan-
 ning  answered—

 Mr.  Speaker:  All  that  is  taken  note
 of  by  them  What  does  the  hon
 Member  want?

 Shri  Ramanathan  Chettiar:  I  want
 to  know  how  the  variation  of  Rs  267
 crores  srises

 Shri  Nanda:  These  are  two  different
 figures  The  figure  given  by  us  was
 what  was  needed  now  for  the  purpose
 of  implementation
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 Internal  Resources  of  Second  Five
 Year  Plan

 L
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 509  8.  M.  Banerjee: *  ‘\Shrimati  Tarkeshwari  Sinha:

 Will  the  Minister  of  Planning  be
 pieased  to  state  whether  any  assess-
 ment  has  been  made  regardmg  the  in-
 ternal  resources  for  the  Second  Five
 Year  Plan  for  1958-59  and,  if  so,  lay
 a  statement  showing

 (a)  the  amount  to  be  raised  by  each
 State  and  the  Centre  in  ‘1958-59,

 (b)  how  does  it  compare  with  the
 expectations  of  the  Planning  Commus-
 sion,  and

 (c)  whether  it  78  a  fact  that  the
 States  have  been  lagging  much  behind
 the  target  in  raising  their  internal  re-
 sources?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L  N  Mishra):  (a)
 and  (b)  State  Governments  are  ex-
 pected  to  find  aLout  Rs  48  crores  for
 financing  their  plans  during  1958-59
 This  estimate  falls  short  by  about
 Rs  7  crores  of  the  amount  initially
 calculated  by  the  Planning  Commis-
 sion  for  financing  of  State  plans  dur-
 ing  1958-59,  A  statement  indicating
 the  tota]  resources  to  be  found  by  each
 State  i  accordance  with  the  recent
 discussions  with  the  Planning  Com-
 mission  35  laid  on  the  Table  of  the
 House  [See  Appendix  IV,  annexure
 No  7]

 Estimates  of  resources  for  the  Cent-
 2a]  Government  have  already  been
 oresented  in  the  budget  statement  for
 (1958-59  which  was  laid  before  Parlia-
 ment  by  the  Prime  Munuster  on  the
 %8th  February  2958

 (c)  It  is  proposed  to  review  the  pro-
 gress  made  by  States  m  raising  re-
 sources  m  a  Mernorardum  on  the  ap-
 praisal  and  prospects  of  the  Second
 Five  Year  Plan  which  33  under  pre-
 paration  and  is  to  be  presented  to
 Parliament  during  the  current  session.
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 Shri  8,  M.  Banerjee:  May  I  know
 whet  steps  are  beng  taken  to  mobilise
 the  depreciation  and  reserves  of  the
 various  companies  which  was  an-
 nounced  last  year?

 The  Minister  of  Labour  and  Em-
 ployment  and  Pianning  (Shri  Nanda):
 I  do  nct  think  ‘t  has  anything  to  do
 with  this  question.

 Shrimati  Tarkeshwari  Sinha:  May
 I  kno-y  whether  the  Government  can
 give  us  any  idea  of  what  was.  the
 expected  return  from  small  savings
 raised  by  the  Centre  and  the  States
 and  what  has  been  the  actual  returns
 on  small  savings?

 The  Deputy  Minister  of  Planning
 (Shri  S.  N.  Mishra);  That  figure
 upto  the  month  of  January  has  been
 mentioned  in  the  speech  of  the  Fin-
 ance  Minister  on  the  budget,  but  the
 normal  expectation  is  that  there
 should  be,  on  small  savings  a  collec-
 tion  of  the  order  of  Rs,  00  crores  a
 year.

 Shrimati  Tarkeshwari  Sinha:  What
 nas  been  the  shortfall?

 Mr.  Speaker:  The  hon.  Memher  will!
 Kindiy  refer  to  the  budget.

 Shri  S.  M.  Banerjee:  May  I  xnow
 what  iositive  ‘eps  have  been  taken
 ‘uw  save  leakage  of  income-tax  ard  in
 recovering  the  income-tax  arrears?

 hri  Nanda:  That  does  not  neces-
 sarily  arise  out  of  this,  but  I  can  say
 certain  efforts  are  being  continuously
 made  in  that  directicn.

 Shrimati  Tarkeshwari  Sinha:  Can
 the  Government  give  us  an  idea  cf  the
 target  if  anv  target  has  been  fixed  for
 raising  the  resource;  by  additiona)
 taxation?

 Mr.  Speaker:  There  is  no  more
 taxation  for  the  yea’

 Shrhmati  Tarkeshwari  Sinha:  I  refer
 to  the  target  after  the  report  of  the
 Taxation  Enquiry  Committee  May
 we  have  an  idea  of  the  target  being
 fixed?

 Mr.  Speaker:  The  hon.  Member  will
 try  te  avoid  merely  repeating  the
 academic  questions  on  the  floor  of  the
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 House.  It  is  enough  tor  the  hte  Maw: bers  getting  facts.  This  year,  there  is.
 no  moxe  taxation

 Shrimati  Tarkeshwari  Sinha:  I'am'
 asking  about  the  target.

 Mr,  Speaker:  There  is  no  target.  ‘Of
 course,  let  it  not  be  understood  that
 I  am  answering  for  the  hon.  Mirnsterr
 hee.  Wha:  I  want  to  say  is,  genera
 discussion  on  pelicy  should  be  avoided
 durmg  the  Question  Hour,  such  es  a
 big  statement  about  the  second  Plan,
 details,  and  all  that.  For  instance,  in
 how  many  States  the  amount  has  been
 allotted  and  so  on,—such  questions
 ate  asked—and  each  hon.  MbAraber
 coming  from  the  States  takes  it  up.
 There  is  no  taxation  this  year.  ‘The
 hon.  “iember  aiks  how  many  re¢om-
 mendations  they  are  going  to  inp
 ment  for  all  the  years  together.  87
 that  .elevant  here?

 Shrimati  Tarkeshwari  Sinha:  “He-
 cause  the  plan  of  the  States  is  being
 finalised  by  the  Planning  Commission.
 The  State  have  given  an  idea  of  the
 resources  they  are  going  to  raise
 during  the  next  five  years.  We  want
 to  know  what  is  the  target  fixed  for
 the  States  in  the  matter  of  small
 Savings  and  other  things.  It  is  very
 relevant.

 Mr.  Speaker:  I  will  certainly  give
 her  an  opportunity  to  speak  on  the
 general  budget.

 Shrimati  Tarkeshwari  Sinha:  That
 is  true,  But  the  question  relates  to
 the  Plan  being  finalised.  The  differ-
 ent  plans  of  the  States  are  being
 finalised  by  the  Planning  Commis-
 sion.  The  whole  structure  of  the
 Second  Five  Year  Plan  of  the  States
 is  before  the  Planning  Commission.  I
 think  we  have  every  right  to  know
 what  are  the  States  expecting  and
 what  are  the  resources  they  have  at
 their  disposal.  I  cannot  understand
 how  it  is  not  relevant  here.

 Shri  Punnoose:  Is  there  any  prin-
 ciple  governing  the  amount  that  has
 to  be  found  by  the  State  and  the
 amount  allotted  in  the  Plan  by  the
 Planning  Commission?
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 The  Deputy  Minister  of  Planning <Shri  8.  N.  Mishen):  Yes,  there  are

 principles.  Probably,  the  hon.  Mem-
 ber  is  referring  to  the  Central  assis-
 tance.  In  this  connection  I  can  men-
 tion  particularly  three  points:  one  is
 the  nature  of  the  schemes  put  for-
 ward;  secondly,  the  capacity  of  the
 States  to  rise  resources,  and  thirdly the  capacity  of  the  States  to  incur
 expenditure.

 Budget  Provisions  for  ‘1958-59

 जि

 Tarkeshwari  Sinha:
 bri  D.  C.  Sharma:

 Shri  Panigrahi:
 Shri  Damani:
 Shri  Mohamed  Imam:

 Shri  B.  S.  Murthy:
 Shri  S.  M.  Banerjee:
 Shri  Ajit  Singh  Sarhadi:
 Shri  Punnoose:
 Shri  Vasudevan  Nair:
 Shri  N.  है,  Munisamy:
 Shri  Siddananjappa:
 Shri  Ram  Krishan:
 Sardar  Iqbal  Singh:
 Shri  Shobha  Ram:
 Shri  Raghunath  Singh:
 Shri  Kalika  Singh:
 Shri  Vajpayee:
 Shri  Hem  Raj:
 Shri  Daljit  Singh:
 Shri  Harish  Chandra

 Mathur:
 {  set  Sanganna:

 Will  the  Minister  of  Planning  be
 pleased  to  state  whether  Planning
 ‘Commission  has  discussed  with  all  the
 ‘States  the  plan  provisions  and  pro-
 gramme  for  1958-59,  and,  if  so,  lay  a
 statement  showing:

 (a)  the  total  amount  provided  for
 each  State  and  how  it  compares  with
 the  expenditure  for  previous  two
 years;

 (b)  whether  there  has  been  any
 reduction  in  the  outlay  originally  pro-
 Posed  by  the  States;

 (c)  if  so,  the  amount  reduced  from
 ‘the  outlay  of  each  State;  and

 (a)  the  principles  governing  the  re-
 duction?

 4  MARCH  i986

 and  Planning  (Shri  L.  N.  Mishra):
 (a)  to  (c).  A  statement  is  laid  on  the
 Table  of  the  House.  (See  Appendix
 IV,  annexure  No.  8]

 (ad)  Another  statement  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 IV,  annexure  No.  38  ]

 Shrimati  Tarkeshwari  Sinha:  From
 the  statement  it  appears  that  some  of
 the  States  which  raised  their  resour-
 ces  below  expectation  have  been  given
 more  allotment  by  the  Planning  Com-
 mission  while,  on  the  other  hand,  some
 of  the  States,  which  raised  more  re-
 sources,  have  been  given  less  allot-
 ment  by  the  Planning  Commission.
 May  I  know  what  the  underlying
 reason  or  idea  behind  it  is?

 The  Deputy  Minister  of  Planning
 (Shri  8.  N.  Mishra):  I  do  not  think
 this  is  a  fair  presumption  to  make.  If
 the  hon.  Member  has  got  any  particu-~
 lar  State  in  mind,  we  would  invite  a
 question.

 Shrimati  Tarkeshwari  Sinha:  From
 the  statement  is  appears  that  Bihar,
 Bombay  and  UP.,  which  have  raised
 proportionately  bigger  amounts  have
 got  large  cuts  from  the  Planning
 Commission.  May  I  know  the  reason
 for  that?

 Shri  N.  Mishra:  In  respect  of  the
 States  mentioned,  I  do  not  think
 there  has  been  such  a  large  cut.  If
 you  compare  it  with  the  original  Plan
 outlays  that  were  submitted  by  the
 State  Governments,  of  course,  the  cut
 would  appear  to  be  somewhat  larger.
 It  is  not  on  that  basis  however  that
 the  Planning  Commission,  in  consul-
 tation  with  the  States,  determine  the
 figures.  There  are  other  considera-
 tions.

 Shri  Panigrahi:  May  I  know  whe-
 ther  the  targets  agreed  to  by  the
 Planning  Commission  for  different
 States  include  the  targets  assigned  for
 each  State  to  be  raised  from  their
 internal  resources?



 amount  which  they  raise  plus  the
 Central  assistance.

 रथनाथ  सिंह  :  उत्तर  प्रदेश  के
 प्लान  में  जो  ११  करोड़  २४  लाख  रुपय  की
 कमी  की  गई  हू,  उसके  कौन  से  विशेष  कारण

 हैं,  क्या  में  जान  सकता  हूं  ?

 थी  कया०  Ho  fart:  यह  जो  एक  धारणा

 है  कि  प्लानिंग  कमीशन  न  यूनिलेटली  यानी
 भ्रपनी  तरफ  से  ही  यह  कटौती  कर  दी  ह,  ऐसी
 बात  नही  होती  है  ।  राज्य  सरकार  भौर  कमी-
 दान  दोनों  के  परामर्श  से  ही  यह  कटौती  की
 जाती  है  i  इसके  लिये  एक  भौर  भी  भ्राधार

 होता  है  जैसा  कि  मेने  कहा  है,  हो  सकता  है
 कि  उत्तर  प्रदेश  राज्य  सरकार  न  उतन  साधन

 जुटाने  की  बात  न  बतलाई  हो,  जितन  कि
 उसको  जुटाने  चाहिये  थे  अगर  उसे  इससे

 बड़ी  योजना  बनानी  थी  ।

 श्री  रघुनाथ  सिह  :  आपने  साधारण
 बात  बतला  दी  हैं।  मे  खास  तौर  पर  उत्तर
 प्रदेश  के  बारे  में  पूछना  चाहता  हूं  कि  क्‍या
 कारण  है  कि  इतनी  कमी  की  गई  है  ?

 श्री  दया०  नं०  मिश्र  :  आन्तरिक  साधन
 की  कमी  ही  उसका  मुख्य  कारण  होगा  ।  यदि
 माननीय  सदस्य  सारे  कारण  जानना  चाहते
 हैं,  तो  उनको  अलग  से  सवाल  देना  होगा  ।

 श्री  राषलाल  व्यास  :  मध्य  प्रदेश  के
 प्लान  में  जो  कटौती  की  गई  हू,  उसका  असर
 खास  तौर  से  ट्राइवल  बलफयर  डिपार्टमेंट  पर

 पड़ा  है  :  इसके  साथ  ही  साथ  स्ट्ट  गवनमेंट
 ने  ३६  या  ३८  करोड़  रुपया  उसके  लिये
 प्रस्तावित  किया  था  ।  इसके  अलावा  चम्बल
 झौर  कोरबा  के  लिए  भी  इलेक्ट्रिक  पावर

 हाउस  बनाने  के  लिये  भ्रलग  से  रकम  मांगी

 थी  ।  कोरबा  से  केवल  भिलाई  प्लाट  को  ही
 बिजली  मिलेगी  भौर  इतना  होने  पर  भी

 उसकी  राशि  में  कमी  कर  दी  गई  है  ।  में  जानना

 '
 चाहता  हूं  कि  गया  इस  पर  पु्विचार  किया
 जाएगा र

 शी  wate  ao  मिथ्र  :  आप  इस  बात  को

 महसूस  करेंगे  कि  इतनी  माइनर  डिटेल्ज़  में
 जाना,  इतने  छोटे  -छोटे  विवरणों  में  जामा,
 इस  समय  मुश्किल  होगा  और  अगर  माननीय
 सदस्य  इसके  बारे  में  जानकारी  चाहते  हूँ,  तो
 झलग  से  सूचना  दें  ।

 \
 Shri  B.  S.  Murthy:  This  is  the  third

 year  of  the  Second  Plan,  and  we  find
 from  the  statement  that  there  is  a
 reduction  of  Rs.  6°07  crores  in  the
 provisions  agreed  to  by  the  Planning
 Commission.  So,  may  I  know  whether
 the  production  will  not  undergo  dimi-
 nution  as  far  as  targets  are  concerned?
 If  so,  what  steps  are  taken  to  see  that
 the  reduction  will  not  result  in  actuals.
 falling  short  of  targets?

 Shri  Nanda:  In  the  choice  of
 schemes,  in  accepting  or  rejecting
 certain  proposals  from  the  States,  the
 consideration  in  the  forefront  is  that
 schemes  which  are  expected  to  yield
 production  should  be  preferred.  That
 is,  more-productive  schemes  have
 greater  chances  of  acceptance,  and
 they  are  accepted.

 Mr.  Speaker:  I  will  not  allow  any
 more  supplementaries.  If  I  allow
 supplementaries  to  each  member,
 there  will  be  500  supplementaries.

 Supply  or  Iron  Ore  to  Japan

 +

 E

 Heda:
 Shri  Jagannatha  Rao:
 Shri  Bishwanath  Roy:
 Shri  Vajpayee:
 Shri  Raghunath  Singh:
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 Shri  Assar:
 Shri  Ram  Krishan:
 Shri  Surendranath  Dwivedy.
 Shri  T.  Subramanyam:
 Shrimati  Tarkeshwari  Sinha:
 Shri  P.  K.  Deo:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
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 No.  883:  on  the  27th  November,  957
 and  state:

 (a)  whether  the  Japanese  Main
 Team  dn  the  long  term  supplies  of
 Indian  ore  and  finalising  a  programme
 for  developing  Indian  ports  and  Rail-
 way  facilities,  have  since  visited  India
 and  finalised  their  discussions;

 (b)  if  so,  the  nature  thereof;  and

 (९)  the  present  stage  of  the  project-
 ed  programme?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (c).  A  team  of
 Japanese  Experts  has  visited  the
 Indian  Ports  and  the  mining  areas
 feeding  them  and  has  submitted  its
 report  which  is  presently  under  consi-
 deration.

 (b)  Negotiations  are  in  progress  with
 the  Japanese  for  joint  development  of
 one  or  two  projects  with  Financial
 assistance  from  the  U.S.  Presidents
 Asian  Economic  Development  Fund.

 Shri  Heda:  May  I  know  the  targets,
 if  any,  for  export  of  iron  ore  to
 Japan?

 Shri  Kannungo:  It  is  not  a  question
 of  targets;  it  is  a  question  of  export
 of  ores.  We  are  working  on  the  basis
 that  we  will  be  able  to  export  7  mil-
 lion  tons  ultimately.

 Shri  Heda:  May  I  know  by  what
 time  we  will  be  able  to  get  an  idea  of
 the  recommendations  that  the  Japa-
 nese  team  made  about  the  improve-
 ment  of  minor  and  medium-size
 ports?

 Shri  Kanango:  They  will  not  go  into
 all  the  ports  in  India.  They  will  only
 recommend  the  development  of  such
 ports  and  mines  which  will  augment
 the  supply  of  ore  to  Japan.  They
 have  considered  only  three  ports:
 Paradip,  Rourkela-Vizag  and  another
 port.

 Shri  T.  Subramanyam:  Is  it  a  fact
 that  the  Japanese  team  toured  some
 areas  of  Mysore  State  and  recomended
 the  improvement  of  Karwar  as  a  har-
 bour  to  increase  iron  ore  exports  to
 Japan?
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 Shri  Kanungo:  It  is  not  the  Jepan—
 ese  team  which  is  considering  ‘that
 question.  The  State  Trading  Corpora-
 tiorl  has  been  considering  improve-
 ments  in  Karwar.

 Shri  Thirumala  Rao:  In  view  of  the
 fact  that  a  summary  of  the  report  has
 already  appeared  in  the  press,  will
 Government  consider  the  desirability
 of  placing  the  report  on  the  Table  of
 the  House?

 Shri  Kanunge:  One  Madras  paper
 published  a  report,  which  is  supposed
 to  be  a  summary  of  the  report.  But
 it  is  not  entirely  correct.  Apart  from
 it,  negotiations  are  going  on.  If  any
 question  is  asked  about  any  particular
 matter  regarding  railway  facilities  etc.,
 it  will  be  answered.

 Shri  Bishwanath  Roy:  May  I  know
 the  percentage  of  increase  in  the  pro-
 duction  of  iron  ore  according  to  sug-
 gestions  made  by  that  team?

 Shri  Kanungo:  Their  suggestions
 are  under  consideration;  the  results
 will  follow.

 Shri  Basappa:  Has  the  Japanese
 team  made  any  proposal  for  a  railway
 line  from  Hubh  to  Karwar?

 hri  Kanungo:  The  railway  lines
 will  be  laid  by  the  Indian  Government
 and  not  by  the  Japanese  team.

 Shrimati  Tarkeshwari  Sinha:  Apart
 from  the  US.  President's  Asian  Eco-
 nomic  Development  Fund  contribution,
 what  will  be  the  Japanese  contribu-
 tion  to  the  whole  scheme  in_  the
 shape  of  technical  know-how  and  in
 the  shape  of  Japanese  loan?

 “Shri  Kanungo:  We  are  discussing
 the  details.  The  discussion  will  start
 almost  today,  and  we  are  not  yet  in  a
 position  to  know  what  the  offer  of  the
 Japanese  will  be.

 Shri  Tangamani:  May  I  know  whe-
 ther  there  is  any  truth  in  the  press  re-
 port  that  apeared  that  the  Japanese:
 team  has  got  a  plan,  which  they  discus-
 sed  with  the  Madras  port  authorities,.
 for  the  development  of  the  Madras
 harbour  for  the  export  of  iron  ore?



 fully  packed,

 Shri  B.  8,  Murthy:  Arising  out  of
 ‘the  answer  given  by  the  hon.  Minister,
 ‘how  far  is  it  true  that  the  Japanese
 “team  has  also  considered  the  laying
 -of  a  railway  line  under  the  auspices
 «of  the  Indian  Railways,  no  doubt,  but
 financed  by  Japan,  to  get  iron  ore  to
 Vizagapatam?

 Shri  Kanungo:  That  is  what  I  said.
 ‘We  are  negotiating  the  augmentation
 of  transport  facilities.  It  will  depend

 won  the  decision  upon  which  particular
 -mining  area  will  supply  the  augment-
 -ed  supplies.

 Watermans  Pens  and  Inks

 *663.  Shri  V.  P.  Nayar:  Will  the
 “Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Watermans  pens  and
 inks  are  now  made  in  India;

 (b)  if  so,  by  which  company;

 (c)  the  foreign  exchange  involved
 in  importing  raw  material  since  the
 inception  of  the  factory?  and

 (da)  the  nature  and  extent  of  foreign
 participation  in  capital,  if  any?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 4a)  Yes,  Sir.

 (b)  M/s.  Rightaids  (Orient)  Ltd.,
 Bangalore.

 (c)  Nibs  Rs.  2,50,000/-")  Since
 Other  parts  Novem-

 of  pen  Rs.  3,02,500/-  {  ber,
 1956.

 Raw  mate-
 fiels  for  ink  Rs.  11,800/-  Since

 7954.
 Ra.  5,54,3००/-

 (da)  There  is  no  foreign  capital  in
 the  concern.

 Shri  द  ?  Nayar:  May  I  know  whe-
 ther  this  company  has  a  managing
 agency  and  if  so,  the  name?

 Shri  Satish  Chandra:  It  has  a  manag-
 ing  director.’

 Mr.  Speaker:  Is  there  a  managing
 agent?

 Shri  Satish  Chandra:  It  is  managed
 by  a  managing  director.  It  has  no
 managing  agent.  It  is  a  small  private
 limited  company  with  a  capital’  of
 about  Rs.  500,000.

 Shri  Joachim  Alva:  We  have  good
 Indian-brand  fountain  pens  and  also
 inks.  Now  we  have  also  chocolates
 and  other  materials.  How  is  it  that
 the  Government  has  permitted  foreign
 brands  to  be  started  in  India  though
 it  may  be  under  an  ostensible  name
 of  an  Indian  concern?

 Shri  Satish  Chandra:  This  company
 has  a  manufacturing  programme  for
 high  quality  fountain  pens;  this  is  a
 question  relating  fountain  pens;  not
 chocolates.

 Shri  द  है  Nayar:  May  I  know  whe-
 ther  it  is  a  fact  that  this  firm  is  a
 subsidiary  »f  the  irm  by  name  T.  T.
 Krishnamachari  &  Co.?

 Mr.  Speaker:  How  does  that  arise
 here?  Order,  order.  Next  question.
 Hon.  Members  are  very  anxious  to
 have  some  name  or  other  here.

 Shri  द  P.  Nayar:  I  am  not  mention-
 ing  any  name.  I  am  mentioning  only
 the  name  of  a  firm?

 Mr.  Speaker:  What  does  it  matter
 whether  it  is  पी  or  Y.  Lawyers  do  not
 give  up  their  profession.  How  can
 businessmen  give  up  their  profession
 merely  because  they  become  Members
 of  Parliament.  Next  question,
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 Expert  Advisory  Council
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 Heda: de  2

 ३64  Skri  Ram  Krishan:
 Shri  क्षे,  है ि  Munisamy:

 Will  the  Minister  of  Commerce  and
 Andustry  be  pleased  to  state:

 Aa)  what  are  the  suggestions  made
 by  the  Export  Adgisory  Council  which
 met  on  the  9th  Wepruary,  1958;  and

 (b)  the  measures  taken  by  Govern-
 ‘ment  to  implement  them?

 The  Minister  of  Commerce  (Shri
 Sanungo):  (a)  Two  statement  show-
 ing:

 13387

 (i)  a  summary  of  the  more  im-
 portant  suggestions  made  at
 the  meeting  of  the  Council;
 and

 i)  a  list  of  suggestions  received
 from  the  members  for  consi-
 deration  of  the  Council,  are
 laid  on  the  Table  of  the
 House  [See  Appendix  IV,  an-
 nexure  No.  19}.

 (b)  All  the  suggestions  received
 from  the  members  and  those  made
 during-the  discussions  at  the  meeting
 are  receiving  consideration,  where
 necessary,  in  consultation  with  the
 Ministries  concerned,  and  will  be  taken
 into  account  in  formulating  the  ex-
 port  policy.

 Shri  Heda:  Suggestion  No.  8  refers
 to  the  creation  of  a  common  market
 in  Asia.  May  I  know  whether  this
 good  suggestion  has  been  taken  up  and
 if  so,  what  progress  has  been  made?

 Shri  Kanungo:  That  is  one  of  the
 suggestions.  I  think  it  is  a  very  wide
 suggestion.

 Mr.  Speaker:  We  receive  as  many
 as  8000  or  9000  questions  per  session.
 The  question  is,  what  are  the  sugges-
 tions  made  by  the  Export  Advisory
 Committee.  In  all  such  cases,  even  if
 they  are  admitted  inadvertently,  the
 hon.  Minister  may  say,  I  have  placed
 a  copy  in  the  Library.  Hon.  Members
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 may  study  it  and  then  make  pointed
 reference.  If  there  are  60  items,  what
 is  the  meaning  of  raising  a  question
 about  the  I8th  and  asking,  what  is
 the  explanation?  Can  we  spend  the
 whole  time  on  this?

 Shri  Kanungo:  Thank  you  very
 much,  Sir.

 Mr.  Speaker:  The  suggestions  of  the
 Export  Advisory  Committee  cannot  be
 discussed  on  the  floor  of  the  House  in
 the  Question  hour.

 hri  Punnoose:  We  have  to  bring  to
 the  notice  of  the  hon.  Minister  several
 important  matters.

 Mr.  Speaker:  I  am  aware  that  hon.
 Members  do  always  refer  to  important
 matters.  Too  many  important  matters
 cannot  be  allowed  on  the  same  ques-
 tion.

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  Hon.
 Members’  suggestions  will  always  be
 welcome  if  they  send  me  those  sug-
 gestions.

 Mr.  Speaker:  What  I  am  saying  is,
 whenever  there  is  a  report  of  a  con-
 ference  or  proceedings—there  are  so
 many—a  copy  may  be  placed  in  the
 Library  and  hon.  Members  might  ad-
 dress  themselves  to  one  question  at  a
 time.

 Shri  Tangamani:  One  of  the  sugges-
 tions,  I  find,  is,  that  oilseeds  and  vege-
 table  oils  are  good  earners  of  foreign
 exchange.  May  I  know,  in  view  of  the
 various  representations  made  by  oil
 seeds  and  vegetable  oil  merchants  of
 the  south,  whether  the  question  of
 free  export  of  oil  and  oilseeds  will  be
 considered?

 hri  Morarji  Desai:  The  question
 has  been  considered.  There  is  no
 scope  for  export  at  present.

 hri  Hem  Barua:  In  view  of  the  fact
 that  shipping  freight  paid  by  Indian
 as  compared  to  the  freight  paid  by
 other  countries  ts  higher,  may  I  know
 what  positive  step  Government  have
 so  far  taken  to  bring  it  on  a  par?
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 Shri  Kanungo:  We  discuss  the  mat-
 ter  off  and  on  with  the  Liners  Con-
 ference.  Of  course,  the  ultimate  solu-
 tion  would  be  to  have  more  ships.

 Shri  Punnoose:  It  has  been  stated
 that  one  of  the  suggestions  is  that  ex-
 port  of  coir  yarn  to  Holland  and  Ger-
 many  should  be  promoted.  It  has
 been  stated  on  several  occassions  in
 this  House  that  this  export  of  yarn  is
 preventing  the  development  of  our
 coir  industry.  May  I  know  whether
 the  Government  are  aware  of  it?

 Shri  Kanungo:  The  assumption  of
 the  hon.  Member  is  not  wholly  cor-
 rect.  As  a  matter  of  fact,  our  large
 export  earning  is  from  coir  yarn.

 Shri  N.  R.  Munisamy:  The  hon.  Min-
 ister  stated  that  Rs.  23  crores  is  the
 foreign  exchange  with  regard  to  hides
 and  skins.  I  find  in  item  36,  because
 of  cancellation  of  the  O.G.L.  we  are
 not  able  to  export  tanned  hides  and
 skins.  What  steps  are  proposed  to  be
 taken  for  cancellation  of  the  O.G.L.?

 Shri  Kanungo:  The  O.G.L.  refers  to
 imports  and  not  exports.

 hrimati  Hla  Palchoudhury:  Since
 tea  faces  competition  abroad,  what
 steps  do  Government  propose  to  take
 to  relieve  the  taxes  on  tea  in  India?

 Mr.  Speaker:  It  is  a  general  discus-
 sion  of  the  Budget.  So  many  articles
 are  imported  and  exported.  There  are
 Import  and  Export  Advisory  Commit-
 tees.  In  view  of  the  Budget  discus-
 sion,  hon.  Members  will  reserve  all
 these  questions  to  that  occasion.

 Shri  Heda:  The  Export  Promotion
 Committee  had  been  recommending
 the  allowing  of  drawbacks  on  cesses,
 excises,  sales  tax  and  local  taxes,  etc.
 May  I  know  if  the  Government  have
 taken  any  consolidated  step  in  this
 regard?

 Shri  Kanungo:  We  have  permitted
 certain  drawbacks  in  the  case  of  cer-
 tain  items.  If  a  specific  question  is
 put,  I  will  give  the  information  I  have
 not  got  all  the  details  here.
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 Shri  द  P.  Nayar:  The  hon.  Minister
 said  that  tlere  is  no  scope  for  the  ex-
 port  of  groundnut  oil.  May  I  know
 whether  it  is  not  a  fact  that  India,
 being  the  largest  producer  of  ground-
 nut  oil,  has  considerable  scope  for  the
 export  of  groundnut  oil  especially  to
 Europe?

 Shri  Morarji  Desai:  When  I  said
 that  there  was  no  »  |  meant  that
 we  have  not  got  है  Hf  ant  oil  export
 just  now.

 Shri  झ,  P.  Nayar:  How  do  we  know
 what  the....

 Shri  Morarji  Desai:  When  I  said  that
 than  the  hon.  Member  because  I  have
 the  figures.  The  figures  of  consump-
 tion  are  there.  This  country  is  also
 the  greatest  consumer  of  this  oil.  We
 cannot  do  it  at  the  cost  of  the  poor
 people.  The  hon.  Member  does  not
 consume  this  oil  and  therefore,  he  is
 not  interested.  The  whole  country
 is  interested.  Therefore,  I  cannot  help
 this.

 Shri  V.  P.  Nayar:  How  can  we  know
 what  he  meant?

 Mr.  Speaker:  That  35  all  that  can  be
 said  It  is  not  sufficient  for  internal
 consumption  or  it  is  barely  sufficient.
 There  is  no  surplus.

 Shri  N.  R.  Munisamy:  My  question
 has  been  misunderstood.  I  only  said,
 m  exporting  tanned  hides  and  skins,
 the  raw  materials  are  not  allowed  to
 be  imported  here  from  Pakistan  under
 the  O.G.L.  What  steps  are  proposed
 to  be  taken  to  canel  the  O.G.L.?

 Mr.  Speaker:  To  provide  raw
 materials,  what  steps  are  taken?

 Shri  Morarji  Desai:  Licences  are
 given  for  the  import  of  raw  materials
 wherever  they  are  necessary.  We
 consider  that  question.  For  that,  0.G.L.
 is  not  necessary.

 Censorship  Certificates

 *g65.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  announcéd  that  censor-
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 ship  certificates  will  be  vahd  for  ten
 years  instead  of  five,  and

 tb)  if  so,  what  is  the  reason  for
 taking  such  a  step?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Yes,
 Sur

 (b)  The  relevant  rule  of  the  Cine-
 tmatograph  (Censorship)  Rules  795
 thas  been  amended  considering  that  a
 sufficient  measure  of  uniformity  and
 consistency  m  the  standards  of  exam!-
 nation  of  films  by  the  Central  Board
 of  Film  Censors  has  been  attained  and
 to  avoid  unnecessary  hardship  to  the
 industry

 Shri  Raghunath  Singh:  Wil)  the  rule
 apply  to  foreign  films  also?

 Dr.  Keskar:  It  applies  to  all  films
 that  have  been  examined  and  given
 a  certificate

 Second  Five  Year  Plan

 *666.  Shri  E.  Madhusudan  Rao:  wil
 the  Minister  of  Planning  be  pleased
 to  state

 (a)  the  portion  of  the  Second  Five
 Year  Plan  in  its  application  to  Andhra
 Pradesh  which  can  be  considered  to
 have  come  within  the  descmption  “core
 of  the  plan”,  and

 (b)  the  details  thereof?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  afd  Employment
 and  Planning  (Shri  L.  द,  Mishra):  (a)
 and  (b)  The  followmg  projects  in
 Andhra  Pradesh  under  coal,  railways
 and  port  development  fall  within  the
 «core  of  the  plan

 (l)  Development
 collieries

 of  Singareni

 (2)  The  Prograrnme  of  the  Rail-
 ‘ways  under  the  Second  Five
 Year  Plan  of  which  the  fol-
 lowing  works  are  situated
 wholly  or  partly  in  Andhra
 Pradesh  includes—
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 (a)  doubling  of  Vimanagaram-
 Waltair,  Waltair-Rajamun-
 dhry  and  SBezwada-Gudur
 and  Arkonam-Renigunda
 lines,

 (b)  dleselination  of  Karipet-
 Secundrabad,  Balharshah-
 Kazpet  and  Bezwada-Mad-
 ras  section,  and

 (c)  conversion  from  metre-gauge
 into  broad-gauge  of  Bhima-
 varam-gudivada  and  Bez-
 wada-Guntur  Sections

 (3)  Development  programme  of
 the  Vizakhapatnam  port

 aft  भवुसूरन  र्थ  कया  माननीय  मत्री
 जी  बताने  की  क़पा  करेगे  कि  मचरला  काजी-
 पेट  लाइन  जा  कि  सैकण्ड  फाइब  ईयर  प्लैन
 में  ली  गई  थी  उसे  ५हले  क्यो  नही  ली  गई  ?

 श्री  ल०  ने.  मिश्र  म  तो  नहीं  बतला
 सकता  कि  पहले  क्‍या  नहीं  लो  गई  ।  माननीय
 सदस्य  यह  गेलवे  मिनिस्ट्री  से  पूछे  ।  श्र्ब  यह
 कोर  आफ  दि  लैन  मे  शा  जायगी  ।

 Shri  T  B.  Vittal  Bao  Since  Singa-
 ren:  Collieries  are  within  the  core  of
 the  Plan,  may  I  know  what  financial
 assistance  has  been  given  for  the  deve-
 lopment  of  these  mines  during  the  first
 two  years  of  the  Plan  period?

 Shri  L  N.  Mishra  I  shall  require
 notice  I  have  not  got  the  figure  with
 me

 Shri  B.  8  Murthy:  May  I  know  the
 total  distance  to  be  doubled  from
 Rajamundhry  to  Vizianagaram,  the
 money  allotted  and  the  money  so  far
 spent?

 Shri  L.  N.  Mishra:  For  the  exact
 amount,  I  shall  require  notice  I  have
 not  got  it

 Shri  Heda:  In  view  of  the  fact  that
 the  consumption  of  power  in  Andhra
 Pradesh,  particularly  in  the  Telengana
 region  728  very  low,  may  I  know  why
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 of  thé  power  projects  in  Andhra
 Pradesh  has  not  been  included  in  the
 6078  of  the  Plan?

 Shri  L.  N.  Mishra:  Power  projects
 in  Andhra  Pradesh  are  included  in  the
 core  of  the  Plan.

 The  Deputy  “Minister  of  Planning
 (Shri  8.  N.  Mishra):  I  may  add  that
 those  power  projects  which  are  in  an
 advanced  stage  of  construction,  al-
 though  not  included  in  the  core  of  the
 Plan,  have  been  given  core  priority.

 Shri  B.  S.  Murthy:  May  I  know
 whether  the  Sileru  power  project  has
 been  included  in  the  core  of  the  Plan?

 hri  L.  N.  Mishra:  Among  the  power
 projects  included  are  Machkund,  Tun-
 gabhadra  and  Ramagundam  projects.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 the  total  amount  that  has  been  ailo-
 cated  for  Singareni  Collieries  fir  the
 Plan  period?

 Shri  L.  ्य,  Mishra:  I  shall  require
 rvtice.  I  have  got  no  break-up  here.

 Mr.  Speaker:  Shri  Madhusudan  Rao.

 {At  this  stage  Shri  Madhusudan  Rao
 fainted)

 Mr.  Speaker:  The  hon.  Member  is
 not  well.  The  House  will  now  adjourn
 for  about  0  or  5  minutes.

 The  Lok  Sabha  then  adjourned.

 any

 The  Lok  Sabha  reassembled  at  Fifty-
 Four  Minutes  Past  Eleven  of  the  Clock.

 (Mr.  Speaker  in  the  Chair].
 Mr.  Speaker:  Shri  Madhusudan  Rao

 had  toothache  a  few  days  ago.  He
 got  his  tooth  removed  two  days  ago,
 and  ever  since  that  he  has  been  run-
 ning  some  temperature.  He  had  also
 some  slight  blood  pressure.  With  all
 that  weakness,  he  had  come  here.  He
 is  now  all  right.

 Shri  Raghunath  Siagh’  Thank  God
 that  he  is  all  right.

 Mr.  Speaker:  We  shall  now  proceed
 to  the  next  question.

 4  manier'  ist
 ke

 दों  Atsoers  garry

 ‘Balt  |  .

 Shri  Radha  Raman:  ‘Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  the  Government  of
 India  have  set  up  a  nine-man  Commit-~
 tee  to  enquire  into  the  working  of.
 Salt  Industry  and  to  recommend  mea~
 sures  for  its  development;

 (b)  if  so,  the  names  of  its  members;

 (c)  the  detailed  terms  of  reference:
 and  the  time  by  which  ft  8  expected.
 to  commence  its  work;  and

 (d)  the  time  by  which  it  is  expect--
 ed  to  complete  its  work?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir.

 (b)  to  (d).  A  statement  giving  the
 information  required  is  laid  on  the
 Table  of  the  Sabha.  The  Committee
 has  commenced  its  work.  [8९९  Ap-
 pendix  IV,  arexure  No  20.]

 Shri  Radha  Raman:  May  I  know
 whether  any  representation  has  been
 received  by  Government  from  the  salt
 manufacturers  that  the  existing  system
 of  distribution  of  salt  is  defective  in
 the  sense  that  it  favours  the  big  salt
 distributors  as  against  the  small  dis-
 tributors?

 Shri  Satish  Chandra:  There  is  no
 such  representation  about  distribution
 of  salt.  There  are  representations
 about  other  matters.

 Shri  Radha  Raman:  May  I  know
 whether  this  committee,  which  the
 Deputy  Minister  says,  has  commenced
 its  work,  proposes  to  recerd  evidence
 from  persons  engaged  in  the  manufac-
 ture  and  distribution  of  salt,  parti-
 cularly  the  manufacturers  of  salt
 engaged  in  arganising  co-operative
 societies  and  invite  suggestions  from
 them?

 Shri  Satish  Chandra:  That  is  380.
 The  committee  will  go  round  on  tour
 end  visit  important  salt  manufactur-
 ing  areas  and  take  evidence  from  large:
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 as  well  ag  srmait  preducers  of  salt.
 There  are  .representatives  of  both  on
 the  committee  itself,  and  they  will  also
 go  into  the  question  of  encouraging
 the  co-operative  societies  in  salt  manu-
 facture.

 take  to  finish  its  work.

 Shri  Satish  Chandra:  Six  months’
 time  has  been  given  to  the  committee.

 Shri  Khimji:  May  I  know  whether
 the  terms  of  reference  of  this  com-
 mittee  cover  marketing  of  salt  in
 India?

 hri  Satish  Chandra:  I  have  laid  a
 statement  on  the  Table  of  this  House
 in  reply  to  this  question,  giving  the
 terms  of  reference  of  the  committee.

 Shri  Thirumala  Rao:  Are  consumers
 also  represented  on  this  committee?

 Shri  Satish  Chandra:  Consumers  are
 represented  through  a  Member  of  this
 House.

 Shri  Tangamani:  I  find  from  the
 statement  that  this  committee  consists
 of  ten  members,  which  includes  one
 Member  from  this  House  and  one
 Member  from  the  local  Assembly.  May
 [  know  on  what  basis  the  selection
 of  the  members  is  made?

 Shri  Satish  Chandra:  The  main
 salt-producing  areas  are  Bombay,
 Madras,  Andhra  Pradesh  and  Rajas-
 than.  A  representative  of  the  larger
 manufacturers  of  salt  was  taken  from
 one  area;  a  representative  of  the
 smaller  manufacturers  was  taken  from
 the  second  area,  and  consumers  were
 represented  through  a  Member  of  Par-
 liament  from  the  third  area.

 Shri  Bamani:  May  I  know  what
 special  attention  is  being  given  to  the
 develapment  of  the  salt.  industry  in
 Rajasthan  where  there  is  great  scope
 for  development  and  improvement?

 Member  may
 Chandra:  The  hon.

 Mem
 panics

 send  his-  suggestions  to

 ed
 ,  and  they  will  look  into
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 Unectnomic  “Inéterteial  Units  .

 698,  Shri  Harish  Chandra  Mathurr.~
 Will  the  Minister  of  Labour  and  Em-
 ployment  be  pleased  to  state:

 (a)  whether  Government  have  taken:
 stock  of  the  unecomonic  industrial
 units  and  the  labour  employed  by
 them;  and

 (b)  what  steps  are  being  taken  to
 save  labour  from  retenchment  by  the-
 threatened  closing  down  of  these  units:
 particularly  in  the  Textile  Sector?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment.
 and  Planning  (Shri  L.  N.  Mishra):  (a)
 Information  is  available  regarding.
 Textile  Mills  which  have  closed  down
 completely  or  partially.

 (b)  Government  have  ordered  inves-
 tigation  concerning  a  few  mills  under-
 the  Industnes  (Development  and
 Regulation)  Act.  The  National  Indus-
 trial  Development  Corporation  and  the
 Industrial  Finance  Corporation  provide
 loan  finance  to  Industry.  The  work-
 men  affected  by  closures  are  also
 entitled  to  retrenchment  compensation
 under  the  Industrial  Disputes  Act.

 Shri  Harish  Chandra  Mathur:  May  I
 know  whether,  apart  from  the  mills
 which  have  closed  down,  Government
 have  taken  stock  of  the  uneconomic
 units  existing  in  the  country  and  work-
 ing  under  difficulty?

 The  Minister  of  Labour  and  Em-
 ployment  and  Planning  (Shri  Nanda):
 That  larger  question  is  also  before  us,
 and  a  working  group  in  the  Labour’
 Ministry  is  at  present  engaged  in
 studying  the  whole  of  this’  problem.
 Information  is  being  collected,  and
 some  recommendations  will  follow
 from  that.

 Shri  Harish  Chandra  Mathur:  Has
 the  Minister  got  any  idea  of  the  entire
 labour  engaged  in  such  enterprises?

 Shri  Nanda:  Yes.  For  example,  we
 have  given  the  numbers  who  were
 employed  in  these  textile  units  which
 are  now  closed,  in  the  statement.  In
 the  other  units  also,  we  know  what  the
 numbers  are.  .
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 Shri  8.  M.  (्य  Is  the  Minister
 ~aware  that  about  six  thousand  subs-
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 wee  भयर  में  एसोपिएशल  को  कितनी

 titiite  and  four  thousand  regular  पभाभदनी  हुई  या  स्बे  करना  फका  ?
 ‘workers  of  the  textile  mill  in  Kanpur

 मंत्री

 ;

 8  facing  unemployment  and  थारिक्य  मंत्री  (सो  कासुभगो)  :  (क)
 retrenchment,  and  if  what  steps  इन्दौर  श्रौर  उज्जेन  के  झलग  झलग  रिंग  जारी

 have  been  taken  to  salve
 this  problem

 =  रखने  या  न  रखने  के  श््दन  की  जांच  एक  साल ging  fire?
 की  प्रवधि  के  बाद  होनी  थी  से  कि  इस  प्रश्न

 Shri  Nanda:  The  industrial  units  .  सोसिंएदन
 from  time  to  time  experience  difficul-|

 si  कि  मैष्टल
 इण्डिया  काटन

 एसोसिए
 ties,  and  there  are  normal  channels  for  ०  का  मुख्य  कार्यालय  कहां  हो  ।
 the  relief  of  those  difficulties,  such  as
 loans  etc.  from  various  sources.

 Shri  Ganjendra  Prasad  Sinha:  Is
 there  any  proposal  to  stop  this
 retrenchment  till  the  final  decision  of
 Government?

 (a)  एक  ष  की  भ्रवधि  के  भ्रन्दर  ही
 एसोसिएशन  का  काम  काज  अखन्तोषजनक

 होने  के  कारण  सरकार  को  २६  नवम्यर
 १६५७  से  ४  महीनों  के  लिए  इायरेक्टरों  का
 नया  बोर्ड  नियक्त  करना  पड़ा  ।  दोनों  रियों
 की  जारी  रखने  था  न  रखने  के  प्रश्न  की  जाच,
 इस  बारे  में  बोई  द्वारा  की  जाने  वाली  मिफा-
 रिशो  को  भ्यान  रख  कर,  को  जाएगो  ।

 Shri  Nanda:  There  is  no  question
 about  that  because  these  mills  are
 closed.  And  there  is  provision  for

 ‘compensation  on  retrenchment

 ई  थ्हा  बायद  फा  सौदा
 +६६६  शौ  राधेलाल  व्यास  :  क्‍या

 थे  रिज्य  तया  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (7)  एक  विवरण  सभा  की  मेज  पर
 रखा  जाता  है  |  [देलियं  १रिश्षिष्ट  ४,  अनुबस्य
 संख्य,  २  १]

 १2  hrs.

 ane  Some  Hon.  Members  rose—
 (क)  क्‍या  यह  सच  है  कि  सेट्र  न  इण्डिया

 काटन  एसोसियेशन  लिमिटेड  को  मध्य  भारत
 में  इन्दौर  तथा  उज्जैन  में  रुई  के  वायदे  के  सौदे
 क्रने  की  अनुमति  इस  शर्त  पर  दो  गई  थी
 कि  एक  वर्ष  की  भ्रवधि  के  बाद  यह  निश्चित
 पिया  जायेगा  कि  उन  दोनो  जगहों  में  से
 क्वि  लगर  पर  ई  के  वायदे  के  सौदे  जारी
 रखे  जाये  और  उसका  मुख्य  कार्यालय  कहा
 हो;

 के

 (ख  यदि  हा,  तो  एक  वर्ष  की  प्रवधि
 न्बीत  जाने  के  बाद  इस  विधय  में  निर्णय  क्यों

 नहीं  किया  गया  और  स्थायी  मुख्य  कार्यालय
 जे  बारे  में  झादेश  क्यों  नहीं  जारों  किया  गषा;
 ग्प्रौर

 (+)  उपरोक्त  दोनों  नगरों  में  वयद

 ,  का  सौदा  कितना  होता  है  भौंर  एफ  वर्ष  मं

 .

 Mr  Speaker:  Question  Hour  is  over.
 It  738  true  that  we  have  lost  l  minutes.
 I  can  allow  one  or  two  minutes  more.
 But  what  is  the  meaning  of  going  on
 for  l  minutes  with  questions.  All  the
 answers  will  be  printed.

 WRITTEN  ANSWERS  TO  QUESTIONS

 Wage  Map  of  India

 Dr.  Ram  Subhag  Singh:
 “eet.  {  Shri  Sanganna:

 Will  the  Minister  of  Labour  snd
 Employment  be  pleased  to  state:

 (a)  whether  Government  propose  to
 bring  out  a  “Wage  Map”  of  India  giv-
 ing  information  about  fixation  of
 wages;  and

 (b)  if  so,  by  what  time  the  map  will!
 be  drawn  up?
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 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment

 ~
 Planning  (Shri  L.  N.  Mishra):  (a)

 es.

 (b)  It  is  ६00  early  to  say  when  the
 Map  will  be  ready.  The  drawing  up
 of  the  Map  depends  on  collection  of
 data  through  the  Wage  Census  and
 other  Surveys  which  are  scheduled  to
 begin  soon.

 Imported  Consumer  Goods

 *670.  Shri  Wodeyar:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  24  on  the  lith
 November,  957  and  state:

 (a)  whether  the  position  with  regard
 to  the  abnormal  rise  in  prices  of  the
 imported  consumer  goods  has  been  re-
 viewed;

 (b)  if  so,  the  résult  thereof;

 (c)  whether  it  is  a  fact  that  the
 stockists  of  the  imported  consumer
 goods  are  making  huge  profits  on  these
 goods  in  view  of  the  existing  import
 restrictions  thereon;  and

 (a)  if  the  reply  to  part  (c)  be  in  the
 affirmative,  the  steps  proposed  in  the
 matter?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  Government
 keeps  the  prices  of  imported  consumer
 goods  under  constant  watch.  Prices
 of  many  of  these  articles  are  higher
 than  they  were  when  a  liberal  import
 policy  was  followed,  but  there  has
 been  no  sharp  rise  in  recent  months.

 (c)  Margins  of  profit  are  no  doubt
 higher,  on  account  of  import  restric-
 tions,

 (d)  Such  steps  will  be  taken  as
 necessary  only  if  prices  of  essential
 consumer  goods  register  an  unreason-
 able  rise.
 Pakistani  Fishermen  in  Indian  Waters

 *67l.  Shri  Surendranath  Dwivedy:
 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  the  Government  of
 India  have  received  any  report  from
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 the  Government  of  Orissa  alleging
 that  Pakistani  fishermen  are  catching
 fish  in  Indian  waters  near  Orissa

 pane
 thus  violating  international  law;

 an

 (9)  if  so,  the  action  taken  in  the
 matter?

 Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  The  State  Gov-
 ernment  have  not  sent  any  such  report
 to  the  Government  of  India.  It  is,
 however,  understood  that  a  reference
 to  this  was  made  by  the  Development
 Minister,  Government  of  Orissa  at  the
 meeting  of  the  Eastern  Zonal  Council
 on  23rd  January,  1958.

 (b)  Government  are  awaiting  full
 details  from  the  Government  of  Orissa
 before  taking  any  action.

 Border  Incident

 eg7z,  J  Pandit  0.  N.  Tiwary:
 |  Dr.  Ram  Subhag  Singh:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tani  armed  police  kidnapped  one  cons-
 table  and  a  civilian  from  Karim  ganj
 by  crossing  into  the  Indian  territory
 at  Sylhet  (East  Pakistan)  in  the  third
 week  of  January;  and

 (b)  whether  the  two  kidnapped  per-
 sons  have  been  recovered?

 Parliamentary  ecretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  and  (b).  Yes,
 Sir.  On  the  420  January,  1958,  four
 Pakistani  Military  personnel  trespas-
 sed  into  Indian  territory  in  the  Karim-
 ganj/Lata  border  of  Assam  and  drag-
 ged  an  Indian  Constable  and  a  civilian
 into  Pakistan.  The  civilian  was
 Ppinioned  and  severely  assaulted  by
 Pakistani  Military  personnel  but  he
 subsequently  managed  to  escape.  The
 Constable  is  reported  to  have  been
 taken  to  the  Pakistan  border-post  at
 Sarapar  and  he  has  not  so  far  been
 released.
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 The  Government  of  Assam  have
 lodged  a  protest  with  the  Government
 of  East  Pakistan,  The  Government  of
 India  have  also  directed  the  Indian
 High  Commission  at  Karachi  to  lodge
 a  protest  with  the  Government  of
 Pakistan.

 Small  scale  Industries

 673,  Shri  Shobha  Ram:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  lay  a  statement  showing
 the  names  of  centres  where  the  Pilot
 Project  Schemes  of  the  State  Bank  of
 India  for  advancing  loans  to  Small
 Scale  Industries,  has  been  introduced
 so  far?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 A  statement  is  laid  on  the  Table  of
 House.  {See  Appendix  IV,  annexure
 No,  22.]

 Indian  Nurses  in  Bahrein

 eg74,  {Shri  Vasudevan  Nair:
 ‘|  Shri  Pannoose:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  Government  have  _  re-
 cieved  representations  from  Indian
 nurses  (both  male  and  female)  serv-
 ing  in  the  Bahrein  Government  Hospi-
 tal,  Bahrein  Island,  regarding  their
 grievances;

 (b)  if  so,  what  are  their  grievances;
 and

 (९)  the  action  taken  thereon?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Sadath  Ali  Khan):  (a)  yes.

 (b)  Their  grievances  may  be
 broadly  classified  as  hereunder: —

 (l)  that  the  Indian  nurses  are
 not  being  allowed  certain
 passage  and  leave  facilities
 and  are  not  being  given  the
 monetary  benefits  for  over-
 time  work  te  which  they  are
 entitled  according  to  their

 4  MARCH  ‘1988...  .  “Written  Answers  3282

 contract  with  the  Government
 of  Bahrein;

 (2)  that  the  non-Indian  nurses
 (particularly  Lebanese)  doing
 the  same  kind  of  work  are
 given  higher  initial  salaries
 and  are  offered  better  service
 conditions,

 (९)  Regarding  (!)—
 The  Government  of  Baherin  have

 been  made  aware  of  the  growing  dis-
 content  amongst  the  Indian  nurses  on
 this  account  and  they  have  been  re-
 quested  through  diplomatic  and  other
 Channels  to  ensure  that  all  legitimate
 concessions  and  amenities  which  are
 due  to  the  Indian  nurses  are  made
 available  to  them  without  any  excep-
 tion  and  reservation  whatsoever.

 Regarding  (2)—
 The  Government  of  Bahrein  are

 conscious  of  the  existence  of  the  ano-
 malies  in  the  service  conditions  of  the
 Indian  ani  non-Indian  nurses.  They
 have  agreed  to  do  away  with  these
 anomahes  by  bettering  the  service
 conditions  of  the  Indian  nurses
 through  a  revised  contract.  A  fresh
 draft  agreement  has  accordingly  been
 prepared  and  is  pending  with  the  Gov-
 ernment  of  Bahrein  for  their  appro-
 val.  In  the  new  draft  agreement  the
 service  conditions  of  the  Indian  nurses
 have  been  brought  almost  on  a  par
 with  those  of  the  non-Indian  nurses.
 Every  endeavour  is  being  made  by  us
 to  secure  the  approval  of  the  Govern-
 ment  of  Bahrein  to  the  new  agreement
 form  and  to  bring  it  into  operation
 without  unreasonable  delay.

 Border  Incident  near  Uri

 675  J  Shri  S.  V.  Ramaswami:
 |  Shri  E.  M.  Rao:  पु

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  on  the
 24th  January,  1958,  Pakistan  armed
 police  violated  the  ceasefire  line  in  the
 Uri  Sector  and  carried  away  a  State
 Constable  into  Pakistan  territory;
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 (४)  whether  a  protest  has  been
 lodged  with  the  U.N.  Observers;

 (c)  whether  the  matter  has  been
 investigated  into;  and

 (d)  if  so,  the  result  thereof?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):

 (a)  Yes,  Sir.

 (b)  A  complaint  was  lodged  with
 U.N.  Observers.

 (c)  and  (d).  The  results  of  the  U.N.
 Observer’s  investigations  are  awaited.

 Vigilance  Staff  in  Ministry  of
 Rehabilitation

 *676.  Shri  Vajpayee:  Will  the  Min-
 ister  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state  the  num-
 ber  of  corruption  cases  detected  by
 the  vigilance  staff  against  the  per-
 sonnel  of  the  Rehabilitation  Depart-
 ment  in  New  Delhi  and  Delhi  area
 during  the  year  1956-57?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  5  involving  77  Government
 servants.

 National  Sample  Survey
 *677,  Shri  H.  N.  Mukerjee:  Will  the

 Prime  Minister  be  plcased  to  state:

 (०)  the  steps,  if  any,  taken  to  shor-
 ten  the  time  interval  between  collec-
 tion  and  publication  of  results  by  the
 National  Sample  Survey;  and

 (b)  whether  it  is  a  fact  that  draft
 National  Sample  Survey  reports  are
 sent  to  the  relevant  Ministries  for  ap-
 proval  prior  to  publication?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Finance
 (Shri  Jawaharlal  Nehra):  (a)
 The  steps  taken  so  far  to  shorten  the
 time  interval  between  collection  and
 publication  of  the  National  Sample
 Survey  data  are  (i)  greater  use  of
 the  electronic  equipment  for  tabula-
 tion  work;  (ii)  expeditious  prepara-
 tion  of  the  reports  on  various  sub-
 jects  covered  in  the  different  rounds
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 of  the  National  Sample  Survey;  (iii)
 quicker  arrangement  for  printing  the
 reports;  and  (iv)  the  tabulation  of
 the  National  Sample  Survey  data
 being  given  priority  over  other  items
 of  work

 (b)  The  drafts  of  the  National
 Sample  Survey  Reports  are  forward-
 ed  to  the  Ministries/Departments
 concerned  for  obtaining  their  com-
 ments/views,  if  any,  before  clearance
 is  given

 Tungabhadra  Project

 *678.  Shri  T.  Subramanyam:  Will
 the  Minister  of  Planning  be  pleased
 to  state’

 (a)  whether  the  zonal  advisor  Shri
 S  V  Ramamurthy  toured  the  Tunga-
 bhadra  Project  Ayacut  area,  in  Feb-
 ruary,  ‘1958;  and

 (b)  whether  a  report  has  been  re-
 ceived  from  him  regarding  the  deve-
 lopment  of  the  Ayacut  area?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):
 (a)  Yes,  Sir

 (b)  A  report  has  been  received  and
 is  under  consideration.

 Class  FV  Government  Employees
 Quarters

 *679,  Shri  Easwara  Iyer:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No,  432
 on  the  70909  December,  957  and  state
 the  progress  made  towards  providing
 electric  and  water  supply  facilities  in
 the  Class  IV  Government  Employees
 quarters  at  Panchkuin  Road  m  New
 Delhi?

 The  Minister  of  Works,  Housing
 and  Supply  (Shri  K.C.  Reddy):
 Instead  of  providing  44  additional
 hydrants  for  common  use  as  contem-
 plated  earlier,  a  fresh  proposal  ै ह
 under  consideration  to  provide  a
 separate  and  exclusive  water-tap  for
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 each  quarter  for  improving  the
 amenity.  The  electrification  of  these
 quarters  will  be  carried  out  after  the
 existing  roofs  of  the  quarters  are
 relaid,  proposals  for  which  are  under
 consideration.

 Cement  Factories

 *680.  Shri  Tangamani:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  cement  factories
 which  will  be  set  up  in  Madras  State
 during  the  Second  Plan  period;

 (b)  how  many  will  be  set  up  during
 1958,  +1959,  960  and  296l,  year-wise
 and  their  location;

 (c)  whether  the  capacity  of  the
 three  existing  units  will  be  increased;
 and

 (d)  what  will  be  the  total  produc-
 tion  capacity  of  these  factories  in
 Madras  State  at  the  end  of  the  Plan?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 {a)  Licences  have  been  issued  for
 setting  up  two  new  factories  in
 Madras  State  during  the  Second  Plan
 period.

 (b)  One  factory  is  expected  to  be
 set  up  this  year  at  Thiruvattiyur  and
 the  other  at  Ramanathapuram  during
 1960.

 (c)  Expansion  of  capacity  of  two
 existing  units  is  contempiated.

 (d)  Total  capacity  of  these  factor-
 ies  estimated  at  the  end  of  2nd  Plan
 is  1,369,500  tons  per  annum.

 Permanent  Exhibition  in  Delhi

 ०883  f  Shri  Panigrahi:
 a]  .  Shri  Ram  Krishan:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  set  up  a  permanent  exhibi-
 tion  in  Delhi  near  Purana  Quila;  and
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 (b)  if  so,  whether  the  permanent
 exhibition  will  be  in  the  nature  of  an
 agricultural  or  industrial  one?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir.

 (b)  Industrial.

 Indian  Tea  Delegation

 J  Shri  Hem  Raj:
 “682,  प्‌  Shri  Padam  Dev:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.
 974  on  the  l0th  December,  4957  and
 state:

 (a)  whether  Government  have  re-
 ceived  the  report  of  the  Tea  Delega-
 tion  to  Afghanistan;  and

 (b)  if  so,  whether  a  copy  of  the
 same  will  be  laid  on  the  Table?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  The  Report
 has  been  received  very  recently  and
 is  under  examination.

 Cement  Factory  in  Assam

 68s.  J  Shri  Liladhar  Kotoki:
 ‘|  Shri  Basumatari:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  what  progress  has  been  made
 in  setting  up  the  first  cement  factory
 in  Assam;  and

 (b)  if  so,  where  it  is  proposed  to
 be  located?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  A  scheme  has  been
 approved  for  setting  up  a  cement
 factory  with  an  annual  capacity  of
 132,000  tons  at  Umtynagar  in  the
 Khasi  and  Jaintia  Hills,  The  sanc-
 tioned  capacity  will  be  established  in
 two  stages  each  covering  66,000  tons.
 For  the  first  stage,  the  licensee  has
 acquired  land  and  placed  orders  for
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 substantial  part  of  the  plant  and
 machinery.  The  second  stage  will
 be  proceeded  with  some  time  later.

 Beedi  Factories  in  Vidharbha
 (Bombay)

 *684,  Shri  Balkrishna  Wasnik:  Will
 the  Minister  of  Labour  and  Employ-
 ment  be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  8९९०७  manufacturers  of  Vid-
 harbha  (Bombay)  have  started  shift-
 ing  the  factories  from  Vidharbha  to
 the  neighbouring  States  due  to  in-
 crease  in  the  minimum  wages  in  that
 region  and  thus  rendering  unemploy-
 ed  a  few  thousand  workers;  and

 (b)  if  so,  the  action  Government
 propose  to  take  in  order  to  save  the
 beedi  workers  from  unemployment?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):
 (a)  The  Government  of  Bombay  is
 the  appropriate  Government  under
 the  Minimum  Wages  Act  for  fixing
 minimum  wages  for  workers  in  beedi
 industry.  According  to  a  report  re-
 ceived  from  that  Government,  no
 beedi  factory  has  shifted  from
 Vidharbha  Region

 (b)  It  is  proposed  to  convene  very
 shortly  an  inter-State  Committee  to
 consider  the  question  of  removing
 disparities  in  the  rates  of  minimum
 wages  in  beedi  industry  fixed  by
 certain  State  Governments,  including
 the  Government  of  Bombay.

 Moir  Industry  in  West  Bengal

 Shri  Ghosal:  Will  the  Minis-
 ter  of  Commerce  and  Industry  ०९
 pleased  to  state:

 (a)  whether  the  West  Bengal  Gov-
 ernment  have  submitted  any  plan
 for  the  development  of  coir  industry;
 and

 >
 if  so,  what  is  the  amount  grant-

 3.4
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 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir.  The  scheme  submitted
 by  the  8६४0९  Government  included  a
 Model  factory  with  a  Research  Sec-
 tion.  As  the  Coir  Board  itself  pro-
 pose  to  set  up  a  Branch  Research
 Institute  with  a  Model  Factory  at
 Calcutta,  the  State  Government  have
 been  requested  to  revise  the  scheme,
 which  is  awaited.

 (9)  Does  not  arise.

 Border  Incident  in  Jammu
 "686.  Shrimati  Wa  Palchoudhuri:

 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Pakis-
 tani  civilians  armed  with  spears  ete.
 infiltrated  into  Indian  territory  on
 Friday,  February  14,  1958,  near  the
 village  of  Tokho  Chakh  near  Jammu;

 (b)  if  so,  the  details  of  the  inci-
 dent;  and

 (c)  what  effective  steps  have  been
 taken  to  prevent  such  infiltrations  in
 future?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshmi  Menon):
 (a)  Yes,  Sir.

 (b)  On  the  ३4  February  1958,
 an  Indian  sepoy  on  leave  was  graz-
 ing  his  cattle  near  Takhu  Chakh  in
 Indian  territory.  At  about  500
 hours,  some  Pakistani  civilians,
 armed  with  lathis  and  spears,  tres-
 passed  into  Indian  territory  and
 tried  to  drive  away  his  cattle.  He
 raised  an  alarm  and  soon  one  of  our
 patrols  reached  the  spot.  One  of  the
 Pakistani  raiders  was  arrested  but
 the  others  escaped.

 (c)  Police  pickets  are  established
 along  the  border  which  is  also  regu-

 Jay  patrolled,

 Abolition  ef  District  Boards
 *687.  Shri  Kalika  Singh:  Will  the

 Minister  of  Planning  be  pleased  to
 state:

 (a)  whether  the  Planning  Commis-
 sion  is  in  agreement  with  the  view
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 of  the  study  team  for  Community
 Development  and  National  Extension
 Service  stated  in  Vol.  I  Part  I  sec-
 tion  2  sub-Section  5  at  page  6  of  their
 report  relating  to  abolition  of  Dis-
 trict  Boards  and  formation  of  single
 representative  and  vigorous  demo-
 cratic  institution  to  take  charge  of
 afl  aspects  of  development  work  in
 the  rural  areas;  and

 (b)  if  so,  the  action  taken  in  the
 matter?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):
 (a)  and  (b).  Copies  of  notes  contain-
 ing

 (i)  the  preliminary  conclusions  of
 an  informal  meeting  of  the  Planning
 Commission  which  considered  the
 subject;  and

 (ii)  the  decision  of  the  Standing
 Committee  of  the  N.D.C.  taken  on
 the  subject  are  placed  on  the  Table
 of  the  House.  [See  Appendix  IV,
 annexure  No.  23.]

 Hindustan  Antibiotics  (Private)
 Limited

 sess.  SShri  Gajendra  Prasad  Sinha:
 Vv  Shri  D.  0.  Sharma:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  the  expansion  pro-
 gramme  of  the  Hindustan  Antibiotics
 Private  Ltd.  has  been  completed;  and

 (b)  if  so,  what  is  the  present  rated
 production  capacity  of  the  Plant?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  The  scheme  is  in  progress.

 (b)  The  present  rated  capacity  is
 25  million  mega  units  of  sterile  peni-
 cillin  per  annum.

 Coconut  जा  and  Copra  Prices

 *689.  Shri  Heda:  Will  the  Minister
 of  Commerce  and  Industry  be  pleas-
 ed  to  state:

 (a)  the  reasons  for  rise  in  the
 prices  of  coconut  oil  and  copra  in
 recent  months;
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 (b)  what  were  the  highest  prices
 in  the  months  of  October;  November,
 and  December,  1957;  and

 (c)  its  effect  on  soap  and  vanaspati
 industries?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  Prices  of  coconut  ofi  and  copra
 have  risen  in  this  country  due  to
 their  rise  in  the  main  producing
 areas  in  the  world,  i,e.,  South-East
 Asian  countries.

 (b)  A  statement  giving  the  requir-
 ed  information  is  laid  on  the  Table
 of  the  House.  [See  Appendix  IV,
 annexure  No,  24.)

 (c)  There  has  been  no  effect  on
 vanaspat:  industry  as  very  little
 coconut  oil  is  used  in  it.  Some
 small  scale  soap  manufacturers  had,
 however,  complamed  to  Govern-
 ment  about  the  scarcity  and  conse-
 quent  rise  in  prices  and  Government
 have  liberalised  the  import  policy  to
 some  extent.

 Manufacture  of  Cosmetics

 *690.  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Ponds  Products  like
 Ponds  Cream,  face  powder  and  other
 cosmetics  are  now  manufactured  in
 India;

 (b)  the  total  investment  for  which
 permission  has  been  granted  to  the
 Licensee;

 (c)  the  location  of  the  factory  and
 the  name  of  the  company  owning  it;
 and

 (d)  the  total  sales  turn  over  of
 Ponds  Products  during  the  year  ‘1955,
 956  and  ‘1957?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  At  present  only  Face  powder
 and  Talcum  powder  are  manufactur-
 ed  in  this  country.

 (b)  No  permission  has  been  granted
 by  the  Government  for  foreign
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 investment  or  for  issue  of  Indjan
 capital,  Detailed  information  regard-
 ing  investment  todate  is  being  col-
 lected.

 (c)  Messrs  Rightaids  (Orient)
 Private  Ltd,  Old  Madras  Road,
 Duravani  Nagar,  Bangalore.

 (d)  Information  is  being  collected.

 Seminar  on  Labour-Management
 Co-operation

 Shri  8.  M.  Banerjee:
 *69l.  <  Shri  Ram  Krishan:

 Shri  Tangamani:
 Will  the  Minister  of  Labour  and

 Employment  be  pleased  to  state:
 (a)  the  number  of  representatives

 who  participated  in  the  Seminar  on
 Labour-Management  Co-operation
 which  was  held  recently  in  Delhi;

 (b)  the  suggestions  and  recommen-
 dations  made  at  the  Seminar;  and

 (e)  the  action  Government  propose
 to  take  to  implement  the  same?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):
 (a)  0l  persons  participated  in  the
 Seminar

 (b)  A  statement  is  laid  on  the
 Table  of  the  Sabha.  [See  Appendix
 IV,  annexure  No.  25.]

 (९)  The  Scheme  s  to  be  implement-
 ed  on  a  voluntary  basis  by  the  parti-
 cipating  units.  The  State  Govern-
 ments  and  the  participating  units
 have  teer  informed  of  the  conclu-
 sions  and  recommendations  of  the
 Seminar  and  trey  have  been  request-
 ed  to  keep  tht  Ministry  informed  of
 progress  in  the  matter

 Jari  Industry
 Dr.  Ram  Subbag  Singh:

 *692,  <  Shri  A.  KE.  Gopalan:
 Shri  Kodiyan:

 Will  the  Minister  of  Commerce
 and  Industry  be  pleased  to  state:

 (a)  whether  the  Committee  ap-
 pointed  to  inquire  into  the  conditions
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 of  Jari  Industry  has  submitted  its
 report;  and

 (b)  if  so,  what  are  the  main  re-
 commendations  contained  in  that  re-
 port?

 The  Deputy  Minister  of  Com-
 merce  and  Industry  (Shri  Satish
 Chandra):  (a)  and  (b).  A  working
 Group  was  set  up  in  December  38857
 to  enquire  into  the  conditions  ot  the
 Industry.  The  report  of  the  Group
 is  awaited.

 Import  of  Films

 Shri  Raghunath  Singh:

 693
 if

 Dr.  Ram  Subhag  Singh:
 Shri  Gajendra  Prasad

 |  Sinha:

 Will  the  Minister  of  Commerce
 and  Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  relaxed  the  rules  for
 the  import  of  films  from  the  U.S.A;
 and

 (b)  if  so,  the  estimated  Foreign
 Exchange  to  be  spent  on  the  Ameri-
 can  Films  in  the  course  of  1958-597

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Yes,  Sir.

 (b)  According  to  the  agreement,
 remittance  is  permitted  for  a  value
 not  exceeding  23  of  the  net  remit-
 table  earnings  of  the  films.  It  can-
 not  be  estimated  at  this  stage  with
 any  degree  of  accuracy  what  the
 net  remittable  earnings  will  be
 during  1958-59,

 Accidents  at  Indian  Ports

 *694.  Shri  E.  M.  Rao:  Will  the  Mi-
 nister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  Government  are
 aware  that  there  is  a  steep  increase
 in  the  reportable  accidents  at  In-
 dian  ports  since  ‘1955;  and

 (b)  if  so,  the  steps  Government
 Propose  to  take  to  reduce  the  लकन
 quency  of  accidents  while  handling
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 cargo  and  ensure  safety  to  the  wor-
 kers?

 The  Parliamentary  Secretary  to
 the  Minister  of  Labour  and  Employ-
 ment  ang  Planning  (Shri  L.  N.
 Mishra):  (a)  Yes.

 (b)  The  following  steps  are  being
 taken  in  this  connection:

 (l)  A  Scheme  for  training  of
 dock  workers  has  heen
 framed  and  circuiated  to
 the  Port  Authorities  and
 Dock  Labour  Boars.  *

 (2)  The  production  of  a  full
 length  film  on  “Safety  in
 Dock  Work”  is  in  hand.

 (3)  Safety  Committees  are  be-
 ing  set  up  in  the  Ports  to
 create  safety  consciousness
 amongst  employers  and
 workers.

 (4)  Technical  bulletins  and
 safety  posters  for  educating
 both  the  employers  and
 workers  in  safety  practice
 in  dock  work  are  being  is-
 sued  by  the  Organisation
 of  Chief  Adviser  of  Factories.

 ’

 Explosion  of  Gas  Cylinder  in
 Hyderabad

 Pandit  D.  N.  Tiwary:
 *695.<  Shrimati  Mafida  Ahmed:

 Shri  Assar:

 Will  the  Minister  of  Works,  Hous-
 ing  and  Supply  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  explo-
 sion  of  a  gas  cylinder  occurred  at
 the  All  India  Industrial  Exhibition
 at  Hyderabad  on  the  22nd  January,
 ‘1958;

 (b)  if  so,  the  number  of  persons
 killed  and  injured;

 (c)  whether  any  enquiry  has  been
 held;  and

 (d)  if  so,  the  result  thereof?
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 .The  Minister  of  Workn,  Housing
 and  Supply  (Shri  K.  C,  Reddy):  (a)
 Yes,  Sir.

 (b)  8  persons  were  killed  and  33
 injured.

 (ce)  &  (d).  An  enquiry  was  conduct-
 ed  by  an  officer  of  the  Department
 of  Explosives  as  also  by  the  Com-
 missioner  of  Police,  Hyderabad.  The
 preliminary  report  submittei  by  the
 Inspector  of  Explosives  shows  that
 the  explosion  was  caused  by  the
 bursting  of  an  improvised  and  un-
 safe  cylinder  in  which  Hydrogen
 Gas  was  being  generated  by  a  toy
 vendor  for  filling  toy  baloons.  Gene-
 ration  of  Hydrogen  in  an  improvis-
 ed  and  unsafe  container  is  an  offence
 punishable  under  the  Indian  Penal
 Code.

 Small-Scale  Industries

 *696.  Shri  Shobha  Ram:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  whether  Govern-
 ment  are  seeking  to  obtain  technical
 know-how  and  complete  plants  and
 equipments  from  abroad  for  the
 small-scale  industries?

 The  Deputy  Minister  of  Com.
 merce  and  Industry  (Shri  Satish
 Chandra):  Yes,  Sir.  A  statement  is
 laid  on  the  Table  of  the  House.  [See
 Appendix  IV,  annexure  No,  26.]

 Wool  Waste

 697,  J  Shri  Vasudevan  Nair:
 rv  Shri  Punnoose:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  no
 import  duty  is  levied  on  wool  waste
 imported  into  the  country!  and

 (b)  if  so,  the  reasons  for  allowing
 this  concession  to  this  item?

 है]
 The  Deputy  Minister  of  Commerce

 ang  Industry  (Shri  Satish  Chandra):
 (a)  Yes,  Sir.
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 (b)  To  assist  the  indigenous  manu-
 facturers  of  blankets  and  rugs.

 National  Sample  Survey

 १698,  Shri  H.  N.  Mukerjee:  Will
 the  Prime  Minister  be  pleased  to
 atate:

 (a)  whether  there  is  any  stable
 programme  of  work  for  the  National
 Sample  Survey;

 (b)  whether  it  is  a  fact  that  the
 survey  is  split  organisationally,  the
 data  being  collected  by  a  Govern-
 ment  Department  under  the  Cabinet
 Secretariat  and  processed  by  a  pri-
 vate  body,  the  Indian  Statistical
 Institute;  and

 (c)  if  so,  the  reasons  therefor?

 The  Prime  Minister  and  Minister
 of  External  Affairs  and  Finance
 (Shri  Jawaharlal  Nehru):  (a)  The
 National  Sample  Survey  has  a  regu-
 lar  programme  of  collection  of  data
 for  planning  and  other  purposes.
 This  is  however  not  rigid.  The  data
 is  collected  in  respect  of  various  sec-
 tors  of  the  National  Economy,  em-
 phasis  being  laid  on  different  aspects
 to  meet  the  requirements  of  the
 different  Ministries.  Government
 Departments  etc.,  from  time  to  time.

 (b)  Yes,  Sir.  The  Indian  Statisti-
 cal  Institute  is  an  autonomous  orga.
 nisation  which  is  helped  by,  and  is
 connected  in  some  ways  with  Gov-
 ernment.  It  is  also  associated  with
 the  Planning  Commission’s  work.

 (c)  The  tabulation  work  relating
 to  data  thrown  up  by  the  National
 Sample  Survey  is  of  a  highly  tech-
 nical  nature  and  the  Indian  Statisti-
 cal  Institute  has  specialised  experi-
 ence  in  this  work  over  a  number  of
 years.  The  project  Section  of  the
 Institute  is  working  on  the  lines  of
 a  National  Statistical  and  Computa-
 tional  Laboratory  for  technical  and
 large  scale  applied  work  in  the  pro-
 cessing  of  statistical  data.
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 Export  of  Cycles
 °699.  Shri  Harish  Chandra  Mathur:

 Will  the  Minister  of  Conmmerce  and
 Industry  be  pleased  to  state:

 (a)  whether  Government  of  China
 and  some  other  countries  propose  to
 buy  a  large  number  of  cycles  from
 India;  and

 (b)  if  so,  what  are  the  require-
 ments  of  these  countries  and  whe
 ther  negotiations  have  been  finalis
 ed?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  and  (b).  No  Sir;  the  Chinese
 Government  had  only  shown  some
 interest  in  the  purchase  of  Indian
 bicycles  during  an  Indian  exhibition
 organised  in  China  last  year.

 Import  Licences

 *700.  Shri  ्,  P.  Nayar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  whether  Govern-
 ment  are  maintaining  a  Company-
 wise|Firm-wise  register  of  Import
 Licences  granted  by  them  from  time
 to  time  with  a  view  to  find  out  the
 total  value  for  which  licences  are
 granted  in  respect  of  each  Company
 Firm?

 The  Minister  of  Commerce  (Shri
 Kanungo):  No,  Sir.

 Resolutions  Passed  by  A.LT.U.C.

 «703,  J  Shri  S.  M.  Banerjee:
 |  Shri  Tangamani:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  resolutions  passed
 in  the  annual  conference  of  the
 A.LT.U.C.  held  in  December,  937  at
 Ernakulam  have  been  received  and
 considered  by  Government;  and

 (b)  if  so,  the  suggestions,  if  any, that  have  been  accepted?

 The  Parliamentary  Secretary  to
 the  Minister  of  Labour  and  Employ-
 ment  and  Planning  Shri  L.  N.  Mishra:
 (a)  ALT.U.C.  were  requested  on
 (14-1-58  to  send  copies  of  resolutions:
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 passed  in  their  last  annual  confe-
 rence,  but  these  have  not  yet  been
 received.

 (b)  Does  not  arise.

 Import  of  Foreign  Publications

 9702,  Shri  E.  M.  Rao:  Will  the  Mi-
 nister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  total  amount  spent  on  the
 import  of  foreign  publications  during
 the  year  1957;

 {b)  what  is  the  percentage  of
 foreign  exchange  consumed  in  that
 regard;  and

 (ce)  what  incentives  Government
 propose  to  give  to  raise  the  standard
 of  Indian  publications  in  view  of
 the  recent  decision  of  the  Govern-
 ment  to  ban  the  import  of  foreign
 publications?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  The  total  value  of
 imports  of  Foreign  Publications

 ‘during  January-August,  957  was
 Rs.  6°72  lakhs.  The  figures  for  sub-
 sequent  months  of  the  year  are  not
 yet  available.

 (b)  The  percentage  of  the  value
 of  imports  of  Foreign  Publications
 to  the  total  value  of  imports  of  India
 during  January-August  957  was
 about  °8.

 (c)  Does  not  arise,  as  no  decision
 has  been  taken  to  ban  import  of
 Foreign  Publications.

 International  Trade  Fair,  Leipzig

 e793,  J  Shri  Raghunath  Singh:
 ‘|  Shri  Bishwanath  Roy:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  whether
 it  is  a  fact  that  India  is  participating
 in  the  International  Trade  Fair  at
 Leipzig  which  is  to  be  held  from  the
 2nd  March  to  llth  March,  ‘1958?

 The  Deputy  Minister  of  Com-
 merece  and  Industry  (Shri  Satish
 Chandra):  Yes  Sir.
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 झम्तराष्ट्रीय  भम  संगठत  की  शम्तरेशीय
 परियहन  समिति

 ८४२१.  श्री  Wo  ला०  दिवेदों  :  कया  बम
 शौर  रोजगार  मंत्री  यह  बताने  की  कृपा
 करेंगे  फि  :

 (क)  हैम्बर्ग  (जर्मनी )  में  भ्रन्तर्राष्ट्रीय
 शम  संगठन  की  अश्रन्देशीय  परिवहन  समिति
 का  जो  छठा  अ्रधिवेशन  हुभा  था  उसमें  क्या
 निर्णय  किये  गये  श्रौर  उसका  भारत  पर  कया
 प्रभाव  पडा  ;  और

 (ख)  इन  निरचयों  को  भारत  में  किस
 प्रकार  कार्यान्वित  किया  गया  है  ?

 अस  और  रोजगार  तथा  योजना  मंत्री
 के  सभा-सचिव  (श्रो  ल०  सा०  सिथ)  :

 (क)  अधिवेशन  में  पास  हुए  प्रस्ताव  जिन  पर
 सदस्य  राज्यों  द्वारा  कार्रवाई  की  जानी  है,
 निम्नलजिविन  च्रिपपों  के  बारे  में  हे  _——s

 (१)  बन्दरगाहों  में  कार्य  संगटन  और
 कायें  सम्पादन  सुधा रने  के  तरीक  ।

 (२)  सडक  परिवहन  में  श्रम  निरोक्षण  ।

 (३)  गोदो  कामगरों  के  रोजगार  को
 नियमित  अनाना;  और

 (४)  नियोजित  ड्राइवरो  को  उनके
 राजगार  के  बारे  में  दीवानी  कानून
 सम्बन्धी  दावों  के  विरुद्ध  संरक्षण
 देना  ।

 (ख)  विनिमय  अआवब्यक  और  सम्भव
 कारंवाई  के  लिये  सम्बन्धित  केन्द्रीय  मंत्रालयों
 और  राज्य  सरकारो  को  भेजे  गये  हे  ।  समिति
 की  सिफारिशों  को  घीरे  थोरे  ही  अमल  में
 लाया  जा  सकता  है  '

 काम  के  घंटों  में  कमो  के  बारे  में  पन्तर्राष्ट्रीय
 श्रम॒  संगठन  को  समिति

 घरे रे,  श्री  Ho  ला०  द्विबेदोी  :  क्‍या
 शम  और  रोजगार  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (फ)  जेनेवा  ें  २७  भगस्त  से  १
 सितम्बर,  १६९५६  तक  काम  के  घंटों  में  कभी
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 के  बारे  में  ग्न्तर्राष्ट्रीय  क्षम  संगठन  की  समिति  जद्दाजो  में  यथोचित  ताविक-नियोजन  सम्बन्धी
 की  जो  बैठक  हुई  थी  उसमें  क्या-क्या  विचार  १६४६  कनवेनशन  के  सभोधन  विषयक
 शौर  निर्णय  हुए  हे  ;  भौर

 (ल)  इन  निर्णयो  को  भारत  में  लागू
 करने  के  लिये  ब्या  कदम  उठाये  गये  हैं  ?

 अम  झौर  रोजगार  तथा  योजना  मंत्री
 के  समा-सजित (श्री  ल०  ato  fier):  (क)
 समिति  में  (जनेवा,  २७-२६  श्रगस्त,  १६)
 जो  विचार-विमर्श  हुआ  उससे  कोई  निश्चित
 परिणाम  नहीं  निकला  ।  इस  मामले  पर  आगे
 क्या  फार्रवाई  की  जाये,  हस  बारे  में  भी  कोई
 समझौता  नही  हुआ  ।  कई  प्रतिनिधियों  की
 राय  थी  कि  इस  विषय  पर  और  विचार  करने
 की  जरूरत  है  |

 (<)  पब्रहन  नहीं  उठता  ।

 अन्तर्राष्ट्रीय  अस  सगठन  का  प्रविधिक

 समुद्रोय  सम्मेलन

 ८२३.  थी  म०  ला०  दिवेरो  क्‍या  श्रम
 और  रोजगार  मत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  लन्दन  में  १६  सितम्बर  से  २
 झकतूबर  १६५६  तक  हुए  प्रन्तर्राष्ट्रीय
 शम  सगठन  के  प्रविधिक  समुद्रीय  सम्मेलन  में
 क्या  निर्णय  किये  गये  और  उनका  भारत  पर
 क्‍या  प्रभाव  पडा,

 (ख)  इस  सम्मेलन  में  भाग  लेने  के
 लिये  भेजें  गये  प्रतिनिधियों  पर  भारत  सरकार
 ने  क्‍या  खर्च  किया  ,  और

 (ग)  भारत  में  इन  निर्णयो  को  लागू
 करने  के  लिये  क्‍या  किया  जा  रहा  है  ?

 श्रम  झौर  रोजगार  तथा  योजना  मत्री
 के  सभा-सचिय  ी  Wo  Ato  fers)  :  (क)
 प्रविधिक  समुद्रीम  सम्मेलन  ने  सिफारिशों  की
 किः

 (१)  बेतन,  जहाजी  कार्य-समय  झौर

 प्रस्तावों  के  मसविदों  को  अन्तर्राष्ट्रीय  श्रम
 सम्मेलन  के  समुद्रीय  भ्रधिवेशन  में  रखने  के
 बारे  मे  विचार  करने  के  लिये  एक  त्रि-दलीय
 समिति  बनाई  जाय  1

 (२)  प्रन्तर्राष्ट्रीय  श्रम  कार्यालय  झ्राव-
 बयक  रिपोर्टो  और  विधि-उत्रो  आदि  की
 इबारत  तैयार  करे  जिन  पर  अन्तर्राष्ट्रीय  श्रम
 सम्मेलन  के  समुद्रीय  अधिवेशन  में  विचार
 झौर  निर्णय  किया  जाए  ।

 (ख)  १६,१७३  स्पये  ।

 (ग)  सम्मेलन  4'  निर्णय  पर  सम्बन्धित
 सदस्य-राज्यो  द्वारा  काई  कारंवाई  करने  की
 जरूरत  नहीं  थी  ।

 झन्तर्राष्ट्रीय  असम  सगठन  क  प्रादेशिक
 प्रशिक्षण  पाठ्य-क्रम

 घर  शी  म०  सा०  दिवेदी  क्‍या  असम
 झौर  रोजगार  मत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  मैसूर  में  १२  नवम्बर  से  ११
 दिसम्बर,  १६५६  तक  भ्रन्तर्गष्ट्रीय  श्रम  संगठन
 का  सहकारिता  के  सम्बन्ध  में  जो  प्रादेशिक
 प्रशिक्षण  पाठ्यक्रम  हुआ  था  उसमे  किन  विषयो
 के  बारे  में  प्रशिक्षण  दिया  गया  था  ,

 (ख)  उसमे  किन  किन  देशों  के  कितने
 कितने  प्रशिक्षार्थी  शाये  थे  ,

 (ग)  इस  प्रशिक्षण  कार्यक्रम  पर  भारत
 सरकार  ने  कुल  कितना  व्यय  किया  ,  और

 (घ)  इसमें  प्रशिक्षण  प्राप्त  करने  वाले
 भआरतोयो  को  किन  कामो  पर  लगाया  गया  है
 भर  उनके  वेतनो  में  कितनी  वृद्धि  की  गयी  है  ?

 अम  और  रोजगार  तथा  योजना  मंत्री  के
 समा-सचिव  (थी  we  ato  fret)  (क),
 दस्तकारी,  घरेलू  भौर  लघु  उद्योगो  का  संगठन
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 करके  एशियाई  देझ्षों  में  रोजयार  बढ़ाने  के
 लिये  सहयोग  द्वारा  क्या  किया  जा  सकता  है,
 यह  प्रशिक्षण  पाठ्य-क्रम  का  विषय  था  t

 (ख)  देश  का  नाम  भाग  लेने  वालों  की  संख्या

 १.  बर्मा  22
 २.  चीन  (फारमोसा)  3
 ३.  इन्डोनेशिया  २
 ४.  जापान  १
 ५.  पाकिस्तान  ¥

 ६.  मलाया  2
 ७.  थाईलैण्ड  2
 ८.  भारत  "१०

 (ग)  २८,४६१  पये  ०३  नयें  पैसे  ।

 (घ)  प्राप्त  जानकारी  संलग्न  विवरण  में
 दे  दी  गई  है  1  (देलिये  परिशिष्ट  ४,  प्रनुबन्ध
 संख्या  २७)

 खेतिहर  मजदूर

 दरे४५,  श्री  Wo  ला०  द्विवेदी  क्या  असम
 झौर  रोजगार  मंत्री  यह  बताने  की  #पा  करेंगे
 कि  :

 (क)  द्वितीय  अखिल  भारतीय  खेतिहर
 मजदूर  जाच  के  लिये  कुछ  प्रविधिक  व्यौरो
 को  तैयार  करने  के  हेतु  वर्ष  १६५६  के  प्रारम्भ
 में  श्रम  मंत्रालय,  केन्द्रीय  साख्यकीय  संगठन

 इत्यादि  का  जो  कार्यकारी  दल  बनाया  गया  था
 उसने  क्या  काम  किया  है  ;

 (ख)  यह  जाच  कितने  गावों  में  होगी  ;
 और

 (ग)  सामुदायिक  परियोजना  क्षेत्र  के
 ब्रन्तर्गत  कितने  गांव  झायेंगे  ?

 अस  झोर  रोजवार  तथा  योजना  मंत्रो
 के  सभा-सचिय  पझ्ली  Bo  Ato  fam)  :

 (क)  से  (ग).  दूसरी  झखिल  भारतीय  खेती

 हर  मजदूर  जांच  के  लिये  स्ट्रेटिफाइड  रेडम

 सम्प्लिंग  के  सिद्धान्त  के  भरनुसार  ३६६६  गांव
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 चुने  गये  थे,  जिनमें  जांच  की  गई  ।  लेतिहर
 मज़दूर  परिवारों  की  औसत  सदस्य  संख्या,
 परिवार-बनावट,  धनोपार्जन-क्षमता  रोजगार,
 बेकारी  प्रद्धरोह़गार,  ग्रामदनी,  खर्च  और
 कर्जदारी  सम्बन्धी  जानकारी  कार्यकारी  दल
 द्वारा  तैयार  की  गई  प्रइनावली  के  ज़रिए  एकत्र
 की  गई  थी  ।  यह  जांच  अगस्त  १६९५६  के
 प्रालिर  में  शुरू  की गई  थी  भौर  १२  महीने  में
 समाप्त  हुई  ।  राष्ट्रीय  नमूना  जांच  निदेशालय
 ने,  जिन्हें  कि  क्षेत्रीय  कार्य  सौपा  गया  था,
 काम  समाप्त  कर  दिया  है  प्राप्त  जानकारी
 की  अब  भारतीय  झांकडा  संस्था  द्वारा  तालिकायें
 बनाई  जा  रही  है  ।  जिन  ३६६६  गांवों  के
 बारे  में  जाच  की  गई  उनमें  सें  १५६  सामूहिक
 परियोजना  ब्लौको  में,  २८८  सामूहिक  विकास
 ब्लौको  में  और  ८५६  राष्ट्रीय  विस्तार  सेवा

 ब्लौको  में  स्थित  हे

 खेतिहर  मजदूर

 ८२६.  श्यो  स०  सला०  द्विवेदी  :  क्‍या  ण्य्म
 और  रोजगार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  कया  प्रथम  पंचवर्षीय  योजनाकाल  में
 खेतिहर  मजदूरों  की  धनोपार्जन  क्षमता  में
 कोई  वद्धि  हुई  है  ?

 अ्रम  और  रोजगार  तथा  योजना  मंत्री
 के  सभा-सचिद  (भी  ल०  नाण  मिथ)  :
 अगस्त  १६५६  झौर  सितम्बर  १६५७  के
 दरमियान  खेतिहर  मजदूरों  के  परिवारों  के
 बारे  में  दूसरी  भ्रखिल  भारतीय  जांच  की  गई
 थी  ।  इस  जाच  में  परिवार-सदस्य  संख्या,
 घनोपाजंन-क्षमता,  बेतन,  आमदनी-खर्च,
 और  कर्जदारी  के  सम्बन्ध  में  जो  जानकारी
 प्राप्त  हुई  थी  उसकी  भारतीय  झांकड़ा  संस्था
 द्वारा  तालिकायें  बनाई  जा  रही  हैं  :  १६५०-
 ५१  शौर  १६५६-५७  में  खेतिहर  मझदूर
 परिवार  की  भ्रौसत  धनोपाज॑न-क्षमता  की
 स्थिति  क्‍या  थी,  यह  तालिकाओं  के  बनने  पर

 ही  मालूम  हो  सकता  है  1
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 सरकारी  उपक्रमों  के  कर्मचारी

 ध२७.  श्री  म०  wo  दिवेदी:  वया  अम
 झौर  रोजगार  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  सरकारी  क्षेत्र  के  उपक्रमों  में  कर्म-
 आरियों  को  कया  क्‍या  कल्याण  सुविधायें
 उपलब्ध  हैं;  पौर

 (@)  इस  सम्बन्ध  में  एकत्र  की  गयी
 जानकारी  पर  क्‍या  कार्यवाही  की  गयी  है  ?

 अम  श्रौर  रोजगार  तथा  योजना  मंत्री  के
 सभा-सचिव  (घी  ल०  ना०  मिथ)  :  (क)  और

 (ख)  कानून  के  अघोन  जिन  कल्याण  सुवि-
 भाशों  की  व्यवस्था  है,  थे  सरकारी  क्षेत्र  के
 उपक्रमों  में  प्राप्त  हैं  7  कुछ  एक  अन्य  सुविधायें;
 जैसे  ग्रावास,  चिकित्सा,  शिक्षा,  मनोरजन  भर
 सांस्कृतिक  जो  कि  कानून  में  नही  दी  गई  है,
 भी  कुछ  उपक्रमों  में  प्राप्त  हे  ।  सरकारी
 उपक्रमों  में  कल्याण  कार्य  सम्बन्धी  ठोस
 स्तरों  को  निर्धारित  करने  और  उनके

 झनुसार  कल्याण  सुविधाये  देने  के  सवाल  पर
 दो  विभागीय  समितिया  जो  कि  इस  काम  के
 खिये  बनाई  गई  हे,  विचार  कर  रही  हे  ।

 अशोक  होटल

 दरद,  श्री  म०  लाठ  ठिवेदीः  :  क्‍या  निर्माण,
 आायास  झौर  संभरण  मंत्री  यह  बताने  की  कृपा
 करेंग  कि  :

 (क)  क्‍या  जामनगर  के  महामहिम  जाम

 साहेब  और  श्री  हरबंस  लाल  चड्ढा  का  रद्योक

 होटल के  प्रबन्ध  से  भ्रव  भी  किसी  रूप  में  कोई
 सम्बन्ध  है;  भर

 (ख)  यदि  हा,  तो  क्‍या  ?

 निर्माण,  झायास  श्र  संभरण  मंत्री  (थी
 Wo  Wo  रेड्डी)  :  (कर)  और  (ख)  श्री  हरबंस
 लाल  चड्ढा  ने  अपने  तमाम  हिस्से  महामहिम
 गसवानगर  के  जाम  साहेब  को  बेच  दिये  है
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 और  1 है  वह  किसी  भी  रूप  में  भशोक  होटल
 के  प्रबन्ध  में  सम्बन्ध  नहीं  रखते  हे  ।  महमहिम
 जाम  साहेब  ने  कम्पनी  के  निदेशक  बोर्ड  में
 प्रपना  एक  निदैदाक  नियुक्त  किया  है

 Cottage  Industries  in  Tripura

 829.  Shri  Bangshi  Thakur:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  what  are  the  small-scale  or
 village  or  Cottage  Industries  estab-
 lished  in  Tripura  during  the  last  three
 years;

 (9)  the  number  of  the  persons
 engaged  in  those  industries;  and

 (c)  the  amount  allocated  for  these
 industries  during  the  same  period?

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  (a)  A
 list  is  attached.  [See  Appendix  IV
 annexure  No.  28.]

 (b)  Information  is  not  available.

 (९)  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  in  due  course,

 India  Electric  Works  Limited,  Calcutta

 830,  Shri  Haider:  Will  the  Minister
 of  Commerce  and  Industry  be  pleased
 to  state:

 (a)  whether  Government  have
 received  any  report  relating  to  the
 working  of  the  India  Electric  Works
 Limited,  Calcutta  (West  Bengal);  and

 (b)  if  so,  whether  Government  con-
 template  any  inquiry  under  Section
 5  of  the  Industries  (Development
 and  Regulation)  Act,  1951?

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  (a)
 Two  representations  were  received  by
 Government  during  956  and  957
 from  the  India  Electric  Works  Em-
 ployees’  Association  and  the  India
 Electric  Works  (India  Fan).  Workers’
 Union  respectively.
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 (b)  The  representations  generally
 contained  allegations  regarding  un-
 satisfactory  and  inefficient  manage-
 ment  of  the  firm.  The  allegations  were
 examined  by  the  Government  and  it
 was  considered  that  the  facts  revealed
 did  not  warrant  action  under  the
 Industries  (Development  &  Regula-
 tion)  Act,  95l.  The  petitioners  were
 informed  accordingly.  In  these
 circumstances,  Government  do  not
 contemplate  any  inquiry  under  Sec-
 tion  75  of  the  Industries  (Develop-
 ment  &  Regulation)  Act,  1951.

 India  Electric  Works  Limited,
 Calcutta

 831.  Shri  Halder:  Wil  the  Minister
 of  Labour  and  Employment  be  pleased
 to  state:

 (a)  the  steps  taken  to  safeguard  the
 Provident  Fund  money  of  _  the
 employees  of  the  India  Electric  Works
 Limited,  Calcutta;

 (b)  whether  Government  are  con-
 sidering  any  proposal  to  invoke
 Section  3  of  the  Employees  Provident
 Fund  Act,  952  to  cover  those  em-
 ployees  of  this  concern  who  are  not
 covered  at  present  under.  the
 Employees  Provident  Fund  Scheme;
 and

 (c)  if  so,  by  what  time  these  per-
 sons  will  be  covered?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 (Shri  L.  N.  Mishra):  (a)  Recovery
 proceedings  for  realising  the  provi-
 dent  fund  dues  amounting  to  about
 Rs.  l  lakhs  as  arrears  of  land  revenue,
 are  in  progress.  Prosecution  has  also
 been  launched  against  the  Company
 for  non-payment  of  these  dues.

 (b)  Government  have  decided  to
 keep  the  matter  in  abeyance  till  the
 recovery  proceedings  stated  against
 (a)  have  been  completed  and  the
 amount  realised  f.om  the  Company.

 (c)  Does  not  arise.

 4  MARCH  088  ‘7  Written  Answers  3306

 $32.  Shri  Ram  Krishan:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  the  total  number  of  films  pro-
 duced  in  India  during  ‘1957-58;  and

 (b)  the  total  number  of  films  given
 ‘U’  certificate  during  the  same
 period?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar);  (a)  There
 is  no  control  on  the  progluction  of  films
 in  India.  It  is,  therefore,  not  possible
 to  furnish  precise  information  about
 the  number  of  films  produced  in  a
 particular  year,  However,  in  the
 calendar  ycar  1957,  the  total  number
 of  films  produced  in  India  and  certi-
 fied  for  public  exhbition  by  the
 Central  Board  of  Film  Censors  under
 the  Cinematograph  Act,  4952  was:
 35  mm

 Feature,  films  292
 Shorts  over  2,000  fi,  in  length

 4]
 Shorts  2000  ft  and  below  in

 length  56
 46  mm

 Shorts  above  800  ft.  in  length.  7
 Shorts  800  ft  and  below  in

 length  24

 Total  880

 0  feature  films  and  one  _  trailer
 were  refused  certificates  of  public
 exhibition  by  the  Board.

 (b)  873.

 Sewing  Machines

 883.  Shri  Ram  Krishan:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  India  has  become  self-
 sufficient  in  manufacturing  of  sewing
 machines;

 (b)  if  not,  the  total  number  of  sew-
 ing  machines  imported  during  1957-88
 so  far;  and
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 (c)  the  names  of  the  countries  from
 which  they  have  been  imported?

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  (a)
 Existing  units  manufacturing  domestic
 sewing  machines  have  sufficient
 capacity  to  take  care  of  the  entire
 requirements  of  the  country.  As
 regards  industrial  sewing  machines,
 the  country  is  not  yet  fully  self-
 sufficient  but  it  is  hoped  that  capacity
 already  licersed  will  soon  be  estab-
 lished  and  be  sufficient  to  meet  the
 country’s  requirements.

 (b)  10,094  sewing  machines  of  all
 types  have  been  imported  during  the
 period  April-August,  1957.

 (ce)  Imports  have  been  mainly  from
 the  U.K.,  Japan  and  West  Germany.
 Resin  and  Turpentine  Industries  in

 Punjab
 834.  Shri  Hem  Raj:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  the  Central  Govern-
 ment  have  had  discussions  with  the
 Punjab  Government  regarding  the
 development  of  the  Resin  and  Turpen-
 tine  Industries  in  Punjab;  and

 (b)  if  ७0,  at  what  stage  is  the
 matter?

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  (a)
 Yes,  Sir.

 (9)  The  matter  is  under  the
 consideration  of  the  Government  of
 Punjab.

 Second  Five  Year  Plan
 835.  Shri  Omkar  Lal:  Will  the  Minis-

 ter  of  Planning  be  pleased  to  state:

 (a)  the  number  of  projects  costing
 Bs.  50,000  or  more  completed  so  far
 under  the  first  two  years  of  Second
 Five  Year  Plan,  State-wise;  and

 (b)  the  total  amount  spent  on  each?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):  (a)
 and  (b).  Information  is  not  available
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 with  us.  In  view  of  the  very  large
 number  of  schemes.  being  executed
 under  the  Second  Five  Year  Plan
 which  cost  Rs.  50,000|-  or  more,  the
 time  and  labour  involved  in  collecting
 information  throughout  the  country  in
 every  field  of  development  will  not
 be  commensurate  with  the  value  of
 the  information  to  be  secured.

 Nylon  Factory  at  Kotah  (Rajasthan)
 836.  Shri  Onkar  Lal:  Wil]  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  whether  there  i,  a  proposal  to
 establish  a  Nylon  factory  in  Kotah  in
 Rajasthan,

 (b)  if  so,  when;
 (c)  the

 factory;
 cost  of  establishing  this.

 (d)  the  estimated  production  of
 nylon  per  year  in  this  factory;  and

 (९)  the  time  by  which  the  produc-~
 thon  will  start?

 The  Minister  of  Commerce  anf
 Industry  (Shri  Morarji  Desai):  (a)
 Yes,  Sir

 (b)  The  proposal  is  under  technica¥
 scrutiny.

 (a)  Capital  equipment  worth  Rs.  72
 lakhs  will  be  imported.  The  cost  of
 the  other  items  is  not  known.

 (a)  0.48  million  pounds  per  annum,

 (e)  It  ts  claimed  by  the  sponsors
 that  the  factory  will  start  production
 within  28  months  from  the  date  the
 project  is  licensed.

 Loans  for  Displaced  Persons  in  Tripura

 837.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Rehabilitation  and
 Minority  Affairs  be  pleased  to  state:

 (a)  the  number  of  displaced  persons
 in  Tripura  who  have  applied  for
 second  set  of  loan  for  the  purchase  of
 bullocks;  and

 (9)  whcether  Government  propose  toa
 advance  such  loans  for  the  economic
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 rehabilitation  of
 persons?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  About  1,000  in  the
 current  financial]  year  upto  l5th  Feb-
 gruary,  1958,

 the  displaced

 (b)  Normally  no  second  loans  are
 allowed  ¢o  persons  to  whom  rehabilita-
 tion  assistance  has  already  been
 given.

 Industries  in  U.P.

 838.  Shri  Kalika  Singh:  Wil)  the
 Minister  of  Commerce  and  Industry
 ‘be  pleased  to  state:

 (a)  the  number  of  new’  under-
 takings  or  units  of  industries  which
 thave  been  granted  licenses  under  the
 Industries  (Development  and  Regula-
 tion)  Act,  95l  during  the  years
 1956-57  and  1957-58  so  far;  and

 (b)  how  many  of  the  licensed
 undertakings  have  been  loeated  in
 U.P.  State?

 The  Minister  of  Commerce  and
 ‘Industry  (Shri  Morarji  Desai):  (a)
 692  license  under  the  Industries
 (Development  &  Regulation)  Act  were
 issued  during  the  year  ‘1956-57,  427
 ‘licences  under  the  same  Act  were
 dssued  in  1957-58  (upto  5th  February,
 1958).

 (b)  66  itcences  during  1956-57  and
 28  licences  in  1957-58  (upto  50
 February,  958)  were  issued  for  units
 in  the  Uttar  Pradesh

 Industrial  Estates

 839.  Shri  Anirudh  Sinha:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  number  and
 location  of  the  Industrial  Estates
 sanction:d  by  the  Union  Government
 State-wisc  upto  the  3ist  January,
 1958.

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  <A
 statement  is  attached.  [See  Appendix
 TV,  annexure  No.  29].
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 Handicom  Industry  in  Rajasthan

 ‘840,  Shri  Onkar  Lal:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  amount  spent  in  Rajasthan
 State  for  the  development  of  hand-
 loom  industry  during  the  year  1957-58
 so  far;  and

 (b)  the  items  on  which  the  expendi-
 ture  has  been  incurred?

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  (a)
 Rs.  ,39,32°88  upto  the  3lst  December,
 1957.

 (b)  This  information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House.

 Industrial  Units  in  Rajasthan
 84l,  Shri  Onkar  Lali:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  some  new  industrial
 units  are  to  be  started  in  Rajasthan
 during  1958-59;  and

 (b)  if  so,  what  are  those  units  and
 where  those  units  are  to  be  started?

 Shri  Morarji  Desai:  (a)  and  (b).  A
 statement  giving  the  information  is
 attached.  [See  Appendix  IV,  annex-
 ure  No  30]

 Housing  for  Displaced  Persons  in
 Rajasthan

 842.  Shri  Onkar  Lai:  Will  the  Min-
 ister  of  Rehabilitation  and  Minority
 Affairs  be  pleased  to  state:

 (a)  the  total  number  of  the  houses
 constructed  for  the  displaced  persons
 during  1955-56,  1956-87  in  Rajasthan
 State,  district-wise;

 (b)  the  total  amount  of  expenditure
 incurred  on  the  construction  of  these
 houses  during  these  years;  and

 (c)  the  total  income  derived  from
 these  houses  in  the  form  of  rent  or
 sale  proceeds  during  the  same  period?
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 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  to  (c).  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha.

 Ambar  Charkha  Scheme  in
 Rajasthan

 843.  Shri  Onkar  Lal:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  amount  given  to  Rajasthan
 State  as  grants  and  loans  for  the
 implementation  of  Ambar  Charkha
 scheme  from  the  date  of  its  introduc-
 tion;

 (b)  the  amount  spent  so  far;  and

 (c)  the  result  achieved?
 The  Minister  of  Commerce  and  In-

 dustry  (Shri  Morarji  Desai):  (a)  The
 amounts  disbursed  in  the  State  of
 Rajasthan  up  to  the  3ist  January,
 1958,  were  as  follows:—

 Grants  Rs.  17,60,887
 Loans  Rs,  34,05,i00

 (b)  The  information  is  not  available.

 (c)  The  results  achieved  up  to  the
 3lst  January,  1958,  were  as  follows:—

 i)  No.  of  parishrama-
 layas  for  spinners
 (including  Branches)
 set  up  222

 ii;  No.  of  vidyalayas
 set  up  at  For  Ins-
 tructors  4
 b)  For  carpente’s  3

 iii)  Personnel  trained
 a)  Spinners  [2,89I
 b)  Carpenters  346
 c)  Instructors  544

 iv)  No.  of  charkhas
 manufactured  I8,744

 v)  No.  of  charkhas
 distributed  750७६

 vi)  Production  of  yarn  0.19,  million
 lbs.

 vii)  Production  of  cloth  0.87  million
 sq.  yds.

 viii)  No.  of  saranjam
 kavalayas  set  up.  2
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 Sitk  Producing  Centres  in
 Rajasthan

 844.  Shri  Onkar  Lal:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  silk  producing
 centres  in  Rajasthan;

 (b)  the  names  of  the  places  where
 they  are  located;

 (c)  the  quantity  of  silk  produced
 so  far;

 (d)  the  quantity  of  cloth  produced
 therefrom  in  a  year;  and

 (e)  the  detailed  accounts  of  in-
 come  and  expenditure  of  the  centres
 owned  by  Government?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  None.

 (b)  to  (e).  Do  not  arise.

 Registered  Companies  in
 Rajasthan

 845.  Shri  Onkar  Lal:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  number  of  registered  com-
 panies  in  Rajasthan;

 (b)  whether  some  of  them  have
 gone  into  liquidation;  and

 (c)  if  so,  whether  they  have  paid
 the  income-tax  dues?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  676
 (upto  26-2-58).

 (0)  75  (upto  26-2-58)
 (९)  The  information  is  not  readily

 available.

 Second  Five  Year  Plan  of
 Rajasthan

 846.  Shri  Gnkar  Lal:  Will  the  Min-
 ister  of  Planning  be  pleased  to  state:

 (a)  the  total  sum  of  money  allot-
 ted  under  Second  Five  Year  Plan
 for  Rajasthan  in  1957-58;

 (b)  the  total  amount  spent;  and
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 {e)  the  reasons  for  shortfall,  if
 any,  in  expenditure?

 The  Parliamentary  Secretary  te
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):  (a)
 and  (b).  The  budgetted  outlay  under
 the  Rajasthan  Plan  for  1957-58  was.
 Res,  2  crores;  the  preliminary  revised
 estimate  of  expenditure  reported  to
 the  Planning  Commission  is  है: शी  7.04
 crores;

 (c)  The  shortfall  is  mainly  due  to
 shortage  of  technical  personnel,  steel!
 and  delay  in  procurement  of  plant  and
 equipment.

 Cardamom  and  Ginger  Oils
 847,  Shri  ्  P.  Nayar:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  India  is  exporting
 Cardamom  Oil,  Cardamom  Tinctures,
 Ginger  essence  and  Ginger  oil;  and

 (b)  if  so,  the  value  of  annual  ex-
 ports  of  each  of  these  since  1953-54?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  and
 (b).  With  the  exception  of  ginger  oil,
 the  figures  of  exports  of  other  items
 are  not  being  separately  specified  in
 the  Indian  Trade  Classification.  Gin-
 ger  oil  has  been  separately  classified
 only  since  January  1957.  There  have
 been  no  exports  of  ginger  oil  during
 the  period  January-October  957  for
 which  period  only  information  is  so
 far  available.

 Dyestuffs  Industry
 848.  Shri  V.  P.  Nayar:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  lay  on  the  Table  a
 statement  showing  the  present  posi-
 tion  of  dyes  and  dyestuffs  manufac-
 turing  industry  and  state:

 (a)  the  estimated  value  of  imported
 raw  materials  for  the  industry;  and

 (b)  the  value  of  imports  of  each
 of  the  groups  of  dyes  in  the  years
 1984-55,  1955-56  and  1986-87?

 4  MARCH  PN  '  Written  Answere  3324

 The  Minister  ef  Commerce  and  न
 dustry  (Shri  Morarji  Desai):  (a)  and
 (b).  A  statement  giving  the  required
 information  is  attached.  [See  Appen~
 dix  IV,  annexure  No.  ‘$13.

 Activated  Fullers’  Earth  and
 Bentonite

 ‘8€9.  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  lay  a  statement  on  the
 able  showing  the  details  of  the  indi-
 genous  industry  engaged  in  the  pro-
 duction  of  activated  Fullers’  Earth
 and  bentonite  and  state:

 (a)  the  installed  capacity  and  tie
 latest  figure  of  annual  production;

 (b)  the  price  of  indigenous  bente-
 nite  as  compared  to  the  imported  ben-
 tonite;  and

 (c)  the  estimated  demand  of  ab-
 sorptive,  catalytic,  cleansing  and
 decolorising  clays  at  the  end  of
 Second  Five  Year  Plan  and  the  steps
 taken  to  attain  self  sufficiency?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  The
 installed  capacity  for  Activated  Ful-
 Jers’  Earth  is  5,000  tons  per  year,  Pro-
 duction  in  957  was  1,715  tons.

 (b)  The  price  of  indigenous  product
 fluctuates  from  Rs.  500|-  to  650|-  per
 ton,  while  that  of  imported  material
 from  Rs  600|-  to  Rs.  780|-  per  ton.

 (c)  The  demand  is  estimated  at
 3,000—4,000  tons  per  year.  It  is  ex-
 pected  that  the  firms  engaged  in  the
 manufacture  of  this  chemical  will  be
 able  to  meet  the  entire  demand  as
 soon  as  they  improve  their  quality
 and  utilise  their  installed  capacity  te
 the  maximum  extent.

 Creosote

 850;  Shri  द  P.  Nayar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  present  position  with  regard
 to  the  manufacture  of  creosote  in
 India  at  present;  and

 éb)  the  consumption  of  creosote  for
 use  in  treating  timber?
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 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  Creo-
 sote  is  obtained  during  the  distilla-
 tion  of  Crude  Coal  Tar  which  in  turn
 is  a  bye-product  of  coke-ovens  ope
 rated  with  the  primary  object  to  pro-
 ducing  coke  and/or  coal  gas.  Two
 varities  of  Creosote  are  produced  in
 the  country  and  the  production  of
 each  during  the  past  three  years  was
 @s  under:

 Production

 ~’y  “Heavy  |  Light
 sar  Creosote  |  Creosote

 72955  2,830  tons  2,000,  tons
 3956  35330  tons  3,000  tons
 3957  39530  tons  2,650  tons

 (b)  The  present  consumption  is
 about  8,000  tons  per  year.

 Coffee  Houses

 85l.  Shri  ्  P.  Nayar:  Will  the
 Minister  of  Commerce  and  Industry

 be  pleased  to  state:

 (a)  the  number  of  Coffee  Houses
 under  the  Coffee  Board  which  had
 been  closed  2097  upto  the  १50  Feb-
 ruary,  1957;

 (b)  the  number  of  such  Coffee
 Houses  handed  over  to  the  co-opera-
 tives  of  erstwhile  employees;  and

 (c)  the  number  of  employees  re-
 trenched  by  such  closure  as  on  the
 I5th  February,  ‘1957?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  and
 (c).  Presumably  the  honourable  Mem-
 ber  wants  information  regarding  the
 mumber  of  Coffee  Houses  closed  and
 employees  retrenched  upto  5-2-1958.
 4  Coffee  Houses  and  9  Coffee  Powder
 Depots  were  closed  and  $2I  employees
 retrenched  upto  that  date.

 (b)  Nil.
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 Match  Production

 exe.  S  Shri  ९.  P.  Nayar:
 ‘|  Shri  Tangemani:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  production  of  matches  in
 1956-57  as  compared  to  1955-56;

 (b)  the  share  of  the  factories  con-
 trolled  by  the  W.I.M.C.O.  and  the
 Assam  Match  Company  in  these
 years;  and

 (c)  the  production  in  the  B,  C  and
 D  class  Factories  during  the  abuve
 period?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  to
 (c).  8  statement  is  attached.  [See
 Appendix  IV,  annexure  No,  32.]

 Import  of  Milk  Products

 858.  Shri  झ,  ्  Nayar:  Will  the
 Minister  of  Commerce  and  Industry

 be  pleased  to  state  the  total  value
 of  milk  products  imported  ‘1956-57?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  Rs.  0°7
 ores  approximately.

 Chemicals

 854,  Shri  ्,  ह  Nayar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  what  is  the  present  per  capita
 consumption  of  sulphuric  acid,  soda
 ash,  chlorine  and  ammonium  sul-
 phate  in  India;  and

 (b)  how  do  these  compare  with  the
 per  capita  consumption  for  each  item
 in  the  U.S.A.,  the  UK.  and  Japan?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  and
 (b).  Such  statistics  are  not  readily
 available  either  for  our  country  or
 other  countries.
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 Manufacture  of  Polythene

 855.  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  present  position  of  indi-
 genous  manufacture  of  polythene;
 and

 (bo)  the  share  of  the  Imperial
 Chemical  Industries  India  (Private)
 Limited?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  At
 present  there  is  no  indigenous  pro-
 duction  of  Polythene  but  Government
 approved  in  1956,  two  schemes  with  4
 total  installed  capacity  of  11:4  million
 Ibs.  per  year.  These  factories  are  ex-
 pected  to  commence  production  in
 1959.

 (b)  Out  of  the  total  issued  capital
 of  Rs.  248  lakhs  for  the  Polythene
 Plant  of  Alkali  and  Chemical  Corpo-
 ration  of  India  Ltd.  Rishra,  West
 Bengal,  Messrs  Imperial  Chemical  In-
 dustries  (U.K.).  have  given  sterling
 loan  to  the  extent  of  Rs.  80  lakhs  to
 Imperial  Chemical  Industries  (india)
 to  take  up  the  shares  offered  to  them
 in  the  new  concern.

 Dyes  and  Dyestuffs

 856.  Shri  V.  P.  Nayar:  ‘Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  total  demand
 of  Dyes  and  Dyestuffs  for  the  Textile
 Industries  and  how  much  of  this  is
 supplied  by  the  Imperial  Chemical
 Industries  India  (Private)  Limited?

 The  Minister  of  Commerce  and  in-
 dustry  (Shri  Morarji  Desai):  The  total
 annual  estimated  demand  of  various
 important  dyes  Textile  Industry  is  ap-
 proximately  07  lakh  ibs.  Separate
 figures  of  supplies  made  by  the  Im-
 perial  Chemicals  Industries  to  meet
 this  demand  are  not  available.

 Chemicals

 857.  Shri  V.  P.  Nayar:  Will.  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  how  far  the  production  of  (i)
 sulphuric  acid,  (ii)  caustic  soda,  (iii)
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 soda  ash,  (iv)  chlorine,  (v)  super
 phosphates;  and  (vi)  ammonium  sul-
 phate  have  kept  pace  with  the  targets
 laid  down  in  the  Second  Five  Year
 Plan;  and

 (b)  whether  the  Government  of
 India  expect  fulfilment  of  targets  set
 for  960-6l  in  all  these  items?

 The  Minister  of  Commerce  and  In-
 dusiry  (Shri  Morarji  Desai):  (a)  Ris-
 ing  trends  in  production  indicate  that
 so  far,  the  pace  is  satisfactory  vis-a-vis
 the  targets.

 (b)  It  is  too  early  to  state  any  thing
 at  this  stage  as  progress  of  various
 schemes  of  development  is  dependent
 on  securing  necessary  foreign  exchange
 credits.

 Import  of  Caustic  Soda

 858.  Shri  ्  P.  Nayar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  quantity  of  caustic  soda
 actually  imported  in  the  years  1955-56
 and  1956-57;

 (b)  the  quantity  for  which  the
 licences  were  issued  to  the  first  five
 firms  topping  53  list  of  importers
 and  the  names  of  each  such  importer;
 and

 (c)  the  main  industries  now  using
 caustic  soda?
 2  The  Minister  of  Commerce  and  in-
 dustry  (Morarji  Desai):  (a)

 1955-56  §9,73  tons.
 1956-57  94,915,  tons.

 (b)  A  statement  is  attached.
 Appendix  IV,  annexure  No.  33]

 [See

 (c)  Rayon,  Soap,  Textiles,  .  Paper,
 Petroleum,  Dyestuff  and  Vegetable
 oil,

 Soda  Ash
 859.  Shri  द  P.  Nayar:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  India’s  estimated  requirement
 of  heavy  variety  Soda  Ash  in  1957-58
 and  also  in  1960-61;

 (b)  the  quantity  of  this  soda  ash-
 produced  so  far  or  likely  to  be  pro-
 duced  in  the  next  two  years;  and
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 (e)  the  names  of  the  countries
 from  which  the  imports  have  been
 made  in  the  current  licensing  period
 and  the  prices  to  be  paid  to  each
 country?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)

 1957-58  50,000  tons.
 1960-61,  60,000  tons.

 (b)  Production  may  commence  in
 1959-60.  It  is  difficult  to  assess  the
 quantum  of  production  at  this  stage.

 (c)  A  statement  is  attached.  [See
 Appendix  IV,  annexure  No.  34]

 Heavy  Soda  Ash

 860.  Shri  प्र.  P.  Nayar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  present  position  of  the  indi-
 geuous  production  of  heavy  soda  ash,
 uf  any;  and

 (b)  the  number  of  licences  issued
 to  set  up  production  units  and  the
 names  of  parties  to  whom  such  licen-
 ces  have  been  issued?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  There
 is  no  production  of  heavy  soda  ash  at
 present.

 (b)  4  licences  have  been  issued  for
 setting  up  units  for  production  of  8064
 Ash  and  all  have  been  advised  to  set
 apart  a  portion  of  their  capacity  to
 manufacture  heavy  soda  ash.  Their
 names  are  as  follows:—

 l.  Tata  Chemicals  Ltd.,  Mithapur.
 2.  Jiyajee  Rao  Cotton  Mills,  (Sau-

 rashtra  Chemicals)  Porbandar.
 3.  New  Central  Jute  Mills  (Sahu

 Chemicals),  Sahupuri,  Mughal-
 Sarai.

 4.  H.M.D.H.  Bhiwandiwalla  &  Co.,
 Bombay.

 Training-cum.-Production  Centres  |
 for  Woollen  Cloth

 861.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 {a)  the  number  of  training-cum-
 production  centres  for  the  manufac-
 ture  of  woollen  cloth  in  Punjab;
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 (b)  the  number  of  Centres  and  the
 number  of  men  and  women  working
 in  them  at  present;  and

 (c)  the  details  of  the  income  and
 expenditures  of  these  centres?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  to
 (c).  Information  is  being  collected
 from  the  State  Government  and  will
 be  laid  on  the  Table  of  the  House  as
 eatly  as  possible.

 उत्तर  प्रवेश  में  झम्वर  शवर्सा  कार्य क्रम

 ८५२  श्री  सरज्‌  पाण्डे  :  क्या  वाणिज्य
 तथा  उद्योग  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  उत्तर  प्रदेश  में  अम्बर  च्च्खें  की
 योजना  का  कार्यान्वित  करने  के  लिये  शब
 तक  राज्य  सरकार  को  कितनी  धनराशि  दी
 गयी  है;

 (स्)  इस  योजना  पर  तब  तक  कुल
 किलना  व्यय  किया  गया  है;  और

 (ग)  इस  सम्बन्ध  में  क्‍या  परिणाम
 निकले  हे  ?

 वाणिज्य  तथा  उद्योग  मंत्रो  (भी  मोरारजों

 देसाई)  :  (क)  १६५७-४८  में  अब  तक

 २,६५,५००  |

 (ख)  जानकारी  प्राप्त  की  जा  रही  है
 शौर  सभा  की  मेज  पर  रख  दी  जाएगी  ।

 (ग)  कतवारों  को  ट्रेनिंग  देने  के  लिए
 सहायता  दी  गयी  है  ।  ३१  जनवरी  १६५८  को

 १२६३  कतवार  ट्रेनिंग  पा  रहे  थे  और  इस
 तारीख  तक  ७,३०२  पौण्ड  सूत  तैयार  किया
 गया  t



 a1  ‘Written  Ampere

 उत्तर  RaW  में  हथसरणा  उलोष

 ८६३.  लो  सरू  पाण्ड  :  क्‍या  बाणिस्य
 सजा  उच्योग  मंत्री  यह  बताने  की  कृपा  करेंग
 कि

 (क)  हथकरथा  उद्योग  के  विकास  के
 लिये  BEMIS  में  झन  तक  कितनी  धन-

 शशि  उत्तर  प्रदेश  का  दी  गई  ;  और

 (ख)  यह  धन-राशि  जिन  वस्तुओं  पर
 खर्चे  की  गई,  उनका  ब्यौरा  क्‍या  है  ?

 जाजिक्य  तथा  उद्योग  मन्नो (भी (री  मोररजी

 बस्तई)  :  (क)  भौर  (ख).  एक  विवरण
 समा-पटल  पर  र  जाता  है  [देखिये  परि-
 दिष्ठ  ४.  अनुवन्थ  सा  ३५]

 नतर  ब्रदेश  में  लकड़ी  की  चीजों  के  लिए

 प्रशिक्षण  तथा  उत्पादन  केश

 ८द४ट  शनी  सरवू  पाण्डे  :  क्या  बाणिण्य
 तथा  जोग  मत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  उत्तर  प्रदेश  में  इस  समय  लकडी
 की  वस्तुए  बनाने  के  लिये  कितने  प्रशिक्षण  केन्द्र
 चल  रहे  हें  ;

 (ख)  इन  केन्द्रों  में  कितने  लोग  प्रशिक्षण
 पा  रहे  हैं;  भौर

 (ग)  उन  केन्द्रों  के आय  तथा  व्यय  का
 ब्यौरा  क्‍या  है  ?

 बाणिस्य  तथा  उद्योग मन्री  (श्री  मोरारजी

 देसाई):  (क)  से  (7).  जानकारी

 इकट्ठी  की  जा  रही  है  और  ययथा-
 समय  सभा  की  भेज  पर  रख  दी  जाएगी  1

 उत्तर  प्रदेश  में  हजकरथा  बस्तर  उत्यावन  केला

 बेश,  भी  सरण्‌  पाण्डे  क्‍या  बाणिण्य
 सथा  उद्योग  मंत्री  मह  बताने  की  ऋपा  करेंगे

 किः

 (क)  उत्तर  प्रदेश  में हथयकरथे  का  कपड़ा
 दैयार  करने  वाले  कितने  केत्द्र  ;
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 (4)  वेक  हगा  में  ति  बं  कितना
 कपडा  तयार  होता  हैं;

 (ग)  इन  केन्द्रों  में  से  समय  किसके

 व्यक्ति  क्‍्रशिक  प्त कर  रह  ह;  र

 (घ)  उन  पर  ति  बषे  कितना  ॥
 पता  है?

 बाजिस्य  तथा  उद्योग  मंत्री  (भी  मोरारणी

 देसाई)  :  (क)  उत्तर  प्रद  में  हथकरधा
 बुनकरो  की  १०७२  सहकारी  समितियां  हैं
 जिनके  भ्रधीन  १,०५,४१८  हथकरभे

 *

 (ख)  उत्तर  प्रदेश  में  जनवरी  से
 नवम्बर  १९५७  तक  सहकारी  समितियों
 द्वारा  हथकरधे  का  ५१०.५  लाख  गज
 कपडा  तैयार  किया  गया  |

 (ग)  तथा  (घ)
 उपलब्ध  नगी  है

 कोई  जानकारी

 कास  विलाऊ  वफ्तर

 ८६६  भी  मोहन  स्थसप :  क्‍या  बन्
 और  रोजगार  मत्री  यह  बतान  की  कृपा  करेंगे
 किः

 (क)  काम  दिलाऊ  दफ्तरो  द्वारा  वर्ष
 १६५७-५८  में  (राज्यवार)  कितने  व्यक्तियों

 को  काम  दिलाया  गया  ;

 (ख)  इनमें  से  कितनो  को  राज्य  की
 सेवाओं  में,  केन्द्र  मे,  भ्रद्ध  सरकारी  और  गैर-
 सरकारी  फर्मों  में  काम  दिलाया  गया,  और

 (ग)  केन्द्रीय  सरकार  ने  इन  काम  दिलाऊ
 दफ्तरो  पर  १६५६-५७ में  कितना  खर्च  किया
 श्रौर  कितनी  राशि  प्रनुदान  के  रूप  में
 द्दीरे

 असम  और  रोजगार  तथा  योजना  मंत्री  के
 सभा  सचिव  (भो  ल०  ato  मिथ):  (क)
 झौर  (ख)  विवरण  साथ  लगा  दिया  है।
 दिखिये  परिक्षिष्ट  ४,  प्रमुंचन्ध  संस्या  ३६]
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 (ये)  नियोजन  कार्यालयों  का  सच
 केन्द्र,  ौर  राज्य  सरकारें  ऋमपषा:  ६०:४०
 के  झनुतात  में  उठाती  हें  १९५६-५७  के
 दौरान  में  केन्द्रीय  सरकार  का  खर्च  लगभग
 २६.५५  लाख  पये  श्ा।

 र/भस्थात  में  विस्थावित  व्यक्ति

 ८६७.  डा०  राम  सुमग  सिंह  ब्या

 पुनर्वास  तथा  झत्पसल्यक  कार्य  मेंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  पूर्वी  पाकिस्तान  के  कितने
 4िस्थापित  व्यक्ति  राजस्थान  के  कोटा  जिले
 शें  बसाये  गये  है;  शौर

 (ख)  प्रत्येक  परिवार  को  पुनर्वास
 के  लिये  श्रौर  खेती  झारम्भ  करने  के  लिये

 कु
 भूमि  भौर  कितनी  नगद  राशि  दी  गई

 ?

 पुनबाल
 तथा  पझ्रल्पसंश्यक  कार्य  सत्रो

 र्थ्य  मेहर  चन्द  खन्ना).  (क)  २०-२-५८
 तक  ६०  काइतकार  दरणार्थी  परिवार  पुनर्वात
 के  लिये  कोटा  में  भेजे  गये  थे  ।

 (@)  एक  विवरण  सभा  की  मेज  पर
 रख  दिया  गया  है।  [विलिये  परिशिष्ट  ४,
 अनुवन्थ  संख्या  ३७]

 Iron  Ore
 868.  Shri  D.  C.  Sharma:  Will  the

 (a)  the  quantity  of  iron  ore  so  far
 purchased  from  India  by  Japan  and
 the  U.S.S.R.  in  1957-58;  and

 (b)  the  terms  on  which  it  has  been
 purchased?

 The  Minister  of  Commerce  and  In-
 d@ustry  (Shri  Morarji  Desal):  (a)
 There  is  no  contract  for  supply  of  iron
 ore  to  the  U.S.S.R.  The  quality  of
 iron  ore  supplied  to  Japan  upto  3ist
 December,  ‘1967,  against  the  °8  mil-
 lion  tons  contracted  to  be  supplied  by
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 the  State  Trading  Corporation  of
 India  (P)  Ltd.  during  July  79587  ४७
 June  058  is  5,20,742  tons.

 (9)  It  would  not  be  in  the  business
 interest  of  the  S.T.C.  to  disclose  parti-
 culars  of  contracts.

 Use  of  Polythyiene  in  Building
 Construction

 Shri  Heda:  Will  the  Minister  of
 Works,  Housing  and  डिघ्कोड  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  ap-
 proved  the  use  of  polythylene  in  the
 construction  of  buildings;

 (b)  if  so,  in  what  form  and  how  it
 is  used;  and  \

 (e)  the  results  achieved  so  far?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  0.  Reddy):  (a)  to
 (c).  Experiments  are  being  carried
 out  on  the  use  of  polythylene  and
 it  8  too  early  to  say  anything  definite
 on  the  results  achieved.

 Industries  in  Punjab

 Shri  D.  0.  Sharma:
 suf  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No,  970  on  the  28th  August,  957  and
 state:

 (a)  the  names  of  places  where  the
 industries  are  going  to  be  established
 in  the  Punjab  State  during  the  Second
 Five  Year  Plan;  and

 (9)  the  nature  of  industries  pro-
 posed  to  he  set  up  there?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  and
 (b).  A  statement  giving  the  informa-
 tion  is  attached.  [See  Appendix  IV,
 annexure  No.  88.)

 Indian  in  France

 87l.  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  state  the
 number  of  Indian  nationals  residing
 at  present  in  France  profession-wise?
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 The:  Prime  Minister  and  Minister  of
 External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru):  There  are  at  pre-
 sent  265  Indian  nationals  registered
 with  the  Indian  Embassy,  Paris  resid-
 ing  in  France.  Students  88;  Indian
 Government  Servants  85;  House  wives
 48;  Artists  12;  Businessmen  8;  Indian
 nationals  employed  in  UNESCO  6;
 Engineers  3;  Journalists  2;  Medical
 Practitioners  2;  Business  Executives  2;
 Religious  Missionaries  3;  Domestic
 servants  6.

 औद्योगिक  सहका  रो  समितियाँ

 ८७२.  श्री  पद्म  देव  :  क्या  वाणिण्य
 तथा  उद्योग  मंत्री  घट  बताने  की  जापा  बारेंगे  कि
 सरकार  तरा  वर्ष  १६५७-५८  में  श्रौद्योगिक
 सहकारी  समिरशथ्यों  को  कुल  कित गी  चाधि
 ऋण  के  रूपए  में  "  गई  ?

 ब/णिज्य  तथा  उद्योग  मंगी  (श्रो  मोरारजी
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 दिया  गया  है।  [देखिये  परिहित्ट ४,  आमुबंध
 ला  बह  a

 Export  of  Pepper  and  Cashew  Nut

 878.  Shri  E.  Madhusudan  Rae:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  the  total  quantity  of  ‘pepper’
 and  ‘cashew  nut’  exported  to  foreign
 countries  during  956  and  957  sepa-
 rately;  and

 (b)  the  total  Foreign  Exchange
 earned  from  different  countries  on
 these  exports?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  and
 (b).  What  is  exported  from  India  and
 commonly  known  as  Cashew  Nuts  is
 really  Cashew  Kernels.  On  this  basis,
 the  quantity  of  ‘Cashew  Kernals’  and
 ‘Pepper’  exported  from  India  during
 956  and  957  and  the  foreign  ex-
 change  earnings  therefrom  were  as
 follows: wag):  के  विवरण  सभा  पटल  पर  रब

 7956
 Quantity  Value
 (in  cwts)  Rs.)

 Cashew
 Ke-nels  6;39,570  §,I,03,075

 Pepper  2547,069  3:45,33,685,

 Unemployed  Graduates

 874.  Shri  Raghunath  Singh:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state  the  number  of  un-
 employed  graduates  remaining  on  the
 live  Register  of  various  Employment
 Exchanges  in  India  at  present?

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):
 32,287  as  on  3lst  December,  1957.

 सेम्टल  इण्डिया  काटन  एसोसिये  शन  लिमिटेड

 sox.  श्री  राघलाल  व्यास  :  क्‍या
 बाशिज्य  तथा  उद्योग  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  (न्ड्रल  इण्डिदा  काठन  एसोसियशन
 लिमिटेड  के  प्रन्तर्गत  उज्जैर  और  इन्दौर

 Pag

 3957  (January-September  only}
 Quantity  Value

 (in  cwts)  (Rs.)

 5,06,8:6  11079433862
 2,64,256  3,04,21,886,

 में  ई  के  सौर  के  लिये  अलग-प्रतलग  जो
 रिंग  स्थापित  किये  गये  है  क्‍या  उनके  लिये
 कोई  निश्चित  सदस्य  संख्या  अनिवार्य  कर
 दी  गई  है;

 (ख)  यदि  हां,  तो  इन  रिंग्स  को  चालू
 ने  के  लिये  कितने  सदस्यों  की  भ्रावश्यकता

 हती  हैँ  श्रीर  इस  समय  उज्जैन  और  इन्दौर
 रिग्स  में  कितने  सदस्य  हैं  ;

 (ग)  दोनों  रिग्स  के  कितने  सदस्यों  ने

 झलग-अलग  झपना  सदस्यता  शुल्क  दे  दिया

 है  और  वार्षिक  चन्दा  जमा  कर  दिया  है;  झौर

 (घ)  कितने  सदस्यों  ने  उक्त  राशियाँ

 अभी  तक  नहीं  दी  हैँ  झथवा  सदस्यता  से  त्याग--

 पत्र दे  दिया  है?  79 Seek

 wo

 रखः
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 आरिण्य  तथा  चद्योव  मंत्री  (भी  मोरार-
 थी  देसाई):  (क)  जीहा।

 (ख)  झावद्यक  सदस्य  संख्या
 !  प्रत्येक  में  ०.

 इस  समय  सदस्य  संख्या:

 उज्जैन  ्

 इन्दौर  भरे

 (ग)  और  (7).  दो  विवरण  सभ/-पटल
 पर  रखे  जाते  है  ।  [वेधियें  परिश्षिष्ट  ४,

 झनुबन्ध  संख्या  ४०]

 Tea

 876.  Shri  Muhammed  Elias:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  which  country/countries  have
 import  duty  above  00  per  cent  on
 tea;

 (b)  whit  is  the  total  quantity  of
 their  annual  imports;

 (c)  what  is  the  total  gross  earnings
 of  the  European  controlled  tea  brok-
 ing  houses  in  Calcutta  in  (1956-57;  and

 (d)  the  total  gross  earnings  of  the
 Indian  controlled  tea  broking  houses
 in  Calcutta  during  the  same  period?

 The  Minister  of  Commerce  and  In-
 dustry  (Shri  Morarji  Desai):  (a)  As
 far  as  Government  are  aware,  no
 country  has  at  present  an  import  duty
 on  tea  of  above  00  per  cent  of  its  ९३.१.
 value.

 (b)  Does  not  arise.

 (c)  and  (d).  Precise  information  is
 not  available.

 Displaced  Persons  and  Meos  in
 Matsya  Division

 877.  Shri  Shobha  Ram:  Will  the
 Minister  of  Rehabilitation  and  Minori-
 ty  Affairs  be  pleased  to  state  as  to
 when  the  displaced  persons  and  Meos
 जि  the  Matsya  Division  are  going  to  be
 bestowed  with  Khatedari  rights  over
 the  agricultural  lands  allotted  to  them?
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 The  Minister  of  Rahabilitation  and
 Minority  Affairs  (Sari  Mehr  Chand
 Khanna):  The  displaced  persons  who
 have  been  allotted  evacuee  agricultu-
 ral  lands  which  have  since  been  ac-
 quired  by  the  Central  Government,
 will  not  be  granted  khatedari  rights
 in  those  lands  They  can,  if  they  have
 not  contravened  any  of  the  conditions
 of  allotment,  acquire  ownership  of  the
 Jands  by  adjusting  the  price  against
 their  land  claims  or  by  paying  the
 price  in  annual  instalments  as  provid-
 ed  im  the  Displaced  Persons  (Compen-
 sation  and  Rahabilitation)  Rules,  1955.

 The  Mcos  who  have  been  _  given
 lands  in  Rajasthan  after  being  dis-
 possessed  on  account  of  migration  to
 Pakistan  and  their  subsequent  return
 have  been  restored  their  original  lands
 er  have  been  given  alternative  lands
 under  Section  6  of  the  Administration
 of  Evacuce  Property  Act.  They  have
 been  conferred  the  same  rights  as
 they  had  enjoyed  on  their  own  Jands
 rrior  to  migration,  i.e.  proprictory,
 Khatecari  and  tenancy  etc.  Neces-
 sary  in.tructions  to  give  effect  to  this
 policy  have  been  issued  to  the  State
 Government

 Chembur  Colony

 878.  Shri  Assar:  W:)]  the  Minister
 of  Rehabilitation  and  Min:  ~ity  Affairs
 be  pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  are  no  internal  electric
 connections  in  the  newly  built  multi-
 storeyed  buildings  and  in  the  recondi-
 tioned  barracks  for  displaced  persons
 in  the  Chembur  Colony  in  Bombay;
 and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  There  has
 been  some  delay  in  the  provision  of
 internal  electric  connections  in  the
 government-built  properties  in  Chem-
 bur  Colony,  as  settlement  of  the  terms
 on  which  the  Bombay  Suburban  Elec-
 tric  Corporation  was  to  undertake  this
 work  took  some  time.  The  terms
 have  now  been  settled  and  it  is  ex-
 pected  that  the  work  will  be  taken  in
 hand  soon.
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 wy  weit  का  विकास

 wee.  भी  अनिषद्ध  सिह  :  क्‍या
 शआाएणिल्य  तथा  उद्योग  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यहू  सच  है  कि  लघु  उद्योगों
 के  विकास  और  विस्तार  की  एक  योजना  को
 ऊार्यान्वित  करने  के  लिये  कई  भ्रमेरिकन  स्रोतों
 मे  सहायता के  प्रस्ताव  प्राप्त  हुए  हें;  भौर

 खि)  यदि  हां,  तो  किन-किन  क्षोतों  से
 किस  प्रकार  की  सहायता के  प्रस्ताव  प्राप्त  हुए
 हें?

 वारिण्य  तथा  उद्योग  मंत्री  (भी  मोरारजी

 ्ेवाई) :  (क)  और  (ख).  एक  विवरण
 सभा-पटल  पर  रखा  जाता  है  [देखिये
 चरिदिष्ट  ४,  खनुबन्ध  संख्या,  ४१  ]

 सरकारी  क्वर्टरों  का  दिया  जाना

 चद्0,  श्री  Go  भे०  मालवीय:  क्‍या
 “निर्माण  झायास  तथा  संभरर  मंत्री  यह  बताने

 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  हैं  कि  सरकारी
 कुमंचारियो  को  सरकारी  क्वार्टर  देते  समय
 उन  व्यक्तियों  को  भी  दिल्ली-निवासी  कर्म-
 चारियों  के  समकक्ष  माना  जाता  हैं  जो  कि
 शिमला  चले  जाते  हैं  या  वहा  से  स्थानन्तरित

 होकर  दिल्ली  श्राते  हे;  भौर

 (ख)  यदि  हां,  तो  १६४७  के  बाद  भी
 जब  कि  शिमला  ग्रीष्मकालीन  राजधानी  नही
 रहा  है  यह  व्यवस्था  बनाये  रखने  का  क्‍या
 कारण  है?

 लिर्मारण,  ध्ाबास  तथा  संभररत  मंत्री  (भी
 So  Wo  रेड्डी):  (क)  जी,  हां।

 (स्व)  इस  नियम  को  घालू  रखने  के  लिये
 कई  एक  विचार  रखे  गये  जैसे  (१)  केन्द्रीय
 सरकार  के  कुछ  कार्यालय  पूर्ण  रूप  से  या उनका

 'कूछ  हिस्सा  शिमला  में  है  और  दिल्ली  में

 हि
 Written  Anwere  3330

 कार्यालयों  तथा  दिमला  में  कार्यालयों  के  बीच
 तबदीलियां  शाम  हैं  (२)  कुछ  कार्यालय
 जो  कि  पहले  दिल्ली  में  थे  शिमला  में  भेज  दिये
 गये  और  यह  उन  कार्यालयों  के  कर्मचारियों
 के  लिये  कठिनाई  की  बात  होती  यदि  उनकी
 दिल्ली  में  की  गई  नौकरी  शिमला  में  मकान
 लेने  के  लिये  गिनी  न  जाती  ।  (३)  बहुत
 से  वे  भ्रफसर  जो,  जब  गर्मी  में  शिमला  राजधानी

 होतो  थी,  शिमला  चले  जाया  करते  थे,  भ्रभी
 नौकरी  मे  हूँ  शौर  उनके  अधिकारों  को

 सुरक्षित  रखना  प्रावश्यक  है  t  क्‍या  बदली

 हुई  परिस्थिति  में  भी  यह  विचार  भ्रव  भी

 उपयुक्त  होंगे  इस  बात  पर  विचार  करने  के  लिये
 सरकार  का  सुझाव  है  ।

 Groundnut  and  Edible  Oil  Exports

 88l.  Shri  Subbiah  Ambalam:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  the  value  and  the  quantity  of
 groundnut  0०7  and  other  edible  oils
 exported  during  each  year  from  950
 to  ‘1957;

 (b)  the  total  production  of  such
 oils,  in  India  during  the  same  period
 (year-wise);  and

 (c)  the  comparative  market  price
 fo.  the  same  at  home  and  abroad  for
 the  same  period  (year-wise)?

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  (a)  to
 (c).  A  statement  giving  the  required
 information  is  laid  on  the  Table  of  the
 House.  [See  Appendix  IV,  annexure
 No.  42.]

 mall  Scale  Industries  in  Punjab
 882.  Sardar  Iqbal  Singh:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Small  Scale  Industries
 in  Punjab  have  secured  orders  from
 the  National  Small  Scale  Industries
 Corporation  during  1957-58  so  far;  and

 (b)  if  so,  the  names  of  those  Small
 Scale  Industries?



 34587  Written  Answers

 The  Minister  of  Commerce  and
 Industey  (Shri  Morarji  Desai):  (a)
 and  (b).  A  statement  is  laid  on  the
 table  of  the  House.  [See  Appendix
 TV,  annexure  No.  43}.

 Export  of  Handioom  Cloth

 88%.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  steps  proposed  to  be  taken
 this  year  to  regulate  the  export  of
 handloom  cloth;  and

 (b)  whether  it  is  a  fact  that  the
 quantity  of  handloom  cloth  to  be  ex-
 ported  this  year  is  expected  to  be  more
 than  what  it  had  been  in  1957?

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  (a)
 The  setting  up  of  an  Export  Promo-
 tion  Wing  and  a  Handloom  Export
 Organisation  for  handlooms  is  under
 consideration.

 (b)  Yes,  Sir.

 Rayon  Factories

 884.  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  number  of  Rayon  producing
 factories  in  the  country  at  present;
 and

 (b)  their  annual  production?
 The  Minister  of  Commerce  and

 Industry  (Shri  Morarji  Desai):  (a)
 Four.

 (9)  957—24°65  mullion  lbs.

 राष्ट्रीय  पुननिर्माण

 बद,  भी  To  So  आरूपाल  :  क्या

 सूचना  झौर  प्रसारण  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  भारत  के  नवनिर्माण  के  लिये
 जनता  को  प्रोत्साहित  करने  के  हेतु  कोई  नाटक
 संडलियां  भी  हैं;

 (ख)  यदि  हां,  तो  कितना  ,
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 (ग)  इन  नाटक  मण्डलियों  ने  १९५५४,
 १६५६  भौर  १९५७  में  नवम्बर  तक  कितने
 नाटक  खेले  भौर  कहां-कहां  खेले;  भौर

 (घ)  ये  नाटक किस  प्रकार  के  थे;  भौर

 (8)  उक्त  अवघि  में  इन  पर  कुल
 कितना  व्यय  किया  गया  ?

 सूचना  झौर  प्रसारण  संत्री  (डा०  केसकर  )
 (क)  और  (ख).  इस  मन्त्रालय  के  नत
 और  नाटक  विभाग  योजना  के  प्रचार  के

 लिये  देश  भर  की  २६०  मण्डलियों  के  नाम
 दर्ज  किये  हैं।

 (ग)  देश  भर  में  विभिन्न  स्थानों  पर
 खेले  गये  नाटकों  की  संख्या  इस  प्रकार  है:---

 १६५५  पद

 १६५६  १,१२५

 १६५७  (नवम्बर,  १६५७  तक)  ८००

 (लगभग  )

 नाटक  खेलने  के  स्थानों  की  फेहरिस्त
 बहुत  लम्बी  होगी  और  उपयोगी  नहीं  सिद्ध
 होगी  ।

 (घ)  यह  नाटक  अधिकादा  विकास  कार्य
 झौर  रचनात्मक  विषयों  पर  आ्राधारित  है  1

 (3)  लगभग  €६,४०,०००  रुपये
 (भक्तूबर,  १६५४  से  नवम्बर  १६५७  तक)।

 Sale  of  Beedis
 886.  Shri  Kalika  Singh:  Will  the

 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  what  is  the  total  sale  value  of
 beedis  in  India  and  its  percentage  to
 the  total  sale  value  of  cigars  and
 cigarettes;

 (b)  the  figures  of  the  total  sale  of
 beedis  for  the  years  ‘1955-56,  1956-57
 and  (1957-58  so  far;  and

 (c)  whether  any,  and  if  so,  what
 steps  are  being  taken  to  improve  the
 quality  of  beedis?
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 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  (a)
 to  (c).  The  information  is  being  col-
 lected  from  State  Governments  and
 will  be  laid  on  the  Table  of  the
 House

 Cement  Factories

 Shri  Hem  Raj:
 Ser.  {  hri  Padam  Dev:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No.  27
 on.  the  llth  Febiuary,  i  958  and  state:

 (a)  the  cement  factories  which  are
 to  be  set  up  in  the  Second  Five  Year
 Plan  state-wise  and  their  location,

 (b)  which  of  them  will  be  set  up  in
 the  public  sector  and  which  of  them
 will  be  m  the  private  one,  and

 (९)  the  main  criteria  taken  into
 consideration  for  their  location?

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  (a)
 A  statement  33  laid  on  the  Table  of  the
 House.  [See  Appendix  IV,  annexure
 No  44]

 (b)  All  these  factories  will  be  in
 the  private  sector  with  the  exception
 of  the  expansion  schemes  of  Mysore
 Iron  and  Steel  Works,  Bhadravati  and
 Government  Cement  factory,  Churk,
 which  are  in  the  public  sector.

 considerations  for
 cement

 (c)  The  main
 determining  the  location  of
 factories  are‘

 l.  Availabilty  of:

 Q)  raw  materials  like  limestone,
 Gypsum  etc;

 (ai)  electric  power  and  water;
 and

 (ai)  rail  transport  facilities.
 2  Supply  and  demand  position  in

 the  region.

 Government  Factories  in  Punjab
 888.  Shri  Daljit  Singh:  Will  the

 Minister  of  Labour  and
 be  pleased  to  state  the  total  number
 of  tagtories  and  labourers  in  Punjab

 4  रे manor  iste  gyration
 bog

 a
 '

 “bese

 which  come  directty  under  the  Gov-
 ernment  of  india?

 The  Parltamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):
 The  latest  figures  are  in  respect  of
 3958  when  there  were  25  factories  in
 the  Punjab  which  came  directly  under
 the  Government  of  India,  Twenty
 three  of  these  employed  ‘9331  workers
 per  day  Information  in  respect  of
 the  other  two  factories  is  not  readily
 available

 Employment  Exchanges
 889.  Shri  Daljit  Singh:  Will  the

 Minister  of  Labour  and  Employment
 be  pleased  to  state  the  total  number
 of  persons  of  all  grades  on  the  live
 registers  of  Employment  Exchanges  in
 the  country  on  the  3lst  December,
 19577

 The  Parliamentary  Secretary  to  the
 Minister  of  Labour  and  Employment
 and  Planning  (Shri  L.  N.  Mishra):
 9,22,099

 N.E.F.A.

 890.  Shr:  Hem  Barua:  Will  the
 Prime  Minister  be  pleased  to  state  the
 cultural  prugrammes  so  far  planned
 and  exccuted  in  North  Eastern
 Frontier  Agency  for  its  different
 tribes?

 The  Prime  Minister  and  Minister  of
 External  Affairs  and  Finance  (Shri
 Jawaharlal  Nehru):  A  statement  is
 placed  on  the  Table  of  the  House.
 [See  Appendix  IV,  annexure  No  45].

 विस्थापित  व्यक्तियों  के  लिये  कम्बल

 ८४६१.  थी  सरज्‌  पांडे  :  क्या  पुनर्वास
 तथा  झल्पसंख्यक-कार्य  मत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  १६५७-५८  में  बिस्थापित
 व्यक्तियों  के  लिये  कम्बल  खरीदने  पर  कितनी
 न  राधि  खर्च  की  गई;

 (ख)  कम्बल  खरीदने  का  ठेका  किस
 दार्ते  पर  दिया  गया  था;  और
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 (ग)  प्त  ्रवधि  में  कितसे  कम्बल

 खरीदे  गये?

 तथा  इ्ल्पसंस्यक  ाप  मंत्री

 (थी  मेहर  चन्द  ल्ा):  (क)  से  (7).
 QEKIR KE  में  डायरेक्ट्रेट  जनरल  श्राफ

 सप्नाइज  ऐन्ड  डिसपाजल्ज  को  ६५,३५०
 कम्बल  खरीदने  के  अरडिर  दिये  गये  थे  ।

 डायरेक्ट्र.  जनरल  आफ  सप्लाइज  ऐन्‍्ड
 डिसपोजल्ज  ने  यह  सामान  साधारण  व्यवस्था
 के  मुताबिक  खरीदा  था  7  इन  कम्बलो  की
 कीमत  लगभग  ११  ७२  लाख  पये  है।

 Tea  Industry  in  Punjab
 Shri  Hem  Raj:

 892.  <  Shri  Paljit  Singh:
 Shri  Pacam  Dev:

 Will  the  Minister  of  Commerce  and
 Industry  be  plcased  to  state  the
 amounts  allotted  so  far  to  the  Punjab
 State  for  the  development  of  Tea
 Plan‘utions  and  Tea  Preparation  and
 Tea  Industry’

 The  Minister  of  Commerce  and
 Industry  (Shri  Morarji  Desai):  A
 sum  of  Rs  2  lakhs  has  been  provided
 in  the  revised  Estimates  of  the  Tea
 Boaid  for  1957-58  for  the  development
 ef  the  tea  industry  in  the  Punjab
 State  No  account  has  however  been
 spent  so  far  for  the  puipose

 Dandakaranya  Scheme

 893.  Shri  B.  Das  Gupta:  Wl!  the
 Miniter  of  Rehabilitation  au.  Minority
 Affairs  be  pleased  to  state:

 (a)  the  total  estimated  amount  allot-
 ted  or  proposed  to  be  allotted  for  de-
 forestation  of  Dandakaranya;  and

 (b)  the  total  approximate  value  of
 the  forest  asset  that  will  be  destroyed
 for  making  the  area  suitable  for  habi-
 tation?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  The  estimated  area  of
 Dandakaranya  is  80,000  sq.  miles.  The
 areas  suitable  for  the  rehabilitation
 of  displaced  persons  in  this  vast  tract
 have  yet  to  be  determined  after  a
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 detailed  survey.  It  is  therefore  not
 possible  at  this  stage  to  furnish  the
 information  required  by  the  Hon.
 Member.  The  amount  allotted  for  the
 Dandakaranya  Scheme  for  the  year
 1958-59  is  Rs.  3  crores.

 (b)  Only  areas  not  covered  by
 valuable  forests  and  which  could  be
 Suitable  for  cultivation  are  to  be
 cleared  for  the  rehabilitation  of  dis-
 placed  persons.

 POINT  OF  INFORMATION

 ओ  यादव  (वाराबकी):  भ्रध्यक्ष  महोदय
 मेने  एक  काम  रोको  प्रस्ताव  श्री  पी०  जे ०  राव,
 प्रेस  एटेची  इन  दी  प्राफिस  म्राफ  दी  कमिश्नर
 फौर  इटिया,  को  मेजों  डैम  के  एक  निकट
 के  होटल  से  निकाले  जाने  के  सम्बन्ध  में
 उठाया  है  श्र  जो  कि  आज  के  समाचारपत्रों
 में  छपी  खबर  पर  आवारित  है

 Mr.  Speaker:  Order,  order.  If  I  dis-
 allow  any  particular  question  or  Reso-
 lution  or  do  not  give  consent  to  any
 of  those  notices  that  have  been  given
 to  me,  the  hon  Member  can  make  a
 representation.  I  will  certainly  see  if
 there  38  anything  that  can  be  done.
 I  have  appointed  a  special  Svuperin-
 tendent  in  the  Notice  Office.  He  can
 go  and  tell  him  He  can  look  into  it.
 Then,  it  has  to  be  put  up  to  me,
 Thereafter,  I  will  bring  it  up,  if  neces-
 sary,  before  the  House.  It  is  no  good
 interrupting  the  ordinary  work  of  the
 House  as  put  down  in  the  agenda.  I
 will  hear  him  Let  him  come  to  me
 at  I5:30  hours.

 PAPERS  LAID  ON  THE  TABLE
 NogiricaTION  re:  AMENDMENTS  TO

 CINEMATOGRAPH  (CENSORSHIP)
 RULES

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  On  behalf  of  the
 Minister  of  Information  and  Broad-
 casting  (Dr.  Keskar),  I  beg  to  lay  on
 the  Table,.under  sub-section  (3)  of
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 {Shri  Abid  Alij
 Section  8  of  the  Cinematograph  Act,
 4952,  a  copy  of  Notification  No.  G.S.R.
 है १  dated  the  l6th  February,  1988,
 making  certain  further  amendments  to
 the  Cinematograph  (Censorship)  Rules,
 1951.  [Placed  in  Library.  See  No.  LT.-
 5¢0/568).
 NoOrwicaTions  re:  AMENDMENTS  ‘TO

 Corrzz  Ruizs
 The  Minister  of  Commerce  (Shri

 Wanungo):  I  beg  to  lay  on  the  Table,
 under  sub-section  (3)  of  Section  48  of
 the  Coffee  Act,  1942,  a  copy  of  each
 of  the  following  Notifications  making
 certain  further  amendments  to  the
 Coffee  Rules,  955:—

 (l)  8.0.  No.  ll,  dated  the  I5th
 February,  1958.

 (2)  s.0.  No.  83,  dated  the  22nd
 February,  1958,
 [Placed  in  Library.  See  No  LT-570/

 ELECTION  TO  COMMITTEE

 Com  Board

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 On  behalf  of  Shri  Manubhai  Shah,  I
 beg  to  move:

 “That  in  pursuance  of  clause  (e)
 of  sub-rule  q  of  Rule  4  of  the
 Coir  Industry  Rules,  1954,  as
 amended  by  SR.O.  No.  3983,
 dated  the  2th  December.  1957,
 the  Members  of  Lok  Sabha  do  pro-
 ceed  to  elect,  in  such  manner  as
 the  Speaker  may  direct,  two
 Members  from  among  themselves
 to  serve  as  members  of  the  Coir
 Board”.

 Mr.  Speaker:  The  question  is:

 “That  in  pursuance  of  clause  (e)
 of  sub-rule  qa  of  Rule  4  of  the
 Coir  Industry  Rules,  1964,  as
 amended  by  BRO.  No,  3983.  dated
 the  l2th  December,  1987,  the
 Members  of  Lok  Sabha  do  proceed
 to  elect,  nm  such  manner  at  the
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 Speaker  may  direct,  two  Members
 from  among  themselves  to  serve
 as  members  of  the  Coir  Board”.

 The  motion  was  adopted.

 DEMANDS  FOR  SUPPLEMENTARY
 GRANTS—RAILWAYS—contd,

 Mr.  Speaker:  The  House  will  now
 Yesume  further  discussion  of  the
 Supplementary  Demands  for  Grants
 in  respect  of  railways,  1957-58,  Out
 of  3  hours  agreed  to  by  the  House
 for  the  discussion  and  voting  on  the
 Demands,  |  hour  and  83  minutes
 have  already  been  availed  of  and  i
 hour  and  57  minutes  now  remain.
 All  the  Demands  and  cut  motions
 Nos  2,  4,  6,  7,  and  7]  moved  yester-
 day  are  before  the  House.

 Shri  Naushir  Bharucha  may  now
 continue.  Before  he  starts,  may  I
 know  how  long  the  hon  Munister  will
 take  to  reply?

 The  Deputy  Minister  or  Railways
 (Shri  Shahnawaz  Khan):  About  half
 an  hour.

 Mr.  Speaker:  We  _  will  take  the
 remaining  time  as  2  hours.  So  at
 3°30  hours  he  will  reply.

 Shri  Naushir  Bharucha  (East
 Khandesh):  Mr  Speaker,  Sir,  yes-
 terday  I  mentioned  that  the  fotal
 Supplementary  Demands  for  Grants
 amounted  to  Rs.  45  crores,  and  in  a
 Budget  of  Rs.  384  crores,  that  pro-
 vision  amounted  to  as  much  as  3
 per  cent.  Therefore,  it  does  not
 speak  well  of  those  who  formulated
 the  estimates.

 I  desire  to  touch  very  briefly  on
 several  points.  The  first  is  on  page
 l  of  the  Demands.  Excessive  expen-
 diture  on  telephones  and  postage
 comes  to  Rs.  288  lakhs.  It  is  very
 surprising  that  the  Railway  Board,
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 which  is  after  all  one  section  of  the
 entire  Railway  Administration,  so
 erraneously  estimates  its  expenditure
 on  telephones  and  postage.  Only  on
 telephones  and  postage,  it  goes  off
 th®  mark  by  nearly  Rs.  3  lakhs.  J
 should  certainly  like  to  know  what
 js  it  that  the  Railway  Board  did  not
 foresee?  That  its  department  and
 clerks  would  not  talk  so  much?  Even
 if  we  divide  it  evenly  between  post-
 age  and  telephones,  Rs.  $  lakhs
 means  a  million  and  a  half  calls.  I
 should  certainly  like  to  know  how  is
 it  that  the  Railway  Board  found  that
 it  was  necessary  to  put  through  over
 a  million  and  a  half  calls  in  the  space
 of  one  year  only  and  it  forgot  to  take
 that  fact  into  consideration.  Surely  at
 a  time  when  everybody  is  pressing  for
 economy,  when  hon.  Members  in  this
 House  cannot  get  an  extra  copy  of
 their  speech  because  there  is  econo-
 my,  when  hon.  Members  canziot  get
 the  services  of  an  additional  peon  and
 have  got  to  lift  loads  of  budget  lite-
 rature  themselves,  I  ask,  how  is  it
 that  the  Railway  Board  comes  and
 tells  us  that  Rs.  8  lakhs  additional
 sum  is  wanted  for  expenditure  on
 telephones  and  postage.  This  is  a
 type  of  Demand  which  is  almost  an
 insult  to  the  intelligence  of  this
 House.

 The  second  point  is  on  page  6—
 inadequate  provision  for  staff  for  re-
 view  of  all  bridges  on  railways.
 3207  hrs

 (Mr.  Derury-Spzaxer  in  the  Chair]

 In  view  of  the  fact  that  several
 accidents  have  taken  place  as  a  re-
 sult  of  defects  in  bridges,  it  is  very
 necessary  that  some  more  provision
 should  be  made  for  inspection  of
 bridges.  Imagine  Rs.  8  lakhs  being
 spent  on  telephone  calls  and  postage,
 but  for  inspection  of  all  bridges  on
 all  railways  only  द  4  lakhs!  How
 is  it  possible  for  the  Railway  Admin-
 istration  within  the  sum  of  Rs.  4  lakhs
 to  inspect  all  the  bridges?

 I  want  to  make  a  suggestion  in  this
 eonnection.  Several  bridges  had  been

 constructed  years  ago,  bridges  such
 as  at  Basein  and  Broach  over  the
 Narbada.  These  bridges  are  mainly
 steel  structures.  In  those  days  when.
 these  bridges  were  constructed,  the
 advanced  technique  of  finding  flaws-
 in  steel  structure  was  unknown.  To-
 day  t  is  possible  to  have—it  is  a  very
 common  thing—electrical  equipment
 which  detects  flaws  in  steel  structure.
 May  I  make  this  suggestion  to  the
 hon.  Minister  that  it  is  not  only
 enough  to  have  for  one  year  Rs.  4
 lakhs  of  rupees,  but  we  must  have
 a  special  bridge  inspection  unit  on
 a  permanent  basis  equipped  with
 electrical  appliances  for  detection  of°
 flaws  in  girders  and  pylons  particu-
 larly.  I  would  suggest  that  they
 should  make  a  special  survey  of  the-
 basin  bridges  whose  pylons  are  sub-
 merged  in  salt  water,  and  where  the
 current  is  heavy.  Actually,  one  of
 the  pylons  collapsed  as  a  result  of  #
 loose  barge  striking  against  the
 pylon.  Therefore,  it  is  necessary  that
 the  inspection  of  bridges  should  not.
 proceed  on  old  lines  and  old  methods
 but  scientists  must  also  help  bridge-
 inspectors  in  their  task.

 The  next  point  is  about  the  failure-
 to  take  effective  safety  measures  des-
 pite  heavy  expenditure  on  such  mea-
 sures.  We  are  told  on  page  8  that
 there  is  an  increase  of  Rs.  2°7  crores
 under  ‘Maintenance  of  way  and’
 works’,  comprising  of  additional  safe-
 ty  measures  during  1957-58  such  as
 appointment  of  patrolmen,  repairs  to-
 bridges,  additional  ballast  as  a  safety
 measure  etc.  It  is  an  irony  of  fate
 that  ‘1957-58  has  produced  the  big-
 gest  crop  of  accidents  probably  ix
 many  years  of  railway  history.  Tt
 do  not  blame  the  hon.  Minister  for  it.
 but  there  is,  again,  one  point  in  res-
 pect  of  which  I  want  to  say  some-
 thing.  He  said  that  the  human  ele-
 ment  was  occasionally  responsible  or
 often  responsible  for  accidents.  My
 hon.  friend,  Shri  Feroze  Gandhi,  said’
 that  whenever  a  railway  rule  was
 violated,  then  only  accident  took
 place.  It  is  not  so.  Electrical  sig-
 nals  on  the  Bombay  suburban  lines
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 repeatedly  fail,  and  Iam  told  by  a
 Union  of  Railwaymen,  who  are  well
 versed  in  this  matter,  that  these
 failures  are  as  much  as  300  times  a
 month.  I  am  surprised  how  at  all
 our  suburban  trains  run.

 Therefore,  77  he  wants  more  money
 on  tele-communications  and  signals
 maintenance,  this  House  will  not
 grudge  it.  But  I  would  ask  him  to
 see  whether  the  things  cannot  be
 placed  on  a  more  scientific  basis  I
 think  :n  this  age  of  scientific  advance-
 ment,  it  should  not  be  impossible  to
 devise  some  method  whereby  the  fai-
 lure  of  signals  is  automatically  tele-
 metered  to  a  certain  control  room
 from  where  action  can  immediately
 be  taken  to  remedy  the  defect  This
 device  its  possible  if  scientists  apply
 their  minds  to  :t;  this  device  can  be
 perfected

 Then,  commg  to  ‘Ordinary  Work-
 ing  Expenscs-Operating  Staff’,  |  d-
 sire  to  bring  to  the  notice  of  the  ion
 Mini.ter  the  grievanecs  of  cmplo  cts,
 particularly,  the  commercial  clerks
 on  the  We.tern  Railway,  who  have
 brought  to  my  notice  the  fact  that  the
 Railway  Administration  inflicts
 upon  them  penalties  forbidden  by  the
 Payment  of  Wages  Aci  The  Pay-~
 ment  of  Wages  Act  Authority  has
 drawn  the  attent.on  of  Government
 to  the  fact  that  punishments  such  as
 demotions,  withholding  of  increments
 ete.  are  not  permissible  under  the
 Payment  of  Wages  Act,  But,  yet,  the
 Railway  continues  ‘n  imflict  these
 punishments  I  should  like  the  hon.
 Minister  to  look  mto  this  fact  also

 With  regard  to  failure  to  econo-
 mise  on  fuel,  I  have  already  drawn
 attention  to  it  yesterday  and  I  will
 not  speak  anything  more  on  that.

 Then,  coming  to  page  16,  Rs.  cry
 lakhs  are  demanded  for  compensa-
 tion  arising  out  of  railway  accidents.
 TI  do  not  think  the  House  will  grudge
 ranting  even  a  much  bigger  sum  to
 the  hon.  Minister.  But,  in  this  con-

 +

 a st  नेक  न

 nection,  I  would  desire  the  hon.
 Minister  to  apply  his  mind  t  this
 fact  that  certain  definite  measures  by
 way  of  administrative  practice  shoyld
 be  adopted  wherever  accidents  occur
 for  the  relief  of  the  victims.  It  is
 true  that  the  hon.  Mhnister  or  the
 Railway  Administration  may  not  be
 m  a  position  to  prevent  accidents;
 but,  certainly,  they  are  in  a  position
 to  minimise  the  pangs  of  sorrow  and
 the  mjury  to  the  victims  of  such
 accidents.  I  would  suugest  that  by
 way  of  admimustrative  policy,  the
 hon,  Minister  should  pay  attention  to
 the  following  suggestions:

 That  in  any  major  accident,  who-
 soever’s  fault  it  is,  that  is  immaterial
 —the  poor  passenger  has  paid  his
 fare  through  the  nose—whether  it  35
 the  fault  of  the  driver  or  the  guard
 or  the  signals,  3t  is  not  his  concern—
 in  any  major  accident,  there  should
 be  immediate  arrangement  for  the
 transport,  free  of  cost,  of  all  the
 passengers  involved  and  the  authori-
 tics  on  the  spot  must  be  empowered
 to  do  that

 Secondly,  free  medical  treatment,
 not  only  on  the  spot,  but  7  hospital
 including  expenscs  of  injections  and
 ‘urgical  operations  and  even  artificial
 Ihmb,  ete  should  be  regarded  by
 the  Railways  as  their  responsibility.

 Thirdly,  and  I  emphasise  this,  I
 want  a  reasonably  generous  provision
 for  compensation  to  the  injured  per-
 sons  or  their  dependents  to  be  given.
 The  Minister  should  consider  the
 setting  up  of  a  domestic  tribunal  for
 the  purpose  of  determining  such
 compensation.  The  Railway  Admin-
 istration  is  a  powerful  administra-
 tion  and  it  can  say  that  the  man  in-
 jured  can  go  to  a  court  of  law.  But,
 I  always  oppose  the  attitude.  We  in
 power,  we  in  authority  here  are  not
 here  to  tell  the  injured  people  to  go
 to  a  court  of  law,  because  going  to
 a  court  of  law  is  a  very  costly  pro-
 cedure.  It  takes  time;  it  takes  years
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 efore  compensation  is  paid.  Thare-
 fore,  the  entire  policy  of  paying  com-
 pensation  to  the  victims  of  disaster
 must  be  placed  on  humane  basis.  I
 would,  therefore,  request  the  hon.
 Minister  to  consider  the  question  of
 setting  up  a  domestic  tribunal  which,
 in  a  rough  and  ready  manner  will
 judge  what  is  the  amount  of  compen-
 sation  to  be  paid  and  that  should  be
 paid  without  the  man  being  asked  to
 go  to  a  court  of  lav.

 Lastly,  I  desire  to  draw  the  atten-
 tion  of  the  House  to  page  23.  Addi-
 tional  Rs.  72462  crores  are  required
 for  the  purchase  of  the  Chola  Power
 House,  the  Rourkela-Durg  line
 doubling  and  an  additional  Rs.  3

 -crores  for  the  Integral  Coach  Factory.
 These  are  matters,  which,  surely,  the
 Railway  Minister  could  have  fore-
 seen  at  the  time  when  the  Budget
 estimates  were  prepared  efrly.  The
 purchase  of  the  Chola  Power  House
 did  not  come  over  the  telephone  all
 of  a  sudden.  Why  was  this  provi-
 sion  not  made?  I  am  simply  draw-
 ing  attention  to  the  fact  that  at  the
 time  when  we  discuss  the  Budget,
 we  should  have  all  the  proper  esti-
 mate.

 These  are  the  points  which  strike
 one  at  the  first  reading  of  the  Sup-
 plementary  Demands  for  Grants.  I
 hope  the  hon.  Minister  will  consider
 the  points  that  I  have  raised.

 Shri  Panigrahi  (Puri):  I  refer  to
 Demand  No.  7  of  the  Supplementary
 Demands  for  Grants.  Under  De-
 mand  No.  77  more  money  has_  been
 asked  for  replacement  of  rolling
 stock,  machinery  etc.  I  would  just
 like  to  draw  the  attention  of  the  hon.
 Minister  to  two  railway  lines  in
 Orissa;  one  is  the  Rupsa  Banjriposi
 line  and  the  second  is  the  Naipada
 Gunupur  line.

 During  the  last  50  or  60  years,  on
 ‘these  two  lines  no  addition,  no  deve-
 lopment  and  no  improvement  have
 been  effected.  If  they  are  allowed  to

 remain  as  they  were  just  to  show
 the  contrast  between  the  India  that
 was  old  and  the  India  that  is  now,
 then,  I  have  nothing  to  say.  But,  if
 every  part  of  India  is  required  to
 share  the  benefits  of  the  achievements
 of  new  India  that  is  in  the  making
 today,  I  would  urge  upon  the  Minis-
 ter  to  look  into  these  two  lines,  be-
 cause  these  two  lines  serve  a  parti-
 cular  area  in  which  there  are  no
 other  lines  and  that  part  is  comple-
 tely  neglected.

 I  now  refer  to  Demand  No.  5.  More
 money  has  been  asked  for  equipping
 trains  with  lighting  arrangements.
 But,  there  is  one  line  from  Jharsu-
 guda  to  Sambalpur,  where  the  trains
 run  constantly  at  night  usually  with-
 out  any  lighting  arrangements.  It
 is  a  branch  line.

 I  again  refer  to  Demand  No.  l.  It
 is  a  very  minor  point.  I  just  want
 to  bring  to  the  notice  of  the  hon.
 Munster  that  every  time  we  are  told
 that  the  Railway  Board  is  looking
 into  the  question  of  amenities  for
 passengers.  I  do  not  know  if  the
 hon.  Railway  Minister  has  visited  the
 Cuttack  railway  station.  It  is  a  city
 of  a  population  of  +1,20,000.  In  the
 third  class  waiting  room  in  Cuttack,
 the  principle  of  peaceful  co-existence
 between  animals  and  passengers  is
 completely  observed.  The  bulls,  cows,
 stray  dogs  and  third  class  passengers
 co-exist  there  in  the  third  class  wait-
 ing  room  and  no  arrangement  has
 been  made  to  improve  that.

 In  the  Jajpur-Keonjhar  Road  sta-
 tion,  there  is  no  facility  for  drinking
 water.  In  Cuttack,  there  is  no  city
 booking  office.  Many  times  the
 Railway  Board  has  assured  us  that
 it  will  be  opened;  but,  for  the  last
 so  many  years,  no  attention  has  been
 paid  to  this  assurance.

 aft  पहाड़िया  (सवाई  माधोपुर  रक्षित

 झनुसूचित  जातियां):  उपाध्यक्ष  महोदय,
 ाज  चूंकि  बहुत  दिनों  कौ  कोशिक्ष  के  बाद

 मुझे  पहली  बार  बोलने  का  मौका  मिला  है
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 (et  बहाड़िया]
 इसलिए  रेलवे  के  सम्बन्ध  में  में  भी  भपने  कुछ
 विचार  रखना  चाहता  हूं।  रेलगेज  के  सम्बन्ध
 में  मुझ  से  पहले  बहुत  सी  बातें  कही  जा  चुकी  हैं
 लेकिन  कुछ  ऐसी  मूलभूत  बातें  हैं  जिनको  कि

 बिखकुल  भुला  दिया  गया  है  भ्रोर  मे  उनकी
 और  रलवे  मंत्री  महोदय  भौर  उनके  मंत्रालय
 का  ध्यान  दिला  देना  झावद्यक  समझता  हूं  t

 सबसे  पहली  बात  तो  यह  है  कि  राजस्थान
 के  सूखाग्रस्त  क्षेत्रों  में  पहले  रेलवेज  की  तरफ
 से  यह  व्यवस्था  की  जाती  थी  कि  जहां  पर
 पानी  का  अभाव  है  यहां  पर  रेलवे  के  इंजन
 में  पानी  जला  करता  था,  एक  बोगी  इस  तरह
 की  चलती  थी  जिससे  थात्रियों  को  पीने  का
 पानी  सप्लाई  किया  जाता  था  और  गावो  के
 उन  स्टेशनों  पर  पानी  नही  &  वहा  पर  पानी
 सप्लाई  किया  जाता  था  लेकिन  अभी  ३,  ४
 साल  से  यह  व्यवस्था  बंदे  कर  दी  गई  है  जिससे
 कि  राजस्थान  के  सूखाग्रस्त  क्षेत्र  में  पानी  का
 अभाव  खटकन  लगा  है।  में  चाहता  हू  कि  उस
 व्यवस्था  को  पुन:  चालू  किया  जाय  क्योंकि
 उससे  यात्रियों  को  भी  सुविधा  होगी  शौर
 उन  गावों  को  जहा  पि  ४,  ४  और  ५,  ५
 मील  से  पानी  झाता  है  उनको  भी  पुनः
 पानी  की  सुविधा  हो  जायगी  1

 दूसरी  बात  में  यह  कहना  चाहता  हूं
 फि  बीकानेर  स्टेट  रेलबज  में  श्राजकल  फाटको
 का  कोई  इन्तजाम  नहीं  है  ।में  अभी  परसों
 गंगानगर  गया  था.  और  मुझे  बतलाया  गया  कि
 दो  दिन  पहले  ही  फाटक  न  होने  के  कारण  एक
 ऐक्सीडेट  हो  चुका  है।  रेल  की  पटरियो  पर
 जाने  के  रास्ते  बने  हुए  है  लेकिन  फाटकों  का
 कोई  इन्तजाम  नहीं  है भौर  उसकी  वजह

 से  यंगानयर  जैसी  जगह  में  भहीने  में  एक
 ऐक्सीडेंट  हो  जाना  कोई  बड़ी  बात  नहीं  है  ।
 इसलिए  में  रेलवे  मंत्री  महोदय  का  ध्यान  उधर
 दिलाते  हुए  यह  नियेदन  करना  चाहता  हूं
 कि  खास  २  जगहों  पर  जहां  से  कि  रेल  को
 पटरियों  पर  होकर  रास्ते  ग्रुजरते  हदों  बहा  १२
 फाटक  बनवा  दिये  जायें!

 एक  बात  उपाध्यक्ष  महोदय,  किसी  ते

 नहीं  कही  लेकिन  में  उस्ते  कहना  उचित  समझता'

 हूं  भौर  वह  यह  है  कि  पश्चिमी  रेलवेमें  ग्राम  तौर
 पर  महिलाभों  का  जो  भ्रलग  डिब्बा  होता  है
 वह  खाली  पाया  जाता  है,  पूरे  का  पूरा  डिब्बा
 खाली  पड़ा  रहता  है  भौर  भर्द  क्लास  के  जो

 दूसरे  जनरल  डिब्बे  होते  हे  उनमें  काफी  भीड़

 रहती  है  भ्रौर  यात्रियों  को  जगह  नहीं  मिलती

 है  ।  इसलिए  महलिओों  के  डिब्बों  को  यदि

 हटा  दिया  जाय  तो  उससे  महिलाओं  को  कोई

 असुविधा  नही  होने  वाली  है  क्योंकि  महिलाएं
 झक्सर  भ्रम  डिब्बों  में  ही  बेठती  हे  जिनमें
 कि  पुरुष  बैठते  हे।

 एक  दूसरी  परेशानी  औझौर  दिक्कत
 जो  कि  मुझे  रेलवे  मे  पेश  आती  है,  मालूम
 नही  और  माननीय  सदस्यो  को  पेश  श्राती  है
 अथवा  नही  लेकिन  मुझे  तो  होती  है घोर  वह्‌
 यह  कि  चेक  करने  पर  भी  यकीन  नही  करते  हे
 कि  में  पालियामेट  का  सदस्य  हूं  और  मेरा

 सुझाव  है  कि  उसके  लिए  ससद्‌  के  सभी
 सदस्यों  को  एक  विशेष  बैज  दिया  जाय  जिमसे
 कि  रेल  कर्मचारी  पहचान  जाय  कि  यह  संसद
 के  सदस्य  है  1  रेलवे  के  कर्मचारी  पता  नहीं
 उनमे  सभ्यता  का  अभाव  है  या  उनकी  बोलचाल
 की  भाषा  हो  इस  तरोके  की  है  या  खास  करके
 मेरे  साथ  ही  होता  है  जो  भी  हो,  जब  भी  मे
 स्टेशन  पर  जाऊंगा  तो  तीन  बार  पास  देखेंग.
 शौर  स्लिप  देद्ेगे  लेकिन  भले  आदमी  यकोन

 नही  करेंगे  भर  कोई  दूसरे  मेम्बर  साहब  जब
 तक  गवाही  नही  देंगे  तब  तक  मुझे  छोडते
 नही  है।  प्रब्सर  करके  होता  है  कि  में  प्रपना
 सामान  लेकर  पहुंचता  हूं  और  झगर  इस  बीच  में
 कोई  रेलवे  का  कर्मचारी  आकर  पूछता  है  कि
 झाप  किस  का  सामान  उठा  कर  लाये  है  तो  म्हं

 यह  कह  देता  हूं  कि  यह  जगन्नाथ  थहाड़िया  का
 सामान  है  को  कि  भ्रभी  भाने  वाले  हे  और  ऐसा
 कहने  से  ही  वह  मुझ  को  छोड़  कर  जाता  हैं
 इसके  लिए  मेरा  कहना  है  कि  एक  विशेष  किस्म
 के  बैजेज  मेम्बस  को  दिये  जाय  ताकि  झाज  जे
 उनको  असुविधभा  होती  है  वह  ते  हो  सके  भौर-
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 इससे  धकेले  रेलवे  में  ही  सुविधा नहीं  होगी
 बल्कि पहां  हाउस  में  भी  होगी  क्योंकि  मेरे
 साथ तो  हाउस  में  भी  वही  दिक्कत पेश  झाती

 रेलवे  मंत्री  (भी  जगजोबन  राम):
 यह  तो  प्रध्यक्ष  महोदय  कर  सकते  हैं

 उपाध्यक्ष  भहोदय  :  हम  सोच  रहे  हे  कि
 ऐसे  बैजेज  दिये  जय  ।

 भी  पहाड़िया  :  इसके  प्रतिरिक्त  में
 एक  बात  यह  कहना  चाहता  हूं  कि  गाड़ियों  के
 डिब्बों  में  दूरी  के  लिए  जो  संकेतस्वरूप  चिन्ह
 बनाये  गये  हे  जैसे  १००  मोल  वाले  डिब्बे
 के  लिए  एक  चिन्ह  रक्खा  गया  है  और  ३००
 मील  के  डिब्बे  के  वास्ते  दूसरा  विन्हू  रक्खा  गया
 है  लेकिन  झक्सर  करके  दे  व  जाता  है  कि आम
 जनता  उन  बिनहा  का  समझ  नही  पाता  है
 झौर  इस  कारण  जो  दूर  जाने  वाले  याजियों
 के  लिए  अलग  से  डिब्बे  होते  हैं  उ।में  काफो
 भीड  हो  जातो  हैं  श्रार  कम  दूरी  वाले  मुताफ़िर
 भी  उन्ही  में  श्राकर  बैठ  जाते  है  और  इमसे

 दूर  के  यात्रियों  का  बड़ो  परेतानी  ओर

 असुविधा  का  सामना  झरना  हो  63.  इसलिए
 में  चाहता  हु  कि  उन  डि  बो  पर  बजाय  व  ह
 लगाने  के  यह  लिख  दिया  जाघ  कि  यह  डिब्बा
 इतने  मील  के  a  faa  के  लिए  है,  और  रेता
 होने  से  यातियों  को  ठोक  से  समझने  में  भ्रासानी

 रहेग।  और  श्राज  जे  दूर  के  सकर  वाले
 याजियों  के  डिब्बे  में  प्रनावदयक  जाया
 करत।  हैं  वह  नही  होगी  t

 इसी  सिलसिले  में  म  मत्री  महोदय  का
 ध्यान  रेलवे  स्टेशनों  पर  हिन्दी  के  प्रयोग
 के  विषय  में  दिलाना  चाहुगा ।  आज
 देखने  मे  आता  है  कि  रेलवे  स्टेशनों  पर  शुद्ध
 हिन्दी  का  प्रयाग  मही  हो  रहा  है।  -उशहरण
 के  लिए  में  आपको  बतलाना  चाहता  हू  कि  नई
 दिल्‍ली  के  रेलवे  स्टेशन  पर  ऐसा  लिखा  है:
 “साफ  सफाई  सेवा  से  लाभ  उठाइये”  इस
 तरह  की  डर्बालग  होती  हैं  -  इस  तरह  के
 अजीव-भ्रओीव॒  शब्द  इस्तेमाल  होते  हैँ  1
 मैरा  कहता  है  कि  रेलबेज  में  झगर  हिन्दी

 का  प्रयोग  किया  जाय  तो  ठोक  तरोके  से  किया
 जाय  भौर  शुद्ध  हिन्दी  का  प्रथोग  किया  जाय
 झौर  भगर  ठीक  तरोके  से  हिन्दो  का  प्रयोग  नहीं
 किया  जा  सकता  है  तो  फिर  अंग्रेजो  में  किया
 जाय  इसमें  कोई  बुराई  को  बात  नही  है  लेकिन
 हिन्दो  को  त  तरोके  से  अगुद्ध  करना  ठोक
 नहीं  जंचता  ।

 एक  बात  यह  देखते  में  आई  है  कि  बड़े-
 बड़े  स्टेशनों  पर  जैसे  लखनऊ  श्रौर  दिल्ली
 श्ादि  में  टिकट  हिस्ट्रिब्यूट्स  और  माल

 बाजुप्रो  के  वास्ते  बैठने  को  जगह  बहुत  कम

 होतो  है  भौर  जिसके  कि  कारण  उनका  बहुत
 परेशानो  होती  है।  मेरा  कहना  है  कि  अगर
 उनके  बैठने  के  और  उनके  लिए  दूसरे  इन्तजामात
 ठोक  होगे  तो  वह  ज्यादा  सुविधाजनक  ढग
 से  काम  कर  सकेंगे  ।

 उपाध्यक्ष  सहोदव  :  मानरोय  सदस्य

 चूकि  पहलो  दफा  बोले  शौर  बडों  मुश्किल
 से  उनका  यह  अवसर  मिल  सका  इसलिए
 मेने  उनकों  टोका  नही  क्योकि  यह  डिसकशन
 आम  रेनजे  बजट  पर  न  होकर  सप्नोमेंटरो

 ग्रान्ट्स  पर  हो  रहा  हैं  ।

 श्री  पहाड़िया  :  मंत्र  तो  ग्राम  बहव  के
 समय  बोलने  के  लिए  समय  मांगा  था  लेकिन
 टाईम  नही  मिला  इसलिए  इसी  को  झाम  बढ़:
 पर  मेरी  स्पीच  समझ  लिया  जाय  ।

 Shri  Harish  Chandra  Mathur  (Pali):
 The  Supplementary  Demands  alao
 cover  the  whole  field;  there  are  Sup-
 plementary  Demands  on  almost  evefy
 item.

 sh  पहाड़िया  :  कुछ  शब्द  में  रेलई  में
 फैले  हुए  भ्रष्टाचार  के  सम्बन्ध  में  भी

 कह  देना  चाहता  हूं  क्योंकि  खाम  कर  मेरे
 इलाके  में  चार  बड़  २  मंडिया  है  भोर  वहां  से
 धक्सर  यह  शिकायत  पाती  रहती  है  कि  बुकिय
 कलकंस  बिना  पैसा  लिये  बात  तक  नहीं  करते  t
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 हालांकि  सम्बर  लग  जाता  है  लेकिन  होता
 यह  है  कि  जो  लोग  पैसा  दे  देते  हें  उनका  माल
 जर्दी  लद  जाता  है  भौर  नम्बर  वाले  धरे  रह
 जाते  हैं।  पैसा  देने  वालों  का  नम्बर  जल्दी
 आ  जाता  है  ।  इसी  तरह  टिकट  चेकर्स  भी

 मुसाफिरों  से  पैसा  ऐने  हे  भ्रौर  बिना  टिकट
 लने  वाले  मुसाफिरों  से  पैसा  वसूल  करके
 अपनी  जेब  में  रख  लेते  हें  झौर  उनको  स्टेशन
 से  बाहर  निकाल  देते  हैँ  में  अपने  क्षेत्र  सवाई

 माधोपुर  की  बाबत  बतलाना  चाहता  हूं  कि

 बहा  पर  एक  बहुत  बडी  सीमेट  फंक्टरी  है
 और  हालाकि  सोमेट  भौर  अनाज  के  लिए
 अलग-अलग  कोटा  एलोटेड  है  लेकिन  यह  देखा
 जाता  है  कि  सीमेट  के  कोटे  के  साथ-ताथ
 जो  अनाज  के  लिए  अलग  कोटा  निर्वारित  होता
 है  बह  भी  सोमेट  के  दे  दिया  जाता  है।  इस
 तरह  क  शिकायत  बार-बार  आई  है  ।  इसके
 बारे  में  रेतवे  बोर्ड  को  लिसा  भी  गया  है

 लेकिन  भ्रभी  तक  कोई  ध्यान  नहीं  दिया  गया  ।

 मेरा  सुझाव  है  कि  सोमेट  के  डिब्बों  प्रोर
 अनाज  के  डिब्बों  के  जो  अलग  २  काटे  ह
 उनका  ध्यात  रक्खा  जाय।

 एक  दूसरी  बात  जिसका  |के  एक  मेम्बर

 साहब  ने  जिक्र  किया  श्र  वह  यह  हैं  कि  जिस
 समय  राजस्थान  रलवेज  को  भ।रत  सरकार  की
 'रेलबज  के  साथ  इटाग्रेड  किया  गया  था  उस
 समय  राजस्थान  सरकार  के  कु  जोय
 उस  रेलवे  में  थे  ।  उनका  अभो  तक  कोई

 हिसाब  नही  किया  गया  हैं।  में  चाहता  हू  कि
 उनका  मुआविजा  देने  की  व्यवस्था  ठीक  से
 की  जाय  i

 रेलो  के  टाइमिग्स  आ्रादि  के  बारे  में
 अनेक  माननीय  सद-यो  ने  रेलवे  मंत्रालय
 को  सुझाव  दिये  है।  में  भी  अपने  क्षेत्र  के
 नारे  में  कुछ  सुझाव  देना  चाहता  हूं  i  श्राज  जो
 बयाना  से  मथुरा  शटल  गाड़ी  चलती  है  वह
 जनता  गाड़ी  से  एक  घंटे  बाद  ही  चल  तो  है
 इसलिए  उसका  समय  बदला  जाय  शीर

 मथुरा  बयाना  को  मथुरा  से  कोटा

 ee,

 wr  झागरा  वयाना  को  झागरा  से  कोटा
 तक  ले  जाया  जाय  प्ौर  ऐसा  होने  से  लोकल
 यात्रियों  को  काकों  सुविधा  हो  जायगी।
 इन  शब्दों  के  साथ  उपाध्यक्ष  महोदय,  झावको,

 पुन'  धन्यवाद  देने  हुए  में  भ्रपना  स्थान  ग्रहग
 करता  हूं  ।

 Shri  8,  8.  Murthy  (Kakinada—Re-
 served—Sch.  Castes):  I  want  to  speak
 only  about  the  Integral  Coach  Factory.
 No  doubt  it  is  one  of  our  achieve-~
 ments  and  visitors  from  all  the  world
 over  are  making  it  a  point  to  go  there
 and  see  our  achievements  and  they
 are  giving  us  encomiums.  But  in  its
 working  there  are  a  lot  of  difficulties,

 One  such  difficulty  is  the  teak  wood
 required  by  this  factory.  It  is  being
 brought  from  abroad.  I  have  reliable
 information  that  the  Andhra  Ministry
 of  Forestry  was  willing  to.  give
 enough  teak  wood  for  the  ICF.
 Even  the  officers  of  the  depart-
 ment  had  been  to  the  factory.
 I  do  not  know  why  these  officers
 are  keen  about  marking,  the  railway
 Board  purchase  the  ne.essary  tear
 wood  from  abroad  instead  of
 placing  orders  with  Andhra  or  Kerala
 I  also  went  into  the  question  and
 found  that  the  officers  there  wanted
 certain  types  All  those  types  neces-
 sary  are  available  either  m  Andhra  or
 Kerala.  So,  I  feel  that  the  Railway
 Board  should  insist  upon  the  neigh-
 bouring  States  being  asked  to  supply
 if  they  can,  the  necessary  type  of  teak
 wood  or  other  wood  used  in  the  ICF.

 The  Harijan  employees  there  are
 few  and  far  between.  In  the  appren-
 tice  class,  there  are  practically  no
 Harijans  and  among  the  class  IV,  there
 are  very  few.

 I  had  occasion  to  discuss  this  matter
 with  the  officers  concerned,  and  they
 gave  Me  some  excuse  or  the  other.
 Sometime  back  there  was  a  rule  that
 only  a  gazetted  officer  must  certify
 that  a  person  was  belonging  to  the
 Scheduled  Castes.  I  brought  it  to  the
 notice  of  the  officer  concerned  that  a
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 certificate  from  an  M.L.A.  or  an  MP.
 ‘was  enough  for  the  State  Govern-
 ments.  Why  should  they  insist  upon
 having  a  certificate  from  a  gazetted
 officer.  The  officer  concerned  was
 quite  satisfied  and  was  good  enough
 to  accept  my  suggestion,  whereas  the
 General  Manager  there  is  still  insisting
 that  the  Home  Ministry’s  orders  are
 that  only  a  gazetted  officer  can  cer-
 tify  and,  therefore,  unless  and  until
 the  Home  Ministry  gives  him  direction
 he  will  not  accept  any  certificate  given
 by  an  M.L.A.  or  an  MP.  This  is  a
 matter  which  I  want  the  Minister  as
 well  as  the  Railway  Board  to  consider.
 If  a  gazetted  officer  is  to  be  approach-
 ed,  the  process  is  too  tedious  and  too
 costly,  because  the  village  Munsiff
 gives  a  certificate  to  the  Revenue
 Inspector,  from  the  Revenue  Inspector
 to  the  Tehsildar  and  from  the  Tehsil-
 dar  to  the  Deputy  Collector.  Some.
 times  it  is  insisted  that  a  certificate
 should  be  brought  from  the  Collector.

 Shri  Jagjivan  Ram:  I  may  inform
 the  hon.  Member  that  certificates  from
 an  M.L.A.  or  M.P.  are  accepted.

 Shri  B.  S.  Murthy:  I  am  very  happy
 that  the  hon.  Minister  is  giving  a
 categorical  answer.to  this,  but  I  have
 record  evidence  of  this.

 hri  Jagjivan  Ram:  How  old  is  that?

 Shri  B.  S.  Murthy:  It  is  only  two  or
 three  months  old.

 hri  D.  R.  Chavan  (Karad):  That
 may  be  a  special  case  with  the  officer.

 Shri  B.  8.  Murthy:  I  have  a_  letter
 in  my  possession  written  by  the  Gene-
 ral  Manager,  Southern  Railway  stat-
 ing  that  according  to  the  instructions
 given  by  the  Home  Ministry....

 Mr.  Deputy-Speaker:  Now  that  the
 view  of  the  Minister  is  that  such  a
 certificate  is  accepted,  the  hon.  Mem-
 ber  may  pass  on  that  letter  to  the  hon.
 Minister  and  he  will  take  action  on  it.

 Shri  B.  8.  Murthy:  I  am  grateful
 for  the  assurance  given,  but  I  want
 the  hon.  Minister  kindly  to  see
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 whether  his  assurance  is  being  put
 into  force  in  the  Southern  Railway
 Zone.

 Shri  B.  हू,  Gaikwad  (Nasik):  Why
 only  Southern;  all  Railways.

 Shri  B.  S.  Murthy:  Coming  back
 to  the  point  about  recruitment  of
 apprentices  and  class  IV  employees,
 the  Integral  Coach  Factory  is  not
 doing  full  justice.  I  want  that  this
 matter  is  also  taken  into  consideration
 with  a  view  to  see  that  adequate  num-
 ber  of  Scheduled  Castes,  Scheduled
 Tribes  and  Backward  Classes  boys  are
 given  entrance  as  apprentices,  and
 they  are  also  recruited  as  class  IV  and
 class  III  employees.  The  case  some-
 times  is  that  it  so  happens  that  some
 of  these  vacancies  are  not  filled  up
 through  the  Railway  Service  Com-
 mission  and,  therefore,  the  Railway
 Service  Commission  is  feeling  helpless
 as  far  as  this  matter  is  concerned.
 This  is  a  matter  which  has  been
 engaging  our  attention  for  long.  I
 hope  the  hon.  Minister  and  the  Rail-
 way  Board  will  look  into  the  matter
 and  see  that  full  justice  is  done  to
 Scheduled  Castes  and  Scheduled
 Tribes  boys  as  far  as  employment  is
 concerned.

 st  नसबुर्गकर  (उस्मानाबाद)
 मोग्रज्जिज  नायब  सदर,  रेलवे  मे  सफर  करने
 के  बाद  मुझे  जो  तजुर्बात  हासिल  हुए  है,  उनकी
 निस्वत  मैं  माननीय  मंत्री  की  तवज्जह  मब्जूल
 करना  चाहता  हूं।  रेलवे  ने  जो  तरक्कियात
 इस  साल  में  की  है,  उनकी  निसस्‍्बत  मैं  रेलवे  को

 मुबारकबाद  देता  हूं।  इसकी  निस्‍्बत  मुझे
 कुछ  शिकायत  नहीं  है  ।  लेकिन  परली
 विकाराबाद  लाइन  पर  जो  निहायत  अफसो-
 सनाक  तरीका  इस  वक्‍त  रायज  है,  उसकी  तरफ
 मैं  मंत्री  महाशय  की  तवज्जह  दिलाना  चाहता
 हूं।  १५  जनवरी,  १६५८  को  मै  खुद  उस
 रेलबे  पर  सफर  कर  रहा  था।  लादुर  रोड
 स्टेशन  पर  गाड़ी  दाने  के  आाघे  घंटे  पहले
 पहुंचने  पर  भी  देखा  कि  बुकिंग  भ्राफिस  बन्द
 था।  उसके  बाद  जब  गाड़ी  झा  कर  पहुंची  तो
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 तकरीबन  ८०  पैसन्जर  उसमें बिना  टिकट  थे  ।
 जब  मैंने  गाडी  में  चैंक  किया  तो  मालूम  ह-+ | ह
 कि  यह  तरीका  उस  लाइन  पर  दस  साल  से
 रायज  है।  उसकी  वजह  यह  बतलाई  जाती
 है  कि  चूकि  वहा  ग्रामद  रफ्त  पैसेन्‍्जरों  की कम
 है  भौर  एक  मर्तबा  गाडी  झाती  है  इसलिये
 बुकिंग  श्राफिस  पाच  मिनट  पहले  तक  बन्द
 रहता  है।  थोडी  देर  के  लिये  इसे  मान  लिया
 जाय  तो  भी  यह  तरीका  मेरी  समझ  मे  नही
 झाता  कि  इतने  पैसेन्जर  बिना  टिकट  बसे  गाड
 झौर  चेकर  के  सामने  से  चले  जा  रहें  थे  ।
 उनके  पास  न  रिसीट  थी  और  न  टिकट  था  t
 में  गर्जिट  के  दरवाजे  पर  खड़ा  था,  और  भ्रकेला
 नही  था।  मेरे  साथ  श्री  केशव  राव  सोनवाने,
 एम०  एल०  ए०  बम्बई  थे  और  श्री  साहेव  राव
 बम्बई  असेम्बली  के  एम०  एल०  ए०  थ।
 श्री  चन्द्र  शेलर  बाजपेयी  जिला  काग्रेस  कमेटी
 के  प्रेजिडेंट  भी  मेरे  साथ  थे  ।

 एक  साननोय  सदस्य  :  आपकी  ही  गवाही
 काफी  है।

 उपाध्यक्ष  महोदय  इधर  माननीय
 सदस्य  कह  “हें  हैं  कि  भ्रापकी  गवाही  काफी  है,
 झौरो  की  जरूरत  नही।

 श्री  नलदुर्गकर  :  में  कह  रहा  हू  कि

 उन्होंन  भी  इसे  जाच  किया ।  भ्राखीर  मैं  मैने

 लाटुररोड  स्टदान  पर  कम्प्लन्ट  बुक  पर  इसकी
 शिकायत  दर्ज  कर  दी।  मुझे  खुशी  है  कि
 जल्दी  से  जल्दी  सुपरिन्‍्टेन्डेट,  बम्बई  सेन्ट्रल
 रेलबेज  का  जवाब  भ्रा  गया  ।  उसके  बाद  जब
 4  ३१  तारीख  को  नान्देड  से  श्र  रहा  था
 तब  मैने  जा  कर  चेक  किया  तो  वही  हालत
 बरकरार  थी  ।  में  मन्नी  महादाय  की  तवज्जह
 इस  झम्र  की  तरफ  दिलाना  चाहता  हू  कि
 रोजाना  २  से  ५  हजार  रुपये  तक  की  भामदनी
 का  नागवार  नुक्सान  रेलवे  को  होता  है,  इसकी
 निस्बत  किसी  तरीके  से  इन्तजाम  किया  जाय  ।
 &  चाहता  हू  कि  भाइन्दा  जब  उस  रेलवे  पर

 मुझे  सफर  करने  का  मौका  पाये  तो  फिर

 वही  तरीका  रायज  रहने  की  मौबत  नही  भायेगी

 इसके  साथ-साथ  मैं  कहना  चाहता हू  कि
 नान्‍्देड  स्टेशन  बहुत  बडा  स्टेशन  है  वहां
 पैसेन्जरों  की  झामद  रर्फ्त  भी  काफी  है।
 वहा  पर  शेंड  नही  हैं  भौर  बारिश  के  ऐयाम  में
 और  दूसरे  ऐयाम  में  भी  लोगो  को  भाने  जाने
 में  बडी  तकलीफ  होती  है  ।  इसके  लिये  बहुत
 दिनो  से  तवज्जह  दिलाई  जा  रही  है,  लेकिन
 उसका  कोई  इन्तजाम  नहीं  हो  रहा  है  ।

 लिहाजा  मैं  आली  जनाब  से  गुजारिश  करना

 चाहता  हू  कि  नान्देड  स्टेशन  पर  होड  की
 निस्वत  इन्तजाम  फरमाया  जाय  और  यहा  पर
 बेटिंग  रूम  का  भी  इन्तजाम  किया  जाय  ।

 मुझे  औरगाबाद  जाने  का  भी  मौका  श्राया  t

 वहा  के  बेटिंग  रूम  की  हालत  बहुत  खराब  है  |
 मै  ने  वहा  के  स्टेशन  मास्टर  से  दर्याफ्त  किया
 तो  उन्होंने  बतलाया  कि  जब  कि  झोहदेदाराने
 बाला  इसकी  तरफ  तवज्जह  नहीं  करत  तो

 वह  मजबूर  है  ।  औरगाबाद  इस  वक्‍त
 मराठवाडा  वा  एक  सवेन्यू  डिवीजन  बन
 गया  है।  वहा  पर  रेबेन्यू  ट्राइब्यूनल  भी  कायम
 किया  गया  है।  इसलिये  वहा  पैसेन्जरो  की
 बडी  आमद  रफ्त  होने  वाली  है  ।  मै  वहा  के
 स्टेशन  की  इस्लाह  की  निस्वत  भी  माननीय
 मत्री  की  तवज्जह्‌  मब्जूल  करना  चाहता  हु  i

 कुदुंवाडी  स्टेशन  पर  नैरो  गेज  लाइन  से
 जब  लोग  उतरते  है  तो  उनको  बडा  कष्ट

 होता  है।  वहा  पर  ब्राड  गेज  और  नैरो  गेज
 लाइने  एक  जगह  पर  है।  वहा  के  लिये  पहले
 प्रामिज  किया  गया  था,  कि  दोनो  के  लिये  एक

 ही  कामन  प्लेटफार्म  बना  दिया  जायेगा  इसकी
 सख्त  जरूरत  हैं।  लेकिन  अभी  तक  वह  कामस
 प्लेटफार्म  नहीं  बनाया  गया  है  ।  दायद
 वायदा  खयाल  मे  नहीं  रहा  इसकी  वजह
 से  जब  सेन्ट्रल  रेलवे  को  छोड़  कर  छोटी  लाइन
 के  डब्बे  में  सफर  करने  की  नौबत  भाती  है  तो

 पुल  पर  से  तकरीबन  दो  फ्लय  तक  बच्चों  शौर
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 श्रौरतों  को  बलना  पड़ता  है  बारिश  के
 जमाने  में  उनकी  हालत  रहम  के  काबिल  होती
 हैं।  इसकी  तरफ  भी  मैं  मंत्री  महाशय  की
 तवज्जह  मष्जूल  करता  चाहता  हूं  प्ौर  उम्मीद
 करता  हूं  कि  जो  दो  तीन  बातें  मैं  भापके  सामने
 रख  रहा  हूं  उनकी  तरफ  मुनाखिब  तवज्जह्‌
 मब्जूल  कर  के  उनका  इन्तजाम  करने  की
 कोशिश  रेलवे  की  तरफ  से  की  जायगी  |

 Shri  Harish  Chandra  Mathur:  Mr.
 Deputy-Speaker,  Sir,  I  have  before
 me  this  list  of  Supplementary
 Demands  which  covers  a  very  wide
 field,  and  I  wonder  whether  you  will
 permit  to  have  a  general  view  of  the
 entire  working  of  the  Railways  during
 the  year  1957-58,  which  is  necessary
 if  we  are  to  do  ourselves  justice  and
 give  our  consent  to  all  the  Demands
 that  have  been  embodied  here.

 The  first  Demand  is  concerning  the
 Railway  Board  itself.  I  would  like
 the  hon.  Railway  Minister  to  recollect
 that  last  year,  when  we  were  discuss-
 ing  railway  fares  and  railway  manage-
 ment,  the  point  was  raised  about  the
 reorganisation  of  the  Railway  Board
 and  a  question  was  interjected  about
 the  appointment  of  five  additional
 Members  to  the  Railway  Board.  And
 the  hon  Minister  stated  that  this  is  a
 heritage  which  he  has  taken  over.  I
 hope,  Sir,  now  that  he  has  been  in
 charge  of  the  Railway  Administration
 for  quite  some  time,  he  has  been  able
 to  understand  and  appreciate  the
 necessity  or  otherwise  of  the  appoint-
 ment  of  these  five  Additional  Mem-
 bers  to  the  Railway  Board.

 So  far  as  I  feel,  the  Railway  is  in
 urgent  need  of  immediate  reorganisa-
 tion.  I  am  not  objecting  to  additional
 appointments,  but  I  think  that  in
 Strengthening  the  Railway  Board  in  a
 proper  manner  we  have  got  to  take
 into  consideration  the  demands  of  our
 present  needs,  what  these  demands
 are,  and  whether  the  Additional  Mem-
 bers  as  they  stand  today  are  in  a
 Position  to  meet  the  requirements  of
 the  administration  today.  I  think
 they  go  a  little  uncared  for  between
 the  Members  of  the  Railway  Board
 on  the  one  hand  and  the  General

 Managers  on  the  other.  They  are  ७
 bit  too  junior  to  command  all  the
 respect  which  they  ought  to  from  the
 General  Managers  of  the  Railways.  If
 they  are  to  be  in  a  position  to  give  a
 proper  directive  and  to  be  fully  res-
 pected,  I  think  they  ought  to  have  a
 better  status.

 The  original  idea  was  to  strengthen
 the  Railway  Board  by  increasing  the
 number  of  the  Members  of  the  Rail-
 way  Board.  I  do  not  know  whether
 the  hon.  Minister  has  been  able  to
 give  a  proper  consideration  to  this
 matter.  The  Railway  Board,  as  it
 stands  today,  if  I  might  submit  with
 all  respect,  goes  in  a  ramshackle  way.

 I  think  most  of  the  Members  of  the
 Railway  Board  are  due  to  retire  or
 are  in  ill-health.  If  we  need  the  exper-
 jence  of  the  Members  who  are  on  the
 Railway  Board,  I  think  the  Railway
 Minister  should  make  up  his  mind
 to  give  adequate  extension  in  their
 services.  I  do  not  know  whether
 it  is  for  the  benefit  of  the  ad-
 ministration  to  grant  extension  in
 service  for  a  small  period  of  four
 months  and  six  months  It  is  very
 demoralising  on  the  one  hand  and  it
 keeps  the  person  concerned  in  a  state
 of  suspense,  and  the  plans  and
 other  things  are  also  not  given
 the  same  consideration  which  a
 permanent  incumbent  will  give.  It
 also  keeps  the  other  people  who  are
 affected  by  this  change  in  a  demora-
 lised  state.  I  think  much  before  the
 time  for  retirement  comes,  it  should
 be  possible  for  the  Minister  to  give
 proper  consideration  to  his  own
 requirements  and  to  decide  quite  a
 time  in  advance  as  to  what  step  is
 envisaged  by  him.  I  will  deal  with
 this  question  at  greater  length  when
 I  discuss  on  the  floor  of  the  House  the
 report  of  the  Union  Public  Service
 Commission.  I  hope  the  hon.  Minis-
 ter  is  aware  that  the  Union  Public
 Service  Commission  in  their  Fourth
 and  Fifth  Reports—I  think  it  was  in
 their  Fifth  Report—have  raised  this
 question  regarding  superannuation
 age  and  extension.  A  very  relevant
 and  a  very  realistic  approsch  was
 made  by  the  Union  Service
 Commission;  and  they  stressed  very

 ae
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 much  on  this  point  that  all  extensions
 on  superannuation  which  used  to  be
 referred  to  the  Union  Public  Service
 Commission  should  continue  to  be
 referred  to  it.  But  the  Government,
 in  a  very  cavalier  manner,  had  taken
 away  that  advisory  right  of  the  Union
 Public  Service  Commission  which  was
 enjoyed  by  the  Commission  for  eight
 to  ten  years.

 Passing  on  from  the  Railway  Board
 to  the  working  of  the  Railway  Board
 —I  talked  just  about  the  personnel—
 I  wish  to  refer  to  two  or  three  impor-
 tant  matters  of  policy.  It  is
 none  of  my  intention  to  refer  to
 local  interests,  to  this  railway  line  or
 that  railway  line,  because  I  know  the
 Minister’s  clear-cut  answer  to  all
 these,  namely,  that  he  is  certainly
 limited  by  the  finances.  It  is  no  use
 our  asking  for  this  particular
 railway  line  here  or  that  particular
 railway  line  there.  But  there
 are  certain  fundamental  ques-
 tions  which  must  receive  his  imme-
 diate  attention.

 I  hope  the  Railway  Minister  is
 equally  alive  to  the  demands  of  the
 western  frontier  as  he  is  alive  to  the
 demands  of  the  eastern  frontier.  But
 apart  from  this  demand  simply  .on
 grounds  of  the  strategic  and  the  mili-
 tary  view  points  and  for  bringing
 about  co-ordination  between  the  Rail-
 ‘ways  and  the  demands  of  the  Military,
 I  think  in  our  present  developing
 economy  so  many  important  questions
 have  cropped  up  that  it  is  high  time
 that  we  took  into  consideration  and
 reviewed  the  question  of  regrouping
 of  our  zones.  Because,  if  we  do  not
 do  it  now,  we  will  find  ourselves  face
 ta  face  with  certain  compelling  cir-
 cumstances  afterwards  and  we  will
 have  to  do  things  in  absolute  haste
 which  will  not  be  conducive  to  good
 administration.  As  a  matter  of  fact,
 it  is  now  being  realised  by  all  who
 take  a  dispassionate  view  of  things
 that  the  grouping  of  the  Railways  was
 arranged  in  a  very  haphazard  manner
 and  in  indecent  haste.  Even  at  that
 time  a  very  strong  view  was  express-
 ed  by  persons  who  were  quite  know-

 ledgeable,  that  the  workload  of  these
 zones  which  were  being  carved  out
 was  almost  unmanageable,  And  the
 force  and  compulsion  of  circumstances-
 have  already  forced  the  hands  of  the
 Railway  Minister  to  cut  one  of  the
 zones  into  two  new  zones.  Now  the
 same  situation  is  developing  on  the
 other  side  of  the  zones.

 I  wish  to  refer  to  the  western  zone.
 We  cannot  ignore  the  development  of
 the  Kandla  Port.  As  a  matter  of  fact,
 the  development  of  the  Kandla  Port
 has  suffered  very  considerably
 because  of  the  inadequate  attention
 paid  by  the  Railway  Admunistration  to
 the  situafion  governing  that  particular
 area.  It  is  only  because  we  have  not
 been  able  to  develop  the  proper  trans-
 port  that  the  hinterland  is  suffering
 and  therefore  the  development  of
 Kandla  Port  is  suffering.

 Apart  from  the  development  of  the
 Kandla  Port,  the  hon.  Minister  has
 got  ६... क  take  into  his  consideration  the
 most  vital  and  the  most  important
 multi-purpose  projects  which  have  @
 countrywide  importance.  It  is  not  as
 if  it  28  only  the  State  of  Rajasthan  or
 Punjab  that  are  interested  in  Bhakra-
 Nangal.  It  is  not  only  the  State  of
 Rajasthan  that  is  interested  in  the
 project  of  the  Rajasthan  Canal.  The
 Rajasthan  Canal,  which  is  going  to  be
 the  biggest  canal  if  not  in  the
 world,  at  least  in  the  whole  of
 Asia,  has  its  own  effect  on
 the  economy  of  this  country.
 It  is  the  country  as  a  _  whole
 which  has  got  to  be  _  interest-
 ed  in  this  matter.  Coal
 and  steel  are  very  important.
 I  understand  it  and  the  whole  plan
 of  the  Railway  administration  at  pre-
 sent  fidgets  round  coal  and  steel  in
 a  particular  area.  We  know  that  we
 have  got  to  lift  coal;  we  know  that
 we  have  got  to  lift  steel,  but  I  think
 foodstuffs  are  much  more  important
 than  coal  and  steel  for  this  country
 in  the  present  context.  May  I  know
 what  attention  has  been  paid  by
 hon.  Railway  Minister  to  lift
 foodstuff  which  is  going  to  be
 duced  by  the  Rajasthan  Canal
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 the  foodstuff  which  is  going  to  be
 produced  by  the  Bhakra  Nangal
 Canal?  May  I  know  whether  the
 hon.  Railway  Minister  has  taken  note
 of  the  fact  that  Rajasthan  Canal  is
 going  to  bring  under  cultivation
 more  than  30  lakh  acres  of  alluvial
 soil?

 Shri  Jagjivan  Ram:  Third  Plan.

 Shri  Harish  Chandra  Mathur:  I
 wish  him  to  appreciate  that  it  is  very
 different  from  other  projects.  We
 have  got  the  Damodar  Valley  Pro-
 ject,  but  let  us  understand  the  diffe-
 rence.  In  the  Damodar  Valley  Pro-
 ject,  what  happens  is  that  the  _  soil
 which  is  already  under  cultivation,
 the  land  which  is  already  producing
 is  being  given  certain  extra  water
 and  the  present  project  is  being
 stepped  up  by  a  little  percentage.  The
 story  is  entirely  different  on  the
 other  side.  Here  it  is  an  entirely
 uncultivated  land,  an  entirely  fresh
 alluvial  soil  which  is  being  tackled
 and  30  lakh  acres  of  land  is  going  to
 be  brought  under  cultivation  by  one
 single  project,  which  is  the  Rajas-
 than  Canal.  We  are  going  to  spend
 about  Rs.  00  crores  over  it  and  if
 I  could  trust  the  hon.  Minister  of
 Irrigation  and  Power,  we  are  going
 ahead  with  this  project  with  all
 seriousness,  but  I  do  not  see  any-
 where  in  the  Plan  of  the  Railways
 or  in  the  course  of  the  Second  Five-
 Year  Plan  as  to  what  the  Railway
 Administration  is  doing  to  lift  this
 foodstuff  from  there.

 It  is  to  be  noted  that  this  area  is
 very  sparsely  populated  and  the  de-
 mand  of  foodstuffs  in  this  particular
 area  would  be  much  smaller.  It  is
 only  to  cater  to  the  entire  country
 that  we  are  having  this  project.  That
 is  why  I  wish  to  repeat  that  it  is  not
 the  interest  of  Rajasthan  which  de-
 mands  me,  it  is  not  the  interest  of
 Punjab  which  impels  me  to  invite
 the  attention  of  the  hon.  Railway
 Minister,  because  the  produce  under
 the  project  has  got  to  be  distributed
 all  over  the  country.  There  are  cer-
 tain  demands  here  for  Rs.  2  crores
 and  over  for  open  line  and  through

 constructions,  but  I  do  not  see  if
 there  has  even  been  a  survey  of  the
 area  where  we  are  going  to  have  this
 project.  Certairly,  Si-  the  peo-
 ple  of  that  particular  area  885  well  as
 the  entire  country  are  entitled  to
 know  what  the  Railway  Board  and
 the  hon.  Railway  Minister  feel  about
 it.

 Sir,  I  do  not  know  if  the  hon.  Rail-
 way  Minister  is  aware  of  the  case  of
 ex-States  Railway  officers,  viz,  the
 integration  of  the  ex-States  Railway
 officers.  It  was  during  the  hon.  Rail-
 way  Minister's  predecessor's  time  that
 we  had  prolonged  and  protracted  dis-
 cussions  which  lasted  for  over  four
 years.  It  is  not  my  intention  to  take
 this  House  and  the  hon.  Railway
 Minister  into  the  past  days’  long  pro-
 tracted  history.  I  would  only  like
 to  mention  that  after  a  very  strong
 criticism  of  the  formula  which  was
 evolved  by  the  Railway  Administra-
 tion  in  955  that  the  then  Railway
 Minister  in  his  wisdom  thought  it  fit
 to  revise  this  issue.  I  spoke  at  great
 length  in  7955  on  the  floor  of  the
 other  House  bringing  out  pointedly
 to  the  notice  of  the  hon.  Railway
 Minister  the  shabby  and  stepmotherly
 treatment  that  had  been  given  to  the
 ex-States  Railway  officers.  The  very
 amiable  predecessor  of  our  present
 Railway  Minister,  for  whom  I  have
 all  the  great  respect,  I  think,  for  the
 first  time  felt  irritated.  I  am  very
 sorry  and  if  he  were  here  I  would
 not  hesitate  to  repeat  my  apologies
 to  him,  because  he  had  ‘given  all  the
 sympathetic  consideration  and  help.
 But  in  spite  of  his  annoyance  and
 irritation  he  could  see  the  force  of
 our  arguments  and  though  it  took
 him  another  year,  he  revised  this
 issue  and  in  1956,  during  his  Budget
 speech,  he  told  us  what  this  issue
 was.  We  were  satisfled  to  a  fairly
 good  extent  though  there  were  cer-
 tain  points  on  which  we  still  left
 aggrieved.  But  we  felt  that  it  would
 be  advisable  to  close  the  chapter  and
 we  thanked  the  hon.  Minister.  Al?
 that  we  asked  him  was  to  implement.
 the  decision  which  he  himself  had‘
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 taken  in  earnest  in  the  quickest  pos-

 ible  manner.

 ~“H  is  my  regret  that  though  it  is
 -now  ¢wo  years  that  that  very  mo-

 Best  decision  to  which  we  had  acqui-
 esced  -has  not  been  implemented  and
 it  is  realiy  unfortunate  that  unneces-
 sarily  a  iittle  percentage  of  officers
 who  have  now  come  as  your  younger
 brothers  in  the  bigger  family  are
 continued  to  be  treated  so  shabbily.
 It  appears  to  me  that  there  is  no

 rhonest  attempt—I  do  not  blame  the
 ~hon.  Railway  Minister  for  it,  but  I
 -wish  him  to  take  the  matter  in  his
 own  hand  and  to  give  his  considera-
 «tion—otherwise  why  can  we  nov
 implement  a  single  decision  which
 had  been  taken  in  3956  and  which
 was  announced  in  the  Budget  speech
 After  all,  it  35  a  handful  of  officers,
 who  are  concerned,  but  this  creates—
 even  there  are  a  few  cases—a  sort
 of  feeling  that  there  are  a  sort  of  two
 sections  in  the  Railways;  here  is  a
 batch  of  ex-States  Railway  officers
 and  there  is  a  batch  of  the  old  Indian
 Government  officers.  I  wish  I  was
 very  clear  and  emphatic  on  this  and
 I  made  a  pointed  reference  to  3  that
 we  want  to  forget  all  this  and  what-
 ever  decision  has  been  arrived  at  is
 implemented  honestly  by  the  Railway
 Administration.  It  is  only—it  is  un-
 fortunate—a  few  officers  down  below,
 who  are  interested  here  and  there,
 who  create  al]  sorts  of  troubles  and
 are  responsible  for  this  decision  not
 jeing  implemented  even  to  this  day.

 I  will  not  take  hon.  Minister  into
 details,  but  he  will  be  surprised  to
 know  that  officers  who  should  be  to-
 day  working  as  senior  scale  officers
 are  unfortunately  workmg  only  as
 Class  II  officers  and  people  who  are
 much  junior  to  them,  who  should  be
 much  junior  to  them,  are  bossing  over
 them.  The  hon.  Railway  Minister
 should  be  able  to  appreciate  what
 the  feeling  of  that  particular  officer
 would  be  and  what  the  feelings  of

 A  particular  class  of  officers  would

 be.  I  wish  the  hon.  Railway  Minis-
 ter  could  find  a  few  minutes—I
 think  if  he  found  even  half  an  Hour’s
 time,—he  will  be  able  to  settle  the
 whole  matter  without  any  trouble.  I
 think  that  the  hon.  Members  from
 Mysore  have  already  handed  over  to
 him  some  representations.  I  was  pro-
 posing  to  do  the  same  in  respect  of
 certain  Rajasthan  State  employees,
 but  we  wanted  to  avoid  it  and  when
 we  asked  a  particular  question,  we
 were  told  that  the  particular  officer
 might  represent.  It  is  not  a  parti-
 cular  officer,  who  is  interested,  but
 we  are  interested  in  seeing  that  the
 promises  given  by  the  hon.  Minister
 on  the  floor  of  the  House  are  imple-
 mented.  That  is  all,  nothing  beyond.
 We  are  not  interested  in  this  case  or
 in  that  case  or  in  the  case  of  a  parti-
 cular  individual  officer.

 I  will  refer  now  only  to  one  more
 point  with  your  permission,  Sir.  It  is
 about  the  accidents,  because  it  is  ex-
 ercising  our  minds  and  we  all  feel
 very  much  concerned  about  it.  We
 all  listened  with  very  great  respect,
 care  and  attention  to  Shri  Feroze
 Gandhi.  Sir,  all  the  time  when  he
 spoke  yesterday,  we  were  here  and
 listened  with  attention  to  his  labou-
 red  speech.  I  was  wondering  then,
 and  I  am  still  wondering  today,  whe-
 ther  Mr.  Feroze  Gandhi  has  emerged
 out  with  greater  intimate  knowledge,
 or  he  has  been  indoctrinated  with
 certain  ideas  and  facts  during  the
 course  of  the  Commission  of  Enquiry
 regarding  the  accident,  a  major  acci-
 dent.  >

 bri  9,  C.  Sharma  (Gurdaspur):
 No  indoctrination!

 Shri  Harish  Chandra  Mathur:  In-
 doctrination  is  such  that  one  does  not
 feel;  otherwise  it  would  never  have
 been  indoctrination.  That  is  the
 whole  trouble  about  it.  It  is  only
 a  dispassionate  observer  who  can  see
 the  effect  of  it.  I  have  made  a  little
 study  of  this  theory  of  indoctrination.
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 ‘It  is  in  @  very  subtle  way  that  ideas
 and  facts  are  passed  on  and  one  feels
 ‘that  they  are  not  his  own  ideas  or
 this  own  facts.

 I  have  not  the  least  doubt  about
 ‘tthe  absolute  integrity  of  Mr.  Gandhi.
 He  is  a  man  who  has  championed
 many  a  cause,  and  he  will  certainly
 mot  be  the  man  who  will  be  carried
 away  this  way  or  that.  But  the

 ‘facts  and  figures  given  by  him  do  not
 take  us  an  inch  far.

 The  hon.  Minister  was  very  wise
 when  he  referred  to  this  matter  about
 accidents  in  his  speech,  because  he
 felt  advised  not  to  make  comparisons,
 as  comparisons  are  very  invidious
 and  very  difficult.  We  do  not  know
 about  accidents  in  Japan.  We  do  not
 iknow  what  the  condition  of  the  rail-
 ways  in  Japan  is;  we  do  not  know
 the  nature  of  the  terrain  there;  it
 makes  a  very  great  difference,  if  it
 is  a  plain  country  and  if  it  is  a
 mountainous  country  like  Japan.
 These  are  very  different  and  [  am
 not  going  into  these  unnecessary
 «omparisons  as  the  hon.  Mhnister
 himself  felt  advised  not  to  do.

 But  I  wish  to  invite  your  particular
 attention  to  the  Railway  Accidents
 Enquiry  Committee  Report.  The
 Railway  Accidents  Enquiry  Committee
 Report  has  never  seen  the  light  of
 the  day.

 Shri  Jagjivan  Ram:  It  has  seen
 the  light  of  the  day,  if  the  hon.  Mem-
 ber  will  care  to  read  it.

 Shri  Harish  Chandra  Mathur:  It  is
 a  Review  Committee,  Sir.

 Shri  Jagivan  Ram:  No.

 Shri  T,  B.  Vittal  Rao  (Khamman):
 ‘The  original  report,  with  a  blue  cover
 ‘on  it.

 Shri  S.  M.  Banerjee
 With  black  letters.  +

 Shri  Harish  Chandra  Mathur:  I  am
 really  sorry  and  I  have  to  apologise
 to  the  House,  though  I  have  read  the
 report  thoroughly  myself.

 (Kanpur):

 Shri  Jag}ivan  Ram:  Then  how  did
 the  hon.  Member  manage  to  get  it.

 Shri  Harish  Chandra  Mathur:  wiil
 explain  it  to  the  hon.  Minister,  if  he
 is  interested.

 I  read  this  report  and  I  referred
 copiously  to  this  report  in  my  speech
 in  ‘1955,  when  it  was  the  view-point  of
 the  Railway  Administration  and  the
 Railway  Minister  that  it  was  a  confi-
 dential  document  which  was  not  to  be
 laid  on  the  Table  of  the  House.  There
 were  great  shouts  and  cries  over  it  and
 even  Pandit  Kunzru  joined  us  in  this
 matter.  But  in  spite  of  it,  the  studied
 attitude  of  the  Railway  Administration
 at  that  time  was  that  the  report  was
 confidential  and  would  not  be  laid  on
 the  Table  of  the  House.  I  am  sorry  I
 was  out  of  the  House  for  about  a  year
 and  I  have  not  seen  the  report  recent-
 ly.  I  had  read  the  report  when  it  was
 confidential.  The  Railway  sinister  has
 seen  the  wisdom  of-our  argument  and
 demand  in  this  matter  a  year  and  a
 half  later.  There  would  have  been  no
 trouble  about  it  if  he  had  seen  it  much
 earlier.

 Mr.  Deputy-Speaker:  Will  the  hon.
 Member  be  brief?

 Shri  Harish  Chandra  Mathur:  I  will
 wind  up.

 In  this  report  a  question  has  been
 raised  about  the  Government  Ins-
 pectorate,  of  which  the  Railway  Minis-
 ter  has  great  experience,  because  he
 controlled  this  Department  as  Minister
 in  charge  of  Communications.  Now  he
 is  having  an  intimate  association  with
 this  Department  as  Railway  Minister.
 It  was  on  the  basis  of  this  Report—
 it  has  a  long  history  and  for  want  of
 time  I  will  not  go  into  details—that  I
 wrote  strong  letters  to  the  Railway
 Minister;  I  took  up  this  question  very
 strongly  that  the  Inspectorate  should
 be  independent  of  the  railway  ad-
 ministration.  eee

 Shri  Jagjivan  Ram:  That  it  is.
 Shri  Harish  Chandra  Mathur:....

 while  the  view  of  the  Railway  Board
 was  that  the  Inspectorate  shonld  be
 directly  under  the  Railway  Board,  *

 After  a  long  exchange  of  correspon-
 .
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 {Shri  Harish  Chandra  Mathur}
 dence  and  after  asking  quite  a  number
 of  questions,  I  extracted  a  reply  from
 his  predecessor.  He  stated  so.  many
 words  that  the  Railway  Board  is  defi-
 nitely  of  the  view  that  the  Inspectorate
 should  not  function  independently  and
 they  had  their  own  reasons.  He  had
 come  to  a  decision  that  the  Inspecto-
 rate  would  be  permitted  to  remain
 under  the  control  of  the  Communica-
 tions  Ministry.  With  this  attitude  of
 the  Railway  Board  about  the  Govern-
 ment  Inspectorate,  it  cannot  function
 as  it  ought  to.

 While  they  have  permitted  the  Ins-
 pectorate  to  remain  under  the  Com-
 munications  Ministry,  with  this  atti-
 tude  of  the  Railway  Board  very  little
 importance  is  attached  to  the  function-
 ing  of  the  Inspectorate.  They  have  al-
 ready  done  away  with  their  periodical
 inspections.  I  quite  remember  those
 days  when  on  occasions  a  Government
 Inspector  of  Railways  used  to  go  on
 inspections  every-body  was  tiptop,  how
 everything  used  to  bé  brushed  up,  be-
 cause  they  knew  that  there  was  an  in-
 dependent  authority  inspecting  them;
 all  people  of  the  administration  paid
 special  attention  to  it.  Now  through
 the  instructions  and  circular  letters
 issued  by  the  Railway  Board,  the  Ins-
 pectorate  has  been  rendered  almost
 useless.  It  is  better—if  they  fecl  like
 that—that  they  take  the  Inspectorate
 under  them.  But  if  the  Inspectorate
 is  to  function  under  a  different  Minis-
 try,  if  the  Inspectorate  is  to  discharge
 its  responsibilities  and  is  to  be  of  real
 help  to  the  hon.  Minister,  they  must
 be  given  a  proper  status  and  they  must
 be  given  proper  respect.

 You  will  remember,  even  in  the
 Mehboobnagar  accident  the  Govern-
 ment  Inspector  of  Railways  who  made
 the  enquiry  has  made  certain  recom-
 mendations  in  which  he  has  made  a
 small  suggestion  that  he  should  never
 be  called  Government  Inspector  of
 Railways.  The  words  “of  Railways”
 should  be  taken  away  because  it  affects
 their  independence.  I  do  not  know
 how  far  it  is  correct.  But  that
 is  one  of  the  recommendations  in  the
 Mehboobnagar  Enquiry.  I  wish  the

 hon.  Railway  Minister  makes  it  a  rule
 that  all  the  recommendations  made  by
 the  Inspector  should  be  placed  before
 him  and  if  there  is  a  difference  of
 opinion  between  the  Railway  Board
 and  the  Inspectorate,  it  should  invari-
 ably  be  brought  to  the  notice  of  the
 Railway  Minister  and  he  should  pay
 proper  attention  to  it.

 As  the  time  is  short  and  as  other
 hon.  Members  are  anxious  to  partici-
 pate  I  will  take  some  other  opportu-
 nity  to  elaborate  certain  other  points.

 Shri  Basappa  (Tiptur):  Mr.  Depu-
 ty-Speaker,  Sir,  although  I  agree
 with......

 Mr.  Deputy-Speaker:  I  thought  that
 there  were  not  many  hon.  Members
 anxious  to  speak.

 Shri  T.  B.  Vittal  Rao:  We  had  to  go
 to  a  meeting  called  by  the  hon.  Minis-
 ter  of  Parliamentary  Affairs.

 Shri  Basappa:  some  of  the
 points  made  by  the  previous  speaker,
 Shri  Mathur,  I  do  not  agree  with  the
 gloomy  picture  which  he  has  given  of
 the  Railway  Admunistration.

 Shri  Harish  Chandra  Mathur:  I
 have  given  the  other  side  also.

 Shri  Basappa:  That  is  very  good.

 We  know  that  the  Railway  Minister
 and  the  Railway  Administration  is  at
 a  disadvantage  this  time,  because  the
 whole  thing  has  been  tarnished  by  the
 few  major  accidents  that  have  taken
 place  and  in  that  context  we  have  to
 judge  the  railway  administration.
 The  vastness  of  the  railway  admini-
 tration,  the  big  task  before  them  and
 the  work  they  are  doing  have  all  been
 pointed  out  in  this  very  House.  At
 the  same  time,  my  friend  Mr.  Feroze
 Gandhi,  who  is  known  for  his  strong
 criticism  has  to  look  at  the  picture  in
 a  proper  way  and  therefore  he  has
 come  forward  with  a  thorough
 analysis  of  the  whole  thing.  He  has
 told  us  that  although  these  accidents
 have  happened,  which  should  not  have
 happened  and  we  should  be  very
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 wareful  in  future,  but  at  the  same  time,
 ‘we  are  aware  of  the  big  task  before
 the  railway  adminisfration.  Since  he
 thas  given  this  correct  picture,  we  are
 also  thankful  to  him  for  the  same.

 But  when  I  say  all  this,  I  am
 aware  of  my  friend,  Mr.  Mathur’s
 criticism  also,  because  I  am  one  of
 those  who  come  from  an_  ex-State
 railway  area  and  therefore,  it  is  my
 duty  to  bring  to  your  notice  and  to
 the  notice  of  the  House  how  some  of
 the  ex-State  railway  people  are  still
 feeling  about  it.  I  know  the  railway
 administration  is  fully  aware  of  it
 and  I  am  also  confident  that  the  hon.
 Minister  who  is  already  apprised  of
 the  matter  will  do  justice  to  them.
 It  is  8  years  since  integration  has
 taken  place.  I  am  more  competent  to
 speak  about  my  own  State  rather
 than  about  other  States.  When  this
 integration  was  offered,  Mysore  came
 forward  with  a  right  clean  hand.
 What  I  mean  by  that  is  this.  I  know
 when  integration  has  taken  place  in
 so  many  areas,  sometimes  those
 officers  are  boosted  up  and  sometime
 assets  and  other  things  are  looked
 into  and  worked  to  their  advantage.
 But  I  must  say  that  Mysore  came
 forward  with  a  clean  slate  with  the
 full  hope  that  justice  will  be  done  to
 them.  But  I  am  sorry  to  say  that  even
 after  8  vears,  there  are  a  lot  of  grie-
 vances  amongst  some  Officers.  I  hope
 that  the  Railway  Minister  will  look
 ‘into  those  few  cases  and  do  justice
 if  he  thinks  it  is  right.

 My  fr'end  has  already  dealt  with
 this  point  and  therefore  I  do  not
 want  to  elaborate  it.  Having  consi-
 dered  all  these  aspects,  the  railway
 administration  changed  their  opinion
 and  gave  a  formula  that  hereafter  the
 ex-State  railwaymen  would  be
 promoted  according  to  their  seniority
 by  33-l/3  per  cent  and  16-2/3,  per
 cent.  It  is  to  this  that  my  friend  was
 referring  to.  If  this  had  been  given
 effect  to,  there  would  not  have  been
 any  trouble  at  all.  But  I  think  the
 latest  orders  of  the  Railway  Board
 seem  to  go  in  the  wrong  direction.
 Junior  people  are  pushed  up  and
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 more  probationers are  put  in,  so  that
 the  original  formula  given  by
 the  Railway  Board  has  not
 been  put  into  effect  at  all
 Therefore,  I  say  that  this  anomaly
 should  be  corrected  very  soon  and
 these  few  instances  should  be  set
 right.  I  wish  the  Railway  Minister
 hears  me  also.  There  are  a  lot  of
 grievances  amongst  the  ex-State
 railwaymen.  I  wish  he  considers  this
 little  request  of  mine.

 I  am  not  speaking  of  the  re-
 organisation  of  the  Railway  Board  or
 the  re-grouping  of  the  railways.  But
 this  fact  is  certain.  I  think  most  of  the
 grievances  that  have  been  pointed  out
 by  me  and  my  friend  will  be  set  right
 if  some  person  can  represent  these  ex-
 State  railwaymen  on  the  Railway
 Board.  I  would  make  this  earnest
 appeal,  because  there  are  a_  large
 number  of  ex-State  railwaymen  and
 at  least  one  person  can  represent  them
 on  the  Board.  I  think  if  the  Railway
 Minister  and  the  Railway  Board  would
 consider  this  request  on  our  part  most
 of  the  handicaps  under  which  these
 men  are  suffering  today  will  be  set
 right.

 I  am  saying  all  this  because  seniority
 for  promotion  is  put  an  end  to  and  a
 kind  of  selection  for  promotion  is
 introduced.  This  grouping  is  so  big  in
 the  South  that  sometimes  the  big
 officers  and  others  who  are  supposed
 to  be  on  these  tribunals  and  selection
 boards  do  not  care  for  the  other  men
 at  all.  I  can  give  instance  after  instance
 if  the  Railway  Minister  wants,  but  the
 fact  is  certain  that  we  have  no  faith  in
 these  selection  boards,  because  I  am
 quite  aware  of  a  number  of  cases
 where  injustice  has  been  done.  They
 say  that  the  selection  boards  are  the
 final  body  set  up  and  therefore  their
 decisions  cannot  be  reviewed.

 [Panprr  THaxkur  Das  Buarcava  in  the
 Chair].

 38.5  brs.
 The  question  of  seniority  for  promo-

 tion  is  not  taken  into  account  by  the
 selection  board  at  all.  Therefore,  the
 work  of  the  selection  boards  also  must
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 {Shri  Basapra]}
 be  supervised.  I  can  give  any  number
 of  instances  so  far  as  the  Southern
 Raflway  is  concerned.  In  the  accounts
 department  and  engineering  depart-
 ment,  people  who  have  put  in  more
 service  and  who  had  been  working  for
 9  to  40  months  in  the  senior  scale,
 Class  I  Gazetted  post,  are  all  of  a
 sudden  found  unfit  and  reverted  and
 junior  people  are  brought  into  the
 front.  Those  people  had  been  sent  for
 training  to  Baroda  and  other  places
 and  this  fact  is  not  taken  note  of  by
 the  selection  board.  Even  in  the
 engineering  section,  people  who  were
 head  draftsman  only  for  six  months
 are  promoted  as  assistant  engineers
 whereas  people  who  have  put  m  4
 years’  service  as  head  draftsmen  and
 not  equated  properly  from  the  ex-
 State  railways  have  been  prejudiced
 to  a  very  great  extent.

 Since  all  these  things  are  there,  I
 wish  that  tne  work  of  the  selection
 boards  should  be  supervised.  Some
 changes  must  be  made  and  if  there  are
 appeals  from  the  selection  boards,
 they  must  be  heard  by  the  Railway
 Board  and  justice  should  be  done.  I
 have  also  known  cases  of  victimisation
 of  ex-servicemen.  A  number  of  dis-
 honest  men  join  together  and  try  to
 put  down  an  innocent  honest  man
 and  they  are  successful.  But  the
 General  Manager  cannot  look  into
 these  things,  because  he  has  to  look
 after  a  big  regrouping  of  railways  in
 the  Southern  Railway  and  he  will  not
 have  time.  The  matter  is  referred  to
 the  Chief  Commercial  Superintendent
 or  the  Tribunal  and  they  say  there  is
 no  case  of  misconduct;  if  at  all,  there
 is  only  an  irregularity.  But  you  dismiss
 8  man  on  account  of  that.  Look  at  the
 mental  agony  which  he  must  suffer.
 That  General  Manager  sends  some
 files  and  the  Railway  Board  simply
 agrees,  without  asking  what  about  the
 findings  of  the  tribunal  or  the  Chief
 Commercial  Superintendent  saying
 that  it  is  not  a  case  of  misconduct.
 You  dismiss  a  man  saying  that  he  has
 misappropriated  annas  thirteen  only.
 If  it  is  found  out,  let  him  be  hanged;
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 Tam  _  not  hereto  support  men  who  have
 indulged  in  corrupt  practices.  But  I
 am  here  to  support  an  innocent  end
 honest  man.  If  he  is  charged,  let  not
 the  Railway  Board  say  that  the
 General  Manager’s  order  is  final;  they
 must  look  into  this  case.  This  kind  of
 victimisation  and  other  things  should
 be  set  right  by  the  Railway  Board.

 I  am  not  going  to  say  anything  more
 except  some  railway  lines  for  the  State
 from  which  I  come.  When  railway
 lines  are  given  to  various  parts  of  the
 country,  our  Railway  Minister  has  ex-
 pressed  sympathy  for  those  areas  in
 which  there  are  mineral  resources.
 Those  areas  must  be  considered  and
 lines  put  up  there.  Of  course,  he  has
 expressed  sympathy  but  at  the  same
 time  he  says  there  are  no  funds  and
 so  he  cannot  give  any  assurance.  But
 when  the  sympathy  is  there,  I  think
 he  will  do  something  and  that  has
 encouraged  me  to  say  a  few  words  om
 that  So  far  as  iron  ore  is  concerned,
 as  we  know—even  this  morning  there
 were  a  number  of  questions  on  it-—-60
 per  cent  of  the  iron  are,  I  am  told,  is
 in  Mysore  State  and  South  India.

 Shri  VP.  Nayar  (Quilon):  That  is
 a  wrong  figure.

 Shri  Basappa:  It  may  be  a  little
 low  Mr.  S.  ्  Ramamurthy,  the  Ge-
 neral  Manager,  Mysore  adm«nistration
 and  others  have  all  combined  togethe~
 and  come  to  the  conclusion  that  rich
 iron  ores  are  there  I  can  give  you
 details.  Nearly  500  millon  tons  of
 iron  ore  and  other  ores  are  there  in
 Mysore  State  I  can  even  say  that
 the  quality  of  the  iron  ore  goes  up  to
 70  per  cent  and  it  can  last  for  00
 years  in  my  State.  Let  them  dispute
 this  fact  which  I  am  mentioning.

 Therefore,  there  is  a  good  case  made
 out  in  South  India,  especially  when
 the  State  Trading  Corporation  is  look-
 ing  into  the  matter.  From  these  areas,
 iron  ore  and  other  ores  wil]  have  to
 be  taken  to  the  West  Coast.  When
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 those  things  are  done,  I  think  the
 question  of  Karwar  port  being  deve-
 léped  and  a  railway  line  being  put
 must  be  considered.  What  is  happen-
 ing  is  iron  ore  has  to  be  shifted  for
 750  miles.  There  is  so  much  of  wagon
 shortage  in  the  country  and  so  much
 cost  is  involved.  From  all  these
 points,  it  is  very  necessary  that  rail-
 way  lines  must  be  put  from  these
 mineral  areas  to  the  coastline.  That
 is  all  what  I  want  to  say.  From  the
 point  of  view  of  the  cost  involved  and
 in  order  to  minimise  the  cost,  we
 must  put  up  jthis  line.  To  develop
 this  port,  we  must  put  up  this  line.
 ‘We  must  do  so  in  order  also  to  have
 more  exchange  value  and  also  more
 national  income  to  the  tune  of  Rs.  50
 crores  every  year.  I  am  told  that  if
 this  scheme  is  put  through,  it  will
 open  up  the  Malnad  area  in  the  West
 coast.  The  improvement  to  that  area
 will  be  considerable  from  all  these  as-
 pects.  So,  I  feel  that  something  must
 be  done.

 There  is  already  a  proposal  that  the
 Japanese  would  come  and  put  up  a
 railway  line.  I  do  not  know  the  ex-
 act  situation.  The  Railway  Minister
 knows  the  exact  situation  well.  Any-
 how,  when  all  these  proposals  are  put
 up  together  and  a  plan  evolved  for  a
 railway  line  to  be  put  up  there,  the
 ores  from  the  mines  could  be  brought
 out  and  the  whole  area  improved.

 I  do  not  want  to  take  up  more  time
 of  the  House  at  this  stage.  The  Rail-
 way  Minister  has  undertaken  a  big
 task,  and  I  wish  him  every  success  in
 his  job.

 I  would  also  wish  to  make  one  or
 two  minor  points  because  big  lines,  {
 am  afraid,  may  not  come  in  very  soon.
 At  least  from  that  point  of  veiw,  I
 want  to  say  that  a  small  connecting
 line  from  Rayadrug  to  Chitaldrug  is
 very  necessary.  We  have  got  our
 main  line  to  be  also  put  up  in  that
 area,  namely,  Hassan  to  Mangalore,
 and  also  from  Dandeli  to  Karwar  be-
 sides  the  line  from  Satyamangalam  to
 Chamarajanagar.  Apart  from  these
 lines,  there  is  to  be  the  line  from  Ban-
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 galore  to  Salem  about  which  my  friend*
 Shri  C.  R.  Narasimhan  always  speaks.
 All  these  lines  are  to  be  laid.

 More  than  that,  smal]  mercies  may
 also  be  shown,  as  for  instance,  an  out--
 agency  in  my  constituency  at  Chikna--
 yakanhalli  near  Banasundra  _  station.
 These  are  small  mercies,  because  big
 lines  cannot  be  had  soon.  So,  at  least
 small  mercies  such  as  an  out-agency
 may  be  shown.  It  will  be  useful  for-
 Chiknayakanhalli  and  Thuruvakkarali
 Taluk  headquarters.

 Further,  a  flag  station  between  Nidu-
 vanda  and  Hirehalli  would  be  very
 useful.

 Mr.  Chairman:  I  propose  to  call  the-
 hon.  Minister  at  .30  p.m.  So,  there
 are  only  about  eight  minutes  left.  I
 shall  call  only  one  hon.  Member  who.
 might  finish  before  1,30,  and  then,  I
 shall  call  the  hon  Minister.  Shri  T.
 B.  Vittal  Rao.

 Shri  T.  B.  Vittal  Rao:  Mr.  Chair-
 man,  I  would  also  add  to  the  list  of
 grievances  of  the  ex-State  railway
 employees  which  have  been  pointed
 out  by  a  few  of  my  predecessors.
 This  issue  has  been  outstanding  for  a
 long  time.  Of  course,  the  Railway
 Minister  will  say  that  they  have  deci-
 ded  it,  but  from  our  point  of  view,  it.
 has  not  been  settled  yet.

 The  railway  employees  of  the  ex-
 Nizam  State  Railway  and  who  have-
 opted  for  the  service  conditions  in  that
 railway  are  not  promoted  to  higher-
 jobs.  Even  if  they  are  promoted,  they
 are  not  given  the  appropriate  emolu-
 ments.  Under  such  conditions,  if  they
 are  promoted  and  not  given  the
 apropriate  increase  in  pay  they
 feel  humiliated,  because  they  have  to.
 work  under  their  erstwhile  juniors.
 with  no  increase  in  pay.  The  Rail-
 way  Board  has  conceded  that  they
 will  be  promoted  to  the  higher  posts,
 that  is,  to  posts  carrying  higher:
 emoluments,  but  as  it  is  they  will  not
 be  eligible  for  the  emoluments  as.
 such.

 I  have  got  a  special  submission  tor
 make  to  the  Railway  Minister.  He-
 has  been  in  charge  of  the  Ministry  of:



 war  omer,

 5373  Supplementary  Demends  ¢  MARCH  988  for  Grente-—-Relways  =  3374
 [Shri  T.  8.  Vittal  Rao]

 Labour  for  nearly  six  years.  No  other
 Labour  Minister  has  such  a  ‘Jong  re-
 <ord  in  the  Ministry  of  Labour.  !¥
 would  therefore  like  him  to  go  through
 the  provisions  of  the  Payment  of

 “Wages  Act,  especially  the  amended
 “one,  and  see  whether  this  procedure
 does  not  violate  the  existing  Act
 or  whether  the  fact  that  a  person  is

 mot  given  the  appropriate  pay  of  the
 post  to  which  he  is  promoted,  38  not
 a  violation  of  the  Payment  of  Wages

 Act,  ‘
 There  is  another  aspect  in  regard

 to  the  ex-Nizam  State  Railway  em-
 ployees.  They  had  the  benefit  of  the
 Central  Pay  Commission  scales  from
 the  very  beginning.  As  they  were
 implemented  by  the  Government  of
 India  from  ist  January  1947,  the  staff

 -who  were  working  in  the  Nizam
 State  Railway  also  got  their  pay-scales
 from  Ist  January  947  “There  is  not
 much  difference,”  it  was  once  said,

 cand  it  was  also  said  that  they  wanted
 to  have  the  best  of  both  the  conditions
 of  service  It  is  not  like  that  there
 are  very  few  workers,  some  of  whom
 have  retired  in  that  category.  I  think

 ‘they  are  hardly  about  1,500  I  would
 submit  to  the  hon.  Minister  to  consider
 their  cases  sympathetice!ly  and  see
 that  those  who  are  acting  in  higher
 posts  are  given  the  higher  emolu-

 ments

 In  the  Supplementary  Demands  also,
 there  is  some  mention  about  the  Pay-
 ment  of  Wages  Act  Some  workers
 of  the  railways  had  to  go  to  the  autho-
 rities  mentioned  in  the  Payment  of
 Wages  Act  and  then  their  case  had  to
 ‘be  decided.  So,  let  us  not  have  a  simi-
 lar  case  in  respect  of  the  ex-State
 railway  employees  also

 Then  there  is  a  casual  labour.
 About  two  years  ago,  when  I  raised
 ‘this  question  of  casual  labour  on  the
 railways,  who  number  nearly  two
 lakhs,  the  then  Deupty  Minister  of
 ‘Railways,  Shri  Alagesan,  assured  us
 that  the  question  of  their  wages  was
 under  the  consideration  of  the  Railway
 ‘Board.  Now,  some  of  their  cases  have
 gone  to  the  authorities  prescribed  un-

 -
 der  the  Minimum  Wages  Act  and
 they  got  their  redress.  4  respectfully
 submit  that  this  system”  of  casual
 labour  needs  improvement.  This  is  a
 system  which  came  in  after  the  Cene
 tral  Pay  Commission's  recommenda-
 tions  were  made.  For,  some  of  the
 company-managed  railways  wanted  to
 get  over  the  recommendations  and
 they  started  appointing  this  casual
 labour  and  paying  them  at  the  market
 rate  of  Rs.  1-4-0  or  Rs,  1-8-0.  I  thought
 by  this  time  the  number  of  casual
 labour  has  been  much  reduced.  But,
 on  the  other  hand,  in  some  places
 where  there  was  no  question  of  casual
 labour  is  now  being  appointed,  for
 instance,  in  Bitragunta  and  other  pla-
 ces  What  I  submit  is,  they  should  be
 given  either  the  statutory  wages  un-
 der  the  Minimum  Wages  Act  or  the
 regular  wages.  I  would  very  much
 like  that  they  are  treated  as  regular
 employees  though  temporarily  em-
 ployed

 I  support  the  Demand  ‘concerning
 the  staff  and  some  safety  measures
 undertaken  for  the  review  of  railway
 bridges  Very  considerable  amount
 has  been  spent  on  this,  following  the
 assurance  given  in  this  House  by  the
 Prime  Minister  to  the  effect  that  there
 will  be  no  question  of  lack  of  money
 in  this  regard.  Some  arrangements
 have  been  made  wherein  some  extra
 patrolmen  were  appointed  and  they
 kept  watch  over  the  bridges  night  and
 day.  But  we  were  told  that  a  high-
 level  committee  under  the  chairman-
 ship  of  Mr  Khosla  was  appointed  to
 go  into  this  whole  question  of  the
 construction  of  the  bridges  and  en-
 quire  into  what  should  be  the  sort  of
 bridges  that  should  be  constructed  on
 the  railways  and  what  should  be  the
 discharge  of  water,  etc.  I  saw  in  the
 notification  appointing  this  committee
 that  the  committee  should  submit  its
 report  within  six  months.  But  nearly
 a  year  has  elapsed,  and  we  do  not
 Know  at  what  stage  it  is  and  when
 we  can  expect  this  report.  It  is  very
 necessary  that  the  report  should  came
 out  soon.
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 I  am  glad  that  some  provision  is
 made  for  the  construction  of  some  bri-
 dges  on  the  line  between  Gudur  and
 Madras.  The  experience  of  the  last
 floods  taught  us  what  loss  we  had  to
 undergo  on  account  of  not  having
 these  bridges.  Because  of  the  last
 floods,  the  whole  train  services  got
 dislocated  and  the  trains  had  to  be
 diverted  and  we  had  to  suffer  incon-
 veniences.

 I  come  to  another  important
 aspect  of  labour  welfare.  Bitragun-
 da  railway  junction  has  got  about  4300
 children  of  railway  employees  study-
 ing  in  the  railway  schools.  But  this
 area  comes  under  the  jurisdiction  of
 the  compulsory  education  scheme.  So,
 children  studying  in  other  schools  in
 primary  schools  are  not  charged  any
 school  fee.  But  the  children  of  the
 railway  employees  who  are  studying  in
 the  railway  school  at  Bitragunda  are
 asked  to  pay  school  fees.  So,  I  would
 appeal  to  the  Railway  Minister  to
 declare  this  area  as  free,  because  it
 comes  under  the  compulsory  area.

 The  running  staff  are  the  men  who
 really  man  the  railway  engines.  But
 they  are  not  given  weekly  off  regular-
 ly  or  properly.  This  is  due  to  the
 fact  that  the  strength  of  the  rest
 given  in  the  railways  is  inadequate.
 Secondly,  the  leave-reserves  are  not
 appointed  category-wise  men
 in  the  lowest  category  are  ap-
 pointed  as  leave-reserves.  So,  when-
 ever  any  driver  or  fireman  has  to  go
 on  leave,  these  leave  reserves  cannot
 act  as  drivers  or  firemen.  Therefore,
 weekly  off  is  generally  refused  to
 them.  So,  I  submit  that  leave  reser-
 ves  should  be  of  the  same  category
 for  which  you  are  making  provision.

 Finally,  some  of  the  items  which
 were  referred  to  the  Tmbunal,  which
 was  appointed  in  1953,  are  still  pend-
 ing.  I  want  them  to  be  finished  as
 early  as  possible.  Because,  there  is
 no  tribunal  in  India  which  takes  five
 years  to  give  an  award.  This  will
 also  remove  some  of  the  discontent.  I
 hope  the  Railway  Ministry  would  ad-
 vise  the  Tribunal  to  finish  this  work
 as  early  as  possible.

 Shri  Jagitvan  Ram:  It  is  sifting
 already.

 Shri  Shahnawaz  Khan:  I  am
 grateful  to  the  hon.  Members  who
 have  taken  part  in  the  debate.  As
 the  time  at  my  disposal  is  very  short,
 I  will  try  to  deal  very  briefly  with
 as  many  points  as  possible.  But  if  any
 points  are  not  dealt  with,  it  does  not
 mean  that  they  will  not  be  taken
 notice  of  by  the  Railway  Ministry.  We
 shall  examine  all  the  suggestions  and
 proposals  that  have  been  made  and
 will  give  due  attention  to  all  the  sug-
 gestions  and  proposals.

 A  number  of  hon.  Members  have
 referred  to  the  manner  in  which  sup-
 plementary  demands  have  been  put
 forward  My  hon  friends,  Shri  D.  C.
 Sharma  and  Shri  Bharucha  thought
 that  the  method  in  which  the  demands
 have  been  put  and  the  way  of  budget-
 ing  were  perfunctory,  that  it  has  been
 done  in  a  haphazard  manner  and
 they  were  surprised  that  the  sup-
 plementary  demands  should  be  as
 much  as  Rs.  45  crores.  As  the
 House  is  aware,  most  of  these
 demands  are  due  to  post-budget
 developments,  over  which  the
 Railway  Board  had  no  control.  Most
 of  these  demands  could  not  have  been
 foreseen.

 Shri  Braj  Raj  Singh  (Firozabad):
 Is  purchase  of  furniture  by  the  Rail-
 way  Board  a  post-budget  develop-
 ment?

 Shri  Shahnawaz  Khan:  I  was  try-
 ing  to  explain,  as  quickly  as  possible,
 some  of  the  major  items  that  go  to
 make  up  this  demand  of  Rs.  45  crores.

 A  sum  of  Rs.  Sh  crores  has  had  to
 be  asked  for  because  of  the  increase
 in  dearness  allowance.  This  dearness
 allowance  was  sanctioned  by  the  Pay
 Commission  on  Ist  November,  1987.
 Surely,  that  could  not  have  been  fore-
 ‘seen.  Similarly,  the  statutory  price  of
 coal  was  raised  from  Ist  of  July  by
 Rs.  1/8/-  per  ton.

 Shri  T.  B.  Vittal  Eao:  ist  July
 1957.
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 there  has  ‘been  an  increase  in  the
 freight  of  shipping,  and  a  lot  of  coal
 has  to  be  carried  by  ships  from  Cal-
 cutta  and  other  ports  to  South  India.
 We  cannot  have  any  control  over  the
 increase  in  freight.

 Similarly,  there  has  been  an  up-
 grading  scheme  of  the  staff.  That  is
 also  a  post-budget  development,  for
 which  wehave  hadtospend  about  a
 crore  of  rupees.  Then,  as  a  result  of
 a  few  unfortunate  accidents,  we  have
 had  to  intensify  attention  on  safety
 measures  for  looking  after  track  and
 bridges;  and  that,  together  with  the
 increased  capacity  created  in  work-
 shops  for  such  works,  has’  cost  us
 Rs.  5  crores.

 Then,  there  has  been  some’  very
 major  items  in  the  capital  budget  re-
 lating  to  workshops  and  rolling  stock.
 The  House  is  aware  that  in  the  years
 preceding  there  has  been  an  acute
 shortage  of  steel.  The  Railway  Minis-
 try  and,  I  think,  the  whole  country
 were  feeling  worried  about  the  availa-
 bility  of  steel  and,  at  one  time,  we
 were  not  quite  sure  whether  we  would
 be  getting  it  or  not.  Secondly,  we  had
 to  send  a  special  mission  abroad  to  find
 out  whether  it  was  possible  to  procure
 steel.  That  mission  was  successful,
 and  they  placed  orders  on  the  spot.
 Now,  as  a  result  of  that,  about  Rs.  77
 crores  had  to  be  _  spent.  That,  of
 course,  could  not  have  been  foreseen
 at  that  time.

 Then,  we  sent  a  mission  abroad  to
 study  AC  and  DC  forms  of  traction.
 That  mission,  after  visiting  a  number
 of  countries,  have  also  placed  orders
 for  about  400  AC  locomotives,  for
 which  we  had  to  make  an  advance
 payment  of  Rs.  3  crores.  Then,  there
 has  been  an  increased  outturn  of
 coaches  from  Perambur.  That  factory
 was  scheduled  to  produce  a  certain
 number,  and  it  is  very  much  to  their
 credit  that  they  have  exceeded  the
 number  that  they  were  expected  to
 make.  They  produced  53  more  than

 the  “target  fixed.  So,  we-  had:  to
 make  payments  for  that.  That.  also
 came  to  Rs.  4°36  crores.

 I  am  sure  the  House  will  agree
 with  me  these  items,  which  covered  a
 major  portion  of  the  Rs.  45  crores,

 “could  not  have  been  forescen  at  that
 time.  May  be,  here  and  there,  the
 telephone  expenses  may  have  increas-
 ed  by  a  few  thousands  or  so.

 An  Hon.  Member:  A  few  thousands
 or  lakhs?

 Shri  Shahnawaz  Khan:  We  had  to
 instal  a  large  number  of  extra  tele-
 phones,  because  of  the  limited  accom-
 modation  in  the  Railway  Board’s
 office,  we  had  to  shift  offices  to  other
 localities.  So,  naturally,  there  is  a
 certain  amount  of  expenditure  involv-
 ed  I  do  not  think  that  any  hon.  Mem-
 ber  can,  by  any  stretch  of  imagina-
 ticn,  call  this  unimaginative  or  per-
 functory  or  any  such  adjectives.

 My  hon.  friend  Shri  Tangamani
 said  that  the  dearness  allowance
 which  has  been  sanctioned  by  the
 Commission,  of  Rs.  5  per  month  was
 not  enough.  I  am  afraid  he  would
 not  expect  the  Railway  Ministry  to
 make  any  variation  from  the  treat-
 ment  that  is  being  meted  out  to  all
 the  Central  Government  employees.
 We  have  to  keep  pace  with  the  rest.

 He  also  referred  to  certain  bridges
 and  culverts  in  a  certain  line  between
 Bellary  and  Rayadurg,  the  absence
 of  which  held  up  traffic.  We  are  not
 aware  of  it.  This  matter  we  will
 take  up  with  the  Railway  concern-
 ed  and  if  it  is  necessary,  we  will
 certainly  make  provision  for  them.

 He  also  referred  to  the  failure  of
 the  Railway  Ministry  to  apply  prin-
 ciple  of  equal  pay  for  equal  work
 in  the  Signal  and  Tele-communica-
 tion  department.  He  is  perhaps
 aware  that  this  matter  has  been
 discussed  at  considerable  length  bet-
 ween  the  N.F.I.R.  and  the  Railway
 Board  and  this  matter  is  at  present
 pending  before  the  one  man  tribunal.



 3379  Supplementary  Demands  4  MARCH  4858

 Shri  Tangamani  (Madurai):  It  is
 a  special  case  in  the  Southern  Rail-
 way.  In  the  Central  Railway  and
 in  the  Western  Railway,  the  persons
 similarly  placed  are  paid  more
 wages.  That  was  my  point:  parti-
 cularly  the  Assistant-fitter,  communi-
 cations.

 Shri  Shahnawaz  Khan:  We  will
 examine  that.

 My  hoa.  friend  Shri  Harish
 Chandra  Mathur  raised  certain  very
 vital  and  important  is;ucs:  the  ques-
 tion  of  railway  accidents.  I  am  sure
 hon.  Members  on  this  side  of  the
 House  and  particularly  the  Railway
 Ministry,  welcome  the  attitude  of
 Shri  Feroze  Gandhi  and  the  great
 trouble  that  he  has  taken  to  go  very
 deep  into  the  working  of  the  Raul-
 way  Ministry  and  the  Railway  Ad-
 ministration.  In  this  respect,  I  would
 like  to  state,  and  I  hope  the  whole
 House  will  agree,  that  Shri  Feroze
 Gandhi  is  beyond  indoctrination.  May
 be,  by  working  inside  and  seeing  the
 work  of  the  Railway  Ministry,  one
 gets  a  better  realisation  of  the  work-
 ing  and  the  vastness  of  the  machine.
 I  hope,  some  time,  we  will  be  able  to
 give  the  hon.  Member  an  opportunity
 of  seeing  the  working  of  the  Railway
 Administration  from  close  quarters

 Shri  T.  B.  Vittal  Rao:  No  more
 ac  “nts,  please.

 Shri  Shahnawaz  Khan:  He  refer-
 red  to  the  G.LR.’s  inspection.  I  be-
 lieve  the  report  of  the  Railway  Acci-
 dents  Enquiry  Cammittee  is  going  to
 be  discussed  in  this  House  some  time
 during  this  sessian.  That  would  be
 a  more  proper  occasion  to  take  up
 this  point.  Since  he  had  made  cer-
 tain  suggestions  which  might  create
 a  misunderstanding,  very  briefly  I
 would  like  to  clear  up  that  point.  He
 said  that  periodical  inspection  by  the
 G.LR.  had  been  discontinued.  Actual-
 ly,  that  is  not  a  fact.  The  system
 previously  was,  the  G.ILR.  used  to  go
 out  for  inspection  and  he  was  80८
 companied  by  the  General  Manager
 and  the  Railway  officers.  It  was  only
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 his  inspection.  Even  now,  the  Gene-
 ral  Manager  goes  for  his  inspection.
 He  invites  the  G.LR.  I  believe  the
 heads  of  departments  also  accom-
 pany.  When  he  goes  out  on  his  ins-
 peetion,  the  GIR.  pays  particular
 attention  to  the  safety  aspect.  Simi-
 larly,  other  heads  of  departments,
 when  they  accompany,  pay  attention
 to  their  own  side.

 Shri  Harish  Chandra  Mathur:  The
 G.LR.  becomes  a  subsidiary  of  the
 General  Manager.  Is  not  that  so?
 That  is  my  point

 Shri  Shahnawaz  Khan:  Also,  if  at
 any  time,  the  GIR.  wishes  to  carry
 out  any  special  inspection  of  any  sec-
 tion,  he  is  given  full  facilities  to  go
 and  curry  out  his  inspection  at  any
 time  he  likes.  I  am  sorry  the  hon.
 Membcr  seems  to  be  suffering  from
 some  sort  of  a  misapprehension.

 Shri  T.  B.  Vittal  Rao:  The  only
 point  is  that  he  has  no  time  to  go
 on  his  periodical  inspection.  Always
 there  is  some  enquiry  or  other.

 Shri  Shahnawaz  Khan:  The  ques-
 tion  of  the  ex-State  Railway  officers
 was  raised.  That  is  also  an  important
 point  He  said  that  he  would  like
 to  discuss  this  point  further  with
 the  hon  Minister.  Not  only  this
 point,  but  any  other  points  which
 have  any  connection  with  the  wel-
 fare  of  the  Railway  staff  or  better
 working  of  the  Railway  administra-
 tion,  the  hon.  Minister  and  I  as_his
 subordinate,  welcome  any  opportu-
 nity  to  discuss  and  clear  up  the  issues
 I  would  invite  the  hon.  Member  to
 come  forward  and  discuss  this  point.
 We  shall  consider  it,  certainly.

 The  House  is  aware  of  the  procedure
 that  was  followed  at  the  Federal  finan-
 cial  integration.  A  certain  procedure
 was  laid  down  and  that  procedure  was
 followed.  All  the  posts  of  the  State
 Railways  were  equated  to  the  posts  in
 the  Government  Railways.  Certain
 percentages  were  fixed.  We  have  been
 trying  to  keep  up  to  that  target  as
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 much  as  possible,  I

 mint’  te
 the

 House  will  agree  that  mainly  because
 an  officer  belongs  to  the  State  Railway,
 that  does  not  entitle  him  to  promotion.
 We  have  to  take  the  larger  interests
 of  all  Railways  before  we  promote  any
 officer  from  Class  II  to  Class  I.  We
 have  to  consider  whether  that  man  is
 efficient  enough  to  hold  that  appoint-
 ment.  That  is  an  aspect  which  has  to
 be  looked  into.

 Shri  Harish  Chandra  Mathar:  Excuse
 me,  this  is  confusing  the  issue.  I  have
 only  asked  the  implementation  of
 your  decision:  nothing  beyond  that.

 Shri  Shahnawaz  Khan:  I  come  to
 that.  Subject  to  this  limitation,  we
 will  implement  and  we  have  imple-
 mented  the  decisions  that  have  been
 taken.

 Very  briefly  I  would  like  to  state
 the  position  as  it  is.  Altogether,  sixty
 officers  in  Classes  II  and  III  are
 involved  in  this  question.  Of  these  two
 have  retired;  one  has  died.  Forty  seven
 were  considered  by  the  Promotion
 Committee  presided  over  by  a  Member
 of  the  U.P.S.C  —mind  you,  not  by  a
 Railway  officer  belonging  to  some
 Railway.  Of  these,  twenty  five  have
 been  considered  suitable  for  promotion
 to  Class  I.  Twenty-two  have  been
 rejected’  none  of  our  fault  The
 remaining  ten  cases  are  still  to  be
 considered  by  the  Promotion  com-
 mittee.  Orders  regarding  the  promo-
 tion  of  the  selected  officers  will  issue
 shortly.  This  is  the  present  position
 of  the  State  officers.

 During  the  discussion  on  the  Sup-
 plementary  Demands  for  grants,  you,
 Sir,  were  good  enough  to  speak  for  a
 while  and  you  raised  the  question  of
 the  survey  of  the  Bhivani—Rohtak
 line.  That  survey  was  actually  carried
 out  in  1926.  In  the  present  day  rates
 the  cost  of  that  thirty  five  mile  stretch
 would  be  something  like  Rs.  3  crores.
 The  expected  return  would  be  one
 per  cent.  That  would  be  very  unre-
 munerative.  In  our  present  state,  I
 do  not  think  we  can  afford  it.

 Then,  Sir,  you  had  raised  the  ques-
 tion  of  hardships  and  difficulties  exe
 perienced  by  the  public  in  going  over
 the  level-crossings  at  Hissar.  We
 have  beer  in  touch  with  the  Punjab
 Government,  and  the  position  is  that
 the  P.  ्,  D.,  Punjab,  have  recom-
 mended  the  replacement  of  only  one
 level-crossing  with  an  overbridge.  We
 are  in  consultation  with  the  Punjab
 Government  about  the  plans  and  esti-
 mates  of  the  work,  and  I  hope  that
 this  great  difficulty  of  the  people  will
 be  solved  as  soon  as  we  come  to  an
 agreement  with  the  Punjab  Govern-
 ment,  and  we  hope  the  overbridge
 will  be  constructed  soon.

 You  had  also  invited  the  Railway
 Minister  and  me  to  accompany  you
 on  a  trip  to  the  Rajgarh-Loharu  sec-
 tion.  I  welcome  this  whenever  it
 suits  you.

 An  Hon.  Member  had  referred  to
 the  treatment  that  should  be  meted
 out  to  victims  of  accidents.  I  think  it
 was  Shri  Bharucha.  He  had  suggest-
 ed  that  free  transport  should  be  pro-
 vided.  That  is  being  done.  He  also
 said  that  free  medical  treatment
 should  be  provided.  That  is  also  be-
 ing  done

 Shri  Naushir  Bharucha:  Including
 hospitalisation?

 Shri  Shahnawaz  Khan:  Yes.

 He  spoke  about  artificial  limbs.
 That  33  being  done,  The  best  pos-
 sible  limbs  that  are  available  in  the
 country  are  being  provided.

 About  compensation,  the  hon.  Mem-
 ber  is  aware  that  as  soon  as  a  serious
 aceident  takes  place,  a  Claims  Com-
 missioner  is  appointed,  or  there  is  an
 ad  hoc  Claims  Commissioner,  and  all
 applications  are  submitted  to  him.  He
 is  an  officer  belonging  to  the  judiciary,
 and  it  is  he  who  lays  down  or  fixes
 the  amount  of  compensation  to  be
 paid.
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 Shri  Naushir  Sharucha:  It  is  on
 the  basis  of  the  Workmen’s  Compen-
 sation  Act.

 Shri  Shahnawas  Khan:  Of  course,
 the  maximum  amount  payable  by  the
 railways  is  Rs.  10,000,  and  that  is
 irrespective  of  the  fact  whether  the
 accident  has  been  caused  by  the  neg-
 ligence  of  the  railways  or  not,  whe-
 ther  the  railways  are  to  blame  for  the
 accident  or  not.

 Shri  Tangamani:  How  about  ad  hoc
 early  payment  being  made  to  the  de-
 pendants  of  the  victims?

 Shri  Shahnawaz  Khan:  That  too
 has  been  made  whenever  there  has
 been  a  serious  accident.  Ad  hoc  pay-
 ments  have  been  made  immediately.
 I  know  that  in  the  accident  at  Mohri
 near  Ambala  immediate  ad  hoc  pay-
 ments  were  made.  Admittedly  the
 amounts  were  not  very  large,  but  the
 payments  were  made  immediately.

 Shri  8.  M.  Banerjee:  What  is  the
 definition  of  a  major  accident  how
 many  lives  lost?

 Shri  Shahnawaz  Khan:  There  is
 no  definition  of  a  major  accident  as
 such  in  the  railways.  A  serious  acci-
 dent  785  an  accident  m  which  loss  of
 life  is  involved,  or  grievous  hurt,  or
 damage  to  the  railway  property  to  the
 extent  of  more  than  Rs.  2,000.  Major
 accidents  are  those  accidents  in  which
 a  large  number  of  lives  is  involved,
 but  there  is  no  hard  and  fast  defini-
 tion  of  a  major  accident

 The  hon.  Member  from  Bombay,
 Shri  Bharucha,  also  asked  why  we
 could  not  foresee  the  purchase  of
 the  Chola  power  house.  Negotiations
 had  been  going  on  for  a  long  time,
 and  the  agreement  with  the  Bombay
 Government  was  reached  only  last
 month,

 A  large  number  of  hon.  Members
 referred  to  the  unsatisfactory  con-
 dition  of  our  waiting  halls,  trains  on
 the  lines  etc.  I  do  not  propose  to
 reply  to  every  single  one  of  them,
 but  I  can  assure  them  that  all  that

 they  have  said  will  receive  due  consi-~
 deration,

 Shri  Braj  Raj  Singh:  Assurance
 does  not  mean  fulfilment.

 Shri  Shahnawas  Khan:  Shri  Murthy
 referred  to  the  availabilty  of  teak-
 wood.  The  House  is  aware  that
 there  is  shortage  of  teak  in  the  coun-
 try.  We  have  had  to  send  some
 missions  abroad,  or  some  negotia-
 tions  had  to  be  carried  out  to  pur-
 chase  teak  from  abroad,  from  Burma
 mostly,  and  that  has  been  done  on
 fairly  favourable  terms.  Any  teak
 that  is  available  within  the  country
 is  always  welcome  and  the  railways
 would  be  only  too  happy  to  purchase
 it.

 He  said  that  certificate  from  an
 MLA  or  MP.  should  be  accepted.
 That  is  the  normal  practice.  It  is
 accepted.  If  it  has  not  been  accept-
 ed  in  any  particular  case,  it  would
 be  looked  into  end  the  remedial
 steps  taken.

 He  raised  the  question  of  adequate
 representation  to  the  Scheduled  Caste
 apprentices  in  Perambur.  The  policy
 of  the  Government  and  the  Railwhy
 Ministry  is  well  known  to  the  hon.
 House,  and  we  will  continue  to  take
 steps  to  give  adequate  representation
 to  the  Scheduled  Castes  where  it  is
 not  being  given.

 Also,  a  number  of  hon.  Members
 referred  to  ticketless  travel.  I  think
 the  hon,  Members  from  Hyderabad
 referred  to  the  prevalence  of  ticket-
 less  travel,  and  also  closing  of  book-
 ing  windows  half  an  hour  before  the
 arrival  of  the  train.  We  are  aware
 that  there  is  considerable  ticketless
 travel  particularly  on  the  branch
 lines.  Special  steps  are  being  taken
 to  combat  that  evil.

 थी  नसदुर्गकर  टिकटर्लस  ट्रैवल  की  बात

 नही ंहै  i  कम  चालं  कर  के  लोगो को  ट्रैवल

 करने  दिया  जाता है  ।
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 Shri  Shahnawas  Khan:  That  is  one

 of  the  methods  We  will  look  into
 that  If  there  is  any  specific  case,
 we  shall  examine  it

 Shri  S.  M  Banerjee.  One  point  in
 this  connection  When  I  was  in  jail
 I  have  seen  that  when  persons  arres-
 ted  for  ticketless  travel  are  released
 from  jail,  they  are  not  paid  any
 amount  Every  convict  when  released
 is  paid  some  amount,  but  these  peo-
 ple  are  not  paid  with  the  result  that
 they  again  travel  ticketless  It  is  a
 very  serious  matter

 Qazi  Matin  (Giridth)  Now  they
 are  getting  tickets

 Shri  Shahmawaz  Khan  My  hon
 fnend  Shri  Harish  Chandra  Mathur
 raised  certain  fundamental  points
 One  of  the  pomts  which  I  have  not
 been  able  to  touch  so  far  is  whether
 the  appointment  of  additional  mem-
 bers  in  the  Railway  Board  had  justi-
 fied  itself  He  also  thought  that  the
 status  of  the  additional  members  was
 not  such  that  the  General  Managers
 would  pay  heed  to  whatever  they
 said  or  take  their  orders  seriously
 I  would  lke  to  take  this  opportunity
 of  informing  the  House  that  the
 additional  members  in  the  Railway
 Board  have  done  extraordinarily  good
 work,  and  they  have  more  than
 justified  their  appointment

 The  status  of  an  additional  member
 is  equivalent  to  that  of  the  status  of
 a  General  Manager’  So  far,  we  have
 not  come  across  any  case  where  we
 have  felt  that  a  higher  status  is
 necessary  for  them  to  have  their
 orders  obeyed  or  respected  We  have
 not  found  it  necessary

 He  also  referred  to  the  great
 increase  in  food  production  that  is
 going  to  take  place  as  a  result  of  the
 Rajasthan  Canal  We  are  very
 happy  and  we  hope  that  Rajasthan
 will  start  producing  large  quantities
 of  food  I  can  assure  him  that  he
 will  not  find  the  Railway  Ministry
 wanting  in  its  ability  to  carry  the
 goods  The  Plan  for  food  production
 will  start  materialisnmg  some  time

 later,  in  the  Third  Plan,  and  by  that
 tame  I  can  assure  my  hon.  friend
 that  we  will  be  ready

 4  hrs

 hri  Harish  Chandra  Mathur:  That
 is  to  be  completed  by  ‘1961-62,

 Shri  Braj  Raj  Singh:  Does  the
 Mimster  hope  to  continue  there  till
 the  Third  Plan?

 Shri  Shahnawaz  Khan:  It  will  take
 some  time  for  the  food  to  grow

 Shri  Harish  Chandra  Mathur:  We
 are  already  surplus

 Shri  Shahnawaz  Khan,  My  hon
 friend  from  Mysore  referred  to  the
 cases  of  victimisation  that  were  going
 on  If  there  are  any  specific  cases
 of  victimisation,  we  shall  be  grateful
 to  huve  them  brought  to  our  notice
 and  wc  shall  with  them

 Shri  Braj  Raj  Singh  May  I  know
 what  the  decision  of  Government  is
 on  the  abolition  of  saloons?

 Shri  Jagjivan  Ram  Some  times,
 inspection  carriages  are  confused
 with  saloons  Ag  a  matter  of  fact,
 we  have  got  very  few  saloons  on  the
 railways  What  most  of  the  officers
 use  are  in  ordinary  parlance  regard-
 ed  as  saloons,  but  they  are  inspec-
 tion  curriages

 Hon  Members  should  not  forget
 that  many  of  our  officers  have  to
 spend  days,  when  works  are  going  on
 the  railways,  in  out-of-the-way
 places  where  there  are  no  rest-
 houses,  no  dak  bungalows  and  no
 hotels  available,  and  they  have  to
 stay  for  days  together  in  the  carri-
 ages  These  inspection  carriages  pro-
 vide  these  amenities,  and  they  carry
 on  their  office  work  also  in  those
 places  Therefore,  whenever  occasion
 has  arisen,  I  have  reiterated  that  I  am
 not  going  to  abolish  this  facility
 given  to  the  railway  officers

 Some  Hon  Members  rose—
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 Me.  Chairman:  Order,  order.  This
 is  not  question  hour.  Let  the  ques-
 tions  be  asked  one  by  one.

 Shri  8.  M.  Banerjee:  Demand  No.  0
 relates  to  expenditure  on  medical
 facilities.  In  reply  to  an  unstarred
 question  of  mine  about  tuberculosis
 cases  as  on  ist  January,  ‘1958,  I  got
 the  following  figures:  Class  I:  Nil;
 class  If:  2;  class  III:  ‘1,078;  and  class
 IV:  3,454.  May  I  know  the  reason
 for  the  increase  in  the  number  of
 tuberculosis  cases  among  the  class
 NII  and  class  IV  employees?  Is  it
 because  of  the  insanitary  conditions
 in  their  houses?  Or  are  there  any
 other  specific  reasons?

 Shri  Shahnawaz  Khan:  There  can
 be  many  reasons  for  contracting
 tuberculosis  It  may  be  as  a  result
 of  infection.  It  may  be  as  a  result
 of  malnutrition,  or  it  may  be  due  to
 msanitary  or  crowded  conditions  of
 living  We  have  not  worked  out  any
 separate  figures,  and  we  do  not,  there-
 fore,  have  any  separate  figures.  I
 think  that  is  being  done  by  the  Health
 Ministry.

 I  would  like  to  inform  the  hon.
 Member,  however,  that  the  Railway
 Ministry  is  fully  seized  of  this  pro-
 blem.  We  are  fully  conscious  of  the
 fact  that  tuberculosis  is  on  the  increa-
 se  among  the  railway  staff.  We  are
 taking  steps  to  check  its  spread,  by
 having  chest  clinics,  and  also  by
 reserving  beds  in  the  various  existing
 sanatoria  and  so  on.  We  are  seized
 of  the  problem,  and  we  are  taking
 steps.

 st  मू०  Wo  जेन  (कंथन)  :  रोहतक
 भिवानी  लाइन  के  बारे  में  श्रभी  माननीय
 डिप्टी  मिनिस्टर  ने  कहा  कि  तीन  करोड़
 उस  पर  खर्च  होगा  भोर  एक  परसेट  को  यील्ड

 होगी  ।  मे  जानना  चाहता  हूं  कि  एक  परसेंट
 यीलड  का  जो  श्रन्दाजा  है,  वह  १६२६  के

 झनुमानों  पर  झाधषारित  है  या  १६५४८  के  ?

 ah  साहमणाज  का  :  १६४५८  के  1
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 श्री  मून  qo  te:  तब  में  कहूँगा  कि
 झापका  ग्रन्दाज़ा  मलत  है  ;

 श्री  मरादद  (बाराबंकी)  :  माननीय
 मंत्री  जी  ने  उत्तर  दे।  हुये  बताया  है  कि  संलून
 सिर्फ  जब  सरकारी  कर्मचारी  जाच  के  लिये
 जात  है,  तभी  इस्तेमाल  होती  है  या  जहां
 दुर्घटना  होती  है  वहा  पर  जान  हैँ  तथा  ठहरने
 की  व्यवस्था  नही  होती  है,  वह  वहां  इस्तेमाल
 होती  है  t  में  जानना  चाहता  हूं  कि  क्‍या  ये

 सुविधाये  केवल  इन्ही  हालतों  में  दो  जाती  हे
 या  बिन्‍्ही  और  सूरतों  में  भी  दी  जाती  हैं
 जब  कि  लोग  इन्मपेक्शन  पर  जाते  हैं  ?

 इसके  बारे  मे  क्या  कोई  एश्योरेश  मंत्री  महोदय

 समापति  महोदय  :  भप्रार्डर,  आर्डर  ।

 श्री  जगजीवन  राम  :  जो  उत्तर  दिया
 गया  है  उसको  समझने  का  प्रयत्न  ज्ञायद
 माननीय  सदस्य  ने  नही  किया  है।  मेने  कहा  है
 कि  सैगून  की  तादाद  बहुत  थोड़ी  है।  संलून
 से  भी  लोग  चलो  हे  श्रौर  चलेंगे  ।  मे  नहीं
 समझता  कि  इसको  बिल्कुल  हटा  देना  मुना-
 सिव  है  1

 श्री  ब्रज  राज  िह  जब  तक  श्राप हैँ
 तब  कि  ।

 श्री  जगजीबन  रास  :  आपको  अगर
 मौका  मिल  जाये  तो  आप  भी  इसको  चहेंगे

 श्री  ब्रज  राज  सिह  :  बहुत  जल्दी  मिल
 जायेगा  ।

 Mr.  Chairman:  In  regard  to  the
 cut  motions,  I  would  like  to  know
 which  cut  motion  should  be  put  to
 the  vote  of  the  House  separately.

 Shri  Naushir  Bharucha:  May  I  re-
 quest  that  cut  motion  No.  |  may  be
 put  to  voice  vote?

 Mr.  Chairman:  I  believe  cut  motion
 No.  has  not  been  moved.  The  only
 cut  motions  that  have  been  moved
 are  cut  motions  Nos.  2,  4,  6,  7  and  II.
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 Shri  Naushir  Bharucha:  I  have
 written  a  letter  saying  that  I  am
 moving  all  my  cut  motions.  Proba-
 bly,  it  may  have  been  missed.

 Mr  Chairman:  Cut  motion  No.  2
 relates  to  extravagant  expenditure  on
 telephone  and  postal  charges.  I
 think  it  has  not  been  moved.

 Shri  Naushir  Bharucha:  In  my  note,
 I  have  requested  the  Chair’s  permis-
 sion  to  treat  all  my  cut  motions  as
 moved.

 Mr.  Chairman:  Has  this  cut  motion
 been  moved?

 Shri  Naushir  Bharucha:  I  have
 written  a  note  to  the  Chair  m  which
 I  have  said  that  I  am  moving  all  the
 cut  motions  in  my  name,

 Mr.  Chairman:  All  right
 be  moved.

 Extravagant  expenditure  on  telephone
 and  postal  charges

 Shri  Naushir  Bharucha:  I  beg  to
 move:

 It  may

 “That  the  Demand  for  a
 supplementary  Grant  of  a  sum
 not  exceeding  Rs  7,798,000  in
 respect  of  ‘Railway  Board’  be
 reduced  by  Rs.  100".

 Mr.  Chairman:  Since  the  hon.  Mem-
 ber  wants  me  to  put  cut  motion  No.  |
 to  vote,  I  shall  put  it  now
 ows

 The  question  1st

 “That  the  Demand  for  a  Supple-
 mentary  Grant  of  a  sum  not  ex-
 ceeding  Ra.  7,79,000  in  respect  of
 ‘Railway  Board’  be  reduced  by
 Rs.  00  (extravagant  expenditure
 on  telephone  and  postal  charges).”

 The  motion  was  negatived

 Mr.  Chairman:  I  shall  now  put  the
 other  cut  mottion  to  vote.

 The  cut  motions  were  put  and  nega-
 tived.

 Mr.  Chairman:  The  question  is:
 “That  the  respective  supplemen-

 tary  sums  not  exceeding  the  amo-
 unts  shown  in  the  third  column
 of  the  Order  Paper  be  granted  to
 the  President  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  ‘1958,  in  respect
 of  the  following  Demands  entered
 in  the  second  column  thereof,
 namely  Demands  Nos.  1,  2,  4,  5,  6,
 7,  8,  9,  10,  12,  18,  15,  6  and  17"

 The  motion  was  adopted.
 {The  motions  for  Demands  for  Sup-
 plementary  Grants  which  were  adopt-
 ed  by  the  Lok  Sabha  are  reproduced

 below-—Ed.]
 DeManD  No,  -—Rarway  Boarp
 “That  a  supplementary  sum  not

 exceeding  Rs  7,79,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  3lst  day  of  March,
 1958,  in  resepct  of  ‘Railway
 Board’.”
 Demand  No.  2—MISCELLANEOUS

 Exprnvrrure
 “That  a  supplementary  sum  not

 exceeding  Rs  1,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  38  day  of  March,
 1958,  in  respect  of  ‘Miscellaneous
 Expenditure’.”
 Demanp  No  4—Worxinc  Expens-

 ES—ADMINISTRATION
 “That  a  supplementary  sum  not

 exceeding  Rs.  1,03,91,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  3ist  day  of  March,
 1958,  in  respect  of  ‘Working  Ex-
 penses—Administration’.”
 Demannp  No.  5—Worxina  है»...

 ens—REPAIRS  AND  MAINTENANCE
 “That  a  supplementary  sum  not

 exceeding  Rs,  6,75,28,000  be  granted
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 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  3lst  day  of  March,
 1958,  in  respect  of  ‘Working  Ex-
 penses—Repairs  and  Mainten-
 ance’.”
 DeManpd  No.  6—WorRKING  ExPENns-

 es—OPERATING  STAFF
 ‘That  a  supplementary  sum  not

 exceeding  Rs.  2,19,87,000  be  granted
 to  the  President  to  defray  the
 emarges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  3lst  day  of  March,
 ‘1958,  in  respect  of  ‘Working  Ex-
 penses—Operating  Staff’.”
 Demanp  No.  7—Workine  Exrrns-

 ES—OPERATION  (FUEL)
 “That  a  supplementary  sum  not

 exceeding  Rs.  3,09,61,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  3lst  day  of  March,
 ‘1958,  m  respect  of  ‘Working  Ex-
 penses—Operation  (Fuel)’.”
 Demanp  No.  8—WORKING  ExPENS-

 ES—OPERATION  OTHER  THAN
 Starr  anp  FUEL

 “That  a  supplementary  sum  not
 exceeding  Rs.  -1,19,82,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  3ist  day  of  March,
 ‘1958,  in  respect  of  ‘Working  Ex-
 penses——Operation  other  than  staff
 and  Fuel’.”
 Demanp  No.  9—WorKING  ExPENS-

 E8—MISCELLANEOUS  EXPENSES
 “That  a  supplementary  sum  not

 exceeding  Rs.  /2,12,55,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  3lst  day  of  March,
 1988,  in  respect  of  ‘Working  Ex-
 penses  Miscellaneous  Expenses’.
 Demanp  No.  0—Worxmnc  Exprns-

 e3—LaBOUR  WELFARE
 “That  a  supplementary  sum  not

 exceeding  Rs.  19,58,000  be  granted
 to  the  President  to  defray  the
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 charges  which  will  come  in  course
 of  payment  during  the  yeer
 ending  the  Slst  day  of  March,
 1958,  in  respect  of  ‘Working  Ex-
 penses  Labour  Welfare,”

 DemManp  No.  2—Drvmenp  PAYABLE
 TO  GENERAL  REVENUES

 “That  a  supplementary  sum  not
 exceeding  Rs.  45,46,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  3lst  day  of  March,
 1958,  in  respect  of  ‘Dividend  Pay-
 able  to  General  Revenues’.”

 Demanpd  No.  3—Open  Line  Worxs-
 (REVENUE)—LABOUR  WELFARE

 “That  a  supplementary  sum  not
 exceeding  Rs.  41,67,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year
 ending  the  3lst  day  of  March,
 ‘1958,  im  respect  of  ‘Open  Line
 Works  (Revenue)—-Labour  Wel-
 fare’.”

 Demanp  No.  5-—ConstTRucTion
 फू New  Loves

 “That  a  supplementary  sum  not
 exceeding  Rs.  2,20,43,000  be  granted
 to  the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1958,
 in  respect  of  ‘Construction  of  New
 Lines’  ",

 Demanp  No.  6—Oren  Ling
 Works—AndnIrTIons

 “That  a  supplementary  sum  not
 exceeding  Rs.  10,60,37,000  be
 granted  to  the  President  to  defray
 the  charges  which  will  come  ir
 course  of  payment  during  the  year
 ending  the  3ist  day  of  March,
 1958,  in  respect  of  ‘Open  Line
 Works  Additions’”.

 Demanp’  No.  7—OPpxn  Linge
 WorksS—  REPLACEMENTS

 “That  a  supplementary  sum  not
 exceeding  Rs.  14,62,04,000  be



 3293  Demands  for  ‘Grante—  #  MARCH  1988  ‘Reilways,  1958-53:  3204

 granted  to  the  Persident  to  defray
 the  charges  which  will  come  in
 course  of  payment  during  the
 year  ending  the  3ist  day  of
 March,  ‘1958,  in  respect  of  ‘Open
 Line  Works—Replacements’.”

 *DEMANDS  FOR  GRANTS—RAIL-
 WAYS,  1958-59

 ‘Mr.  Chairman:  Now,  we  shall  take
 up  the  Demands  for  Grants  relating
 to  the  Raiiways.

 Before  I  proceed  further,  I  have  to
 announce  that  a  large  number  of  cut
 motions  has  been  received.  Ags  has
 been  the  practice  in  this  House  before,
 hon.  Members  and  leaders  of  Groups
 may  hand  over  the  numbers  of  their
 cut  motions  which  they  sclect  and
 which  they  desire  to  move,  within
 fifteen  minutes,  at  the  Table  I  shall
 ask  the  Members  to  move  them,  if  the
 Members  in  whose  names  the  cut
 motions  stand  are  present  in  the  House,
 and  the  cut  motions  are  otherwise  in
 order.

 One  other  question  has  to  be  deci-
 deg  by  the  House,  namely  the  split-
 ting  up  of  the  2  hours  allotted  for
 the  discussion  of  the  Demands  for
 Grants  between  the  various  Demands.
 From  the  lst  before  me,  4  find  that
 the  largest  number  of  cut  motions  is
 to  Demand  No.  l.  I  would  suggest,  if
 the  House  is  agreeable,  that  out  of  the
 2  hours,  we  may  devote  7  hours  to
 Demand  No,  |  and  5  hours  for  the
 other  8  Demands  May  I  know  the
 sense  of  the  House  in  this  connection?

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  May  I  suggest  that  that  would
 be  perfectly  desirable,  excepting  that
 instead  of  fifteen  minutes’  time  for
 giving  notices  of  the  cut  motions  which

 ~we  desire  to  move,  it  may  be  extended
 till  8  p.m.  since  the  House  is  thin
 now?  The  time  for  sending  in  notices
 that  we  want  to  move  particular  cut
 motions  may  be  extended  till  3  pw.

 Mr.  Chairman:  I  shall  take  it  that
 the  House  will  devote  7  hours  to’  De-

 mand  No.  ]  and  5  hours  to  the  rest  of
 the  Demands.

 Several  Hoh.  Members:  Yes.

 Mr.  Chairman:  And  instead  of  48
 minutes,  20  minutes’  tume  may  be  al-
 lowed.

 Shri  Naushir  Bharucha:  I  suggest
 that  it  may  be  extended  till  3  p.m.
 since  there  may  be  Members  who  have
 gone  out  for  their  lunch,  and  let  them
 have  time  to  come  back.

 Mr.  Chairman:  I  do  not  mind.  Let
 the  time  allowed  be  increased.

 We  shall  now  take  up  the  discussion
 on  the  Demands  for  Grants  relating
 to  the  railways,

 Demannd  No.  ]—Ratway  Board

 Mr.  Chairman:  Motion  moved:

 ‘That  a  sum  not  exceeding
 Rs.  81,19,000  be  granted  to
 the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 Ing  the  3ist  day  of  March,  1959,
 in  respect  of  ‘Railway  Board’”.

 Demand  No.  2—MISCELLANEOUS
 EXPENDITURE

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  1,28,26,000  be  granted  to
 the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1959,
 in  respect  of  ‘Miscellaneous  Ex-
 penditure’.”

 DEMAND  No,  3—PAYMENTS  TO
 Workep  Lives  AND  OTHERS

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  $1,39,000  be  granted  to
 the  President  to  defray  the
 charges  which  will  come  in  course

 *Moved  with  the  recommendation  of  the  President.
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 of  payment  during  the  year  end-
 ing  the  8lst  day  of  March,  1959,
 in  respect  of  ‘Payments  to  Worked
 Lines  and  Others’.”

 Demann  No.  4—Workine  Ex-
 PENSES—-ADMINISTRATION

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  32,78,57,000  be  granted  to
 the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  383  day  of  March,  1959,
 in  respect  of  ‘Working  Expenses—
 Administration’.”

 Demanp  No  5—Workinc  Ex-
 PENSES—-REPAIRS  AND  MAINTE-

 NANCE

 Mr.  Chairman:  Motion  moved

 “That  a  sum  not  exceeding
 Rs.  1,04,29,56,000  be  granted  to
 the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1959,
 in  respect  of  ‘Working  Expenses—
 Repairs  and  Maintenance’”

 DEMAND  No.  6—WorKING  Ex-
 PENSES—OPERATING  STAFF

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not.  exceeding
 Rs  68,80,97,000  be  granted  to
 the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1959,
 in  respect  of  ‘Working  Expenses—
 Operating  Staff’.”

 Demanpd  No.  7—WorkinG  Ex-
 PENSES—OPERATION  (FUEL)

 Mr.  Chairman:  Motion  moved:
 ‘That  a  sum  not  exceeding

 Rs.  57,21,34,000  be  granted  to
 the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1989,
 in  respect  of  ‘Working  Expenses—
 Operation  (Fuel)’.”

 Demanp  No.  8—Worxina  Ex-
 PENSES—OPERATION  OTHER  THAN

 STAFF  aND  FUEL

 Mr.  Chairman:  Motion  moved:

 ‘That  a  sum  not  exceeding
 Rs.  18,44,89,000  be  granted  to
 the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1959,
 in  respect  of  ‘Working  Expenses——
 Operation  other  than  Staff  and
 Fuel’.”

 Demanp  No  9—Workinc  Ex-
 PENSES—MISCELLANEOUS  Ex-

 PENSES

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  26,29,60,000  be  granted  to
 the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1959,
 in  respect  of  ‘Working  Expenses—
 Miscellaneous  Expenses’

 Demanp  No.  0—Worxine  Ex-
 PENSES—-LABOUR  WELFARE

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  -7,88,91,000  be  granted  to
 the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3ist  day  of  March,  1959,
 in  respect  of  ‘Working  Expenses—
 Labour  Welfare’  La

 Demanp  No.  l-—-Worktne  Ex-
 PENSES——-APPROPRIATION  TO

 DEPRICIATION  Reserve  Founp

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  7०  exceeding
 Rs.  45,00,00,000  be  granted  to
 the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1959,
 in  respect  of  ‘Working  Expenses—
 Appropriation  to  Depreciation  Re-
 serve  Fund’.”
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 Demanp  No.  12--ए1शफाहव0  Pay-
 ABLE  TO  GenxgraAL  Revenues

 Mr.  Chairman:  Motion  moved:

 ‘That  a  sum  not  exceeding
 Rs.  49,58,89,000  be  granted  to
 the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  8lst  day  of  March,  1959,
 in  respect  of  ‘Dividend  Payable  to
 General  Revenues’.”

 Demand  No.  33—Open  Live
 Works  (Revenve)—Lasour

 ‘WELFARE

 Mr.  Chairman:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  1,62,37,000  be  granted  to
 the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1959,
 in  respect  of  ‘Open  Line  Works
 (Revenue)—Labour  Welfare’.”

 Demand  No.  4—Orzen  Love
 Worxs  (Revenve)—OrTHER  THAN

 Lasour  WELFARE

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  13,32,59,000  be  granted  to
 the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1959,
 in  respect  of  ‘Open  Line  Works
 (Revenue)  Other  than  Labour

 Welfare’.”

 Demanp  No.  5—Construcrion
 or  New  Lives

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  /25,39,39,000  be  granted  to
 the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1959,
 in  respect  of  ‘Construction  of  New
 Lines’.”

 Demap  No.  6—Orex  Law
 Wonxs—AvviTrons

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  4,12,02,06,000  be  granted  to
 the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1989,
 in  respect  of  ‘Open  Line  Works—
 Additions’.”

 DEMAND  No  7—Open  Line
 ‘Worxs—REPLACEMENTS

 Mr,  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  99,17,43,000  be  granted  to
 the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  ‘1959,
 in  respect  of  ‘Open  Line  Works—
 Replacements’.”

 Demanp  No,  8—Oren  Line
 Worns—DrEveLopMEnT  Funp

 Mr,  Chairman:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  86,70,32,000  be  granted  to
 the  President  to  defray  the
 charges  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  3lst  day  of  March,  1959,
 in  respect  of  ‘Open  Line  Works—
 Development  Fund’.”

 Demanpd  No.  20—APPROPRIATION
 To  DEVELOPMENT  FUND

 Mr.  Chairman:  Motion  moved:

 “That  a  sum  not.  exceeding
 Rs.  (27,34,00,000  be  granted  to
 the  President  to  defray  the
 charg’s  which  will  come  in  course
 of  payment  during  the  year  end-
 ing  the  38  day  of  March,  1959,
 in  respect  of  ‘Appropriation  to
 Development  Fund’.”

 So  far  as  cut  motions  are  concern-
 ed,  there  is  a  long  list  before  me.

 I  would  lke  to  know  what  are  the
 numbers  of  the  cut  motions  which
 are  going  to  be  moved.  Already,  it
 has  been  announced  that  within  78
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 minutes  hon.  Members  will  pass  on
 chits  indicating  the  numbers  of  cut
 motions.  In  regard  to  Demand  No.  1
 I  would  like  to  know  what  are  the
 numbers  of  the  cut  motions  to  be
 moved.

 Siiri  Naushir  Bharucha:  Shall  we
 presume  that  all  the  cut  motions  are
 before  the  House?

 Mr.  Chairman:  By  5°00  hours,  all
 the  cut  motions  to  be  moved  will  be
 handed  at  the  Table.

 Shri  Naushir  Bharucha:  In  the
 meantime,  Members  may  speak  on  any
 eut  motion.

 Shri  Hem  Barua  (Gauhati):  My
 cut  motions  are  Nos.  44  to  419.

 At  the  outset,  I  want  to  thank  the
 Railway  Minister  for  having  the  new
 Railway  Zone.  This  was  long  over-
 due;  there  was  a  demand  from  the
 State  of  Assam  for  a  separate  railway
 zone  and  there  were  reasons  for  that.
 I  am  very  happy  that  the  Railway
 Minister  has,  after  all,  conceded  this
 demand.  I  am  one  with  the  Railway
 Minister  when  he  said  that  this  was
 not  due  to  any  political  pressure  but
 because  of  considerations  that  were
 essentially  weighty  not  only  in  the
 interest  of  this  frontier  State  of
 Assam,  but  also  in  the  interest  of  the
 country  as  a  whole.

 Now,  as  I  said,  this  is  a  frontier
 State  and  on  its  borders,  there  are
 foreign  countries  like  Pakistan,
 Burma,  Tibet  and  so  on.  Our  rela-
 tions  with  these  foreign  couswnes  at
 present  are  very  cordial  anu  happy.
 But  it  is  very  difficult  to  foresee  his-
 tory—what  is  in  the  womb  uw:  history
 is  difficult  to  foretell.  If  by  chance,
 our  relations  with  any  of  these  States
 are  disturbed,  it  has  to  be  remembered
 that  Assam  is  connected  with  the  rest
 of  India  only  by  a  narrow  corridor
 of  45  miles  width.  I  think  the  Danzig
 corridor  was  a  little  less  wide  than
 this,  but  whatever  that  might  be,  if
 our  relations  with  any  of  these  foreign
 countries  are  disturbed,  and  in  that
 case,  if  a  bemb  is  thrown  on  the
 corridor,  then  the  entire  State  of

 Assam  gets  dislocated  from  the  rest
 of  India,  and  the  hounds  of  war  thus
 unleahed  eat  into  our  flesh,

 Then  there  is  this  consideration  that
 the  frontier  State  has  to  depend  on  the
 rest  of  India  in  so  many  respects.  The
 Frontier  State  has  so  many  problems
 pertaining  to  economic  development,
 industrial  development  and  also  per-
 taining  to  security  measures.  So  this
 separate  zone  is  a  most  welcome  thing
 and  that  is  why  I  want  to  thank  the
 Railway  Minister  at  the  outset.

 Now,  the  Minister  had  said  a  very
 fine  thing  about  making  this  Assam
 rail  link,  that  connects  the  State  of
 Assam  with  the  rest  of  India,  depend-
 able  and  continuous  and  always  a  reli-
 able  communication  between  the
 frontier  State  and  the  rest  of  India.
 This  is  the  message  that  he  sent  on
 the  eve  of  the  inauguration  of  this
 new  zone.  I  thank  him  for  this  as-
 surance  to  the  people  of  Assam  and
 to  the  rest  of  India  as  well.  In  order
 to  make  this  Assam  link  dependable
 and  continuous,  measures  must  be
 taken.  I  hope  the  Railway  Adminis-
 tration  would  adopt  the  necessary
 measures  to  develop  this  into  a  full-
 fledged  railway  zone  and  railway
 system.

 As  regards  the  Assam  rail  link,  this
 was  completed  in  December,  1949.  It
 was  opened  for  transport  during  Janu-
 ary  1950.  The  history  of  railway
 transport  to  Assam  and  in  Assam  is
 a  chequered  one  in  the  sense  that
 during  the  partition,  the  railway  line
 was  also  partitioned,  and  a  part  of  it
 had  to  run  through  Pakistan  territory.
 Those  people  who  have  had  the  mis-
 fortune  of  travelling  by  this  railway
 line  during  the  post-partition  days
 know  what  sufferings  and  inconveni-
 ences  they  were  subjected  to.  This  is
 a  matter  of  recent  history.

 The  Assam  rail  link  was  construc-
 ted.  It  removed  the  sufferings  or  the
 troubles  and  difficulties  of  the  travel-
 ling  public  to  a  certain  extent.  But
 that  is  not  the  end  of  the  high  way.
 There  are  so  many  difficulties  faced
 by  the  travelling  public  even  today.
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 {Shri  Hem  Barua]
 Since  this  Assam  link  :s  the  only
 means  of  transport  that  connects  the
 frontier  State  with  the  rest  of  India,
 the  entire  Assam  market  has  to
 depend  on  this  transport  system

 Now,  this  Assam  link  moves  across
 dificult  terrain  During  monsoons,
 every  time  this  line  As  dislocated  due
 to  iInundations  and  floods,  between
 Baraun:  and  Katihar  and  Alipur  Duar,
 there  are  so  many  bridges  and  these
 bridges  get  breached  duiing  the  mon-
 soons  This  railway  line  is  the  only
 means  of  transport  and  onlv  communi-
 cation  line  that  connects  this  frontier
 State  with  the  rest  of  India,  it  gets
 dislocated  every  7९१४  during  the  mon-
 soons  and  when  ths  hippeis  it  brings
 a  lot  of  trouble  and  difficulties  to  the
 people  living  :n  this  frontier  State

 At  the  same  time,  the  markets  of
 Assam  are  thrown  out  of  balance
 Export  and  import  tradc  there  de-
 pends  on  this  linc  There  is  १  mas-
 sive  bottlencck  between  Si]  gur:  and
 Alipur  Duar  This  is  because  there
 are  so  many  bridges  between  these
 two  points  and  the-e  bridges  get  dis-
 located  These  bridges  ought  to  be
 restored  to  a  position  of  stability  That
 is  one  of  the  things  that  should  be
 done

 Then,  again  between  Manthari  Ghat
 and  Sakrigali  Ghat  there  is  a  broad,
 shifting  river  This  3s  one  ०  the
 massive  bottlenecks  of  the  transport
 line  Unless  and  until  a  bridge  is
 thrown  across  the  Ganga  at  this  parti-
 cular  point,  there  As.  no  hope  or  there
 cannot  be  any  chance  of  overcoming
 this  difficulty  that  faces  the  railway
 link  at  present  That  Is  why  I  would
 suggest  that  simultaneously  w'th  the
 construction  of  a  bridge  across  the
 Ganga  at  Mokameh  there  should  be
 another  bridge  constructed  between
 Manihari  Ghat  and  Sakrieali  Ghat  in
 order  to  avoid  this  massive  hurdle  in
 the  way  of  the  Assam  link

 There  was  a  Stabilisation  Commit-
 tee,  and  that  Committee  had  submit-
 ted  its  Report  That  Committee  had

 made  out  a  suggestion  for  an  alterna~
 te  route  I  do  not  know  at  what
 stage  the  Stabilisation  Committee's
 Report  is  with  the  Government  now.
 Are  they  giving  any  consideration  to
 it  or  not?  I  do  not  know’  But  this
 Committee  has  suggested  an  alternate
 route  in  order  to  make  this  line  more
 stable  Unless  and  until  this  line  is
 made  stable,  there  can  be  no  hope  of
 having  safe  transport  I  find  that  it  is
 said  that  between  Baraun:  and  Kati-
 har  there  should  either  be  an  alter-
 nate  line  or  the  existing  hne  should
 be  converted  into  a  broad  gauge  line
 Or  else  7  won’t  be  able  to  cope  with
 the  import  and  export  trade  demand
 of  the  State

 Now,  what  about  transport  facilities
 in  the  State  of  Assam?  There  these
 facihties  are  still  in  the  rudimentary
 stage  There  is  no  doubt  about  that
 When  I  sav  that  these  transport  faci-
 hties  are  stiJ]  im  the  rudimentary
 stage,  I  compare  them  with  the  rest  of
 India_  I  know,  at  the  same  time,  that
 comparisons  are  odious,  and  when  I
 want  to  compare  them  with  the  rest
 of  India  I  do  not  want  to  do  itma
 spirit  of  milice  because  I  know  that
 on  the  securitv  of  the  frontrer  de-
 pends  the  solidarity  and  security  of
 India  as  a  whole

 Now  what  about  the  new  zone?  This
 new  zone  :¢  going  to  compmise  a  route
 mileage  of  7383  miles  That  is  what
 is  given  out  At  the  same  time,  it  is
 given  out  that  the  Government  are
 now  engaged  im  constructing  marshal-
 ling  and  interchanging  yards  at
 Barauni  and  when  these  are  construct-
 ed,  the  railway  zone  will  be  extended
 westwards  of  Barauni  When  it  _  is
 extended  to  the  westward  of  Baraunt
 after  these  marshalling  and  interchan-
 ging  yards  are  constructed,  i:t  should
 then  come  to  comprise  a  total  rail-
 way  mileage  of  9933  only

 I  find  a  tendency  in  this  House  for
 people  to  criticise  the  creation  of  this
 new  railway  zone  Those  who  do  it,
 do  so,  by  putting  their  blind  eye  on
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 the  telescope,  because  they  have
 never  tried  to  examine  the  entire
 problem,  the  problem  that  faces
 the  frontier  State  of  Assam  I
 want  to  remind  you,  Sir,  that  this
 ralway  zone  when  it  is  extended
 beyond  Barauni,  would  comprise  a
 total  mileage  only  of  9933  whereas
 under  other  railway  zones  there  is  an
 average  mileage  of  4,000  I  do  not
 want  to  compare  it  for  the  sake  of
 comparison  But,  at  the  same  time  I
 want  this  House  to  take  into  account
 the  strategic  considerations  under
 which  this  railway  zone  had  to  be
 given  effect  to  or  this  railway  zone
 had  to  be  built  up

 What  about  the  capacity  of  the
 Assam  railway  link  This  is  the  mam
 rail  Ink  and  the  capacity  3५  only  70
 wagons  metre  िपिघएट  wagon-  per  day
 each  wey  This  erpacity  mects  only
 66  per  cent  of  the  export  trade  of  the
 State  and  mects  only  half  of  the  im-
 port  requiremcnts  of  the  Stite  The
 rest  is  left  in  the  lurch  and  it  is  a
 very  painful  thing

 Assam  is  noted  for  its  tea  trade
 What  about  thc  ten  triffic?  How  much
 of  ‘the  tea  traffic,  this  railway  line
 lifts?  There  was  an  assulance  that
 this  rail  link  would  be  capable  of  hft-
 ing  20  per  cent  of  the  tea  traffic  m  the
 State

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  Lot  of  tea
 traffic  flows  down  the  Brahmaputra
 also

 Shri  Hem  Barua:  Yes,  I  will  come
 to  that  also

 There  was  an  assurance  to  hift  20
 per  cent  of  the  tea  traffic  As  a  mat-
 ter  of  fact,  only  4  per  ccnt  of  the
 tea  traffic  was  lifted  Tea  is  one  of
 the  massive  industries  of  Assam)  =  At
 the  same  time,  because  of  the  incapa-
 eity  of  this  rail  ाक  to  lift  up  the
 traffic  of  this  frontier  State,  t  is  con-
 Jomtly  in  the  hands  of  the  River
 Steam  Navigation  Company  and  the
 India  General  Navigation  Company
 What  about  these  companies?  They
 are  still  British-owned  companies  and
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 they  are  also  faced  with  a  lot  difficul-
 ty  because  the  steamers  they  ply
 have  to  go  through  a  pait  of  Pakistan
 territory  And,  thmk  what  enormous
 odds  and  difficulties  they  have  to
 meet  because  they  have  to  pass
 through  a  part  of  Pakistan  territory?

 Recently,  there  was  a  news  item  m
 the  papers  that  the  steamer  Chilkmar:
 was  captured  by  the  Prkistan  people
 in  the  mid  stream  And,  I  would  very
 much  enlighten  this  House  that  there
 were  so  many  incidents  in  the  Assam
 Pakitan  border  There  have  been  as
 many  as  27  instances  of  Pakistan  van-
 dalism  on  the  Assam  border  during
 the  last  one  vear  That  is  a  record
 That  s  why  these  steamers  on  whom
 we  have  to  depend  so  much  for  our
 export  and  import  tiade  have  to  face
 a  lot  of  difficulties  whcn  thev  have
 to  pass  through  Pakistan  territories
 We  know  to  what  extent  this  State
 suffers

 They  are  British  companies  Recent-
 ly,  in  Bihar  when  the  employees  of
 the  steamer  companies  demanded  ful-
 filment  of  thcir  lepitimate  mghts,  a
 higher  increase  in  the  salary  and  all
 that  these  companies  threatended  to
 close  down  the  steamer  services  This
 is  what  they  recently  did  in  Bihar
 Even  n  Assam  they  threaten  to  close
 down  the  steamer  services  whenever
 there  AS  a  demand,  a_  legitimate
 demand,  on  the  part  of  the  employees
 for  better  conditions  of  service  and
 security  of  service  That  is  what  hap-
 pens  That  is_  why,  if  we  want  to
 depend  on  the  steamer  companies  and
 neglect  our  railway  transport,  that
 would  be  a  bad  day  for  us

 About  industrial  development
 Assam  is  now  launching  on  a  voyage,
 I  will  say,  of  industrial  development
 And,  what  is  that  voyage?  We  know
 Assam  is  a  backward  State  from  the
 point  of  economy  and  from  the  point
 of  industry  According  to  the  Census
 Report  of  955  74  per  cent  of  the
 people  in  Assam  live  on  agriculture,
 whereas  onlv  14  per  cent  live  by
 avocations  other  than  agriculture,
 That  is  the  fate  of  Assam  We  want
 this  frontier  State  to  be  economically



 3405  Demands  for  Grante—  4  MARCH  20580=—_  Natlwaye,  neo  366

 {Shri  Hem  Barua]
 quite  strong  because,  as  I  have  said,
 this  State  is  connected  with  the  rest
 of  India  by  a  corridor  only  of  45  miles
 and  if  this  corridor  is  bombed  by  any
 ‘toreign  country  tomorrow,  Assam  gets
 detached  from  the  rest  of  India.  Then,
 as  I  have  said,  it  would  be  the  history
 «f  Dunkirk  repeated  in  India.  That
 is  what  I  have  felt.

 (Mz.  Derury-Speaxer  in  the  Chair.)

 34  "थ।  hrs.

 We  want  to  build  up  our  industries
 there.  There  is  a  proposal  for  a  sugar
 factory;  it  has  been  erected;  there  is
 a  proposal  for  a  plywood  factory,  a
 cement  factory  and  a  jute  factory  as
 well.  When  the  sites  of  all  these  fac-
 tories—except  the  sugar  factory—are
 finally  selected,  there  would  be  need
 for  more  expansion  of  railway  lines
 and  in  that  case  we  can  help  the  in-
 -dustrial  development  of  the  State.

 I  want  to  thank  the  Government  for
 one  thing,  that  is,  for  ultimately  decid-
 ing  to  locate  the  oil  refinery  in  Assam.
 And,  when  the  oil  refinery  is  located
 in  Assam,  I  think  it  is  going  to  have
 a  throughput  of  °5  million  tons  per
 annum  and  it  will  have  scope  for  fur-
 -ther  development.  The  oi)  has  to  be
 transported  from  the  State  of  Assam
 to  the  Calcutta  market  or  to  the  mar-
 ket  outside.  When  the  oil  refinery  is
 located  at  Gauhati  or  in  Assam,  the

 :oil  has  to  be  transported,  If  it  is  not
 transported  by  multipurpose  pipe  line
 it  will  have  to  be  transported  by  the
 railways.  And,  in  that  case,  the  rail-
 ‘way  lines  that  we  have  today  that  are
 -even  capable  of  meeting  66  per  cent
 of  the  traffic  that  is  in  Assam—and
 that  is  going  to  get  doubled  after  the
 end  of  the  Second  Five  Year  Plan—

 vmay  not  be  expected  legitimately  to
 meet  the  requirements  of  the  ०  refi-
 nery.  That  is  why  we  feel  :that  this
 ‘metre  gauge  railway  has  got  to  be
 «converted  into  broad  gfuge  and  there
 should  be  alternate  lines  and  the  capa-
 -city  has  got  to  increase  from  470
 ‘wagons  per  day  to  300  or  400  wagons
 aper  day,  if  not  more.

 There  is  all  round  internal  expan-
 sion.  What  about  Assam?  Generally,
 the  railway  line  has  to  be  developed,
 because  there  are  vast  areas  of  land
 still  not  covered  by  railway  lines.  For
 instance,  there  are  districts  like  Goal-
 para,  Darrang  and  several  sub-dis-
 tricts  like  North  Lakhimpur  where
 there  is  no  railway  line.  No  attempt
 has  been  made  to  introduce  the  rail-
 way  line  in  those  parts.  For  instance
 there  is  an  entire  tract  from  Ranga-
 para  to  North  Lakhimpur  which  is
 rich  in  tea,  rich  in  rice,  but  it  is  left
 uncared  for  and  there  is  no  railway
 track  there.  The  entire  traffic  depends
 on  the  riverine  system  and  the  rive-
 rine  system  is  a  loose  system  as  I
 have  already  stated.

 What  is  the  total  mileage  of  railway
 lines  in  Assam?  It  is  08l;  whereas
 the  population  is  90,43,709  and  the
 area  is  85,012  sq.  miles.  If  you  dis-
 tribute  the  total  railway  mileage  popu-
 lation-wise  and  area-wise,  it  comes  to
 5-7  miles  per  4000  sq.  miles  and  per
 thousand  population  it  would  be  12,
 This  is  the  sad  state  of  affairs  that
 obtains  in  the  State  of  Assam,

 What  about  the  hills?  There  are
 the  hills  and  there  is  no  railway  line
 connecting  even  the  submontane  areas.
 The  submontane  areas  are  neglected.
 There  are  no  railway  lines  going  up
 to  the  foothills.  Thirty  per  cent  of  the
 entire  population  of  the  State  of  Assam
 live  in  these  hills.  Thirty  lakhs  of
 people  live  there  and  these  30  lakhs
 have  not  got  the  benefit  of  a  railway
 line  or  the  benefit  of  a  railway  station.
 I  know  the  people  in  Assam  live  in
 villages.

 Shri  Shahnawaz  Khan:  I  hope  they
 have  the  benefit  of  roads.

 Shri  Hem  Barua:  Oh,  they  have  the
 roads;  that  is  a  fact,  of  course.  But,
 then,  I  want  your  railway  line  to  scale
 the  mountains,  scale  the  hills  in  order
 to  develop  these  areas  initially  and  in
 order  to  exploit  the  mineral  resources
 that  are  there  in  the  hills.  That  is



 here  are  intermittent  hill  ranges
 also.  There  are  peaks  of  10,000  ft.  like
 Mit.  Zapho  in  the  Naga  Hills,  and  the
 @hillong  peak,  is  5,000  feet.  The  ave-
 wage  normal  height  of  the  hills  bar-
 ring  these  two  peaks  is  only  3,000  ft.

 If  we  can  have  a  railway  line  cover-
 ing  59  miles  scaling  the  7200  feet  in
 Darjeeling  why  not  have  a  railway
 line  scaling  one  of  the  hills  of  Assam?
 ‘Why  not  connect  Tura  in  the  Garo
 Hills  with  a  Railway  line!

 Now,  what  about  tre  engines  and
 locomotives?  There  ure  about.300
 engines  in  Assam  but  they  are  ull  war
 torn;  this  was  the  State  through  which
 during  the  hectic  days  of  the  war
 people  from  war  torn  Burma,  battered
 and  maimed,  walked  back  to  their
 respective  homes  in  India  and  the  rail-
 ways  played  their  part  during  the  war.
 This  was  in  fact  one  of  the  theatres
 of  war  and  Shri  Shahnawaz  Khan
 kknows  it;  he  came  as  far  as  Kohima.

 These  railway  engines  and  wagons
 are  in  a  dilapidated  condition.  There
 are  no  amenities  in  the  railway  sta-
 tions  in  Assam.  People  who  had  the
 privilege  of  travelling  by  the  railway
 link,  or  rather  the  misfortune  of  tra-
 velling  through  the  railway  link,  know
 that.  I  know  that  somebody  cried—
 was  it  my  wife,  I  forget—“Pave  me
 the  way  to  hell  with  a  railway  route
 like  this.”  It  is  so  congested;  there  is
 fo  amenity.  You  do  not  find  any
 food,  water  or  anything  like  that.  That
 is  the  state  of  affairs,  Apart  from  the
 lack  of  amenities,  the  super-annuated
 ‘wagons  and  coaches  and  the  war-torn
 railway  engi  १3,  the  stations  are  very
 @imly  lighted.  ‘You  cannot  see  even
 the  face  of  your  co-traveller.  They
 are  80  dimly  lighted.

 Raihoays,  ‘1950-50  3408

 But  when  the  Congress  Session  was
 to  be  held  in  Pragjyotishpur,  there
 were  hectic  preparations  or  mad  pre-
 parations,  possibly  unparallelled  in  the
 history  of  the  railways.  Overnight,  a
 bridge  was  thrown  across  the  level
 crossing  at  Pandu.  Even  in  a  wayside
 railway  station  like  the  Khamakya
 station  that  was  closed  down  for  years,
 there  were  fluorescent  lamps.  So
 many  amenities  came.  People  there
 saw  even  the  face  of  an  electric  train.
 Electric  trains  came,  overbridges  came
 across  the  level  corssings,  fluorescent
 lights  were  burning  bright  where
 there  were  not  even  dim  lights  before.
 I  thank  the  Railway  Ministry  for  all
 these  amenities.

 Shri  S.  M.  Banerjee  (Kanpur):  One
 more  session......

 Shri  Hem  Barua:  We  got  transported
 to  heaven  possibly.  So  sudden  was
 this  transformation  that  we  have  to
 thank  for  all  these  amenities.  We
 thank  all  the  people  at  the  helm  of
 affairs  during  this  Congress  session  for
 providing  us  these  amenities  But  my
 argument  is  that  if  this  could  be  done
 when  the  Congress  session  was  held,
 why  not  they  be  done  when  such  ses-
 sions  were  not  held  and  when  there
 was  a  demand  from  the  people.

 About  the  freight  structure,  I  have
 to  say  this.  The  Freight  Structure
 Committee  made  a  fine  recommenda-
 tion  that  the  freight  rate  obtaining
 between  Assam  and  the  rest  of  India
 must  be  determined  according  to  the
 pre-Partition  rates.  It  is  a  circuitous
 route  and  covers  58  miles  more  and
 because  of  this  there  has  been  an  addi-
 tional  freight.  There  is  difficulty  in
 the  export  and  import  of  goods  from
 the  State.  I  request  the  Minister  to
 give  his  attention  to  this  fine  proposal
 made  by  a  Committee  appointed  by
 the  Railway  Ministry.

 The  policy  pursued  by  the  Railway
 Ministry  with  regard  to  labour,  whe-
 ther  in  Assam  or  in  the  rest  of  the
 country,  is  haphazard  and  slipshod—
 victimising  people  for  nothing.  For
 instance,  there  was  the  oil  refinery
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 movement  in  Assam.  A  railway  emp-
 loyee  at  Pandu  wrote  in  informative
 book  about  the  economic  aspect  of  it
 and  also  the  industrial  aspect.  Yor
 writing  that  a  notice  of  dismissal  was
 served  on  that  man.  Ultimately
 because  of  some  pressure  from  his  co-
 workers  that  notice  was  withdrawn.
 Now,  I  have  come  to  know  that
 another  notice  of  dismissal  without
 assigning  any  cause  has  been  served
 on  him.  You  are  left  in  the  lurch  and
 at  the  mercy  of  officers.  Even  if  you
 want  to  do  a  bit  of  patriotic  job  such
 as  the  writing  of  a  book  about  the  oil
 refinery,  it  is  misunderstood.  The
 reward  is  a  notice  of  dismissa]  served
 on  the  railway  employee  who  writes
 it.

 This  sort  of  thing  happens  because
 it  is  a  neglected  place  and  it  is  diffi-
 cult  to  catch  the  ears  of  the  big  guns
 here.  Now,  the  schools  also  are  in  a
 very  dilapidated  condition  as  the
 wagons  are.  For  want  of  another  word
 to  describe  those  institutions  in  the
 dictionary,  they  are  possibly  called
 schools.  I  do  not  think  the  teachers
 are  paid  well  or  that  the  conditions
 of  service  of  the  teachers  were  looked
 after  properly.  They  are  neglected
 and  consigned  into  a  narrow  cell  cal-
 led  the  school  building.  There  are  so
 many  anomalies  in  the  State  of  Assam.
 It  is  natural  because  it  is  the  most  dis-
 tant  wing  of  the  sub-continent  of
 India.  I  will  only  request  the  Rail-
 way  Minister  to  pay  special  attention
 to  this  frontier  State  and  help  to  solve
 the  problems  with  the  same  speed  and
 the  same  urgency  that  they  showed
 at  the  time  of  the  Congress  Session.

 Mr.  Deputy-Speaker:  Shri  Tanga-
 mani.  There  are  some  Members  who
 have  to  leave  Delhi  today.  Therefore,
 they  would  be  given  preference  but
 others  would  also  be  called.

 Shri  Tangamani  (Madurai):  Sir,  I
 am  moving  the  following  cut  motions
 to  Demand  No.  ~—i45  to  150,  208  and
 312.

 I.Whall  not  speak  on  all  the  cut
 motions,  I  shall  deal  with  two  or

 =  ५
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 three  issues  raised  in  the  cut  motions
 and  one  or  two  issues  raised  in  tise
 other  cut  motions.  During  the  ाक,
 ral  Debate,  enough  has  been  said
 about  the  increasing  accidents  and  the
 increasing  derailments  that  are  taking
 place,  The  hon.  Minister  in  reply  to

 a  question  has  told  us  that  the  derail-
 ments  during  the  year  956  numbered
 about  3200  and  that  in  957  it  amounts
 to  about  300  or  so.  We  have  an  ave-
 rage  of  a  thousand  derailments  a  year.
 I  would  like  the  hon.  Minister  im
 replying  to  these  cut  motions  to  tel
 us  about  the  various  steps  that  they
 propose  to  take  or  have  taken  to  pre-
 vent  this  recurring  derailment.

 Derailments  are  pleasant  things  if
 they  are  only  confined  to  wagons.  But
 when  they  affect  the  passenger  trains,
 it  may  lead  to  serious  accidents  also.
 My  information  is  that  the  derailments
 are  largely  due  to  the  way  the  wagons
 and  carriages  and  the  locos  are  kept.
 Having  said  this,  I  would  request  the
 hon  Minister  to  take  this  House  into
 confidence  as  to  the  reasons  leading
 to  these  derailments.

 Although  divisionalisation  has  taken
 place,  we  have  not  been  told  how  it
 has  worked.  In  the  Southern  Rail-
 way,  eight  divisions  have  been  created,
 but  efficiency,  instead  of  being  increas-
 ed,  has  fallen  down.  There  has  been
 considerable  delay.  The  District  OMm-
 cers,  who  were  more  powerful  and
 who  were  able  to  attend  to  these  staff
 matters  promptly,  have  to  refer  every
 issue  to  the  Divisional  Superintendent.
 It  may  be  argued  that  the  Divisional
 Superintendent  is  more  in  the  nature
 of  a  chota  General  Manager.  So.  ins-
 tead  of  decentralisation  which  is
 becoming  the  order  of  the  day,  it  has
 become  over-centralisation.  The  Dis-
 trict  Officers,  who  were  in  a  position
 to  attend  to  various  matters,  have  to
 refer  every  small  detail  also  to  these
 Divisional  Superintendents.  I  would,
 therefore,  request  that  at  least  the
 perience  that  we  have  gained  in
 divisionalisation  that  we  have
 duced  in  the  Southern  Railway
 be  made  available  to  this  House.

 पट



 scales  for  ex-servicemen  on  the  basis
 ef  past  service  and  past  pay;  that  is
 my  cut  motion  No.  149.  I  would  like
 to  refer  to  the  various  communications
 that  have  been  addressed  by  the  ex-
 combatant  clerks  to  the  Railway  Board
 and  to  the  Railway  Ministry.  Origi-
 nally,  when  these  ex-combatant  clerks
 were  enrolled  in  the  Railways  they
 were  not  given  due  weight  for  their
 past  service.  Subsequently,  due
 weight  was  given  for  their  past  ser-
 vice.

 Now,  to  give  one  example,  if  a
 particular  ex-combatant  clerk  had  con-
 tinued  in  the  military  service  he
 would  have  been  receiving  Rs.  05  as
 basic  pay.  Today,  taking  into  con-
 sideration  his  service  also,  on  the  basis
 of  the  railway  scale  he  may  not  be
 getting  even  Rs.  95.  So,  that  disparity
 exists.  Although  there  has  been  refixa-
 tion  of  pay  on  the  basis  of  past  ser-
 vice,  there  has  not  been  refixation  on
 the  basis  of  past  pay  that  they  were
 getting  as  combatant  clerks.

 I  would  like  to  mention  that  the
 Railway  Board  has  raised  an  objection
 that  the  provisions  of  FR.  22-A  are  not
 applicable  to  the  ex-combatant  clerks
 because  they  were  drawing  pay  in  the
 Defence  Department  in  the  scales  not
 identical  with  the  railway  scales  of
 pay.  But  in  saying  so  they  overlooked
 the  following  salient  features,  which
 also  I  commend  to  the  Railway  Minis-
 try  and  the  Railway  Minister.  The
 principle  of  “identical  scale”  is  not  of
 fundamental  importance  for  the  reason
 that  FR.  9-3l(b)  was  modified  by  the
 issue  of  the  Finance  Ministry’s  Office
 Memorandum  No,  है  6(38)E  ‘TH/50
 dated  8--95l,  so  as  to  make  appli-
 cable  the  provisions  of  F.R.  22-A  to
 the  ex-combatant  clerks  who  would
 have  otherwise  been  ineligible  for  the
 benefit,  as  the  scales  of  pay  Rs.  55—S
 —85—EB—4—25—5—-I30  and  Rs.  55—
 3—85—4—25—5—30—EB--S—70  are
 not  at  all  identical.  So,  the  Funda-
 mental  Rule  and  the  Railway  Board's
 directive  do  exist,  laying  down  the

 principles  by  which  the  privilege  can
 be  extended  to  the  ex-combatant
 clerks  also,

 I  would  like  to  refer  to  Audit  In-
 struction  No.  4  to  FR.  22  formulating
 how  the  pay  should  be  fixed  in
 certain  cases  and,  the  Board’s  letter
 No,  E53RC2/30/3  dated  26-86-1953  has
 clarified  that  the  various  elements
 which  are  included  in  “pay”  under
 the  Military  Rules  should  be  taken
 into  account  for  the  purpose  of  the
 term  “scales  of  pay”  or  the  term
 “post  carrying  pay”  for  fixation  of
 initial  pay  in  the  preprescribed  scale.
 Why  I  am_  mentioning  all  this  is  to
 ympress  upon  the  hon.  Minister  that
 this  issue  must  be  now  taken  up  and
 fully  settled.

 There  are  other  points  also  which
 will  strengthen  my  arguments,  The
 supposed  difficulty,  which  is  men-
 tioned  in  the  Board’s  letters  E52RE-
 1/5/3  dated  28-38-1955  and  ‘8-6-1954,  in
 the  implementation  of  the  Board’s
 original  orders  contained  in  their  let-
 ter  of  even  number  of  ‘14-38-1953,  is
 due  to  the  fact  that  certain  rules  are
 now  forgotten.  The  cadre  alone  is
 the  criterion  for  fixation  of  pay  on
 re-appointment,  as  Audit  Instruction
 No.  4  to  FR.  22  would  purport  to  be.
 While  the  somewhat  peculiar  position
 of  the  ex.  MAD  clerks  has  been  gra-
 ciously  considered  and  conceded  to  by
 the  Government,  the  same  attitude  is
 not  shown  by  them  towards  the  ex-
 combatant  clerks.  So  I  request,  with-
 out  going  further  to  the  matter,  that
 this  matter  may  be  taken  into  consi-
 deration.

 I  will  give  you  another  example
 also  to  show  how  the  Railway  Minis-
 try  will  not  have  to  encounter  much
 difficulty.  What  is  required  is,  I  think,
 goodwill  to  protect  these  ex-comba-
 tant  clerks.  For  this  purpose,  I
 should  like  to  point  out  that  the  vari-
 ous  elements  such  as  Rank  Pay,
 Grade  Pay,  Good  Service  Pay  and

 ,War  Service  Increments,  classified  as
 pay  in  the  Defence  Service  rules  can
 be  taken  to  mean  “pay  last  drawn”,

 ५  because  that  is  the  point  which  the
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 Railway  Board  has  been  ruising
 whenever  these  ex-combatant  clerks

 ehave  been  pressing  their  demand.  I
 will  illustrate  it  by  an  example.  Sup-
 posing  a  person  was  enlisted  in  the
 Army  in  94]  and  discharged  from  the
 Army  in  ‘1947,  his  emoluments  at  the
 time  of  discharge  would  be:  Rank
 Pay  (Basic  Pay)—Rs.  27,  Grade  Pay—
 Rs.  60,  Good  Service  Pay—Rs.  6,  War
 Service  Increments—Rs.  10,  that  is  a
 total  of  Rs.  03  per  month.  It  has  to
 be  fixed  in  the  scale  of  Rs.  55—3—85
 —EB—4—25—5—30  at  the  stage  of

 “Rs.  0  plus  Rs.  2,  the  difference  to  be
 treated  as  Personal  Pay  till  the  next
 stage  of  Rs.  04  is  reached  in  the  next
 year.  I  hope  and  trust  the  injustice
 which  has  been  meted  out  to  our  ex-
 combatant  clerks  who  have  been  dis-
 charged  from  military  service  ani
 who  volunteered  to  serve  in  the  Rail-
 ways  will  be  removed  and  they  will
 also  be  encouraged.

 The  next  point  I  would  like  to  men-
 tion  is  about  the  catering  service.
 One  or  two  of  my  friends  have  rais-
 ed  the  question  of  Grand  Trunk  Ex-
 press.  Some  of  us  coming  from  the
 south  usually  travel  by  the  Grand
 Trunk  Express.  We  were  having  the
 restaurant  car  from  Madras  to  New
 Delhi.  Now  we  find  that  the  restaur-
 ant  car  is  detached  at  Kazipet.  It
 causes  inconvenience  to  passengers.  I
 do  not  know  what  additional  advan-
 tage  is  accruing  to  other  passengers.
 The  other  day  the  hon.  Minister  said
 that  they  were  detaching  this  car  at
 Kazipet  and  it  was  being  taken’  to
 Secunderabad,  and  a  special  bogie  was
 attached  from  Secunderabad  via
 Kazipet  to  Madras.  Instead  of  doing
 this  the  bi-weekly  de-luxe  service
 can  be  increased  to  thrice  a  week  or
 even  four  times  a  week.  The  de-luxe
 trains  cgn  be  converted  into  ordinary
 trains.  Instead  of  doing  that  the  little
 facili  y  which  has  been  extended  to
 passengers  has  been  taken  away.

 It  is  not  a  thing  which  affects  the
 passengers  only,  it  also  affects  the
 staff,  the  catering  staff.  They  are
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 either  drawn  from  Delhi  or  Madras.
 Formerly  they  were  able  to  get  back
 to  Madras.  Now,  because  the  car  is
 detached  at  Kazipet  and  taken  to
 Secunderabad  the  staff  from  Madras
 cannot  get  back  to  Madras.  They
 have  to  make  arrangements  for  their
 lodging.  That  leads  to  some  unex-
 pected  difficulties  to  the  catering  ser-
 vice  also.

 In  this  connection,  I  would  like  to
 mention  another  point.  In  big  cities
 like  Madras,  Madura,  Coimbatore  and
 Tiruchirapalli,  where  it  is  not  easy  to
 get  housing  accommodation,  the  cater-
 ing  staff  also  may  be  taken  as  rail-
 way  staff  and  given  accommodation  in
 the  railway  quarters.  What  really
 happens  now  is,  we  get  excellent  men
 in  places  like  Madura  or  Coimbatore,
 whereas  they  are  drawn  from  another
 place  and  they  are  very  anxious  to
 get  back  to  their  places  because  they
 are  not  able  to  get  housing  accommo-
 dation.  Therefore,  housing  accom-
 modation  for  the  catering  staff  in
 places  like  Coimbatore,  Madura,  Tiru-
 chirapalli  and  so  on  may  also  be  taken
 into  consideration.

 Lastly,  about  the  catering  staff  there
 was  some  representation  from  the  de-
 luxe  staff  also.  They  have  to  work
 continuously  for  24  hours.  They  tra-
 vel  nearly  4500  and  odd  miles  per
 week.  In  spite  of  the  fact  that  they
 have  to  pass  through  and  even  halt
 at  the  areas  where  they  have  to  ex-
 perience  cold  winter  whether  they

 are  not  provided  with  warm  clothes.  I
 request  that  they  may  also  be  supplied
 with  warm  clothes.  The  travelling
 allowance  allowed  to  them  on  the  basis
 of  their  pay  scale  is:  Rs.  30—85:
 Re.  I,  Rs.  60—30:  Rs.  1/8  and  Rs.  80—~
 60  Rs.  2/4.  They  are  not  allowed  to
 take  their  meals  at  wayside  stations.
 So  they  have  to  buy  the  same  in  the
 restaurant  cars  where  it  costs
 Rs,  1-2-0  for  vegetarian  meals  and
 Rs.  1-4-0  for  non-vegetarian  meals,
 whereas  the  daily  allowance  they
 get  is  one  rupee  only.  This  anomaly
 may  be  looked  into  and  the  staff  may
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 be  given  some  special  allowance.  My
 suggestion  is  that  they  may  be  con-
 sidered  as  running  staff.

 I  do  not  know  how  far  it  is  true
 with  other  stations  and  whether  it
 applies  to  all  the  railway  stations,  but
 the  cooks  and  servers  were  previously
 supplied  with  two  meals  a  day.  In
 Madura  they  are  not  supplied  with
 two  meals;  they  are  supplied  only
 with  two  meal  packets.  I  think  we
 aeed  not  be  stingy  about  this  in  re-
 gard  to  those  who  are  serving  and
 cooking,  and  they  may  be  provided
 with  enough  food  as_  is  extended  to
 the  others.

 Just  one  or  two  more  points,  Sir,
 and  I  will  conclude.  There  are  cer-
 tain  demands  which  I  have  put  in  my
 Cut  Motion  No.  148.  There  is  heavy
 traffic  between  Madura  and  Madras.
 There  are  now  three  Express  trains.
 Another  Express  train,  particularly  a
 Janata  train,  from  Madura  to  Madras
 will  certainly  ease  the  congestion.
 Madura  is  now  fast  developing  and
 the  population  has  come  up  to  nearly
 half  a  million;  it  is  a  big  industrial
 centre  and  also  an  important  pilgri-
 mage  centre.  The  house  rent  is  going
 up  in  Madura.  I  would  suggest  that
 the  house  rent  allowance  has  to  be
 considered  in  the  light  of  this  back-
 ground  also  and  that  Madura,  which
 is  now  placed  under  category  C,  may
 be  upgraded  now  for  the  purpose  of
 the  house  rent  and  compensatory  al-
 lowances.  About  Madura  [  have  mov~
 ed  a  specific  cut  motion.

 Also,  about  Tuticorin  I  have  moved
 a  specia]  cut  motion,  Cut  Motion
 No.  150.  Tuticorin  also  is  now  a  fast
 developing  port.  Of  course,  the
 Sethusamudram  project  was  given  up,
 but  the  Tuticorin  project  is  being
 taken  up.  As  I  said,  Tuticorin  is
 developing  and  the  population  is  now
 more  than  one  lakh.  It  is  about  time
 that  Tuticorin  was  put  in  class  C  for
 the  purpose  of  house  rent  and  com-
 pensatory  allowances.

 There  is  one  point,  and  that  may
 probably  serve  fdt*meetings  the  ques-
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 tion  of  accident  also.  In  my  Cut
 Motions  Nos,  30l  and  302  I  have  men-
 tioned  that  now  the  number  of  sleep-
 ers  to  suit  the  length  of  the  rail  in
 yard  sleepers  will  have  to  be  increas~
 ed.  Here  I  have  given  a  certain  pro-
 portion,  which  I  know  is  there  on  the
 Southern  Railway.  N  plus  2  is  the
 number  of  sleepers  where  N  is  the
 length  of  the  rail  in  yard  sleepers.  I
 have  suggested  that  it  may  be  in-
 creased  to  N  plus  3.  I  find  that  in
 certain  Railways  the  proportion  is  as
 much  as  N  plus  5,  So  a  uniform
 practice  may  be  resorted  to,  and  at
 least  a  minimum  of  N  plus  3  may  be
 adopted.

 In  regard  to  the  question  of  gang-
 men,  the  Labour  Unions  have  been
 demanding  that  there  must  at  least
 one  for  every  three  miles.  But  in
 places  where  there  is  greater  density
 of  traffic  or  a  number  of  level  cros-
 sings,  their  number  will  have  to  be
 increased.  I  believe  it  is  on  that
 basis  that  they  have  introduced  this
 equated  track  mileage.  On  the  basis
 of  that  we  will  have  to  work  out  whe-
 ther  an  adequate  number  of  men  has
 been  provided.  On  this  basis,  between
 Madura  and  Tirumanagalam,  which  is
 only  a  distance  of  eleven  miles,  eleven
 more  gangmen  will  have  to  be  appoint-
 ed.  We  need  not  stint  on  the  question
 of  providing  more  employment  to
 Class  IV  staff.

 When  talking  about  Class  IV  staff
 I  would  hke  to  say  that  it  is  a  good
 thing  that  the  Railway  Ministry  has
 done  by  appointing  the  Tapase  Com-
 mittee  which  is  going  into  the  emolu-
 ments  and  various  facilities  which
 have  to  be  extended  to  the  Class  IV
 staff.  There  has  been  a  general  en-
 thusiasm  among  this  category  of  staff
 when  the  Committee  went  round  from
 place  to  place,  and  they  are  anxiously
 awaiting  the  recommendations  of  this
 Committee.  The  hon.  Minister,  while
 introducing  the  budget,  said  that  the
 Tapase  Committee’s  report  may  be
 awaited  very  soon.  The  sooner  it  is
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 published  the  better  and  it  will  cer-
 tainly  be  welcomed  by  the  Class  IV
 staff.  Sir,  I  want  to  impress  upon  the
 House  and  the  Ministry  that  the  Class
 IV  staff  are  doing  an  excellent  piece
 of  work,  and  any  greater  encourage-.

 -ment  given  to  them  will  certainly  con-
 vince  them  about  the  propriety  of
 seeing  to  it  that  any  shortcoming  in
 the  human  element  which  may  lead
 to  derailments  and  other  things  should
 be  avoided.

 I  do  not  propose  to  take  the  time  of
 the  House  further.  I  have  given  cer-
 tain  cut  motions  in  regard  to  the  Per-
 ambur  Workshop,  and  I  mentioned
 about  it  in  the  course  of  the  discussion
 on  the  supplementary  grants.  I  re-
 quest  the  hon.  Minister  to  look  into
 the  various  matters  that  have  been
 raised  regarding  this  Perambur  Work-
 shop,  for  instance  on  the  question  of
 carriage  and  wagon  repairs  how  the
 number  of  wagons  and  carriages  which
 have  been  repaired  is  now  boosted  up.
 The  Railway  Board  was  aware  of  this,
 and  so  they  appointed  a  Neutral  Train
 Examiner.  Even  after  the  appoint-
 ment  of  the  Neutral  Train  Examiner
 the  things  do  not  seem  to  be  going  all
 right;  because  the  wagons  which  come
 for  complete  overhauling  have  to  be
 taken  back  in  five  or  ten  days  for
 minor  repairs.  There  is  also  a  serious
 charge  of  theft  from  the  workshop  in
 November,  957—I  think  it  was  on  20th
 November,  1957.  An  important  offi-
 cer  was  involved  in  it.  This  was  taken
 up  by  the  Security  Officer  and  an
 enquiry  was  held.  I  would  like  to
 know  what  has  happened  to  that  par-
 ticular  officer.  Because,  a  deterrent
 punishment  to  that  particular  officer
 will  certainly  serve  to  make  the  peo-
 ple  to  pay  proper  regard  to  this  public
 property.  It  is  railway  property
 which  is  our  own  property,  the  pro-
 perty  of  the  public.

 Shri  Shahnawaz  Khan:  We  have
 the  information;  there  is  no  truth  in
 that  allegation.

 Shri  Tangamani:  Then  I  will  be  able
 to  furnish  certain  particulars  to  the
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 hon,  Minister,  and  {f  ‘he  is  willing  to
 pursue  that  I  will  be  very  grateful.

 ot  मूलचंस्द  दुबे  (फ्देखाबाद )  :
 उपाध्यक्ष  महोदय,  जहां  तक  रेलवे  बोर्ड  का
 सम्बन्ध  है,  जो  रिपोर्ट  उन्होंने  पेश  की  उससे
 यह  पता  चलता  है  कि  रेलवे  बोर्ड  ने  रेलबे
 के  इन्तिजाम  में  बहुत  श्रन्छा  काम  किया  है।
 उन्होंने  हर  बात  में  तरक्‍क्को  की  है  |  में  उन
 आंकड़ों  को  श्रापके  सामने  नहीं  दुहराना
 चाहता  जो  कि  और  प्रनारेबिल  मेम्बस

 दुहरा  चुके  हैं  .  मुझको  दो  बातों  के  बारे  में
 सिर्फ  कुछ  कहना  है  ।

 एक  बात  यह  है  कि  में  समझता  हूं  कि
 जितनी  तरक्की  होनी  चाहिये  थी  उतनी  नहीं
 हुई  है  ।  हालाकि  रेलवे  की  पिछले  साल  की
 झामदनी  ३४७  करोड़  के  करीब  है,  लेकिन
 किर  भी  भ्रगर  देखा  जाये  तो  जितना  ज्यादा
 रुपया  इस  पर  लगाया  गया  है  उसके  हिसाब
 से  आमदनी  नहीं  बढी  है  ।

 दूसरी  बात  जो  मुझे  कहनी  है  वह  यह
 है  कि  गाडियो  के  ठीक  वक्‍त  से  चलने  के  बारे
 में  जो  शिकायत  थी  उसमे  इज़ाफा  तो  हुभ्ा
 है  मगर  गाड़ियों  के  ठीक  वक्‍त  से  चलने  का

 पूरा  इन्तिजाम  नहीं  हुआ  है  t  अक्सर  यह
 कहा  जाता  है  कि  कई  जगहो  पर  लोग  बार

 बार  जंजीर  खीच  कर  गाड़ियों  को  रोक  देते

 हैं।  यह  बात  एक  दरजे  तक  सही  हो  सकती
 है,  लेकिन  यह  बीमारी  हर  जगह  नहीं  है  ।

 यह  चीज़  श्चन्द  जगहों  पर  ही  है  ।  इसलिये
 रेलवे  बोर्ड  को  अपनी  रिपोर्ट  में  यह  भी  देना
 चाहिये  था  कि  जिन  जगहों  पर  जंजीर  नहीं
 खीची  जाती  है  वहां  पर  क्‍या  हालत  है  ।
 रेलवे  बोर्ड  ने  जो  रिपोर्ट  पेश  की  है  उसमें
 इसका  कोई  जिक्र  नही  है  ।

 रेलवे  बोर्ड  की  रिपोर्ट  से  मालूम  होता
 है  कि  बहुत  सी  लाइनों  पर  डबलिग  का
 इन्तिजाम  हो  रहा  है।  में  डबलिंग  के  खिलाफ
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 जहाँ  हूं  ।  में  समझता  हूं  कि  बहुत  जगहों  पर  ,
 कबलिंग  होना  फायदेमन्द  हो  सकता  है  v
 diet  कुछ  जगहें  ऐसी  हैं  जहां  डबलिंग  की
 बारूरत  वहीं  है।  वहां  पर  डबलिंग  के
 बजाय  दूसरी  नई  लाइने  खोलने  की
 शरूरत  है  |  ण्छेकिन  इस  बारे  में
 रेलवे  बोर्ड  कुछ  जिद  करता  है  और  उसकी
 लिद  यह  है  कि  एक  दफा  जो  राय  उन्होंने
 क्रायम  कर  ली  उसको  किसी  तरह  भी  बदलना

 नही  चाहते  v

 में  तवज्जह  दिलाना  चाहता  हु  उस
 डबलिंग  के  बारे  मे  जो  कि  इलाहाबाद  से

 कानपुर  को  किया  जा  रहा  है।  इस  पर  करोब
 &  करोड  रुपया  खर्चे  हो  रहा  है।  कहा
 जाता  है  कि  मुगलसराय  से  जो  माल  श्राता  है,
 खास  कर  कोयजा,  उसकी  करीब  दो  हजार
 शाडिया  रोज  मुगलसराय  से  निकलतो  हू
 और  उन  गाडियो  के  लिये  इलाहाबाद  से
 कानपुर  तक  काफा  जगह  नही  है  |  गर्जे  कि
 उनका  कहना  यह  है  कि  एक  लाइन  उन
 शाडियो  को  छे  जाने  के  लिये  काफी  नहीं  है  ।
 और  इसलिये  दूसरी  लाइन  बनाने  की  जरूरत
 है।  इस  पर  करीब  ६  करोड  रुपया  खर्च
 डो  रहा  है  |  में  कहते  कहते  थक  गया  ।
 कई  दफा  दस  बारे में  कह  चुका  हू  श्रौर  फिर

 मुझे  वही  बात  दुहरानी  पड  रही  है।  इस  बार
 मे  इसको  हिन्दी  मे  दृहरा  रहा  हू  ।  मालूम
 होता  है  कि  श्रग्रेजी  मे  कहने  से  कोई  ग्रमर
 नही  होता,  न  ग्ग्रेजी  में  लिखने  का  भ्सर
 हुआ  है  न  कहने  का  ।

 25  hrs,

 उपाध्यक्ष  महोदय  :  और  भअ्रगर  हिन्दी
 में  भी  श्रसर  न  हुआ  तो  क्या  किसी  तीसरी
 जबान  मे  दुहरायेगे  ?

 श्री  मूलचत्व  दूबे  तो  फारसी  बोलगा।
 सो  में  कोशिश  यह  कर  रहा  हु  कि  उन  पर
 किसी  तरह  से  ध्रसर  हो  ।  बहरहाल  इस

 सिलसिले  में  में  एक  शेर  कह  दू  :

 मुझे  से  ला  हासिल  है  मेशे  हसरतों  का  पूछना, '
 तुम  वही  झाखिर'  कर गे  जो  तुम्हारै

 दिल  में  है  ।

 बहरहाल  हालत  यह  है  कि

 उपाध्यक्ष  सहोदय  :  तो  भानरेबिल*
 मेम्बर  के  पास  तीसरी  जबान  है  जिसमे  वह
 भरायन्दा  बोलेगे  |

 शी  मूलचन्द  दुबे  :  कोशिश  करूगा  |
 तो  में  यह  श्र्ज  कर  रहा  था  कि  इलाहाबाद  से

 कानपुर  को  जो  डर्बालग  किया  जा  रहा  है
 उस  पर  करीब  ६  करोड़  रुपया  खर्च  होगा  |

 मुंगलसराय  से  झ्रभी  दो  हजार  याडिया  निकलती

 हैं।  दूसरी  प्लान  मे  जागे  यह  तादाद  शौर  भी

 बढ़  सकती  है,  मुमकिन  है  कि  सीन  हजार  हो
 जाये  ।  इसके  बारे  में  में  एक  सुझाव  देना

 चाहता  हू  ।  जो  कि  में  बार  बार  दे  चुका  हू  ।

 वह  यह  है  कि  मुगलसराय  से  लखनऊ  को
 तीन  लाइने  झ्ाती  हैं  ।  उन  तीन  लाइनों  से
 ये  दो  तीन  हजार  गाडिया  निकल  सकेंगी
 इनको  इन  लाइनों  से  लखनऊ  ले  भ्राया  जाये
 शौर  वहा  से  बरेली  तक  डबल  लाइन  है  ।
 उसके  बाद  जहा  भी  भेजने  की  जरूरत  हो
 उसको  भजा  जा  सकता  है  |  झझौर  में  यह
 सुझाव  देना  चाहता  हु  कि  बजाय  इस  डबलिग
 के  एक  नई  लाइन  शाहजहापुर  से  फर्रेलाबाद
 तक  बना  दी  जाये  ।  इस  इलाहाबाद  से

 कानपुर  के  डबलिग  पर  करोब  ६  करोड
 रुपया  खर्च  होगा  जब  कि  इस  लाइन  पर  चार,
 साढ़े  चार  या  पाच  करोड  रुपया  ही  खर्च
 होगा  ।  उस  लाइन  से  फरुंखाबाद  श्रौर

 'शाहजहापुर  दोनो  जिलों  की  बहुत  तरक्की

 हो  सकती  है  ।  इन  दोनों  जिलों  में  एक

 बहुत  बडा  ऐसा  इलाका  है  जो  कि  हर  साल
 रामगगा  और  गगा  की  बाढ़  बनें  से  काफी

 नकसान  उठाता  है  श्रौर  लाखो  मन  गल्ले  का
 यहा  नुकसान  हो  जाता  है।  यहा  के  जो  लोग

 है  वे  बहुत  ही  गरीब  है।  पिछले  दिनो  हमारे
 दोस्त  श्री  अशोक  मेहता  ने  बिहार  के  बारे
 में  कहा  था  कि  यहा  पर  गगा  के  इस  पार
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 हालत  घौर  है  भौर  उस  पार  हालत  ध्रौर  है  ।
 यही  हालत  फरूलाबाद  में  भी  है  यंगा  के
 इस  पार  के  लोग  किसी  कदर  खुक्नहाल  है
 झौर  गंगा  के  उस  पार  के  लोग  गरीब  ह  क्योंकि
 वह  इलाका  नीचा  है  भ्लौर  उस  पर  हर  साल
 गंगा  की  बाढ़  का  झसर  पडता  है  भौर  लाखों
 एकड़  उपजाऊ  जमीन  हर  साल  खराब  हो
 जाती  है  |  सन्‌  १६५४-५५  के  बारे  मे

 यह  कहा  गया  था  कि  इस  इलाके  मे  ४०  या
 Yo  लाख  का  नुकसान  बाढ़ो  की  वजह  से
 हो  गया  ।  अगर  वहां  पुल  बन  जाता  है  भौर
 रेल  निकल  जाती  है  तो  न  सिर्फ  यह  कि
 वहां  के  लोग  खुशहाल  हो  जायेगे  बल्कि
 पुल  बनने  का  एक  नतीजा  यह  भी  होगा  कि
 गगा  में  जो  बाढ़  झाती  है  और  उससे  जो

 नुकसान  हीता  है  वह  क  जायेगा  क्‍योंकि
 पुल  बनने  से  गंगा  श्रपना  रास्ता  नही  बदल
 सकेगी  ।  तो  इस  लाइन  के  बनने  से  खुराक
 का  मसला  भी  किसी  कदर  हल  हो  सकता
 है  शौर  लोगो  की  खुशहाली  भी  हो  सकती
 है  ।  लेकिन  सरकार  को  यह  पसन्द  है  कि
 करोडो  रुपया  बाहर  से  गल्ला  मगाने  पर  खर्च
 किया  जाये  छेकिन  जो  गल्ला  श्रपने  देश  मे
 वैदा  हो  रहा  है  उसकी  हिफाजत  का  जो
 इन्तिजाम  होना  चाहिये  वह  न  किया  जाये  t

 तो  में  फिर  से  इस  बात  को  अ्रपनी  पूरी
 ताकत  से  दुहराना  चाहता  हु  और  रेलवे  बोर्ड
 और  रेलवे  मिनिस्टर  साहब  को  श्र्जें  करता

 हूं  कि  मेहरवानी  करके  बजाय  इलाहाबाद  से

 कानपुर  तक  डबलिग  करने  के  शाहजहापुर
 से  फरुखाबाद  को  नई  लाइन  बनाते  ।

 थी  स०  म०  बनी  :  इसको  क्यो  बन्द
 क्या  जाये  |

 4

 श्री  मूलचन्द  दुबे  ऐसा
 करने,  से श्रापको  जो  गाड़िया  लाने  की  दिक्कत;  है

 बह  भी  हट  जाती  है  और  लोगो  को  भी  बहुत
 सहूलियत  मिल  सकती  है  ,  साथ  ही  स्क्राक

 गर्भ  असला  भी  एक  दरजे  तक  हल  हो  सकता”
 है  V  गरजेकि  इससे  देश  में  शुदहासी
 बढ़ेगी  शौर  हर  तरह  से  फायदा  होगा  १

 लावा  इसके  में  एक  बात  शौर  झजी
 करना  चाहता  हूं  कि  दो  तीन  दिन  हुये  हमारे
 मित्र  रघुनाथ  सिह  जी  में  यह  सुझाव  दिया
 था  कि  एक  नई  लाइन  कासगंज  को  एटा
 से  मिलाने  के  लिये  बनायी  जाये  ।  मेरा
 इसके  बारे  में  एक  दूसरा  सुझाव  है  a  वह
 यह  है  कि  गरसहायगज,  छिबरामऊ,  बेवर,
 भोगाव,  कुरावली  भौर  एटा  को  कासगंज  से
 मिलाने  वाली  एक  नई  लान  खोल  दी
 जाये  |  इस  लाइन  पर  न  तो  कोई  पुल
 बनाने  की  जरूरत  होगी  भौर  में  समझता  हूं
 कि  बहुत  ज्यादा  खर्च  भी  करने  की  जरूरत

 नही  होगी  ।  जो  सुझाव  मेरे  मित्र  रघुनाथ
 सिह  का  है  उसके  बजाय  यह  ग्राल्टरनेटिव

 सुझाव  है  जिसे  में  मिनिस्टर  साहब  के  सामने
 रख  रहा  हू  और  मे  समझता  हु  कि  स  पर
 गौर  किया  जायेगा  ।

 तीसरी  बात  मझे  यह  श्र्ज्  करनी  है
 कि  जो  लाइने  लठाई  ह: अ  जमाने  मे  डिसमेटिल
 कर  दी  गई  थी  उनमे  से  एक  लाइन  है  जो
 कि  कानपुर  से  माधोगज  और  बालामऊ  को
 जाती  है।  रेलवे  ने  कानपूर  म ेबालामऊ  तक
 तो  लाइन  बना  दी  है  छेकिन  वहा  पर  एक
 लाइन  माघोगज  से  श्रोहातपुर  तक  जाती  है
 वह  डिसम  टिल  पडी  हुई  है  ।  उसको  फिर  बनाने
 के  ऊपर  अभी  गौर  नही  हुआ  है  ।  वहा  पर
 स्टेशन  मौजद  है,  जमीन  मौजूद  है,  बिल्डिंग्स
 मौजद  हैँ  सिफं  रेलवे  ट्रेक  रखने  की  जरूरत

 है भ्ौर  जो  कर्मचारी  रखे  जायगे  उनको
 'रिक्रट  करने  की  जरूरत  होगी  ।  इस  लाश्य
 का  होना  भी  बहुत  जरूरी  है  और  में  समझता

 हूं  कि  यह  लाइन  जो  कि  एक  धझरसे  से  डिस-
 मेटिल्ड  पडी  हुई  है  इसको  बनाने  का  “रू
 मिनिर  +  साहब  जरूर  प्रयत्न]  करेगे  +
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 यहीं  ्चत्द  बातें  मुझे  झर्ज  करनी  थी  |

 शी  अगयीश  धबसथो  (बिल्हौर)  :
 उपाध्यक्ष  महोदय,  रेलवे  मंत्रालय  के
 सम्बन्ध  म  जो  मांगें  प्रस्तुत  की  गई  है,

 उनके  सम्बन्ध  पेंमें  कर्टॉती  के  प्रस्ताव  प्रस्तुत
 किये  हे  -  जब  कि  रेलवे  बजट  पर  सामान्य
 चर्चा  हो  रहो  थी  तब  रेलवे  दुर्घटनाओं  भौर
 रेलये  म॑  जो  भीड़भाड़  होती  है  भौर  साथ  ही
 साथ  जो  गाड़ियां  लेट  चलती  हे  उनके  बारे
 में  काफी  चर्चा  की  जा  चुकी  है।  सचमुच
 यह  बड़ा  दुर्भाग्य  है  कि  स्वतंत्र  भारत  में,

 भ्र्थात्‌  जब  से  हम  स्वतंत्र  हुये  हे  तब  से  जहां
 हमें  भौर  देवी  भ्रापत्तियों  का  सामाना  करना
 पड़ता  है  वहां  हम  लोगों  को  इस  प्रकार  की
 रेलवे  दुर्घटनाओं  का  भी  सामना  करना  पड़ता
 है,  भौर  यह  दुर्घटनाये  जितना  ही  मंत्री  जी
 आश्वासन  देते  हें  कि  दुर्घटनायें  कम  होगी,
 हम  प्रयास  करते  जा  रहे  हे,  उतनी  ही  बढ़ती
 जा  रही  है  7  यह  एक  बडी  गम्भीर  समस्या

 है  जिसके  ऊपर  रेलवे  मत्रालय  को  निश्चित
 रूप  से  विचार  करना  ही  पड़ेगा  और  भ्रधिक
 समय  तक  जनता  के  जीवन  के  साथ,  और

 मुख्यतः  रेलवे  के  यात्रियों  के  साथ  यह  उप-

 हासास्पद  स्थिति  नहीं  रखी  जा  सकती  ।

 जहा  तक  भीड़भाड़  का  सम्बन्ध  है,
 रैलों  में  श्रब  भी  उतनी  ही  भीड़  चला  करती

 है  और  उतनी  ही  परेशानियां  होती  है  ।
 में  तो  कहूंगा  कि  सदन  के  जितने  माननीय
 सदस्य  हैं  सबने  लगभग  इस  बात  पर  जोर
 दिया  है,  भर  मुख्य  रूप  से  तृतीय  श्रेणी  के
 यात्रियों  को  इतने  कप्ट  उठाने  पड़ते  हे  कि
 उनको  वही  समझ  सकते  हे  जो  तृतीय  श्रेणी
 में  यात्रा  करते  हें  ।  में  चाहूंगा  कि  मत्री  जी
 साल  में  कम  से  कम  एक  बार  या  दो  बार

 तृतीय  श्रेणी  में  यात्रा  कर  लिया  करे  शौर
 लम्बी  यात्रा  किया  करे  |  वे  तभी  अनुभव
 कर  सकते  हे  कि  तृतीय  श्रेणी  के  यात्रियों
 को  कितनी  परेशानिया  होती  हैँ  ।

 जहां  तक  ट्रेनों  के  लेट  चलने  की  बात
 है,  में  समझता  हूं  कि  जो  था,  ट्रेन्स  हें  वे  यद्यपि
 पूरे  टाइम  से  नहीं  चलती  हें  फिर  भी  करीब
 करीब  टाइम  से  जलती  हैं।  लेकिन  जो  लोकल
 ट्रेन्स  हैं  उनके  सम्बन्ध  में  निश्चित  रूप  से
 कहा  जा  सकता  है  कि  १००  में  ह  लोकल

 ट्रेस्स  ऐसी  हें  जो  साल  भर  में  कभी  भी
 टाइम  से  नहीं  घलतीं  ।  कानपुर  से  झागरा
 तक  जो  पैसेंजर  ट्रेन  चलती  है  वह  साल  में
 ३६५  दिनों  में  शायद  ३००  दिन  लेट  चलती
 है  ।  कभी  बह  टाइम  से  नहीं  चला  करती  t
 इतना  ही  नहीं  हावड़ा  से  दिल्ली  तक  जो
 पासंल  ट्रेन  चलती  है,  जिसके  साथ  मूसाफिरों
 के  चलने  के  लिये  भी  कुछ  डिब्बे  जोड़े  जाते

 है,  जिनका  उपयोग  भुख्य  रूप  से  यात्रियों  के
 लिये  ही  होता  है,  वह  ट्रेन  तो  शायद  ही
 कभी  टाइम  से  चलती  हो  ।  में  चाहूंगा  कि
 रेलवे  मंत्रालय  इस  भोर  घ्यान  दे  कि  जो
 लोकल  ट्रेन्स  हे  बह  टाइम  से  चलें  क्योंकि
 इस  देश  के  अन्दर  जहां  हम  और  चर्चायें
 करते  हे  वहां  समय  का  भी  मूल्य  है  1  इसके
 मूल्य  को  छ्यान  में  रखा  जाना  चाहिये  1
 यात्रियों  का  भी  समय  होता  है  ।  रेलवे  मंत्रा-
 लय  को  जो  लोकल  द््न्स  हैँ  उनका  समय  से
 संचालन  करने  का  निश्चित  रूप  से  प्रजन्थ
 करना  चाहिये  1

 अब  में  कानपुर  नगर  के  सम्बन्ध  में,  जहा
 का  में  रहने  वाला  हुं,  कुछ  चर्चा  करना  चाहता
 हूं  7  उत्तर  प्रदेश  सरकार  ने  लगभग  चार
 साल  हुये  कानपुर  नगर  चूकि  आज  इतना
 बढ़  गया  हैं  कि  वहा  की  जनता  को  यातायात
 की  बहुत  तकलीफे  हैँ,  एक  सुझाव  पेश  किया
 गया  था  चार  वर्ष  पहले  और  एक  लोकल

 ट्रेन  चलाने  के  सम्बन्ध  में  भी  लिखा  पढ़ी  हुई
 थी  1  लेकिन  दु.खेँ  है  कि  उत्तर  प्रदेश  सरकार
 का  भेजा  हा  वह  प्रस्ताव  रेलवे  मंत्रालय
 की  केवल  फाइल  में  ही  रह  गया  है,  उस  पर
 कोई  झमल  नहीं  हुआ  ।  में  चाहूंगा  कि

 कानपुर  नगर  में  एन०  ई०  श्रार०  की  छोटी
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 लाइन  जो  बी  हुई  है  विभिन्न  मुहल्लो  में
 उसका  कोई  उपयोग  नहीं  होता  है,  उन  की
 और  ध्यान  दिया  जाय  ।  जब  रेलवे  मत्रालय
 से  लिखा  पढ़ो  को  गई  तो  जवाब  मिला  कि  हम
 इन  लाइनों  को  उखाडने  वाले  हे  ।  कुछ
 लाइनें  उखाड़ी  भी  गई  हे,  लेकिन  फिर  भी
 काफी  लाइने  पडी  हुई  हें  ।  में  समझता  हू
 कि  इन  लाइनों  का  उपयोग  किया  जा  सकता

 है  झगर  कानपुर  नगर  मे,  जैसा  कि  उत्तर
 अदेश  सरकार  मे  प्रस्ताव  किया  था,  उस  पर

 पुनविचार  करके  एक  लोकल  ट्रेन  आप  लावे  |
 इससे  जो  यातायात  की  कठिनाई  है  वह  भी

 दूर  हो  जायेगी  ।  बडे  बडे  हाहरो  में  इस
 प्रकार  की  सुविधाये  प्राप्त  हे,  लेकिन  कानपुर
 में  इस  प्रकार  की  कोई  सुविधा  नहीं  है  tv

 चूकि  बडी  कठिनाई  होती  है,  इसलिये  में

 चाहूगा  कि  रेलवे  मत्री  इस  पर  पुनविचार  कर।

 कानपुर  स्टेशन  के  याडें  में  जूही  एक
 हाल्ट  है  ।  वहा  एक  रेलवे  स्टेशन  था  वह
 हटा  दिया  गया  ।  श्रब  भी  जो  लोकल  ट्रेन्स
 है  वें  वहा  पर  खडी  होती  हे  यह  कह  कर  कि
 रेलबे  कर्मचारी  उतरते  हैं  7  लेकिन  में  श्रक्सर
 लोकल  ट्रेन  मे  सफर  करता  हु भौर  देखता  हू
 कि  वहा  नित्य  प्रति  सैकडों  यात्रो  बिना
 टिकट  उतरते  हूँ  ।  वहा  कोई  प्लेट-
 फार्म  नहीं  है,  कोई  चेकिंग  करने
 वाला  नहीं  है  |  में  समझता  ह  कि  इसस
 रेलवे  विभाग  का  साल  में  हआरो  रुपयो  का

 नुकसान  होता  है  ।  लोग  विद्ाउट  टिकट
 चलते  है,  उतर  जाते  है  1  इस  पर  रेलवे  मंत्रा-
 लय  से  काफो  लिखा  पढो  की  गई  लेकिन
 कोई  जवाब  नहीं  दिया  गया  ।  में  चाहूगा
 कि  वह  इस  पर  ध्यान  दे  कि  रेलवे  का  इतना
 बडा  नकसान  हो  रहा  है,  यात्रियों  को  असुविधाय
 होती  है,  वहा  लाइने  बिछी  हुई  हे,  लोग  उतर
 कर  भागते  हे  बुरी  तरह  से  ।  इस  से  बहुत
 खतरा  पैदा  हो  जाता  है  लोगो  के  रेलो  से
 कट  जाने  का  t  जूही  का  जो  केबिन  बना

 हुआ  है,  बहा  जब  झाप  गाड़ी  खड़ी  ही  करते

 an

 है,  तो  कम  से  कम  यात्रियों  को  सुविधा  के
 लिये  उसे  एक  छोटा  मोटा  स्टेशन  क्यों  नहीं
 बना  देते  ?  में  समझता  हू  कि  रेलवे  मंत्रालय
 इस  पर  विचार  करेगा  |

 6
 ब  में  भोड  भाड  के  सम्बन्ध  में  कहना

 चाहता  हु  ।  हर  डिब्बे  मे  आपने  तादाद  लिख
 रखी  है  कि  इसमे  १४  यात्री  बैठेगे,  २०
 यात्री  बैठेंगे,  ३५  यात्री  बंठेगे।  लेकिन  झगर
 भाप  दख  तो  १५  की  जगह  ३५  झौर  Yo
 यात्री  बैठ  जाते  हे  ।  लोग  चेन  भी  खीचते  हे
 व  रशानी  पैदा  क  रत  है  t  हर  प्रान्तीय  सरकार
 में  खल  बना  हु  प्रा  है  द्रफिक  रूल  बना  हुआ
 हैँ  ।  श्रगर  कोई  मोटर  लार  वाला  २०  की
 जगह  या  ३५४  को  जगह  ५०  आदमी
 बिठा  ले  तो  फौरन  उसका  चालान  हो  जाये
 लेकिन  रेलवे  विभाग  सरासर  यह  कानून
 तोडता  है,  ३५  लिखा  है,  xo  झादमी  बैठते
 है,  लेकिन  आज  तक  किसी  का  चालान  नही
 हुआ,  कोई  कार्यवाही  नहीं  की  जाती  है  ।

 उपाध्यक्ष  भहोदव  यह  सवाल  पूछा
 जा  रहा  है  कि  क्या  श्राप  चाहेंगे  कि
 मिनिस्टर  साहब  का  चालान  हो  ।

 थी  अगदोश  भ्रवस्थो  अगर  यह
 व्यवस्था  हो  जाय  तो  बड़ा  भ्रच्छा  श्रादर्श
 उपस्थित  हो  ।  फिर  कम  से  कम  यह  मालूम
 तो  हो  जायेगा  कि  सरकार  स्वय  कानून  नही
 तोडती  है  और  उसका  भी  चालान  हो  सकता
 है  i  इससे  बडा  अच्छा  श्ाददों  उपस्थित
 होगा  ।

 थी  शाहनबास  रखा  जो  मुसाफिर  रह
 जायेगे  उनका  कया  होगा  ?

 श्री  द द  Wo  जम  (कंथल)  कौन  से

 कानून  की  खिलाफवर्जी  है  ?

 उपाध्यक्ष  महोदय  :  माननीय  सदस्य  .
 झभी  सुनें,  शायद  वह  कानून  तक  भायेंगे  ।
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 थी  सरदी भवानी  :  इस  बात  का  भव
 'निषियत  रूप  से  तय  हो  जाना  चाहिये  कि

 ,  रेलवे  में  जो  भीडभाड  होती  है,  यात्रियों  को
 दोष  दिया  जाता  है  कि  बे  चेन  खीचते  हे,
 उसके  लिये  रेलवे  मत्रालय  भी  दोषी  है  ।
 झाज  ट्रेन  में  ओवरक्राउडिंग  होती  है  तो  क्‍यों
 झाप  इतने  टिकट  इश्यू  कर  देते  है  जिससे
 कि  भीड  माद  भ्रधिक  हो  जाय  ।  रेलवे
 मंत्रालय  चाहता  है  कि  खूब  पैसा  जाये  ।
 जब  टिकट  इष्यू  होगे  तो  लोग  बेठंगे  ही  ।
 इस  से  परेशानिया  पैदा  होगी  क्योकि  रेलवे
 विभाग  स्वय  कांनून  तोडता  है  1  इसलिये  में

 चाहूगा  कि  इस  पर  सख्ती  से  भौर  निश्चित
 रूप  से  शभ्रमल  हो  ।  कानपुर  में  भगर  कोई

 तृतीय  श्रेणी  का  यात्री  विशाउद  टिकट
 चलता  है  तो  उसके  लिये  सरकार ने  म॑ंजिस्ट्रेट
 रखे  हुए  हैं,  उनका  चालान  होता  है  ।  लेकिन

 मुझे  यह  जान  कर  बडा  आ्राइचर्य  हुआ--मत्री
 जी  मुझे  ठोक  कर  दगें  श्रगर  में  गलत  कहता

 हु--  मुझे  मालूम  हुझा  है  कि  कानपुर  में  जितनी
 मिले  &  उनके  लिये  अन्दर  रेलवे  को  साइडिग
 बनी  हुई  हे  ।  रेलवे  उनमे  द्रिराया  लेता  है  ।
 लेक्नि  कानपुर  नगर  में  मित्र  मालिको  के
 ऊपर  रेलवे  विभाग  का  ३  लाख  रुपया  किराव
 का  बाकी  है  1  जब  लिखा  पढो  की  जाती  है
 तो  भोतरी  कोशिश  हो  जाती  हे,  इसको
 टाल  शिया  जाता  है  इस  प्रकार  से  लाखों
 रुपया  रेलवे  का  मिल  मालिकों  के  ऊपर  बाकी
 रहे,  उसका  कोई  प्रबन्ध  न  हो,  झीर  अगर  कोई
 छोटा  मोटा  आदमी  विदाउट  टिकट  चलता
 है  तो  उसका  चालान  हो  जाता  है  झाज
 तक  कानपुर  के  मिल  मालिकों  के  ऊपर
 रेलवे  विभाग  ने  क्‍या  कार्यवाही  की  है,  में

 चाहूगा  कि  मत्री  जी  इस  बात  का  निश्चित
 उत्तर  दे

 भरी  दा.हनव।ज  रखा  क्या  वह  मुसाफिर
 गाड़ियों  का  किराया  है?

 शी  जगदोीदा  श्रवस्थों  :  मिलो  में  गुडुज़
 ट्रेन  के जो  साइडिग  बने  हुए  हैं,  उनका  किराया
 है  |  लाखो  रुपये  भाउटस्टैंडिग  हैं,  जो  कि

 वसूल  नही  हो  रहे  है  ।  मैं  चाहूंगा  कि  इस
 विषय  में  सहती  की  जाय  ।  जब  एक  साधारण
 यात्री  के  लिये  यह  नियम  है  कि  यदि  बहू
 जिवासट  टिकट  चलता  है,  तो  उसका  चालान

 होगा"  शौर  उसको  दण्ड  दिया  जायेगा,  तो
 फिर  इन  लोगो  के  साथ  उदारता  क्यो  बरती
 जा  रही  है  ?  एक  तरफ  कहा  जाता  है  कि
 पैसे  की  कमी  है  शौर  हमारे  पास  साधन

 नही  हैं,  दूसरी  तरफ  इन  लोगो  के  साथ  ऐसा
 व्यवहार  किया  जाता  है|  मैं  कहना  चाहता
 ह  कि  यह  अनुचित  बात  है  |

 श््न्त  में  रेलवे  मत्रालय  को  कुछ  सुझाव
 देना  चाहता  हु  ।  कानपुर  शर  झासी  के  बीच
 में  मध्य  रेलवे  की  जो  ब्राच  लाइन  है,  उस  पर
 प्रात  काल  कोई  भी  ऐसी  पैसेंजर  ट्रेन  नहीं
 छटती  है,  जो  कि  सब  स्टेशनों  पर  खडी  हो
 सके  |  अठारह  घटे  बाद  दूसरे  दिन  शाम  को

 एक  ट्रेन  छूटती  है,  किन्तु  भठारह  घटे  तक

 कोई  ट्रेन  नहीं  है  ।  केवल  एक  मेल  ट्रेन
 लखनऊ  से  झासी  तक  प्रात  काल  चलती  है,
 लेकिन  वह  बडे  स्टेशनों  पर  खडी  होती  है,
 छोटे  स्टेशनों  पर  नही  ।  इस  सम्बन्ध  में  मेरा

 सुझाव  है  कि  या  तो  उस  लाइन  पर  कोई
 नई  ट्रेन  चलाई  जाय,  या  फिर  मेले  ट्रेन  को

 कानपुर  से  झासी  तक--या  आओरई  तक--
 पैसेजर  ट्रेन  कर  दिया  जाय,  ताकि  छोटे  छोटे
 स्टेहनो-के  यात्री  उन  पर॒  सफर  कर  सकें
 आर  उनका  टाइम  बच  सके  |

 उत्तर  प्रदेश  मे  दो  स्थानों  पर  जानवरों
 के  मेले  लगते  है--एक  बटेदवर  में  भौर  दूसरा
 मकनपुर-अरोल  मे  ।  मकनपुर-भरौल
 स्टेशन  पर  मैने  देखा  है--वह  मेरा  ही  क्षेत्र
 है--कि  साल  भर  वहा  पर  ट्रैफिक  नही  चलता
 है,  केवल  पन्द्रह  रोज़  के  लिये  वहा  पर  सारे
 प्रदेश  से  हजारों  की  तादाद  में  व्यापारी
 इत्यादि  आते  हैं  a  लेकिन  वहा  पर  रेलवे  की
 तरफ  से  कोई  सन्तोबजनक  प्रबन्ध  नहीं  होता
 है  ।  दो  तीन  दिन  के  लिये  वहा  के  लिये  |: ड
 चला  दी  जाती  हैं,  लेकिन  यात्रियों  की  खुविधा

 4 $ t
 (
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 का  यहां  पर  कोई  ध्यान  नहीं  रखा  जाता  है
 मैं  आाहूंगा  कि  मकनपुर-प्रौल  स्टेशन  पर
 एक  थाड  बनाया  जाय,  एक  मुसाफ़िरखाना
 बयाया  जाय,  पानी  का  ययवोक्तित  ब्रबरध
 किया  जाय  शौर  दूसरी  सुविधाशों  की  भी
 व्यवस्था  की  जाय,  क्योंकि  रेलवे  प्रशासन  का
 यह  भी  कतेब्य  है  कि  जहां  पर  भ्रधिक  यात्री
 जाते  हों,  वहां  पर  प्रधिक  से  भ्रधिक  सुविधा
 पहुंचाई  जाय  t  मैं  भागा  करता  हूं  कि मातनीय
 मंत्री  इस  झोर  ध्यान  देंगे  ।

 जहां  तक  कानपुर  से  बड़े  बड़े  लोग  गरमी
 के  दिनों  में  प्रथम  श्रेणी  और  द्वितीय  श्रेणी  में

 सूरी  शौर  नैनीताल  जाते  है,  वहां  निम्न
 मध्यम  श्रेणी  के  लोग  भी  श््ब  पहाड़ों  पर
 जाया  करते  है  t  कानपुर  से  मसूरी  जाने  के  लिये

 देहराएून  तक  क  लिए एक  फर्स्ट  और  सैकड
 क्लास  की  बोगी  लगती  है,  लेकित  थें  |  क्लास
 की  कोई  बोगी  नही  लगती  है,  जिसके  कारण
 लोगों  को  बड़ी  परेशानी  होती  है  ।  मैं  सुझाव
 देना  चाहता  हूं  कि  प्रथम  और  द्वितीय  श्रेणी
 की  बोगी  के  साथ  ही  तृतीय  श्रेणी  की  बोगी
 भी  लगाई  जाय,  ताकि  तृतीय  श्रेणी  के  लोग
 भी  उस  ट्रेन  का  उपयोग  कर  सके  ।

 मैं  चाहुगा  कि  मैंने  जो  सुझाव  दिये  है
 भर  जो  कटौती  प्रस्ताव  रखे  है,  उन  पर
 रेलवे  मंत्रालय  विचार  करे  और  यात्रियों  की

 सुल-सुविधा  के  लिये  विशेष  ध्यान  दे  ।

 hri  Bhanja  Deo  (Keonjhar).  Our
 railways  in  India  play  an  important
 part  for  the  social  and  economic
 growth  of  our  country.  More  so,  it
 plays  a  very  important  part  in  the
 unity  of  the  country  as  well.
 That  is  why  it  is  very  necessary  that
 our  railways’  growth  should  he
 judiciously  planned  so  that  they  can
 give  priority  to  the  development  of  the
 areas  which  need  careful  considera-
 tion,

 In  this  respect,  I  particularly  divert
 to  the  mineral  development  of  our

 country  through  extaction  of  oves
 which  are  the  vital  dollar  of  foreign
 exchange  earner  for  the  country  and
 for  the  growth  of  our  present  Five  Year
 Plan.  In  this  regard,  I  will  draw  the
 particular  attention  of  the  hon.  Rail-
 way  Minister  to  the  mineral  belt  of
 Barabil-Barajamda  which  has  to  feed
 the  existing  steel  mills  of  the  countr:”
 and  the  bulk  of  the  iron  ore  export.
 trade  and  also  the  manganese  export
 of  considerable  size.  Here,  the  rail-
 way  movement  is  not  yet  satisfactory.

 The  greatest  quantity  of  iron  ore  is
 being  produced  in  this  area,  at  present,
 along  with  manganese  and  other
 economic  minerals.  More  investment
 for  the  development  of  Railways  is
 required  in  this  area  to  earn  more
 foreign  exchange  and  to  meet  the  stee?
 demand  of  our  country.  This  area  is
 a  vital  one,  as  are  the  coalfields  of
 Jharia  and  Ramiganj.  More  liberel
 grants  should  have  been  provide
 for  these  areas  for  they  are  of  para-
 mount  national  importance.

 Next,  I  shall  also  draw  the  attention
 of  the  hon.  Railway  Minister  to  the
 mineral  areas  like  Bellary,  Hospet,
 Bangalore,  and  Madhya  Pradesh.  These
 areas  should  be  provided  with  better
 transport  facilities  to  meet  the  grow-
 ing  mineral  export  demands.  In  some
 sectors  like  Rajasthan,  the  freight
 structure  needs  revision  to  help  the
 export  of  ores.  I  am  glad  that:in  this
 budget,  we  have  not  had  to  face  an
 imcrease  in  fares  as  well  as  railway
 freights,  but  I  understand  that  the
 Freight  Structure  Enquiry  Committee
 has  submitted  its  report  and  that  the
 report  is  being  considered  by  the
 Railway  Ministry.  I  am  sure  that  the
 Ministry  will  particularly  consider  the
 freight  structure  of  these  mineral
 areas  when  the  recommendations  are
 implemented,  and  I  hope  this  House
 also  will  get  an  opportunity  of  dis-
 cussing  this  matter  fully  before  the
 recommendations  of  the  Freight

 tructure  Enquiry  Committee  are  im-
 plemented,  because  it  will  be  of  vital
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 importance  to  the  growth  of  our  min-
 eral  resources  whith,  as  I  have  already
 stated,  are  very  essential  for  earning
 more  foreign  exchange.

 In  this  connection,  I  would  like  to
 quote  here  an  extract  from  the  East-
 ern  Economist  which  says  in  its  lea~
 der  about  the  railway  budget  as  fol-
 tows:

 “How  the  position  will  emerge
 after  the  withdrawal  of  the  sur-
 charge  levied  on  freight  rates,
 pending  the  final  outcome  of  the
 committee’s  report,  and  the  sub-
 stitution  of  new  tariffs  and  classes
 will  have  to  be  watched  with  anx-
 ious  care.  One  of  the  predominant
 objects  of  the  revision  of  the
 freight  structure  was  to  make
 adjustments  in  it  to  suit  develop-
 ment  requirements.  Any  attempt
 to  enhance  rates  at  this  juncture
 would  inevitably  spell  inflation  in
 production  costs  all  round.  The
 repercussions  which  it  will  have
 on  strategic  materials  like  steel
 and  cement,  for  which  countrwide
 uniform  prices  have  been  fixed  on
 the  basis  of  railhead  destination,
 cannot  be  ignored”.

 Besides  strategic  materials  like
 cement  and  steel  we  have  to  consider
 the  amount  of  iron  and  manganese
 export,  these  minerals  being  the  fore-
 most  items  of  foreign  exchange  earn-
 ers  of  thecountry.  If  these  minerals
 have  to  compete  with  foreign  markets,
 which  are  growing  in  other  countries,
 some  relief  to  this  industry  in  freight
 structure  is  naturally  expected.  Un-
 fortunately,  the  working  expenses  for
 Yailways  have  been  going  up  consid-
 erably  in  proportion  to  the  earnings
 as  may  be  seen  from  the  appendices  on
 the  Indian  Railways  published  by  the
 Railway  Ministry.  I  hope  this  will
 not  have  a  bearing  on  the  raising  of

 the  freight  structure,  and  unless  tan-
 gible  economies  are  demonstrated  in
 expenses  there  is  little  justification  in
 taxing  the  transport  user.

 Manganese  and  iron  ore  are  good
 foreign  exchange  earners,  and  our
 export  trade  in  these  commodities  is
 therefore  very  important.  But  I  am
 sorry  to  say  that  the  States  from
 which  they  are  extracted  are  not  being
 given  the  due  share  in  the  railway
 development  as  we  find  from.  the
 budget  of  this  year.  Orissa  and
 Madhya  Pradesh  play  a  very  import-
 ant  part  as  far  as  the  extraction  of
 iron  and  manganese  ores  are  concern-
 ed.  But  I  am  afraid  that  very  little
 attention  has  been  given  to  railway
 developmert  in  these  two  States  in
 the  present  budget.

 In  this  connection,  I  would  also
 draw  the  attention  of  the  hon.  Rail-
 way  Munister  to  the  growth  of  raii-
 ways  on  the  basis  of  the  area  and
 population  of  the  States.  While  this
 matter  was  being  discussed  in  the
 Rajya  Sabha  in  August  last,  the  hon.
 Railway  Minister  gave  statistics  about
 the  route  mileage  of  railways  in  the
 different  States  according  to  area  and
 population.  I  do  not  want  to  inflict
 on  the  House  the  long  sta  istics,  given
 by  him  but  it  will  be  sufficient  to  men-
 tion  here  that  as  far  as  railway  deve-
 lopment  are  concerned,  Orissa,  Assam
 and  Madhya  Pradesh  far  lag  behind
 the  other  States.  So,  I  hope  due  con-
 sideration  will  be  given  to  the  rail-
 way  development  in  these  three  States
 which  are  of  paramount  importance  as
 far  as  extraction  of  minerals  of  our
 country  is  concerned.

 Now,  I  shall  refer  to  my  State  which
 is  of  considerable  importance  as  ,  re-
 gards,  extraction  of  iron  and  mahga-
 nese  ores.  During  the  last  session.
 when  private  Members’  resolutions
 were  being  discussed,  we  had  hoped
 and  we  thought  that  the  Government
 would  sympathetically  consider  the
 development  of  Paradwip  which  is  of
 considerable  interest  to  our  State  as
 well  as  to  the  country  as  a  whole  for
 the  export  of  iron  ore  in  regard  te
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 which  negotiations  are  now  being  car-
 ried  on  with  Japan.  In  that  regard
 the  hon.  Minister  for  Shipping  had
 mentioned  that  this  port  cannot  be
 raised  to  a  major  port  unless  the  hin-
 terland  of  the  country  is  developed  to
 feed  this  port.  May  I  respectfully  ask
 in  this  connection  how  the  hinterland
 of  the  country  can  be  developed  with-
 out  adequate  railway  facilities?  Cer-
 tainly  the  ports  of  Bombay,  Madras
 and  Calcutta  would  not  have  been
 what  they  are  today,  if  they  had  not
 been  supplied  with  adequate  railway
 communication  in  the  past.  Therefore,
 if  Paradwip  is  to  grow  into  a  part  of
 considerable  importance  for  Orissa,
 the  first  thing  to  be  done  is  to  develop
 the  communication  of  that  area,  so
 that  the  port  can  be  fed  by  the  hin-
 terland,  which  is  full  of  mineral  re-
 sources  and  valuable  forest  produce,
 which  can  help  us  a  long  way  to  earn
 foreign  exchange  for  years  to  come.

 I  would  also  like  to  mention  here
 that  a  considerable  part  of  the  South
 Eastern  Railway  passes  through  the
 State  of  Orissa  and  there  are  five
 operational  districts  in  this  railway.
 Unluckily  or  rather,  I  would  say,  un-
 fortunately,  Orissa  has  not  received
 its  due  share,  even  in  the  matter  of
 having  a  divisional  headquarter  in
 the  State.  This  railway  has  five  wagon
 operation  districts  at  Adra,  Chakra-
 dharpur,  Khargpur,  Waltair  and
 Bilaspur.  But  not  one  is  located  in
 Orissa.  So,  I  would  urge  upon  the
 Railway  Minister  tomake  Khurda

 road  a  divisional  headquarter  as  early
 as  possible.  That  would  not  only
 help  the  railway  development  of  the
 State  of  Orissa,  but  would  help

 considerably  in  having  proper  ore
 moyements  from  this  area  which
 abound  in  vital  minerals.

 I  will  now  come  to  my  cut  motions.
 One  is  about  the  insanitary  food  that
 is  sold  in  the  different  railway  sta-
 tions,  I  am  sorry  to  say  that  ade-
 quate  attention  is  not  being  paid  by
 the  Railway  Ministry  to  the  food  that
 is  being  sold  in  some  of  the  railway
 stations,  though  it  is  of  the  worst  kind.
 It  is  very  necessary  that  we  must  have
 sanitary  and  food  inspectors  at  the
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 important  railway  stations  to  see  that
 clean  and  good  food  is  supplied  to  the
 passengers,

 Then,  though  the  railways  are  pro-
 viding  certain  amount  of  amenities  to
 lower  class  passengers,  as  well  as  to  the
 upper  class  passengers,  unfortunately,
 due  advertisement  is  not  being  given
 about  the  amenities  which  are  to  be’
 made  use  of.  After  all,  railways  are
 a  national  property.  So,  it  is  of  the
 utmost  importance  that  the  amenities
 that  railways  provide  aie  properly
 utilized.  So,  I  would  suggest  that  we
 should  have  staff  to  educate  the
 passengers  as  to  how  to  utilize  the
 amenities  properly.  In  this  connec-
 tion,  I  am  sorry  to  say  that  even
 some  of  our  upper  class  passen-
 gers  do  not  know  how  to  use  the  ame-
 nities  properly.  They  too  require
 education.  Therefore,  we  must  have
 audio-visual  posters  and  the  like  to
 educate  our  travelling  public  about
 the  proper  use  of  the  amenities.

 Lastly,  I  come  to  my  constituency,
 which  35  in  the  heart  of  the  mineral
 belt  of  Orissa.  As  far  as  my  consti-
 tuency  is  concerned,  it  38  in  @  very
 unfortunate  position  in  the  matter  of
 railway  communication.  On  either
 end  we  are  nearly  about  80  miles  away
 from  the  railways.  If  the  mineral  re-
 sources  of  that  district  which  is  full  of
 strategic  minerals  like  manganese,
 iron  ore,  chrome  and  vanadium,  sre
 to  be  properly  developed,  it  38  of  the
 utmost  importance  that  we  should
 have  adequate  railway  communication
 in  that  area.  The  present  road  com-
 munication  and  railway  communica-
 tion  that  we  have  got  is  not  sufficient
 for  cheap  transport  to  enable  us  to
 compete  in  the  foreign  markets.  Al-
 ready  the  production  of  these  min-
 erals  is  dwindling  due  to  foreign  com-
 petitors,  which  is  detrimental  to  the
 development  of  our  Five  Year  Plan,
 because,  we  need  more  of  foreign
 exchange  to  help  our  Five  Year  Plan,
 which  is  of  considerable  importance
 to  the  country  at  this  juncture.

 Shri  Narasimhan  (Krishnagiri):  I
 am  very  happy  to  note  from  the
 budget  speech  of  the  Railway  Minis~
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 er  that  the  Bangalore-Salem  railway
 ink  survey  has  been  completed.  I
 save  been  crying  hoarse  over  the
 recessity  for  that  line  all  these  years.
 3ut,  unfortunately,  it  has  fallen  on
 leaf  ears,  and  I  do  not  know  how
 0०  cure  this  complaint  of  Government.

 i  also  do  not  know  whether  it  is
 chronic  or  temporary.  I  am  at  a  loss
 to  know  that.

 Meanwhile,  the  suffering  of  the
 area  concerned  is  really  very  great.
 That  area  has  lost  hundred  miles  of
 railway  line  during  the  second  world
 war,  and  it  is  yet  to  get  that  back.
 Now  that  both  the  engineering  and
 traffic  surveys  have  been  completed,  I
 hope  this  will  ultimately  help  Gov-
 ernment  in  making  up  its  mind  and
 decide  to  have  the  line  constructed  at
 the  earlicst  possible  time.

 It  is  not  only  necessary,  but  is  of  the
 strategic  importance,  to  the  area  con-~
 cerned.  “It  is  a  necessary  corollary  to
 the  Khandwa-Hingoli  line,  which  con-
 nects  the  north  with  the  south.  This
 will  be  another  link  in  the  South  and
 it  will  help  the  Indian  railways  ६०
 move  goods  from  extreme  south  to
 extreme  north.  So,  it  need  not  be
 treated  as  a  local  problem.  The  com-
 pletion  of  this  line  will  greatly  en-
 hance  the  capacity  of  the  Indian  rail-
 ways  to  move  goods  from  the  extreme
 south,  say,  Trivandrum,  to  the  extreme
 north  in  the  Punjab.

 After  this  line  is  completed,  goods
 can  go  from  Cuddalore  to  Salem,  and
 3alem  to  Bangalore  after  this  line  is
 teady,  and  from  Bangalore  to  Khand-
 wa  and  Hingoli  in  the  further  north.
 Then  there  will  be  a  metre-gauge
 line  from  the  extreme  south  to  the
 2xtreme  north.  It  will  also  help  to
 Tansport  the  Neyveli  lignite  and  the
 Salem  bauxite  and  other  mineral  ores
 ©  other  areas.  So,  it  is  of  strategic
 ts  well  as  of  economic  importance
 for  the  Indian  railways  as  such.
 ‘ncidentally,  it  will  also  restore  con-
 tiderably  the  lines  dismantled  during
 he  second  world  war.  With  _  this
 louble  advantage  being  there  and
 treat  development  work  going  on
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 in  and  around  Salem  and  Neiveli,
 Tam  at  a  loss  to  know  why,
 under  the  perspective  planning  the
 Railway  Ministry  has  not  been  per-
 suaded  to  take  up  this  line.  I  hope-
 the  apparent  deafness  of  the  Govern-
 ment  machinery  will  get  cured  and
 attention  paid  to  this.  As  I  was
 saying,  the  advantage  is  not  only
 what  appears  on  paper.  The  hidden
 advantages  of  the  Bangalore  Salem:
 link  are  very.  great.  Strategically
 also,  instead  of  having  the  coastal  line
 only  to  connect  the  north  and  _  the
 south,  you  will  have  &  hinterland
 line  linking  up  the  two  extremes.  The
 Railway  Minister  is  asking  for  more
 funds.  If  he  really  succeeds,  I  hope
 every  priority  will  be  given  to  this
 line

 I  am  still  finding  that  the  mainten-
 ance  of  railway  carriages  is  far  from
 satisfactory.  This  morning  I  had  the
 personal  experience  of  coming  from
 Madras  to  Delhi.  From  Hyderabad  to
 Delhi,  a  coach  was  attached  which
 had  no  door  facility  at  all.  It  would
 not  close  and  3  closed,  it  would  not
 open  With  such  a  great  difficulty,
 some  of  us,  out  of  necessity  and  out
 of  mental  feeling,  had  to  kick  at  the
 door  with  great  violence  which  cured
 partially  its  defect.  That  is  how  we
 managed.  For  closing,  we  had  to
 kick  from  inside  and  for  opening,  we-
 had  to  kick  from  the  other  side.  I
 do  not  think  that  this  kind  of  thing
 should  be  tolerated  in  the  Railways.
 At  least  in  long  distance  trains.

 Mr,  Deputy-Speaker:  Particularly,
 kicking  should  not  be  tolerated.

 Shri  Narasimhan:  I  am  glad  it  has
 not  been  declared  unparliamentary.
 Otherwise,  I  would  not  have  been
 able  to  give  vent  to  my  feeling.

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri:
 Sadath  Ali  Khan):  The  hon.  Member
 wants  an  open  door  policy.

 Shri  Narasimhan:  The  Railway
 wants  an  open  door  policy  combined
 with  a  closed  door  policy.  I  do  not.
 know  how  they  arrived  at  that.  It  ie
 very  irresponsible  on  the  part  of  the
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 Railway  administration  to  have  such
 carriages  attached  to  long  distance
 trains.  Supposing  there  are  ladies
 and  children.  It  is  open  to  encroach-
 ment  and  if  they  are  caught  inside,
 it  will  be  very  difficult  for  them  to  do
 anything  about  it.  I  have  been
 asking  at  Nagpur,  at  Itarsi  and  other
 important  stations  to  do  something
 about  it.  They  all  felt  helpless,  They
 assed  on  the  burden  to  somebody
 or  the  other  and  nothing  happened.
 There  is  a  tendency  creeping  in  Gov-
 ernment  service,  that  of  passing  the
 responsibility  to  some  one  else.  The
 Railway  is  no  exception  to  this.  This
 kind  of  tendency  should  be  guarded
 against  and  cured  somehow  or  other.
 All  heads  should  be  put  together  and
 some  solution  found  for  this.  We
 cannot  afford  for  such  a  tendency  to
 develop  in  such  a  national  under-
 taking.  Everybody  thinks  that  some-
 body  else  will  do  it  and  all  sins  are
 visited  either  on  the  guards  or  the
 station  masters.

 In  the  booking  offices,  I  find  long
 queues.  Even  in  the  Madras  Central
 station,  I  found  a  long  queue,  for  the
 I  class  even.  There  is  the  system  of
 combining  cash  transaction  with
 credit  transaction  in  the  same  counter
 and  the  same  clerk  is  asked  to  deal
 ‘with  them.  What  happens  is,  if  there
 is  some  complicated  formula,  they  sit
 down  on  it  and  there  is  a  long  queue
 of  cash  buyers.  I  do  not  think  it  goes
 to  the  advantage  of  the  Railways  to
 disregard  cash  transactions  and
 attend  to  some  credit  transaction.  For,
 after  all,  it  is  an  internal  adjustment
 between  one  department  of  the  Gov-
 ernment  and  another  department  of
 Government.  I  do  not  see  why  there
 should  not  be  separate  counters  for
 credit  transactions  and  cash  trans~
 actions  in  such  big  stations  like
 Madras  Central  and  that  too  at  the
 First  class  counter.

 I  also  urge  for  a_  tri-composite
 through  carriage  from  Salem  Town

 to  Madras  via  Vriddhachalam.  There
 is  a  third  class  train;  but  I  would  like

 further  that  at  least  one  Second  class
 bogie  should  be  attached.

 There  is  also  a  grievance  on  the
 part  of  the  directly  recruited  station
 masters,  as  they  are  called.  They
 have  been  agitating  for  the  redress  of
 their  grievances  against  certain  pref-
 erence  given  to  others.  There  has
 been  even  a  reference  to  the  High
 Court  of  Madras  about  this.  Though
 the  High  Court  expressed  its  inability
 to  ask  the  Government  to  do  a  certain
 thing,  its  judgment  has  _  positively
 stated  that  justice  was  on  the  side  of
 the  directly  recruited  station  masters.
 I  hope  the  Government  will  examine
 this.  I  had  occasion  to  make  a_  re-
 presentation  to  the  Government  on
 this  matter.  I  have  also  addressed
 the  hon.  Railway  Minister.  I  have
 got  his  acknowledgment.  I  hope  the
 Government  will  decide  the  matter
 sympathetically  and  take  note  of  the
 judgment,  which  is  an  indication  of
 what  is  just  instead  of  sticking  to
 prestige  or  red  tape.

 Dr.  Samantsinhar  (Bhubaneswar):
 Mr.  Deputy-Speaker,  while  support-
 ing  the  Dbmands  of  the  Railway
 Ministry  and  opposing  the  cut  mo-
 tions,  I  would  like  to  draw  the  atten-
 tion  of  the  hon.  Minister  to  some  of
 the  demands  made  by  some  of  my
 hon.  friends  regarding  Orissa.  I  am
 also  thankful  to  the  hon.  Minister
 because  he  has  stated  in  his  speech,
 not  once  but  severs!  times,  that
 Orissa  has  been  ncglected  in  the
 matter  of  Railways.  In  other  places,
 of  India  there  is  on  averpage  one
 mile  of  railway  for  every  32  square
 miles,  but  in  Orissa,  there  is  one  mile
 of  railway  only  for  every  72  square
 miles.  When  we  hear  that  there  will
 be  no  new  railway  line  in  Orissa
 during  the  Second  Plan  period,  we
 are  disappointed  and  we  hope  that  the
 Ministry  will  consider  our  difficulties
 and  do  something  for  the  develop-
 ment  of  rai]  lines  in  Orissa.

 Besides  that,  there  are  some  points
 to  which  I  very  respectfully  wish  to
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 draw  the  attention  of  the  Railway
 Minister,  particularly  in  connection
 with  my  constituency.  Due  to  drought
 situation  in  Orissa  this  year,  thous-
 ands  of  people  are  going  outside  the
 State  as  labourers  to  work,  parti-
 cularly  in  some  railway  work  sites.  I
 know  that  these  people  find  it  very
 difficult  to  remain  there  because
 there  are  no  proper  quarters  for  them
 to  live  and  there  are  no  arrangements
 to  look  after  their  health.  Besides
 that,  I  came  to  know  that  they  are
 not  getting  the  stendard  wage  that  is
 given  by  the  Railway  to  the  con-
 tractors,  from  the  contractors.  The
 middlemen  and  the  contractors  ex-
 ploit  these  labourers.  I  request  the
 Railway  Ministry  to  kindly  look  into
 the  matter  and  see  that  these  people
 get  proper  wages  according  to  the
 schedule  rate  given  to  the  contractors.

 My  constituency  Bhubaneswar  is  a
 place  where  there  are  valuable
 forests.  Some  people  depend  on  the
 timber  trade.  Due  to  want  of  wagons,
 this  trade  has  come  to  a  standstill  and
 the  timber  traders  are  put  to  great
 hardships.  I  drew  the  attention  of
 the  Railway  Minister  to  this  question
 last  time;  but  nothing  has  been  done.
 These  people  should  be  given  a  suffi-
 cient  number  of  wagons  at  least  to
 keep  their  trade  going  and  to  make
 their  livelihood  out  of  that.

 In  the  District  of  Puri  cocoanuts  are
 abundant  and  about  six  lakhs  of
 people  depend  on  cocoanut  trade  for
 their  livelihood,  and  as  cocoanut  is
 not  given  a  first  class  perishable  fruit
 permit  in  the  railways  there  is  diffi-
 culty  in  getting  wagons.  I  request
 the  Ministry  to  do  something  in  the
 matter.  These  cocoanuts  contain
 more  sugar  and  they  have  got  a  mar-
 ket  outside,  but  due  to  want  of  wagons
 these  people  are  not  able  to  carry  on
 their  trade.  So,  some  action  should
 be  taken  in  the  matter  immediately.

 I  am  thankful  to  the  Ministry  for
 giving  free  travel  facilities  to  T.B.
 patients  as  also  the  blind.  Side  by
 side,  I  request  that  crippled  children,
 who  have  no  facility  of  treatment  in
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 their  places  and  would  like  to  go  out,
 should  be  given  this  free  transport.

 Though  Delhi  ‘s  the  capital  of  India, there  is  no  direct  rail  link  from  Delhi
 to  our  State  of  Orissa.  Some  of  the
 MPs.  moved  the  Railway  Ministry  to
 have  a  direct  rail  link  at  least  to  Cut-
 tack  or  Puri,  but  that  has  not  yet  been
 considered.  We  have  to  wait  at
 Howrah  for  about  ten  or  twelve  hours
 each  time  to  catch  the  corresponding
 train.  Also,  every  time  though  we
 reserve  our  berths  here,  yet  at  Howrah
 there  is  no  reservation  and  we  have  to
 run  to  the  Esplanade.  We  are  not
 sure  wh~’her  we  would  get  the  accom-
 modation  or  will  have  to  wait  for  two
 or  three  days.  So,  if  there  is  a  direct
 rail  link  at  least  to  Puri,  this  difficulty
 will  be  removed.  I  hope  the  Railway
 Ministry  would  do  something  in  this
 regard.  At  least  one  bogie  consisting
 of  all  the  classes  should  be  linked  with
 the  Delhi  Mail,  and  that  may  linked
 with  the  Puri  Express  or  some  other
 convenient  train  at  Howrah  or  Asansol.
 That  will  at  least  minimise  our  diffi-
 culties.

 Shri  S.  M.  Banerjee:  I  shall  confine
 my  speech  to  my  cut  motions  26  to  2l.

 In  the  first  instance,  I  would  remind
 the  hon.  Deputy  Minister  and  the  Rail-
 way  Minister  also  of  their  promises  in
 respect  of  the  several  cases  of  victimi-
 sation  of  the  Railway  Guards  which
 have  been  discussed  and  mentioned  on
 the  floor  of  the  House.  Every  time  we
 mention  these  cases  of  victimisation,
 we  are  told  that  these  cases  will  be
 reviewed.  I  am  really  sorry  that
 every  time  we  have  to  mention  these
 cases,  It  does  not  give  us  any  pleas-
 ure,  but  we  have  to  mention  these
 cases  because  when  we  see  those  men
 rotting  on  the  streets  we  really  find  no
 other  way  out  but  to  ventilate  their
 grievances  inside  the  Lok  Sabha.  I
 want  to  know  from  the  hon.  Minister
 how  many  cases  have  been  reviewed.

 We  read  so  many  reports,  but  never
 do  we  find  the  figures  of  the  number
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 (Shri  8.  M.  Banerjee}
 of  people  who  have  been  victimised,—
 we  call  it  victimisation,  you  may  not
 call  it  victimisation—have  been  re-
 moved  from  service  either  under
 article  3il  or  rule  148,  We  really  want
 to  know  those  figures.  My  hon.
 friend  Shri  Muhammed  Elias,  who  is
 unfortunately  not  here  today,  can  pro-
 duce  a  list  of  about  1,800,  workers  who
 were  discharged  on  disciplinary
 grounds  or  under  article  3l  or  under
 rule  148,

 With  the  expansion  of  the  railways
 under  the  Second  Plan  we  want  sin-
 cerely  that  there  should  be  industrial
 peace  not  only  in  the  railways  but  in
 almost  all  industrial  undertakings,  but
 as  long  as  this  victimisation  or  harass-

 mate
 continues,  how  can  there  be  in-

 a  ]  peace?  We  can  talk  of  peace,
 ‘we  can  talk  of  harmonious  relations,
 we  can  talk  of  so  many  things,  but  so
 long  as  this  victimisation  continues,  I
 humbly  submit  to  the  hon.  Deputy
 Minister  there  cannot  be  peace.  So,
 when  he  answers  the  debate,  I  would
 like  him  to  mention  the  number  of
 cases  which  were  reviewed  and  where
 the  persons  have  been  reinstated.

 When  the  victimisation  cases  were
 being  discussed  on  a  private  Member’s
 Resolution,  I  mentioned  certain  cases.  I
 still  find  that  Sitaram  Singh  of  Alla-
 habad  has  not  been  reinstated.  He  won
 his  case  in  the  Sessions  Court,  and  the
 Railway  Ministry  or  the  Railway
 Board  or  anybody  else  did  not  appeal
 in  the  High  Court  within  the  given
 time;  even  then  he  has  not  been  re-
 instated.

 I  know  several  cases,  and  I  could
 have  cited  those  examples,  but  it  is  no
 use  unless  we  get  a  definite  reply  from
 the  hon.  Minister  as  to  the  efforts  he
 is  making  to  reinstate  these  men  or  re-
 examine  their  cases.  May  I,  therefore,
 humbly  request  the  hon.  Minister  to
 kindly  make  a  positive  effort  to  in-
 vestigate  those  cases?  Simply  because
 some  officer  was  not  pleased  with  a
 particular  man,  or,  fortunately  or  un-
 fortunately  he  was  a  member  of  a
 union  which  was  supposed  to  be  not

 should  be  reconsidered  in  my  humble
 opinion.

 Then  I  come  to  the  next  point,  viz.,
 overcrowding.  My  friend  Shri  Jaga-
 dish  Awasthi  has  already  spoken  on  it.
 If  you  go  from  Kanpur  to  Lucknow
 you  will  find  many  people  really
 travelling  on  the  foot-hoard  because
 there  is  no  place  inside,  and  this
 overcrowding  is  going  on.  There  is
 also  ticketless  travelling.  There  is
 so  much  overcrowding  that  even  the
 TTI  cannot  possibly  get  into  the  com-
 partment,  and  so  there  cannot  be  any
 checking.

 When  there  is  accommodation  in  a
 compartment  for  30  people  and  63  or
 even  more  people  are  travelling  in  it,  I
 feel  like  telling  the  hon.  Minister,
 without  imputing  any  motive  to  any-
 body,  that  this  is  a  sort  of  indirect
 blackmarketing.  Actually  you  get
 money  from  63  people  whereas  you
 assure  accommodation  to  only  30
 people.  This  is  not  fair.  I  know  the
 difficulties  which  the  Railway  Ministry
 is  confronted  with  today  in  solving  this
 problem  of  overcrowding.  I  know  it  is
 difficult,  but  it  should  be  solved.  If  it
 is  not  solved,  I  think  many  people  will
 lose  their  lives.  They  actually  fall
 down  from  the  train.  I  know  the  steps
 taken  by  the  Railway  Ministry  in  this
 connection  and  I  welcome  them.  I
 congratulate  the  Ministry  on  them,  but
 this  is  not  enough.  This  has  to  be
 solved  further  and  in  a  positive  way.

 Then  I  come  to  the  question  of  the
 recognition  of  unions.  The  other  day,
 replying  to  a  Starred  Question  or  a
 supplementary  of  mine,  the  hon,  De-
 puty  Minister  said  that  they  would  not
 enter  into  correspondence  with  those
 unions  which  are  registered  but  not
 recognised.  It  may  be  legally  right,  it
 may  be  technically  correct,  but  how
 are  we  allowing  those  employees  who
 are  members  of  that  particular  union
 which  is  registered  but  not  recognised
 to  ventilate  their  grievances?  Will  it
 not  lead  to  demonstrations,  unruly,
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 ugly  demonstrations,  which  is  neither
 in  the  interests  of  the  employees  nor
 the  Government?  So,  you  should  con-
 sider  this  point.

 The  other  day  I  wrote  a  letter  to  the
 General  Manager  of  the  Northern  Rail-
 way.  He  replied  to  me  that  since  my
 union  was  not  recognised,  he  could  not
 possibly  reply  to  my  letter.  It  may  be
 technically  correct,  but  I  could  have
 written  to  him  a  letter  as  a  Member  of
 Parliament  and  he  would  have  replied
 to  my  letter,  but  I  did  not  do  it  pur-
 posely  because  I  feel  thaf”  something
 should  be  done  in  this  matter  because
 there  is  no  law  for  recognition  There  is
 no  statutory  obligation  on  the  part  of
 the  Railway  Ministry  or  any  other
 Ministry  to  recognise  any  union.  Un-
 less  we  have  some  law  under  which  all
 unions  that  fulfil  certain  conditions  and
 certain  requirements  get  recognition,
 we  cannot  possibly  impose  this  sort  of
 obligation.  Therefore,  I  would  request
 the  Minister  to  evolve  some  method  for
 this  purpose.  I  do  not  ask  him  to
 recognise  all  unions,  though  I  sincerely
 fee]  that  all  should  be  recognised,  but
 let  there  be  a  method  by  which  those
 employees  also  who  are  not  members
 of  a  recognised  union  but  who  are
 members  of  a  registered  union  can
 ventilate  their  grievances.  Unless  their
 demands  are  properly  redressed—their
 number  may  be  less  or  more—there
 cannot  be  any  industrial  peace  under
 the  Railway  Ministry.  So,  it  is  a  seri-
 ous  matter.  When  we  talk  of  good
 industrial  relations,  surely  this  is  also
 a  matter  which  deserves  priority,  and  I
 hope  our  Minister  will  consider  this
 point.

 6  hrs.

 Coming  to  the  light  railways,  the
 condition  of  the  employees  there  is
 something  which  I  am  not  going  to  dis-
 cuss  here.  As  a  matter  of  principle,
 I  wish  to  pose  this  positive  question
 before  the  Minister.  Why  are  we  not
 nationalising  these  light  railways?  Is
 it  because  the  owners  of  these  railways
 or  the  persons  controlling  them  are
 more  powerful?  Can  we  not  get  much
 more  money  by  nationalising  these
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 light  railways?  If  you  see  the  condi-
 tion  of  the  trains  on  these  railways,  it
 is  horrible.  Whether  it  be  the  Delhi-
 Shahadara  section  or  the  Howrah-
 Amta  section,  there  is  no  guarantee
 that  any  train  would  come  in  time.
 There  is  also  so  much  of  overcrowding there  that  anybody  can  travel  any-
 where  he  likes  on  these  railways.
 There  is  already  a  recommendation  of
 the  Study  Group  on  this  matter,  and
 as  far  as  I  know,  the  recommendation
 is  very  clear  on  this  point.  If  not,  I
 would  like  to  know  what  the  recom-
 mendation  of  the  Study  Group  about
 nationalisation  of  light  railway  is.  So,
 I  would  suggest  that  these  light  rail-
 ways  must  be  nationalised,  without
 caring  for  whether  it  is  Sir  Biren  or
 Sir  Hiren  who  does  not  feel  pleased.
 They  must  be  nationalised  in  the  larger
 interests  of  the  country.  We  want  that
 these  huge  and  fabulous  profits  that
 go  into  the  hands  of  a  selected  few
 should  come  to  our  country,  because
 ‘we  want  more  and  more  money  for  the
 implementation  of  our  Second  Plan.

 Regarding  ticketless  travelling,  my
 hon.  friend  Shri  Jagdish  Awasthi  men-
 tioned  about  the  need  for  a  halting  sta-
 tion  at  Kanpur.  I  also  feel  that  that
 halting  station  should  be  provided.  If
 the  Minister  considers  the  proposal
 which  has  been  given  to  him  from  time
 to  time  by  the  citizens  of  Kanpur,  I
 am  sure  he  will  concede  this  demand.
 There  is  a  huge  colony  of  our  dis-
 placed  persons  and  refugee  brothers  in
 Govindnagar  and  Juhi  and  other  pla-
 ces;  thousand  of  people  are  staying
 there,  and  the  trains  invariably  stop  at
 that  place  maybe  for  want  of  signal
 or  for  some  other  reason.  That  parti-
 cular  place  is  called  Jai  Hind  station,
 because  everybody  says  ‘Jai  Hind’  and
 then  gets  in  or  gets  down  at  that  place.
 So,  that  station  has  come  to  be  gen-
 erally  known  as  ‘Jai  Hind  station’.
 Everybody  knows  that  the  train  stops
 at  that  place,  and  he  can  get  in.  I
 would  suggest  that  ticketless  travel-
 ling  in  Kanpur  and  other  places  like
 this  can  be  avoided,  if  this  particular
 place  is  made  a  halting  station.
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 While  I  am  on  the  question  of  ticket-
 less  travelling,  I  would  like  to  men-
 tion  one  other  point,  to  which  I  have
 already  made  a  reference  in  the  course
 of  the  discussion  on  the  Supplementary
 Demands  for  Grants.  I  was  surprised
 to  know  when  I  was  in  jail  that  those
 persons  who  are  prosecuted  and  arrest-
 ed  and  sentenced  for  ticketless  travel-
 ling  are  not  paid  anything  when  they
 are  released  from  jail,  whereas  other
 convicts  are  paid  the  actual  fare  from
 that  place  to  their  destination,  that
 is,  to  their  houses,  on  their  release
 from  jail.  These  ticketless  travellers
 are  released  with  whatever  clothing
 and  other  things  they  have,  and  they
 are  again  asked  to  travel  without
 tickets.  This  is  something  very  strange.
 I  happen  to  be  a  member  of  the  Crime
 Prevention  Committee,  and  I  made  this
 suggestion  there  also.  It  is  strange
 that  you  should  be  compelling  those
 very  people  who  were  arrested  because
 they  had  no  ticket,  to  travel  again
 without  ticket  on  release.

 Mr.  Deputy-Speaker:  Perhaps,  the
 fear  might  be  that  if  they  are  paid
 money,  they  would  keep  that  with
 themselves  and  not  purchase  the
 ticket.

 Shri  s.  M.  Banerjee:  That  may  be  a
 very  genuine  fear.  In  that  case,  let
 them  be  given  passes,  or  let  there  be
 some  authority  on  behalf  of  the  Rail-
 way  Ministry,  signed  by  the  jailor  and
 let  these  persons  show  that  authority
 and  then  travel.  Otherwise,  this  chain
 of  ticketless  travelling  will  never  end.
 Whenever  I  asked  anybody  in  the  jail
 how  he  would  go  back  to  his  desti-
 nation,  he  would  say  that  he  would  tra-
 vel  without  ticket,  or  as  these  people
 put  it,  ‘WITHOUT’.  So,  this  is  a  very
 serious  matter.  The  Railway  Ministry
 has  to  consider  this  point  seriously  in
 consultation  with  the  State  Govern-
 ments,  and  some  solution  has  to  be
 found  for  this  problem.

 My  hon.  friend  mentioned  the  case  of
 the  Barsi  Light  Railway.  I  believe
 most  hon.  Members  here  might  have
 got  a  memorandum  sent  by  some  peo-
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 ple  regarding  the  Barsi  Light  Railway.
 I  would  like  to  know  what  has  hap-
 pened  to  that  memorandum?  The  Rail-
 way  Minister  assured  us  that  he  would
 do  something  in  regard  to  those  em-
 ployees  who  had  worked  previously,  so
 far  as  their  continuity  of  service  was
 concerned.  May  I  know  from  the
 Minister  what  actually  has  happened,
 and  whether  any  decision  has  been
 taken  about  this  matter?  And  if  no
 decision  has  been  taken,  the  reasons
 must  be  made  known  to  us  because  we
 have  to  answer  those  workers.

 There  is  another  point  in  regard  to
 the  injustice  done  to  certain  em-
 ployees.  I  may  be  excused  if  I  say
 injustice.  When  the  railway  employ-
 ees  were  taken  in  the  ordnance  fac-
 tories  and  other  places  during  the  war,
 they  were  allowed  to  retain  their  lien
 on  their  permanent  posts  on  the  rail-
 ways,  and  they  got  promotion  in  the
 railways  as  also  in  the  ordnance  fac-
 tories.  When,  on  Ist  September,  1956,
 the  Defence  Ministry  discharged,  un-
 fortunately,  about  six  thousand  ordn-
 ance  factory  workers,  the  Railway
 Ministry  was  generous  enough  to  offer
 them  some  posts.  About  two  thousand
 employees  or  so  have  been  _re-enter-
 tained  on  the  various  railways.  Some
 of  them  had  ten  years’  service  to  their
 credit,  and  some  others  twelve  years,
 but  all  that  past  service  has  not  been
 taken  into  consideration.  I  consider
 this  as  gross  injustice.  When  the
 ordnance  people  have  behaved  so
 nicely  with  the  railway  employees  who
 eame  during  the  war,  why  should
 these  2,300  people  be  deprived  of  their
 valuable  service  of  ten  or  twelve
 years?  They  have  now  started  afresh.
 Some  of  them  cannot  get  leave  because
 their  service  is  for  less  than  a  year;  of
 course,  now  they  may  be  getting  some
 leave  because  they  would  have  com-
 pleted  one  year  of  service.  I  would
 humbly  submit  to  the  Deputy  Minister
 to  take  into  consideration  this  point
 and  do  something  to  remove  this  in-
 justice.  I  know  there  will  be  heart-
 burning  among  the  railway  employees,
 and  they  may  say  that  these  Defence-
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 wallahs  have  come  and  they  have  be~
 come  senior.  But  it  so  happens  that  if
 there  is,  unfortunately,  some  retrench-
 ment  in  the  ordnance  factories,  and
 there  is  expansion  in  the  railways  at
 the  same  time  these  people  are  ab-
 sorbed,  because  in  the  public  sector,
 when  an  employee  is  transferred  from
 one  establishment  to  another,  there  is
 no  question  of  break  in  service.  So,  I
 would  say  that  this  injustice  should  be
 removed,  and  the  earlier  it  is  remov-
 ed  the  better  will  it  be  for  these
 employees  who  are  still  thinking  that
 the  Railway  Ministry  will  consider
 this  point.

 wit  सिहासन सिह  (गोरखपुर)  :  उपा-
 ध्यक्ष  महीदय,  इन  रेलवे  डिमांड्स  भौर
 रेलवे  बोर्ड  की  जो  डिमांड  है,  उस  पर  में
 इस  दृष्टि  से  देखना  चाहिता  हूं  कि  क्‍या
 उन  पर  जो  खर्चा  क्रिया  जा  रहा  है  तथा
 जिस  ढंग  से  किया जा  रहा है,  वह  हमारी
 चोषित  नीति  के  प्रनुसार  है?  अझभी  कुछ
 ही  दिन  हुये  हमारे  प्रधान  मंत्री  जो  ने  इस
 भवन  के  सामने  जनरल  बजट  पेश  किया  था

 उन्होंने  उसको  पेश  करते  हुये  कहा  था  कि
 हमें  त्याग  करना  होगा  तथा  प्रपने  पूरे
 बल  से  अपनी  योजना  को  सफल  बनाना
 होगा  ।  हम  समाजवादी  ढंग  की  समाज
 की  स्थापना  करने  जा  रहे  हैं  ।  लेकिन

 मुझे  प्रफसोस  के  साथ  कहना  पड़ता  है  कि
 इन  मांगों  में  मेने  कहीं  पर  भी  यह  नहीं  देखा
 है  कि  यह  कौन  सा  तरीका  समाजवादी
 समाज  की  स्थापना  का  है।  यह  तो  हमें
 अपने  लक्ष्य  की  ओर  नहीं  ले  जायेगा  1

 समाजवादी  समाज  का  ब्या  थ  है  ?
 इसका  यह  र्थ  है  कि  लोगों  के  रहन-सहन
 में  कुछ  इम्पूवमेंट  हो,  उनका  जीवनस्तर
 ऊंचा  हो,  उनको  झाराम  मिले  तथा  झाम-
 दमियों  में  कम  से  कम  अन्तर  रहे  भौर
 सब  को  समान  सुविधायें  मिलें  7  इस
 गयरिये  से,  इस  दृष्टिकोण  से  यदि  हम

 इस  बजट  को  देखें  तो  म॑  समझता  हूं  हमें
 मजबूरन  यह  कहना  पड़ेगा  कि  हम  उस
 अपने  ध्येय  से  हज़ारों  कोसों  दूर  हैं।  रेलवे
 बोर्ड  के  मेम्बरों  तथा  श््न्य  कमंचारियों  के
 बेतनों  में  जो  अन्तर  है,  उसको  पाटने  की
 कोई  कोशिग  नहीं  की  गई  है  1  आपने
 बजट  में  कही  पर  इस  बात  का  इशारा  दिया

 है  कि  सभो  रेलवे  मुलाज़िमों  की  आमदनी
 अगर  लो  जाये  तो  औसतन  १३७३  रुपये
 बेठती  है  ।  इसमें  चौथी  श्रेणी  का  कुली
 भी  शामिल  है,  एक  क्लाक  भी  शामिल
 है  जिसको  ३०  पया  तो  महंगाई  भत्ता
 मिलता  है  और  Yo  या  ८०  दपया  मूल
 वेतन  मिलता  है  तथा  रेलवे  बोर्ड  का  चे7र-
 मेन  भी  शामिल  है  जिसको  तीन  चार  हजार
 रुपया  महावार  मिलता  है।  भामदनी
 में  इस  तरह  से  ४७  गुना  का  श्रन्तर  है  ।

 हम  झपने  हर  कार्य  में  पृ  ०  के  ०  का  झ्रनुकरण
 करते  हें  -  मेरी  समझ  में  नहीं  चाता  कि
 इस  मामले  में  भी  हम  उसका  अनुकरण
 क्यों  नहीं  करते  हें।  प्ंग्रेजों  ने  हिन्दुस्तान
 के  मुलाज़िमों  के  लिये  जो  तनख्वाह  का  क्रम
 बांधा  था,  वह  कुछ  अपने  मतलब  के  लिये
 तथा  अपने  स्वार्थों  को  सिद्ध  करने  के  लिये
 बांघा  था।  अब  तो  वें  यहां  से  चले  गये  हैं
 झौर  उनको  गये  हुये दस  वर्ष का  लम्बा
 अर्सा  गुजर  चुका  है।  इन  दल  बचों  में
 भी  हम  उस  प्नन्तर  को  क्‍यों  नहीं  कम  कर
 सके  हैं,  क्‍यों  इस  दिला  में  कोई  कदम

 नहीं  उठाया  जा  रहा  है,  वह  मेरी  समझ
 में  नहीं  भ्ाया  है।  भगवान  जाने  इसका
 क्या  कारण  है।  झाजकल  पे  कमिशन  बैठा

 हुआ  है।  झगर  मेरी  कमजोर  झावाज  पे
 कमिशन  तक  पहुंच  जाये  तो  में  कहना  चाहता
 हैं  कि  जो  न्नाषार  तनख्वाहों  का  वह  बनाने
 जा  रहा  है,  उस  पर  यह  भच्छी  तरह  से
 विचार  करे  झौर  सभी  कर्मचारियों  को  जो
 बेतन  मिल  रहे  हें  उनको  घ्यान  में  रखे  ।
 साथ  ही  साथ  जो  भौसत  प्रामदनी  एक  झादमी
 की  यहां  है, उसको भी  वह  ध्यान  में  रखे  ।
 शमी  थो  पंच  वर्षीय  योजना  खत्म  हुई
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 Shri  K.  OU.  Parmar  (Ahmedabad—

 Reserved—Sch.  Castes):  There  is  no
 quorum  in  the  House.

 Mr.  Deputy-Speaker:  The  bel]  may
 be  rung....Now,  there  is  quorum.  The
 hon.  Member  may  continue.

 eh  सिहासल  सिंह  :  में  यह  कह  रहा  था
 कि  जो  तनलवाहों  में  शभ्स्तर  है  वह  बहुत
 ज्यादा  है।  हम  हर  मामले  में  ब्रिटेन  को
 झाधार  मान  कर  चलते  है  ।  वेतन  क्रमों
 की  जो  रचना  उन्होंने  की  थी,  जब  वे  यहां
 थे,  उसी  रची  हुई  रचना  पर  हम  झाज  चल

 रहे है ।  प्राप  ब्रिटेन  में  जो  भौसतन  झमन
 दनी  है  उसको  देखें  शौर  यहां  जो  झौसत
 झामदनी  है  उसको  देखें।  वहां  पर  भ्रधिकतम
 जो  एक  झ्रादमी  को  बेतन  मिलता  हैं,  उसको
 देखें  और  यहां  जो  प्रधिकतम  बेतन  मिलता
 है,  उसको  देखें  ।  बहां  पर  अधिकतम
 बेतन  किसी  अधिकारी  को  २७००  पाउंड
 सालाना  मिलता  है  उसकी  झामदनी

 हम  से  कई  गुना  अ्रधिक  है।  एक  जमाना
 था  कि  उसका  बहुत  बड़ा  साआज्य  था
 शौर  उस  साझाज्य  में  कभी  सय  ध्रस्त  नहीं
 होता  था,  भले  ही  यह  बात  झाज  नहीं  है  ।

 बहा  पर  एक  अफसर  को  २७००  पाउंड

 मिलते  हें  झौंर  यहां  पर  ५,०००,  ६,०००  था

 १०,०००  मिलते  हैं  ।  इस  विभाग  में
 अधिकतम  भामदनी  ४,०००  पया  मासिक

 है  बानी  ४८,०००  पया  सालाना  ।  इससे
 जाप  प्रंदाज़ा  लगा  सकते  हें  कि  क्या  अनुपात
 बैठता  है।  वहां  पर  कम  से  कम  २५०
 पाउंड  है  भौर  अ्रधिक  से  भ्रधिक  २७००
 वाउंढ  यानी  एक  भौर  अार्ठ  का  प्रन्तर  ।
 इसके  विपरीत  यहां  पर  जो  भप्रन्तर  है  वह
 एक  और  सेतालीस  का  है।  इस  तरह  से
 कब  तक  यह  भाड़ी  चलती  रह  सकती  है  ।
 शाप  समाजबादी  समाज  का  नारा  लगाते

 है  भ्रौर  उस  पर  देश  को  ले  जाना  चाहते  हैं
 लेकिन  कोई  ठोस  कदम  नहीं  उठाते  है  ।  में
 उम्मीद  करता  हूं  कि  इस  बार  मले  ही  भाष

 कुछ  न  कर  पाये  हों,  लेकिन  झाइंदा
 शझाष  अवश्य  कुछ  करेंगे  |

 थी  दाहनथाज  ां  :  यह  चीज़  रखों
 में  ही  है  या  भौर  जगहों  पर  भी  है?

 शी  सिंहासन  सिंह  :  में  सब  के  लिये
 यह  बात  कह  रहा  हूँ  ।  में  चाहता  हूं  हर
 विभाग  में  इस  तरह  का  प्रयत्न  किया  जाना
 चाहि  t  लेकिन  यह  चीज़  खास  तौर  से
 रेलवे  विभाग  पर  लागू  होती  है  1  यह
 आमदनी  का  बहुत  बड़ा  ज़रिया  सिद्ध  हो
 सकता  है।  सब  से  बड़ा  व्वावसाथिक  क ेरद्र

 यही  है।  इस  व्यवसाय  में  करीब  करोब
 १४  अरब  रुपया  लगा  हुआ  है।  यह  रुपया
 आपने  ही  लगाया  है  :  इसका  प्राफिट

 हमें  क्‍या  मिल  रहा  है  ?  इससे  नहीं  के
 बराबर  हमें  प्राफिट  मिल  रहा  है  ।  जितना
 पैसा  भी  आता  है,  वह  सारे  का  सारा
 खर्चे  में  निकल  जाता  है  t  में  झ्ापकों  बतलाना
 चाहता  हूं  कि  रूस  और  चीन  जो  दो  सोष-
 लिस्ट  पैटर्न  वाले  देश  हूँ  उनको  बहुत  अधिक
 ग्रामदनी  इसी  व्यवसाय  से  होती  है  और
 उनका  बहुत  सा  काम  इसी  भ्रामदनी  से  चलता

 है।  पता  नही  हमारे  यहां  जब  सोदलिज्म
 झायेगा,  उस  वक्‍त  हमारी  आमदनी  मो  वैसी

 होगी  या  नही  ।

 हर  रेलवे  बजट  में  हम  देख  रहे  हे  कि

 हमारा  खर्चा  बढ़ता  ही  जा  रहा  है  ।  सन्‌
 १६५६-५७  में  हम  बोर्ड  पर  ६३  लाख

 रुपया  खर्च  करते  थे  जोकि  आज  बढ़  कर
 ८१  लाख  रुपया  हो  गया  है।  ६३  लाख
 से  बढ़ा  कर  हमने  इसको  ५१  लाख  कर  दिया

 है  जिसका  मतलब  यह  हुआ  कि  हमने
 २५  या  २६  प्रतिशत  की  वृद्धि  कर  दी  है  t
 इस  में  हमने  पाच  एडिशनल  बोर्ड  के  मेम्बर
 रखे  हैं।  भव  तक  यार  मैँम्बर  काम  करते
 थे  1  आइंदा  पता  नहीं  झाप  ज्वाइंट
 मैम्बर  भी  बना  दें।  एक  बार  पंडित जी
 का  एक  पश्राटिकल  निकला  था  जिसमें  उन्होने
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 सिखा  भा  कि  ब्युरोक्रीीी  कैसे  मल्टीप्लाई
 करती  है  t  वही  मल्टीप्लोकेशन  यहा
 हो  रहा  है।  यह  मल्टीप्लीकेशन  कब  तक
 लेगा ?  झाज  तक  तो  बोर्ड  के  खर्चे  में

 कहीं  भो  कमी  हुई  दिखाई  नही  दी  है  ।

 हां,  सबा्डिनेद्स  जहा  पहले  २६  हुआ  करते
 थे  वहा  शब  १६  हो  गये  ह।  और  ऊपर
 वाले  वर्ग  में  जहा  कमी  थी  वहां  उनकी
 तादाद  बढ़  गई  और  ज्वाइंट  डाइरेक्टर  पहले

 &  थे  वहां  भ्रब  उनकी  तादाद  ८  हो  गई  है  और

 हम  देखते  हें  कि  बड़े  श्रफ़सरों  के  एलाउंसेज
 में  बढ़ती  हुई  है  भौर  में  यह  कहने  पर  मजबूर
 हूं  कि  यह  चोज़  हमारे  समाजवादी  समाज
 के  ढांचे  के  श्रन्दर  मेल  नही  खाली  ।  हमारे
 रेलवे  के  डिप्टी  मिनिस्टर  साहब  आज़ादी
 की  लड़ाई  लड़ने  वाली  भझाई०  एन०  Wo
 के  बीर  सेनानी  हैं  और  वे  तो  कम  से  कम
 इस  चीज़  पर  विचार  करे  कि  हम
 किधर  जा  रहे  हें  ।  हम  क्‍या  नारा  लेकर
 आराज़ादी  की  लड़ाई  लड़ा  करते  थे  भ्रौर  वें
 देखें  कि  श्राज  हम  उस  नारे  को  सक्रिय  रूप
 दे  हेहें  कि  नही  ae

 एक  माननीय  सदस्य  :  मूल  गये  हे  ।

 शी  सिहासन  सिह  :  शब  में  गलों
 में  जो  मीडभाड़  की  समस्या  है  उसको  ओर
 रेलवे  मंत्रों  महोदय  श्र  सदन्‌  का  ध्यान
 भ्राकषित  करना  चाहता  हुं  ।  उस  समस्या
 के  ऊपर  हमारे  रेलवे  मत्री  महोदय  ने  भी

 कुछ  प्रकाश  डाला  झौर  कहा  कि  जो
 डिलक्स  ट्रेनें  चला  करती  थी  बहू  थ  क्लास
 के  नाम  का  दुरुपयोग  है।  इन  थर्ड  क्लास
 डिलक्स  एयर  कंडिशंड  ट्रेस  में  थड  क्लास  का
 कोई  मुसाफिर  नही  चलता  झौर  उनमें  बड़े
 भादमी  ही  चलते  हैं  ।  लेकिन  उन्होंने
 जो  यह  एक  सुविधा  दी  है  वह  बड़ी  स्वागत
 योग्य  चीज़  हैं।  उसमें  तीन  डिब्बे  थर्ड
 क्लास  के  लगेंगे.  te

 की  सिहासम  सिंह  :  जी  हां,  लग  गये  ।

 यह  बाक़ई  बढ़े  स्वागत  की  चीज़  है  कि  ह अ

 क्लास  वालों  की  सुविधा  के  लिये  डिलक्स

 सवारी  गाड़ो  चली  लेकिन  इससे  इस  भ्रत्या-
 घिक  भीड़माड़  की  समस्या  का  संतोषजनक
 गति  से  समाधान  नहीं  हो  सकता  1

 उसके  मूल  कारण  में  जाना  चाहिये  और
 यदि  हम  उस  पर  गहराई  से  विचार  करेंगे
 तो  हम  पायेंगे  कि  कही  कही  तो  हम  एक
 आदमी  के  लिये  पूरा  का  पूरा  सैलून  दे
 देते  हे  भौर  दूसरी  शोर  इतनी  भ्रधिक  रेलों  मे

 भीड़  रहती  हे  कि  लोग  बैठ  नहीं  पाते  और  एक

 दूसरे  पर  धकक्‍कम  धक्का  करते  हैं  में

 नही  समझता  कि  इस  तरह  की  विषमता
 झाज  का  हमारा  प्रजातंत्री  ओर  समाजवादी
 देश  कैसे  बर्दाइत  कर  सकता  है  |  यहां  पर
 इंग्रेड़ों  ने  यह  सेलून  की  प्रथा  क्रायम  की
 थी  क्‍योंकि  प्रंग्रेज़  श्रफसर  यहां  की  शेष
 भारतीय  जनता  से  झपने  भ्रापको  झलग
 थलग  रखना  चाहते  थे।  लेकिन  झाज  हमारे
 मिनिस्टर  लोग  अपने  लिये  सैलूनों  की
 व्यवस्था  क्‍यों  चाहते  हैं  ?  मिनिस्टर
 जब  चाहे  सैलून  ले  सकता  है  लेकिन  उसको
 फर्स्ट  क्लास  में  चलना  चाहिये  शरीर  & | छ  के
 लिये  एक  आदर्श  उपस्थित  करना  चाहिये
 यह  बड़े  हर्ष  का  विषय  है  कि  हमारे  रेखकें
 के  मिनिस्टर  महोदय  ने  इस  सम्बन्ध  में  एक
 झादशे  ररक्खा  ।  जिस  समय  वह  मिनिस्टर

 हुये  उस  समय  उन्होंने  सैलून  दूर  किया
 शौर  उन्होंने  सेकेंड  क्लास  में  चलना  शुरू
 किया  ।  मेने  देखा  कि  मिनिस्टर  साहब
 तो  सेकेंड  क्लास  में  थे  लेकिन  जनरल  मैनेजर
 बगैरह  पीछे  सैलून  में  थे  भौर  मुझे  तो  यह
 देख  कर  हैरत  होती  है  कि  मिनिस्टर  साहब
 ने  तो  एक  आदर्श  उपस्थित  किया  लेकिन
 जो  उनके  नीचे  अधिकारोगण  हे  वे  उसका

 झनुगमन  नहीं  करते  ।  में  समझता  हूं
 कि  यह  हमारे  में  एक  कमज़ोरी  है  कि

 हम  जो  झाद्ं  उपस्थित  करते  हें  उसके

 झनुरुप  श्राचरण  झोर  झमल  धपने  झचि-
 कारियों  से  यहीं  करा  पाते  t  में  रेलबेद
 के  अधिकारी  ग  स ेभपील  करूंगा  कि  we
 रेलों  भें  भरत्वाधिक  भीड़  हो  शौर  उसके
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 री  सिंहासन  सिंह]
 भारे  यात्रियों  का  बुरा  हाल  हो  जाता  हो  भौर
 यात्री  लोग  छत  पर  सफ़र  करने  भौर

 हेडिल  पकड़  कर  सफ़र  करते  हो,  जहां  गर्मियों
 मे  बहुत  से  यात्री  भीड़  के  कारण  बेहोश
 तक  हो  जाते  हो,  वहा  क्‍या  आप  इतना  भी
 त्याग  नहीं  कर  सकते  कि  अपने  सैलूनो  को
 छोड़  दें  भौर  जाहिर  है  कि  जितने  सैलून
 बह  छोड़ेगे  उतने  भ्तिरिक्त  डिब्बे  थर्ड  क्लास
 के  लिये  सुभ  हो  सकंगे  |  भ्रधिकारी
 लोग  भी  सैलन  का  इस्तेमाल  न  कर  फ़र्स्ट
 क्लास  के  एक  दो  डिब्बे  पूरे  के  पूरे  ले  सकते
 है  और  उनका  जो  यह  कहना  होता  है  कि
 हमे  सफ़र  में  काम  करना  होता  है,  वे  उन
 डिब्बों  में  बेठ  कर  कर  सकते  है।  अधि-
 कारी  लोग  जो  प्रस्सर  यह  कहते  हे  कि  हमे
 रास्ते  मे ंकाम  करना  होता  है  तो  वे  फ़्स्टं
 क्लास  का  एक  झाधा  कम्पार्टमेट  अपने  लिये
 लेकर  सफ़र  कर  सकते  है  भोर  उसमे  किसी
 को  न  झाने  दे  झौर  वहां  पर  वे  काम  कर  सकते
 है  7  उनका  यह  तक  कि  सैलून  में  ही  चल
 कर  काम  किया  जा  सकता  है  यह  मेरी  समझ
 में  मही भाता  यह  स्पष्ट  है  कि  हमारे
 अधिकारी  लोग  जिस  हद  तक  इन  संलूनो
 को  छोडेगे  उस  हद  तक  थर्ड  क्लास  के  भ्रति-
 रिक्त  डिब्बे  रेलगाड़ियों  को  सुलभ  होंगे
 और  उससे  किसी  कदर  भीड़भाड़  मे  कमी

 हो  सकेगी  धौर  धक्‍कम  धुक्‍की  मे  कुछ
 कमी  हो  सकेगी।  आज  हमारे  वहां  डिब्बो
 की  कमी  है भोर  जितने  सैलून  हम॑  सुलभ
 हो  सकेंगे  हम  उनको  फर्स्ट  क्लास,  सेकेंड
 क्लास  और  थर्ड  क्लास  मं  टन  कर  सकें  |

 जहां  तक  ऐयर  कंडिशन  कोचेज्  का
 सवास  है  मेरा  कहना  यह  है  कि  भ्रगर  उनसे

 होने  बाली  भ्रामदनी  का  हिसाब  लगाया  जाये
 तो  आपको  पता  चलेगा  कि  उनका  चलाया
 जाना  अस्टिफ़ाइड  नही  होगा  क्योकि  जैसा

 कि  में  ने  पहले  भी  कहा  ऐयर  फंडिए  डकोचेज़
 का  उपयोग  थ  क्लास  के  मुसाकिर  वही
 करते  बल्कि  कुछ  थोढ़े  से  धनी  भ्रादमी  ही

 करते  है  ध्रौर  में  उन  थोड़े  से  मुट्ठी  भर
 आदमियों  के  बारे  में  भौर  कुछ  भ्रषिक  न

 कह  कर  यही  कहूंगा  कि  जितने  बड़े  धनी
 झादमी  हे  उनकी  ईमानदारी  पर  हमे  शंका
 करनी  चाहिये  ।  दरभसल  देखा  जाय  तो
 यह  ऐयर  कंडिशंड  कोचेज़  उस  चन्द  एक
 झादमियो  के  लिये  ही  बनी  हुई  हूँ  भौर
 झगर  कोचेज  को  जारी  ही  रखना  है  भौर
 वे  उनका  इस्तेमाल  करते  हे  तो  कम  से  कम
 उतना  किराया  तो  उनसे  लिया  जाय  कि
 ऐयर  कंडिशंड  कोचेज़  अपना  खर्चा  खुद
 निकाल  लें  t  मत्री  महोदय  ने  हमें  बतलाया

 है  कि  ऐयर  कंडिशंड  कोचेज़  उन्होंने  कई
 लाइनो  में  काटी  हें,  में  तो  उनसे  कहुंगा
 कि  सब  लाइनों  में  काट  द॑ं,  फर्स्ट  क्लास
 झौर  सेकड  बलास  तो  पहले  ही  काफ़ी  हूँ
 झौर  वहा  न  लगा  कर  अगर  शाप  उनको
 अर्ड  क्लास  में  लगा  द॑  तो  थर्ड  क्लास  के

 मुसाफ़िरो  को  बहुत  राहत  मिलेगी  भौर
 रेलवे  की  झाय  भी  बढ़ेगी  ।  इस  रीति  से
 भी  भाप  कुछ  हद  तक  जो  झाज  भीड़भाड़
 होती  है  उस  को  दूर  कर  सकते  हे  लेकिन
 उसके  लिये  झाप  को  थोड़ी  सख्ती  से  काम
 लेना  होगा  1

 इसके  बाद  में  झापका  ध्यान  सीक्यु-
 र्टी  पुलिस  की  भोर  दिलाना  चाहता  हूं  1
 में  तो  झापसे  उसके  लिये  यही  कहूंगा  कि
 जब  से  झापने  सीक्युरिटी  पुलिस  बनाई

 है  तब  से  भ्राप  हिसाव  लगा  कर  देख  लीजिये
 कि  देण  में  रेलवे  क्लेम्सू  में  पहले  के  मुताबिक
 कमी  हुई  है  कि  बढ़होत्री  हुई  है भौर  उन

 आंकड़ों  से  ही  झापको  उसकी  उपयोगिता

 मालूम  हो  जायेगी  ।  भ्गर  क्लेम्स  की
 तादाद  बराबर  है,  कम  नहीं  हुई  है  झथयवा

 बह  बढ़ी  है  तब  सीक्युरिटी  पुलिस  को  बनाये
 रखने  का  कोई  जस्टिफ़िकेशन  नहीं  है  ।

 झगर  उनकी  तादाद  कम  न  दो  कर  बढ़ी
 है  तब  तो  भापको  यह  समझ  लेना  चाहिये
 फि  कुछ  ौर  ही  बात  है:  इस सम्बन्ध
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 मे  मेरी  एक  सीक्यूरिटी  पुलिस  के  भ्रफसर
 से  बात  हुई  भौर  मेरी  स्वयं  की  भी  अपनी
 धारणा  है  कि  आज  सीक्युरिटों  पुलिस  भौर

 रेलवे  प्रोटेक्शन  पुलिस इन  दोनों  में  सामन्जस्य

 नहीं  है,  कोश्नापरेदान  नहीं  है  भर  दोनों  मे

 एक  सौतिया  डाह  चलता  है  1  आपने

 कानूल  बना  कर  सीक्युरिटी  पुलिस  को
 किसी  व्यक्ति  को  पकड़ने  का  अधिकार
 तो  दे  रक्खा  है  भौर  घर  की  तलाशी  लेने  का
 भी  भ्रधिकार  दे  रखा  है  लेकिन  उसको  झापने
 खालान  करने  का  भ्रधिकार  नहीं  दिया  है
 जिसका  कि  परिणाम  यह  होता  है  कि  सीक्युरिटी
 पूलिस  वाले  एक  व्यक्ति  को  पकड़  कर
 जी०  झार०  पी०  को  सौंप  देते  हें,  जी०  श्रार०
 पी०  को  उससे  कोई  मतलब  नहीं,  वह  उससे
 ह्ेष  करते  हें  भौर  इस  तरह  केस  क़ायम  करने
 और  मुकदमा  चलाने  मे  गड़बड़ी  होती  है
 और  इसलिये  मेरा  सुझाव  है  कि  इस  तरह  का
 नियम  बनाया  जाये  कि  जो  पकड़े
 बही  उसका  चालान  भी  कर  सके  शौर
 रेलवे  में  दो  तरह  का  पुलिस  शासन  न  रक्खे,
 डाएरकी  न  रखे  ।  इस  डाएरकी  के
 खिलाफ़  हमने  देश  ने  बहुत  भावाज़  उठाई
 झौर  उसके  कारण  हमारे  देशवासियों  ने
 पिछले  समय  में  काफ़ी  मुसीबत  शौर  कठि-
 नाहयां  झेली  हे  ।  झाप  रेलवे  में  यह  दो

 तरह  की  पुलिस  फ़ोंस  रख  कर  डाए पकी  पैदा
 कर  रहे  हे,  एक  तो  सेंटर  को  पुलिस  रक्खे
 झौर  दूसरी  प्रान्तीय  पुलिस  झौर  दोनों  में
 सामंजस्थ  न  हो  झाप  इन  दोनों  को  एक
 दूसरे  में  मजं  करके  एक  कर  दें  झोर  ऐसा  करने
 से  ही  भ्राज  रेलवे  में  जो  चोरियां  होती  हूँ
 वे  बन्द  हो  सकती  हे  t

 झभी  उस  दिन  हमारे  बमन  साहब
 ने  हाउस  के  सामने  कमशियल  बलकंस  की
 समस्‍या  रक्खी थी थी  ।  में  तो  अनुरोध  करूंगा
 कि  उपाध्यक्ष  महोदय  कि  झाप  स्वयं  जा
 कर  देख  लीजिये  कि  कमशियल  बलकंस
 की  ब्याज  क्‍या  हालत  है।  हम  भाज  करोड़ों
 रुपये  बड़ी  बढ़ी  इमारतों  के  निर्माण  पर  खर्च

 कर  रहे  हे  श्रौर  करोड़ों  रुपये  का  हम  बाहर
 से  एयर  कंडिशनिंग  का  सामान  मंगाते  हैं
 लेकिन  शप  वहां  पर  छतों  डाल  कर  जो
 माल  पड़ा  होता  है  उसको  बचाने  का  इंतज़ाम
 नहीं  कर  सकते  t  रास्ते  में  प्लेटफ़ार्मो
 पर  माल  फिका  रहता  है  और  कोई  उसको

 पर्वाह  करने  वाला  नहीं  है  भौर  अगर  उसकी

 बजह  से  माल  सड़  जाय  या  वर्षा  से  नुकसान
 हो  जाये  तो  उस  नुकसान  के  लिये  कमशियल
 कलक  की  तनख्वाह  से  वहू  रिकवर  हो,
 यह  बात  मेरी  समझ  में  नहीं  झाती  है  ।
 यह  कहां  का  इंसाफ़  है  कि  अगर  माल  खराब
 जाये  और  घाटा  हो  तो  कमशियल  बल्क
 की  पौकेट  से  काटा  जाये  ।  बमंन  साहब  बे
 उनके  रहन  सहन  की  बाबत  काफ़ी  बतलाया
 कि  बहू  कंसी  बुरी  प्रवस्था  में  रह  रहे हैं,  उनका
 वेतन  बहुत  कम  है  और  उनको  हालत  खेत
 के  हलवाहे  की  तरह  है  शौर  जो  सारा  खेत
 जोतता  है  शौर  अन्न  पैदा  करता  है  उसको
 केवल  २०  रुपया  तनख्वाह  मिलती  है  ।

 कमशियल  वलक॑  के  ज़रिये  रेलवे  को
 इतनी  अधिक  भ्ामदनी  होती  है  भौर  यह
 उचित  है  कि  उसकी  झाथिक  दुर्देशा  को  शोर
 ध्यान  दिया  जायें  और  उसको  कम  से  कम
 इतनी  सुविधायें  और  वेतन  देवें  जिससे

 बहू  ठीक  से  अपना  काम  कर  सके  ।  इसके
 झलावा  झाप  जो  ब्लेम  इंसपंक्टर्स  मुकरंर
 करते  हू  उनमें  श्राप  कमशियल  बलकंस  को
 चांस  नहीं  देते  हूँ  हालांकि  यह  क्लेम  का  मामला

 उन्ही  से  सम्बन्धित  है  भौर  बे  इसके  जान-
 कार  होते  है।  में  चाहूंगा  कि  कम  से  कम
 यह  क्लेम  इंस्पेक्टरी  की  जगह  तो  उन  को  देवे
 ताकि  बहू  मन  में  यह  झावा  रकक्‍्खें  कि  किसी
 दिन  भी  तरक्की  कर  सकते  हें  भौर

 ३००,  ४००  और  Yoo  रुपये  के  प्रेड  में

 पहुंच  सकते  है  ।  क्लेम  इंसपैक्टर्स  की  जगहें
 केवल  कमशियल  क्लकंस  के  लिये  रख  दें
 और  ऐसी  व्यवस्था  करन ेसे  उनको  मुस्तैदी
 से  काम  करने  के  लिये  बढ़ा  प्रोत्साहन  मिलेगा  ।
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 प्री  सिंहासन  सिंह]
 शाप  स्वयं  जा  कर  जहां  बे  काम  करते  हूँ
 देख  लें  कि  काम  की  कया  हालत  है  |  मुझे
 स्टेशन  पर  उन्होंने  दिखाया  कि  देखिये

 साहब  यह  ४  हजार  पानों  के  बंडल  Vo
 स्टेशनों  को  मुझे  भेजने  हूँ  और  जब  मेंने

 पूछा  कि  इस  काम  को  किलने  दिलों  में
 करोगे  तो  कहा  कि  साहब  मुझे  श्राज
 १२  बजे  रात  तक  यह  काम  खत्म  कर  देना

 है  भोर  यही  कारण  है  कि  क्लेमों  को  तादाद
 बढ़ती  है  क्योंकि  माल  ग़लत  सलत  चला  जाता
 है  और  आप  समझ  सकते  हे  कि  ४  हज़ार
 बंडल  ४०  मुल्तलिफ़  स्टेशनों  पर  एक  आदमी
 के  द्वारा  ४,  ५  घंटों  के  भीतर  भेजना  क्‍या
 संभव  है  ?  यहां  पर  १५०  को  सेकशड

 स्दुय  है  लेकिन  यहा  पर  आपने  केवज
 १००  आदमी  ही  दे  रक्खे  हे  और  उनके

 ऊपर  इस  क़दर  काम  का  बोझ  लदा  रहता
 है  कि  उनको  बिलकुल  ही  फुरसत  नहीं
 मिलती  है  श्रौर  जल्दी  भौर  घबड़ाहट  में
 काम  खत्म  करने  में  भेजने  में  गलती  हो  जाती

 है  शौर  माल  उलटे  सीधे  चला  जाता  है
 जिसके  कि  कारण  क्लेम  जाते  हे  ।  मेरा

 सुझाव  है  कि  जो  उनकी  संकरांड  स्ट्रथ  है
 बहू  उनको  दी  जाय  ।

 दूसरी  बात  जिसकी  कि  ओर  में  श्रापका
 ध्यान  दिलाना  चाहता  हूं  वह  गोरखपुर
 के  कुछ  क्लककंस  के  सम्बन्ध  में  है  रेलवे
 बोर्ड  ने  इस  तरह  का  नियम  रक्खा  ढपना
 है  कि  वार  सर्विसेज़  से  जो  सम्बन्धित  होंगे
 उनको  ७०  फीसदी  भरत,  किया  जायगा
 झौर  २३०  फीसदी  जनरल  लेंगे  और  झर

 जगहों  से  लेंगे  ।  भाज  वार  को  खत्म  हुये
 १२  वर्ष  हो  गये  भौर  ७०  फीसदी  झ्रादमी

 में  समझता  हूं  वहां  पर  लगे  भी  होंगे  लेकिन
 भी  इस  वर्ष  तक  लड़ाई  के  नाम  पर  ३०
 फीसदी  जगहों  पर  भी  प्रौपर  चैनल  से  म

 भर  कर  बाहर  से  सोग  मर  लिये  ।  बहां  की
 रेलवे  एथारिटीज़  ने  जिट्ठी  लिखी  कि  ऐसा

 करना  है  और  बोर्ड  में  लिख  दिया  कि  अच्छा
 भाई  यह  ३०  फीसदी  भी  दे  सकते  हो  -  भ्राप
 इस  पर  विचार  करें  कि  ऐसा  क्‍यों  हो  रहा
 है शौर  इस  तरह  की  वार  के  नाम  पर
 धांघलीवाजी  से  आपके  कमंचारियों  में  द्वेष
 की  भावना  फैलती  है  भ्रौर  आपके  इंसाफ
 में  उनको  शुबहा  होता  है।  हमारे
 रेलवे  के  कर्मचारियों  को  इस  बात  की  आज्ञा

 रहनी  चाहिये  कि  प्रगर  बोर्ड  से  इंसाफ  न
 मिले  तो  झाखिरी  दरबार  मिनिस्टर  साहब
 का  है  और  भाखिरी  अदालत  उनकी  है  और

 वहां  से  उनको  इंसाफ  मिलेगा।  बोर्ड
 @  एक  कालम  में  लिख  दिया  जिसका  मतलब
 निकला  कि  ३०  परसेन्ट  इन  को  भर्ती  कर  लो  ।
 इस  तरह  से  Loo  फीसदी  वार  वाले  हो  गये  t
 जो  प्रापर  चैनेल  से  आये  उन  के  लिये  कोई
 स्थान  नही  है  ।  हमारे  क्लकों  का  रिप्रें-
 जेन्टेशन  है,  आप  उस  पर  विचार  करें
 जो  ७०  परसेन्ट  श्राप  ने  मुकरंर  कर  रक्खा
 था,  उस  से  अधिक  न  दें  ।  लेकिन  जो
 आ  उन  को  यह  विश्वास  होना  चाहिये  कि
 उन  का  हक  नही  छूड़्या  जायेगा,  उन  के
 ऊपर  जबर्दस्ती  नहीं  की  जायेगी  ।

 टिकेटलेस  ट्रेवेलिंग  के  सम्बन्ध  में  डिप्टी
 मिनिस्टर  साहब  ने,  जो  हमारे  यहां  गये  थे,
 आ्राश्वासन  दिया  था  कि  अच्छा  काम  करने
 वालों  को  इनाम  दिये  जायेंगे  और  शायद
 झाप  को  स्मरण  होगा  कि  हमारे  यहां  का
 जो  बैच  है  वह  इतना  अच्छा  काम  करता  है  कि

 वह  खाली  टिकेटलेस  टूैबेलर्स  को  ही  नहीं
 पकड़ता  है  बल्कि  रेलवे  भ्रधिकारियों  को  भी,
 जो  कि  टिकेटलेस  द्वैवेल  करने  वालों  को  लें
 जाते  हैं,  उसने  पकड़ा  है।  कई  मुकदमे
 भी  हुई  हैं।  लेकिन  उन  का  स्वयम्‌  का  जीवन
 खतरे  में  पड़  गया  है।  टिकेटलेस  ट्रैवेल
 करने  वाले  भी  नाराज  शौर  जो  रेलवे  भ्रषि-
 कारी  ले  जाते  हैं  वे  मी नाराज  -  उन  को
 टरपकी  का  कुछ  भरोसा  हो  तो  बह  शायद
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 और  भी  जोर  से  काम  कर  सकें  वे  लोग
 देश  का  काम  करते  हें  और  देश  का  काम
 करने  में  उन  के  लिये  बड़ा  खतरा  है  ।  में
 उम्मीद  करता  हूं  कि  श्राप  इस  के  सम्बन्ध
 में  उचित  कारंवाई  करेंगे  और  जो  लोग
 झ्रपनी  जान  की  बाजी  लगा  कर  रात  दिन
 परिश्रम  कर  के  ऐसे  ग्रधिकारियों  को  पकड़ते

 है  जो  कि  टिकेटलेस  ढ्ेबेल  करने  वालों  को
 ले  कर  चुलते  है,  बल्कि  ऐसे  लोग  भी  हैं
 जो  कि  पसे  ले  कर  ले  जाते  है,  उन  को  भी

 पकड़ते  हैं,  उन  के  वास्ते  खास  योजना
 करेंगे  ।  इस  से  मेरे  खयाल  में  टिकेटलेस

 ट्रैवेलिग  बहुत  कम  हो  जायेगी  ।

 में  कहना  चाहता  हूं  कि  श्राप  इन

 सुझावों  पर  विचार  करेगे  और  राज्य  की
 जो  कम  वेशी  आमदनी  है,  उसे  पूरा  करने  की
 कोशिश  करेंगे  ।

 शी  शुनशुनवाला  (भागलपुर)
 उपाध्यक्ष  महोदय,  मेरे  पूर्व  वक्‍ता,  ठाकुर
 साहब  ने  बताया  है  कि  हमारे  प्राइम
 मिनिस्टर  साहब  बराबर  यह  कहते  रहते  हैं
 कि  सोशलिस्टिक  पैटर्न  श्राफ  सोसाइटी  हमारे
 यहां  होनी  चाहिये  और  उन्होंने  यह  भी  कहा
 है  कि  जिस  लड़ाई  को  हमारे  शाहनवाज़
 साहब  ने  इतनी  जोर  से  लड़ा,  उस  डिपार्ट-
 मेट  में  भी  उन्होंने  बहुत  जगह  देख  लिया  कि
 सोशलिस्टिक  पैटर्न  बहुत  दूर  पर  है  में
 तो  यह  कहूंगा  कि  हम  लोग  उल्टे  रास्ते  ही
 चल  रहे  हे  ।  सोशलिस्टिक  बैटने  तो  दूर
 रहा,  भी  तक  जैसा  भी  हमारा  रवैया
 रहा  है,  हो  सकता  है  कि  श्र  कही  वह
 होता  हो,  परन्तु  उस  रवैये  से  तो  यही  लगता

 है  कि  सोष्ठालिस्टिक  पैटर्न  के  ठीक  उल्टे
 रास्ते  से  हम  चल  रहे  हैँ  ।

 थर्ड  क्लास  के  बारे  में  तो  बराबर  कहा
 ला  रहा  है।  मेने  भी  एक  बार  करीब
 दस  ष्षं  हुये  यहां  पर  एक  प्रदन  किया  था  कि
 वह  जो  झोपरक्राउडिंग  है  थर्ड  क्लास  में
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 ae  कितनी  होती  है  शौर  उस  से  कितना
 फायदा  होता  है  भौर  सरकार  कब  तक
 इस  को  दूर  कर  सकेगी  ।  यह  जल्दी  से
 जल्दी  दूर  की  जा  सकती  हैया  नहीं  ?
 तो  जवाब  में  यह  कहा  गया  कि  यदि  यह  थर्ड
 क्लास  में  जो  प्रोवरक्राउडिग  हो  रही  है
 उस  को  हम  श्राज  एक  दम  से  रोक  दें  तो
 रेलवे  का  दीवाला  निकल  जायेगा,  हमारी
 इतनी  आमदनी  नहीं  होंगी  कि  हम  रेलवे  को
 चला  सकें।  आ्राज  थर्ड  क्लास  को  कई  प्रकार
 की  ऐमेनेटीज  दी  गई  हैँ,  यह  में  मानूगा  ।
 थर्ड  क्लास  में  पंखे  लगाये  गये  हे,  पाखाना
 जाने  और  पेशाब  करने  की  सहलियत  दी
 गई  है,  परन्तु  यह  देखने  में  नहीं  श्राता  कि
 झोवरक्राउडिंग  किसी  भी  हालत  में  कम

 हुई  हो।  कुर  साहब  ने  श्राप  को  बतलाया
 है  कि  क्या  जस्टिफिकेशन  है  कि  हमारे
 रेलवे  अफिसर  लोग  सैलून  श्रादि  में  चलें,
 या  फर्स्ट  क्लास  में  ही  चलें  ।  या  वे  एक
 थर्ड  क्लास  का  डब्बा  खाली  करवा  लें  तो
 उन  को  सहूलियत  नहीं  होगी  ।  एक
 श  क्लास  के  डब्बे  में,  जैसे  हमारी  बेंच
 होती  है,  उस  में  बैठ  कर  नहीं  जा  सकते  ?
 पंखा  लगा  लें,  और  किसी  को  न  श्राने  दे  t
 इस  से  भी  ता  काम  चल  सकता  है।
 बहू  कहते  &  कि  इस  लिये  नहीं
 चल  सकता  है  कि  हमें  रेल  में  मगज  का  काम
 करना  पड़ता  है,  बिना  मैलून  के  हम  काम
 नहीं  कर  सकते।  क्या  'भारतबषं  में  कोई
 हमें  ऐसा  आदमी  बतला  सकता  है  जो  कि
 महात्मा  गाधी  से  अधिक  काम  करता  हो  ?
 उन  के  पास  क्‍या  किसी  भी  हालत  में  मगज
 का  काम  किसी  बौर  से  कम  था  ?  परन्तु
 वें  तो  थ  क्लास  में  चलते  में  ।  हां  यह  ठोक  है
 उनकी  इज्जत  के  कारण  लोग  उनके  लिये  थोड़ी
 बहुत  जगह  कर  देते  थे,  लेकिन  चलते  वें
 थर्ड  क्लास  में  ही  थे।  हो  सकता  है
 कि  उन  लोगों  का  अभ्यास  ऐसा  पड़ा  हुआ  हो
 जिस  की  वजह  से  वे  वहां  काम  नहीं  कर  सकते

 हों,  तो  डब्बों  में  कुछ  परिवर्तन  कर  सकते  हे  t
 इस  से  एक  तो  लोगों  के  बैठने  को  कुछ  सहूलियत
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 श्री  भुनभुनवाला]
 अधिक  हो  जायेगी,  दूसरे  लोगो  के  ऊपर
 मानसिक  प्रभाव  बहुत  अच्छा  पड़ेगा  ।  भ्राज

 मुझे  इस  पर  कुछ  अधिक  कहने  की  भ्रावश्यकता

 नहीं  थी,  परन्तु  चूकि  हमारे  ठाकुर  साहब
 में  कहा  इसलिये  मेरे  मन  में  भी  भ्रा  गया  कि
 में  इस  बात  को  दोहरा  nm औौर  इस  को  और
 सपोर्ट  कर  दू  |

 हमारे  रेलवे  मिनिस्टर  साहब  नें  अपने
 बक्‍तव्य  में  भ्राज  या कल  कहा  था  किमें
 एक  सीक्रेट  डिस्क्‍लोज  नहीं  करता  हू,  परन्तु
 एक  बात  बतला  देना  चाहता  हू  कि  हमारे
 मेम्बर  लोग  बहुत  सी  बातें  रेलवे  श्रादि
 के  बारे  में  कह  देते  हें  जैसे  कि  यह  ट्रेन  यहा

 खडी हो,  यह  टाइम  टेबल  यहा  पर  बदल  दिया
 जाये  ।  परन्तु  अगर  उससे  एक  दूसरे  का

 कद्राडिक्शन  होता  है  तो  रेलवे  अधिकारी
 क्या  करे  ?  में  उन  से  यह  कहना  चाहूंगा
 कि  यदि  कोई  इस  प्रकार  की  बात  उन  के
 सामने  शाये  कि  यह  चीज़  इस  तरह  होनी
 बाहिये  भौर  दूसरी  झोर  से  ठीक  दूसरी
 तरह  की  बात  दायें  तो  रेलवे  भ्रधिकारियो
 के  लिये  यह  तो  जरूरी  है  कि  जो  आदमी

 कुछ  चाहता  है  उसे  कम  से  कम  जवाब  तो  दे
 कि  इस  कारण  से  हम  यह  नहीं  कर  सकते

 हैं  ताकि  हम  जा  कर  लोगों  को  बतला  सके
 कि  आप  ने  यह  चीज़  मांगी  लेकिन  फला
 ष्बीज़  करने  से  दूसरे  लोगो  को  यह  सुभीता
 है  ।  झगर  समूची  बात  को  हम  जनता
 में  रक्खें  कि  फला  चीज  होनी  सम्भव  नहीं
 है,  तो  ये  चुप  हो  जाते  हें  कि  शायद  ऐसा

 ही  होगा,  परन्तु  जब  हम  लोग  जाते  हे  तो
 ये  पूछते  हे  कि  क्‍या  तुम  हमारी  छोटी  सी
 बात  नहीं  कर  सकते  ?  यदि  रेलवे  मत्रालय

 हम  को  कारण  बतला  दे  तो  हम  जवाब  दे
 सकते  हे  ।  और  भें  कहता  हु  कि  व  लोग

 ऐकोमोडट  करने  के  लिये  तैयार  है,  वे  इतने
 शबार्थी  नही  है  किन्तु  यह  जानना  चाहिये  कि
 उन  के  मन  में  क्या  प्रभाव  पडता  है  ।  वे
 सोचते  हे  कि  जिस  का  यहा  पर  जितना
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 ही  प्रभाव  होता  है  वह  बैसा  हो  करवा  लेता
 है।  इस  का  परिणाम यह  होता है  कि
 लोगो  में  ऐसी  भावना  हो  गई  है  कि  यदि
 किसी  की  रेलवे  में  पहुंच  है  तो  वही  उन  के
 काम  को  करवा  सकता  है  t  में  जानता

 हु  कि  यहा  पर  कट्राडिक्शन  होता  है,  मेरे
 पास  भी  बहुत  सी  कट्राडिक्शन  की  बातें
 झ्राती  है  तो  में  उन  को  समझा  देता  ह्‌  और
 वह  चीज़  को  ठीक  से  समझ  लेते  है  ।

 में  एक  छोटी  सी  चीज़  कहूगा  ।  एकचारी
 का  एक  हाल्ट  स्टेशन  खोला  गया  है  |  श्राज
 सात  झाठ  साल  से  में  वहा  बुकिंग  झाफिस
 के  लिये  प्रदत्त  कर  रहा  था।  पिछली  बार
 जब  में  बोला  था  तब  कहा  गया  था  कि  इस
 का  प्रबन्ध  हो  जायेगा  ।  वहां  एकचारी
 स्टेशन  से  पहलगाव  के  वास्ते  दो  गाडिया
 जाती  हे  ।  लेकिन  शभ्राज  उसको  नौ  महीने
 हो  गये  वहा  पर  टिकट  बटने  का  कोई  प्रबन्ध

 नहीं  किया  गया  है  ताकि  वहा  से  चढ़ने  वालो
 को  ठीक  से  टिकट  बट  जायें  ।  हो  यह  रहा
 है  कि  कोई  कहता  है  कि  हमको  कट्रेक्ट  मिले,
 कोई  कहता  है  कि  हम  को  सिले  ।  हम  भी

 चिट्ठी  लिख  चुके  हे  कि  भाप  किसी  न  किसी
 तरह  से  प्रबन्ध  कर  दीजिये  ।  वहा  पर

 मुसाफिरों  को  बडी  दिक्कत  होती  है,  बहुत
 से  रह  जाते  है  ।  जो  बिना  टिकट  चले
 जाते  हे  वे  पकड़े  जाते  हैं  श्रौर  उनसे  कहा
 जाता  है  कि  तुम  बिना  टिकट  क्यो  भा  गये  ।
 मेरी  समझ  में  यह  नहीं  श्ाता  कि  ऐसा  क्यो
 है  कि  इन  छोटी  छोटी  बातो  के  लिये  भी  एम  ०
 पो०  को  लिखना  पड़े  तब  वे  की  जायें  ।  यह
 तो  रेलवे  भ्रधिकारियों  का  निजी  कत्तंव्य  है  1

 एक  पुसिया  स्टेशन  है  जिस  पर  हाल्ट
 के  बास्ते  हुक्म  हो  चुका  है  |  एक  भादमी
 मे  Yoo  रुपया  जमा  भी  कर  दिया  है।
 लेकिन  मालूम  होता  है  कि  कोई  दूसरा
 झादमी  पहुच  भया  है  इसलिये  पहले  झदमी
 को  कोई  जवाब  नहीं  दिया  जा  रहा है  ।  हम
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 जाते  हैं  तो  लोग  हमसे  कहते  है  कि  पुसिया
 स्टेशन  पर  हाल्ट  नही  हमा  |  हम  चक्कर
 में  पड़  जाते  हैं  कि  ऐसा  क्यो  नहीं  हुआ  जब  कि
 उसके  लिये  आर्डर  हो  गया  था  |

 बोसी  लाइन  पर  कोई  दस  पन्द्रह  स्टेशन

 ऐसे  है  जिन  पर  कि  ब्रिटिश  सरकार  के
 जमाने  में  हाल्ट  होता  था  ।  उन  जगहो  पर
 गरीबो  के  कुछ  मेले  होते  हे  ।  वहा  पर  पहले
 हाल्ट  था  ।  बहुत  से  स्टेशनों  पर  हाल्ट  था
 उन  सब  के  नाम  तो  में  नहीं  बतला  सकता
 लेकिन  उनमे  से  कुछ  के  नाम  ये  हे--

 गोनूधाम,  फसिया,  गृुरुषाम  ।  यहा  धामिक
 लोग  जाते  हे  ।  यहा  पहले  हाल्ट  था  ।
 यहा  पर  हाल्ट  करने  में  तो  भ्रापको  से
 का  भी  कोई  खर्चा  नहीं  है  1  यहा  पर  पाच
 सात  जगह  पर  हाल्ट  दे  दीजिये  ।  यदि  नहीं
 देते  हे  तो  कम  से  कम  समझा  तो  दीजिये  कि
 ऐसा  करने  में  श्रापको  क्‍या  दिक्कत  है  ।
 पहले  यहा  हाल्ट  दिया  जाता  था  ओर  जो
 यात्री  जाते  थे  उनको  टिकट  मिलती  थी  और
 वे  अपना  काम  सहूलियत  के  साथ  कर  गवते
 थे।  वहा  से  कचहरी  जाने  मे  भी  सुभीता
 होता  था  तो  जब  हम  शाज  उसने
 बारे  में  रिप्रेजेटेशन  करते  हैं  तो  कम  से  कम
 समझा  तो  दीजिये  कि  यह  काम  इसलिय  नहीं

 हो  रहा  है।

 आज  सात  वरस  हो  गये  कि  हमने  रिपोर्ट
 की  थी  कि  वीरगज  स्टेशन  पर  एक  गूड्स
 क्लर्क  ने  एक  मरचेट  को  एब्यूज  किया  था
 हमने  इसके  बारे  मे  थोरखपुर  को  लिखा  और
 भी  कई  जगह  लिखा  लेकिन  कोई  जवाद  ही
 नही  मिला  ।  हमारे  तिवारी  जी  ने  भी  इसी
 तरह  की  शिकायत  की  थी।  उनको  जवाब  देते

 हुये  हमारे  डिप्टी  मिनिस्टर  साहब  ने  कहा  था
 कि  वह  शिकायत  तो  उनको  मिली  लेकिन
 वह  दूसरे  आदमी  के  बारे  में  थी,  जिस  भ्रादमी
 का  झापने  जिक्र  किया  उस  के  बारे  में  नही
 थी।  अगर  दूसरे  झ्रादमी  के  बारे  में  भी
 थी  तो  भी  आपको  खबर  तो  दे  देनी  चाहिये
 थी।

 भी  काहनबाज  खां  मैंने  उनको
 खबरे  तो  दी  कि  इस  झादमी  का  कुसूर  हैं  ।

 लेकिन जब  हम  उसको  सजा  देने  लगे  तो
 उन्होने  खुद  ही  सिफारिश की  कि  उसको  एक
 दूसरा  मौका  दिया  जाये  |

 शौ  झुनझुनवाला  :  भ्रगर  उन्होंने
 सिफारिश  की  तो  गलती  की  ।  लेकिन
 आपने  उनको  कहा  कि  बहू  शिकायत  दूसरे
 श्रादमी  के  बारे  में  है।  मेर  कहने  का  तात्पर्य

 यह  है  कि  जब  हमारी  चिट॒ठी  जाये,  तो
 शिकाण्त  चाहे  किसी  के  बारे  में  हो  उसका
 जवाब  तो  देना  चाहिए  ।  मैं  तो  कहता  हू
 कि  एम०  पी०  ही  नही  गर  कोई  गरीब
 गाव  वाला  आपको  लिखे  और  शिकायत
 करें  तो  उसे  भी  झापको  उत्तर  देना  चाहिए  ।
 मैं  कहता  ह्‌  कि  भ्रगर  किसी  गाव  वाले  के  पास
 या  मुखिया  के  पास  आपका  पत्र  पहुच  जाता
 है  तो  वह  गदगद  हो  जाता  है।  वह  समझता

 है  कि  यह  हमारी  रेलवे  है  7  हमारी  बात  की

 हमारे  'रलवे  के  अफसर  कद्र  करते  है  t

 हमारी  बात  को  सुनते  हैं।  आप  चाहे  उस
 काम  को  करे  या  न  करें  लेकिन  ठीक  कारण
 बताकर  उनको  खबर दे  दें  तो  बहुत  अच्छा
 हो।

 यहा  पर  सोहलिस्ट  पैटर्न  झाव
 सोसाइटी  की  बात  कही  जाती  है।  यह  ठांक

 है  कि  थें  क्लास  वाले  के  पास  पैसा  नही
 है  इसलिए  वह  ऊचे  दरजे  में  नहीं  चढ़
 सकता  ।  लेकिन  जो  छोटे-छोटे  स्टेशन  है
 वहा  पर  लोगो  को  बहुत  दिक्कत  है  उस
 तरफ  भी  आपको  ध्यान  देना  चाहिए  i  at
 नाथ  नगर  कं  बारे  में  पहले  भी  कहा  था  कि

 वहा  पर  प्लेटफार्म  बहुत  नीचा  है  t  वह
 जैनिधो  का  बडा  भारी  तीर्थ  स्थान  है
 प्लेटफार्म  नीचा  होने  क ेकारण  वहा  भ्रक्‍्सर

 एक्सीडेंट  हो  जाते  है।  स्त्रियों  को  गाडी
 में  से  उतरने  में  बहुत  कठिनाई  होती  है।
 अगर  झापके  पास  सीमेंट  नहीं  है  तो  उसे



 3465  Demands  for  Grants  $  MARCH  ‘1988  Railways,  1008-08  3456

 पी  भुनभनवाला])
 जाने  दीजिये,  भ्राप  कुछ  टा  लगाकर  ही  उसको
 ऊंचा  कर  दीजिये  ताकि  यात्रियों  को  थीड़ी
 सुविधा  हो  जाये।

 भागसपुर  स्टेशन  पर  दो  दरवाजे  हैं।
 जिस  बबत  लोग  उतरते  हैं  भौर  जाते  जाते  हैं
 तो  यहां  बहुत  भीड़  हो  जाती  है  और  लोगों
 को  निकलने  में  दिक्कत  होती  है  t  लेकिन
 सिर्फ  एक  दरवाजा  खुलता हैं  i  बहुत  एजीटेशन
 के  बाद  दूसरा  दरवाजा  तो  लग  गया  है  लेकिन

 वहां  पर  आदमी  नदारद  रहता  है।  उसी  की
 बगल  में  एक  छोटा  स्टेशन  है  मीटर  गेज  का  ।
 उसके  बारे  में  मैने  कई  दफा  कहा  है  कि  वहां  पर

 बड़ी  गन्दगी  रहती  है  भौर  इस  वजह  से  एक
 स्टेक्षन  से  दूसरे  स्टेन  को  लोगों  को  जाने  मैं
 कष्ट  होता  है।  अगर  वहां  एक  पैखाना
 बनवा  दिया  जाय  तो  यह  कष्ट  दूर  हो  सकता

 है।  इसके  बारे में  कई  बार  मैं  ने  कम्पलेंट
 भी  लिखी  लेकिन  कोई  भ्रफसर  इस  झोर
 ध्यान  ही  नहीं  देते  ।  ये  बातें  बहुत  छोटी  है
 परन्तु  जनता  पर  इनका  बहुत  बड़ा  भ्रसर

 पढ़ता  है  क्योंकि  लोग  समझते  है  कि  हमारी
 गवर्नमेंट  हमारी  जरूरत  की  तरफ  ध्यान  ही
 नहीं  देती  ।  श्राप  बड़े-बड़े काम  तो  कर  रहे  हैं
 जो  आपके  पास  पहुंच  सकते  है  उनका  काम
 हो  जाता  है।  जैसे  कि  दिल्‍ली  का  स्टेशन  और

 बड़ा  बनाया  जा  सकता  है।  जैसा  कि  एक
 सज्जन  ने  कहा  था  कि  इलाहाबाद  क॑  स्टेशन
 को  खुदवाकर  फिर  से  बनवाने  का  विचार  है,
 झौर  उसके  खुदवाने  में  जितना  खा  होगा
 उससे  कम  खर्चा  उसको  फिर  से  बनवाने  में

 होगा  ।

 शी  ग्रजराज  सिंह  (फिरोजाबाद)  :

 ३८  लाख  लगेगा  ।

 थी  झुमशुनवाल।  :  झगर  किसी  खास
 स्टेशन  को  फिर  से  बनाने  की  झावश्यकता  है
 तो  उसे  बनना  बाहिए।  इलाहाबाद  में  भ्रभी

 बहुत  भ्रसुविधा  है  उसे  बनना  चाहिए।  लेकिन
 मेरे  कहने  का  मतलब  यह  है  कि  जो  छोटी

 छोटी  पीजे  है ंउनकी  तरफ  भी  भाषकों  ध्यान
 देना  चाहिए  ।

 टाइम  टेबल  के  बारे  में  में  कह  चुका  हूं।
 कई  बार  टाइम  टेबिल  के  बारे  में  लिखा  मगर
 उसका  कोई  जवाब  ही  नहीं  आया  |  कल  एक
 चिट्ठी  झायी  है।  एक  जगह  का  कर  दिया

 है।  लेकिन  कई  धाट  स्टेशनों  पर  असुविधा
 है।  जैसे  कि  तिवारी  जी  ने  धाट  पलेजा  के
 बारे  में  कहा  था  ।  वैसे  ही  विहपुर  घाट,
 बराड़ी  घाट,  माधोपुर  घाट  का  भी  सवाल  हैं  |

 वहां  पर  लोगों  को  बहुत  दिक्कत  होती  है
 आाप  जाकर  देख  सकते  है  ।  मावोपुर  घाट
 शौर  बराड़ी  घाट  पर  एक  घाट  हटाने  के  लिए
 हर  साल  बहुत  खर्चा  होता  है।  कई  उपाय
 लिखे  गये  कि  भ्रगर  इस  तरह  से  न  करके
 इस  तरह  से  कर  दिया  जाये  तो  उनको

 तरदद  भी  न  हो  और  खर्च  भी  कम  हो।  पर
 इस  तरफ  ध्यान  नहीं  दिया  जाता  क्योंकि  वहां
 के  कंट्रेक्टर  खूब  रुपया  कमाते  है।

 मेरी  कांस्टीट्यूएंपी  की  और  भी

 बहुत  सी  बातें  है,  छोटे  झादिमयों  की  बातें

 है  क्योंकि  हमारे  उधर  गरीब  आदमी  ही  ज्यादा

 है।  में  मिनिस्टर  साहब  से  कहूंगा  कि  उन
 लोगों  की  दिक्कतों  की  ओर  भी  ध्यान  दें
 ताकि  वह  भी  यह  अनुभव  करें  कि  हमारा
 स्वराज्य  झाया  है।

 हमारे  यहां  पंचायत  बन  गयी  है।  गाव
 में  मुलिया  लोग  हो  गये  है।  यह  सब  है  ।
 और  हम  भ्राशा  करते  हैं  कि  धीरे-धीरे  गांव
 वालों  का  कचहूरी  जाना  बन्द  हो  जायेगा.

 श्री  ग्रजराज  सिह:  नहीं ।

 शी  शुनशुनवाला  :  हमारे  मित्र  ना  कहते
 हैं।  लेकिन  हमें  पूर्ण  झाशा  है  कि  जब  लोगों
 को  ठोकर  लगेगी  और  वह  देखेंगे  कि कचहरी
 जाने  में  दिक्कत  होती  है  तो  यह  पंचायत
 का  काम  पक्‍्राहिस्ता-भ्राहिसस्‍्ता  होगा  ।  परन्तु
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 उनको  झभी  बहुत  बार  कचहरी  जाना  पड़ता
 है।  झापने  अम्बई  में  ऐसा  कर  दिया  है  कि

 हर  दो  मील  पर  रेल  रुक  जाती  है  भौर  भादमी
 उतर  जात  हैं  ऐसा  ही  श्राप  दूसरी  जगहों
 पर  भी  क्यो  नहीं  कर  देते  ।  मेरा  सुझाव
 है  कि  भागलपुर  के  पचास  साठ  मील  आस  पास
 इसी  तरह  की  सुविधा  झापको  वहां  वालों
 को  देनी  चाहिए,  शर  वहां  पर  हाल्ट  स्टेशन
 खोलने  चाहिए  ।  जैसे  सारी  में  एक  हाल्ट
 खोल  दिया  गया  है  उसी  तरह  से  घोधा  भौर

 पहलगाव  के  बीच  में  भी  झावश्यक  है  1  वहां
 भी  खोल  दें  ।  मैं  जानना  चाहूंगा  कि  इसमें
 सरकार  को  दिक्कत  क्‍या  है।  इसमें  विशेष
 खर्च  नहीं  है  ।  और  इससे  लोगों  को  बहुत
 सहूलियत  हो  जायेगी  ।  सरकार  फिर  लोगों
 की  सहूलियत  की  झोर  ध्यान  क्‍यों  नही  देती  ।
 यह  सहूलियत  तो  वगेर  भ्रधिक  खर्च  के  दी  जा
 सकती  है  ।  आपके  बडे-बड़े  काम  होते  हैं।
 उनमें  कहां  कहां  खर्चा  कम  किया  जा  सकता  है
 यह  बिना  भच्छी  तरह  से  स्क्रूटीनाइज  किये  नही
 बतलाया  जा  सकता  जिसका  यहा  पर  समय
 नही  है  और  न  उसका  मंत्री  महोदय  पर  प्रभाव
 ही  पडेगा  ।  लेकिन  मैं  समझता  हूं  कि  अगर
 ठीक  तरह  से  स्क्रूटीनाइज  किया  जाये  तो  स्टोर
 आदि  दूसरी  मदों  में  कम  से  कम  १५  परसेंट
 खर्चा  कम  हो  सकता  है।  कोयले  में  ही  श्राप
 देखें  कितनी  चोरी  होती  है  1

 नत  मे  में  यही  प्रार्थना  करूंगा  कि  जरा
 गरीबो  की  तरफ  ध्यान  रखा  जाय।
 उपाध्यक्ष  महोदय,  भापने  मुझे  समय  दिया,
 इसके  लिए  में  आपको  धन्यवाद  दता  हूं

 Shri  Ghosal  (Uluberia):  Mr.
 Deputy-Speaker,  Sir,  my  cut  motions
 relate  to  the  welfare  amenities  for
 passengers  and  also  some  problems
 relating  to  the  railway  employees.

 The  first  problem  relating  to  the
 railway  passengers  is—many  hon.
 Members  of  this  House  have  already
 made  a  mention  of  it—the  security  of
 their  lives.  Accidents  are  daily  in-
 creasing,  so  much  so  it  is  rather  more

 risky  to  travel  by  rail  than  to  travel
 by  air.  Our  hon.  Minister  has  men-
 tioned  several  grounds  for  accidents.
 It  is  necessary  that  we  consider  all  the
 reports  of  the  various  enquiry  com-
 mittees  that  are  being  instituted  on
 different  accidents  in  a  comprehen-
 sive  manner.  A  high-power  committee
 should  enquire  into  these  reports  and
 come  to  a  decision  so  that  in  future
 these  accidents  may  not  occur.

 As  regards  amenities  to  passengers,
 I  would  like  to  point  out  some  things
 relating  to  my  area.  In  Howrah,  in
 the  South-Eastern  and  Eastern  Rail-
 ways  area,  we  find  that  in  the  sub-
 urban  trains  there  is  no  light,  no  fan
 and  no  cushions  even  in  the  first-
 class  compartments.  Even  people
 travelling  by  first-class  are  deprived
 of  these  amenities  that  are  due  to
 them.  Not  only  that.  Late  running
 has  been  rather  the  tradition  there,
 and  the  pulling  of  chains  is  related  to
 this  late  running  of  trains.  Because,
 the  local  trains  run  at  such  a  speed
 and  in  such  a  way  that  no  local  train
 can  arrive  at  the  proper  time;  they
 go  late  by  two  or  three  hours.  For
 this  reason  the  local  passengers  board
 these  passenger  trains  instead  of  the
 local  trains  and  pull  the  chain  by  the
 wayside  stations  where  the  trains  do
 not  stop.  Naturally,  it  is  not  possible
 for  the  local  passengers  to  pull  the
 chains  in  the  suburban  trains  because
 there  is  no  alarm  chain  in  it.  There-
 fore,  the  local  passengers  travel  by
 the  passenger  trains  and  ‘pull  the
 alarm  chain  at  the  wayside  stations
 where  the  passenger  train  does  not
 stop.  They  do  this  because  of  the
 late  running  of  the  local  trains.  That
 is  one  of  the  problems.  If  the  late
 running  is  done  away  with,  then
 certainly  the  number  of  pulling  of
 chains  will  automatically  decrease.

 Mr.  Deputy-Speaker:  Which  is  the
 cause  and  which  is  the  effect  it  is  diffi-
 cult  to  say.

 Shri  Braj  Raj  Singh:  They  are
 inter-linked.

 Shri  Ghosal:  As  _  regards  over-
 crowding,  it  is  a  sight  to  see,  espe-
 cially  in  the  Saturday  evening  trains
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 and  in  the  Monday  morning  trains.
 People  generally  travel  on  the  roof  of
 these  trains.  Now-a-days  they  are
 accustomed  to  it  and  so  only  a  few
 cases  of  accidents  happen,  because
 they  always  get  cautioned  when  the
 train  passes  below  overbridges.  Though
 the  incidence  of  these  accidents  has
 decreased,  still  the  fact  of  travelling
 on  the  roof  of  these  trains  is.  still
 there,  especially  in  the  Saturday
 evening  trains  and  Monday  morning
 trains.

 Now,  Sir,  the  hon.  the  Railway
 Minister  said  that  the  funds  in  the
 Development  Fund  have  decreased,
 but  he  has  not  mentioned  what  are
 the  grounds  why  the  huge  wastage  of
 material  and  money  has  not  been
 stopped  by  the  Railways.  I  shall  give
 Some  instances.  One  is  the  wastage
 of  coal.  There  are  about  twenty  side-
 lines  from  Howrah  station  to  Uluberia,
 which  is  in  my  constituency,  for  the
 jute  and  cotton  mills.  And  at  each
 sideline  the  engines  pour  down
 maunds  and  maunds  of  coal  _half-
 burnt  and  unburnt,  and  many  coal
 shops  are  run  there  with  this  coal
 taken  from  the  Railway.  If  the  hon.
 the  Deputy  Minister  pays  a  surprise
 visit  to  these  places  he  will  be  able
 to  find  it  out  for  himself.

 There  is  another  point  about  pas-
 senger  fares.  Some  passengers  of  the
 locality,  industrial  workers,  are  avoid-
 ing  the  payment  of  the  railway  fares.
 Particularly  in  the  Saturday  after-
 noon  trains  and  Monday  morning
 trains,  thousands  of  passengers,  who
 are  industrial  workers  of  the  locality,
 go  without  tickets.  They  give  a  one
 anna  bit  or  a  half-an-anna  bit  to  the
 ticket  collectors  at  these  local  railway
 stations  and  go  away.  That  is  a  regu-
 lar  custom  there.  In  fact,  if  the  pas-
 sengers  purchase  tickets,  these  rail-
 way  officials  become  annoyed  with
 them.

 An  Hon.  Member:  The  concession
 is  enjoyed  by  the  poor  people.

 Shri  Ghosal:  While  I  was  travelling
 with  ticket,  one  ticket  collector  told
 me,  “Why  are  you  travelling  with

 ticket?  You  might  have  come  without
 ticket  and  we  might  have  earned
 something”.  That  is  the  position
 there.  If  the  hon.  the  Deputy  Minis-
 ter  goes  to  Chengail,  Bauria  and  Fule-
 shwar  in  my  constituency  he  will  find
 that  thousands  of  passengers  are
 avoiding  payment  of  the  railway  fare.

 Another  thing  I  would  like  to  men-
 tion  is  that  there  are  big  railway
 workshops  at  Bamungachi,  \Lillooah
 and  Narkeldanga;  and  several  work-
 shops  in  Howrah  town  as  also  small
 engineering  factories  are  run  with  the
 help  of  the  materials  smuggled  from
 these  railway  workshops.  Huge
 amounts  of  machinery  etc.  are  coming
 out  of  the  railway  workshops  and  the
 Railways  have  made  no  arrangement
 to  check  all  these  things.

 As  regards  freight  also,  I  would  like
 to  mention  how  avoidance  of  paying
 it  is  taking  place.  By  the  night  trains
 thousands  of  maunds  of  vegetables,
 fish,  sweets  and  milk  are  coming  to
 Calcutta  and  Howrah  from  all  the
 suburban  areas.  Thousands  of  maunds
 of  all  these  articles  come  daily,  but
 not  a  single  maund  is  booked:  they
 pay  something  to  the  ticket  collectors
 and  go  away.  If  the  hon.  Minister
 goes  to  Howrah  station  late  in  the
 night  he  will  find  these  tips  being
 taken  openly  This  should  be  stop-
 ped.

 As  regards  security  of  the  passen-
 gers,  I  would  like  to  say  this.  The
 other  day,  on  the  8th  of  February,
 about  eighty  M.P’s  were  travelling  by
 the  Delhi-Kalka  mail  from  Howrah
 station.  In  my  compartment  there
 were  certain  other  hon.  Members  also
 travelling  with  me,  and  in  that  com-
 partment  just  by  our  side  Shri  Duggal,
 another  M.P.,  Member  of  the  Rajya
 Sabha,  was  also  travelling.  At  Howrah
 station,  as  he  was  talking  with  us,  all
 of  a  sudden  a  man  came  into  the
 compartment  and  took  away  his  silver
 betel  leaf  case.  This  was  in  the
 absence  of  a  large  number  of  railway
 officials  and  watch  and  ward  men.  The
 chain  was  pulled  and  at  once  the  train
 was  stopped,  but  that  man  could  not
 be  traced  out  by  the  policemen.
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 Though  there  was  a  crowd,  this  is
 what  happened.  This  is  the  security
 arrangement  and  this  is  the  work  done
 by  the  parties  of  the  Watch  and  Ward
 Department  and  the  Railway  Police.

 Now  I  come  to  the  question  of  elec-
 trification.  We  expected  that  some
 announcement  would  have  been  made
 by  the  Railway  Minister  regarding
 electrification  of  Sealdah  section,
 because  that  is  the  most  crowded
 area.  We  expected  that  some  an-
 nouncement  would  have  been  made  as
 regards  the  date  by  which  the  work
 of  electrification  of  the  Sealdah  sec-
 tion  would  begin.  We  also  expected
 some  announcement  as  regards  the
 new  link  from  Burdwan-—Sandra-
 gachi  to  Vishnupur  via  Arambagh.
 Because  the  local  people  have  been
 demanding  it.  They  also  surveyed
 the  line  and  estimated  the  income  etc.
 and  submitted  it  to  the  Railway  Minis-
 try.  But  it  has  had  no  effect.  I  there-
 fore  request  the  hon.  Minister  to  con-
 sider  the  opening  of  this  new  chord
 line  which  will  not  only  open  up  easy
 transport  facilities  in  this  vast  area
 which  suffers  much  at  present  due  to
 extreme  transport  difficulty,  but  it
 will  provide  a  shorter  route  for  the
 people  of  the  newly  integrated  district
 of  Purulia.

 Then  I  would  like  to  mention  about
 the  Howrah-Ambta-Sheakhala  Light
 Railway.  This  is  one  of  the  important
 Light  Railways,  not  only  in  West
 Bengal  but  in  the  whole  of  India.
 Because,  this  railway  links  up  a  huge
 agricultural  hinterland  with  the  town
 of  Howrah  and  the  City  of  Calcutta.
 Moreover,  this  is  not  a  losing  concern
 like  other  Light  Railways.  Last  year
 it  has  paid  six  per  cent  dividend  to
 its  shareholders.  Now  it  has  got
 about  8,000  maunds  of  traffic  including
 3,000  traders  who  supply  vegetables,
 fish,  milk,  etc.  for  about  one-third  of
 the  population  of  Howrah  and  Cal-
 cutta.  It  has  got  also  a  big  workshop
 at  Bangra.  Therefore,  if  this  Railway
 is  taken  over,  the  Railway  Adminis-
 tration  would  suffer  no  loss.  In  this
 connection  I  would  like  to  further
 state—it  has  been  mentioned  by
 another  Member,  Shri  Banerjee—that
 the  Study  Group  in  the  Light  Railways
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 has  not  only  valued  its  importance  but
 also  recommended  its  nationalisation.
 Also,  in  ‘1985,  another  committee,  the
 Madhavan  Committee  which  was  set
 up  at  the  instance  of  the  Eastern
 Railway  has  recommended  not  only
 nationalisation  but  also  electrification
 of  this  line,  because  it  has  its  impor-
 tance  in  that  respect,
 ॥  brs.

 Sir,  I  would  also  like  to  mention
 the  working  of  the  other  light  rail-
 ways  under  the  managing  agency  of
 Messrs.  Mcleod  &  Co.  A  huge  amount
 is  given  to  these  light  railways  as
 subsidy  from  the  Railway  Administra-
 tion.

 Mr.  Deputy-Speaker:  Is  the  hon.
 Member  likely  to  conclude  within  the
 next  two  minutes?

 Shri  Ghosal:  I  would  require  at
 Jeast  5  minutes.

 Mr.  Deputy-Speaker:  Then,  perhaps,
 the  House  will  sit.  Let  him  conclude.

 Shri  Ghosal:  If  a  probe  is  made
 into  the  affairs  of  the  administration
 of  the  light  railways,  it  will  be  found
 how  this  subsidy  which  is  being  grant-
 ed  by  the  Railway  Administration  is
 being  squandered,  because  we  know
 that  from  the  houses  of  the  Directors
 of  this  managing  agency—I  have  men.
 tioned  to  the  Government—many
 jewels  and  smuggled  gold  were  un-
 earthed  from  ‘flower  vases.  Therefore
 some  probe  should  be  made  into  the
 administration  of  this  managing
 agency.

 The  next  point  is  regarding  some
 two  lakhs  of  casual  workers.  These
 casua]  workers  are  never  made  perma-
 nent  or  even  temporary  in  the  railway
 services.  In  the  engineering  depart-
 ment,  generally  these  casual  workers
 are  employed  and  after  one  month
 and  three  months—alternate  months—
 they  are  discharged  and  after  that
 again  employed  in  the  railway  ad-
 ministration.  This  is  also  a  source  of
 bribery  and  corruption.  Therefore,  the
 hon.  Railway  Minister  should  look  into
 this  matter  so  that  those  employees,
 who  are  employed  on  a  permanent
 nature  of  work  in  the  engineering
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 (Shri  Ghosal]
 department,  should  at  leest  be  made
 permanent.

 As  regards  the  coolies  and  porters
 of  railway  stations  their  number  will
 be  about  one  and  a  half  lakhs—nobody
 knows  what  is  their  status.  Neither  do
 State  Governments  recognise  their
 disputes  nor  does  the  Central  Gov-
 ernment  recognise  them.  Therefore,
 something  must  be  done.  That  demand
 is  there  and  at  least  the  provisions
 of  the  Minimum  Wages  Act  should
 be  extended  to  them.  That
 should  also  be  taken  into  considera-
 tion  and  the  Railway  Administration
 should  at  least  try  to  give  some  relief
 to  the  unfortunate  workers.

 The  last  thing  that  {  would  like  to
 mention  is  regarding  the  recognition
 of  the  unions.  The  hon.  Railway
 Minister  has  already  said  that  he
 ‘wants  to  recognise  only  one  union.
 There  is  one  union  in  Chittaranjan
 Locomotive  Works  and  the  hon.  Minis-
 ter  had  already  given  an  assurance
 previously  that  it  would  be  recognis-
 ed,  but  no  recognition  has  yet  been
 granted  to  that  union.  Therefore  I
 would  request  the  hon.  Minister  to
 consider  that  also.

 Mr.  Deputy-Speaker:  The  following
 are  the  selected  cut  motions  relating
 to  Demand  No.  !  which  may  be  moved
 subject  to  their  being  otherwise  ad-
 tnissible:
 Demand

 No.
 l  —  8  to  5,  6  to  2i,  33  to  40,  72

 to  75,  90  to  93,  24  to  128,
 45  to  172,  76  to  184,  205

 to  214,  218,  219,  229  to  244,
 247  to  25l,  266  to  27l,  298
 to  332,  345  to  349,  377,  400,
 402  to  404,  406,  407,  412,
 4I3,  424,  426,  427,  484  to
 436,  442  to  456,  469,  504  to
 507.

 Administrative  and  personnel  policy
 Shri  T.  K.  Chandhury  (Behampore):

 3  beg  to  move:
 “That  the  Demand  under  the

 head  Railway  Board  be  reduced
 by  Rs.  100."

 Nos.  of  Cut  Motions

 Dismissal  of  low-paid  employees

 Shri  7  K.  Chaudhuri:  I  beg  to
 move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Labour  policy

 Shri  T.  K.  Chaudhuri:
 move:

 I  beg  to

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  reconsider  and  review  the
 case  of  victimisation

 Shri  S  M.  Banerjee:  I  beg  to  move:
 move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Nationalisation  of  light  Railways

 Shri  S,  M.  Banerjee:
 move:

 ह
 “That  the  Demand  under  the

 head  Railway  Board  be  reduced
 by  Rs.  100.”

 I  beg  to

 Failure  to  check  over-crowding  in
 trains.

 Shri  S.  M.  Banerjee:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  consider  the  demands  of  the
 Railway  employees  put  forward

 by  the  Railwaymen  Federation

 Shri  8.  M.  Banerjee:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”
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 Pailure  to  recognise  All  India  Rail-
 waymen  Federation

 Shri  8.  M.  Banerjee:  I  beg  to  mover

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  have  adequate  measure  to
 avoid  accidents

 Shri  8.  M.  Banerjee:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 To  open  a  diwision  of  (l)  Ahmedabad-
 Prantej  Khebdrahma  (2)  Kalol-
 Decharaji-Chanasma,  (3)  Mehsana
 Patan-Kakoshi,  (4)  Manud  Road
 Chanasma-Harij,  (5)  ##Mehsana-
 Tarange,  (6)  Mehsana-Viramgam,
 (2)  Palanpur-Ahandidham,  (8)
 Kalol  -Vijapur-Ambaliasan,  (9)  Ah-
 medabad-Abu-Road  (10)  Bhuj-
 Anjar-Ahandhidham-Kandla  with
 headquarters  at  Mehsana.

 hri  ह  R.  Patel:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Necessity  of  economy  in  the  Railway
 Administration

 Shri  P.  R.  Patel;  I  beg  to  move:

 ‘That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  provide  passenger-sheds  on
 platforms  of  Kadi,  Katosan,

 Becharajee_  stations.

 Shri  s.  M.  Banerjee:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  lay  down  double  line  from
 Kalol  to  Abu-Road.

 Shri  P.  R.  Patel;  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  300.₹

 Need  to  run  a  Janata  Train  from
 Ahmedabad  to  Delhi

 Shri  ह  R.  Patel:  I  beg  to  move:
 ‘That  the  Demand  under  the

 head  Railway  Board  be  reduced
 by  Rs.  100."

 Desirability  to  run  trains  between
 Varetha-Timba  and  Varetha-Tar-
 anga  Hill  alternatively.
 Shri  है  R.  Patel;  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 To  provide  gate-men  on  level
 crossings

 Shri  ग्,  R.  Patel:  I  beg  to  move:
 “That  the  Demand  under  the

 head  Railway  Board  be  reduced
 by  Rs.  100."

 Failure  to  relieve  over-crowding  third
 class  passengers  between  Ahmeda-
 bad  and  Abu-road

 Shri  P.  R.  Patel:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Delay  in  constructing  over-bridge  at
 Mehsana  Station

 Shri  P.  R.  Patel:  I  beg  to  move:
 “That  the  Demand  under  the

 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  construct  an  under-bridge
 between  the  main  platform  and  the
 island  middle  platform  at  Mehsana
 station

 Shri  P.  R.  Patel:  I  beg  to  move:
 “That  the  Demand  under  the

 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Desirability  to  connect  Viramgam  with
 Kandala  by  broad  guage  rail

 Shri  P.  R.  Patel:  I  beg  to  move:
 “That  the  Demand  under  the

 head  Railway  Board  be  reduced
 by  Rs.  100.”



 3477  Demands  for  Grants—  4  MARCH  i058  Railways,  1958-59  3478

 Need  to  connect  Radhanpur  with
 Becharjee

 Shri  P.  B.  Patel:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  to  stop  the  Bangalore-Madras
 Mail  and  Cochin-Madras  Express  at
 Lakkiti  station

 Shri  Kunhan  (Palghat  Reserved-
 Scheduled  Castes):  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Inclusion  of  the  Ernakulam-Trivan-
 drum  section  in  the  Madura  Division

 of  the  Southern  Railway

 Shri  Knnhan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  to  run  a  through  express  train
 between  Trnakulam  and  Trivan-
 drum

 Shri  Kunhan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  locate  one  divisional  head-
 quarter  at  Khurda  Road

 Shri  Panigrahi  (Puri):  I  beg  to
 move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Regional  disparity  and  concentration
 of  developmental  expenditure  in  the
 Nerth

 Shri  D.  BR.  Chavan  (Karad):  I  beg  to
 move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 ~

 Over-crowding  between  Miraj  to
 Poona  of  third  class  passengers  on
 the  Southern  Railway
 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  to  electrify  Karad,  Koregaon,’
 Nira  and  Satara  Road  Stations  on
 the  Southern  Railway

 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  to  convert  Poona-Miraj-Kolha-
 pur  Meter-gauge  section  of  the
 Southern  Railway  into  Broad  gauge

 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  to  convert  Miraj-Latur  Narrow-
 gauge  section  of  the  Southern  Rail-
 way  into  Broad  gauge

 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  prevent  increasing  acci-
 dents

 Shri  Tangamani:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  take  effective  measures  to
 prevent  increasing  derailments

 Shri  Tangamani:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”
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 Failure  to  submit  review  of  working
 after  divisionalization  on  the  South-
 ern  Railway
 Shri  Tangamani:  I  beg  to  move:

 ‘That  thhe  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  to  run  a  Janata  Express  Train
 between  Madurai  and  Madras

 Shri  Tangamani:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 Failure  to  refix  scales  for  ex-service-
 men  on  the  basis  of  past  service  and
 past  pay

 Shri  Tangamani:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  place  Tuticorin  under  Class
 ‘6’  for  house  rent  and  compensatory
 allowances

 Shri  Tangamani:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  for  increasing  the  line  capacity
 of  Cochin  Harbour—Shoranur  sec-

 tion  to  cater  more  goods  traffic
 Shri  Kodiyan  (Quilon—Reserved-

 Sch,-Castes):  I  beg  to  move:
 “That  the  Demand  under  the

 head  Railway  Board  be  reduced
 by  Rs.  100."

 Need  for  supplying  more  wagons  to
 the  Cochin-Harbour-Soranur  line
 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  for  increasing  amenities  for
 passengers

 Shri  Kodiyan:  I  beg  to  move:
 “That  the  Demand  under  the

 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  for  taking  immediate  steps  to
 reinstate  the  victimised  workers  in
 the  different  sections  of  the  Rail-
 ways
 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  to  include  the  Quilon-Ernaku-
 lam  line  on  the  Olavakkot  Division

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  to  run  an  express  passenger  seT~
 vice  between  Mangalore  and  Tri-
 vandrum

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  to  open  up  a  new  railway  line
 connecting  Punalur  with  Kayamku-
 lam  in  Kerala

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Inadequate  steps  to  reduce  over-
 crowding  in  the  trains

 Shri  Eodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  for  taking  adequate  steps  to
 fulfil  the  quota  of  appointments
 reserved  for  the  Scheduled  Castes
 in  the  Railway  Service

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”
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 Need  for  opening  a  railway  line  bet-
 ween  Kayamkulam  and  Ernakulam
 via  Aleppy  in  Kerala  State

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 Ban  on  the  appointment  of  female
 Khalasis  in  Loco  Workshops  and
 Loco  Sheds  of  South  Eastern  Rail-
 way
 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced

 +  by  Rs.  100."

 Abolition  of  contract  system  on  goods
 sheds,  loco  sheds  and  engineering
 department
 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Abolition  of  casual  labour  system  in
 Engmeering  Department

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  to  improve  the  situation  arising
 out  of  irregular  and  slow  running
 of  trains  in  the  North  East  Frontier
 Railway
 Shri  L.  Achaw  Singh  (Inner  Mani-

 pur):  I  beg  to  move:
 “That  the  Demand  under  the

 head  Railway  Board  be  reduced
 by  Rs.  100."

 Inadequate  supply  of  water  to  the
 railway  colony  and  the  railway  sta-
 tion  at  Silchar  in  the  North  East
 Frontier  Railway
 Shri  L.  Achaw  Singh:  I  beg  to

 move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  to  provide  sufficient  number  of
 posts  to  members  of  Scheduled
 Castes,  Scheduled  Tribes  and  mem-
 bers  of  the  Manipur  community
 from  Manipur
 Shri  L.  Achaw  Singh:  I  beg  to

 move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  for  increasing  the  number  of
 trains  in  the  Assam  region  of  the
 North  East  Frontier  Railway
 Shri  L.  Achaw  Singh:  I  beg  to

 move:
 “That  the  Demand  under  the

 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  for  increasing  the  efficiency  of
 the  railways  in  the  North  East
 Fronteir  region

 bri  L.  Achaw  Singh:  I  beg  to
 move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  to  co-ordinate  the  development
 of  railways  with  the  development
 of  roads  and  water  transport  in  the
 country
 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 Need  for  taking  steps  to  increase  the
 supply  of  wooden  railway  sleepers
 in  the  country
 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 Need  to  open  a  railway  coach  factory
 in  Kerala

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”
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 Failure  to  take  effective  steps  to  pre-
 went  accidents  on  railways.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  check  over-crowding  in
 suburban  trains  of  Calcutta

 Shri  Ghosal:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 Nationalisation  of  Howrah-Amta-
 Seakhala  Light  Railway

 Shri  Ghosal:  I  beg  to  move:
 “That  the  Demand  under  the

 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  de-casualise  the  porters
 working  in  the  railway  stations
 and  godowns.
 Shri  Ghosal:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  take  adequate  measures  for
 preventing  accidents.

 Shri  Ghosal:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 Failure  to  check  corruption  in  the
 suburban  railway  stations  of
 Calcutta.

 Shri  Ghosal:  I  beg  to  move:

 ‘That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 Failure  to  check  corruption  in  the
 Howrah  Goods  Shed.

 Shri  Ghosal:  I  beg  to  move:
 “That  the  Demand  under  the

 head  Railway  Board  be  reduced
 by  Bs.  100.”

 Disadvantages  due  to  ह...
 Shri  Ghosal:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 Failure  to  have  an  over-bridge  on
 the  siding  line  of  Fuleshwar  station
 of  the  South  Eastern  Railway.

 Shri  Ghosal:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  provide  accommodation  to
 the  first-class  passegers  at  night.

 Shri  Ghosal:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  keep
 efficiency.

 Shri  Assar  (Ratnagiri):
 move:

 up  operational

 I  beg  to

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  reduce  the  salaries  and
 amenities  of  members  of  the  Rail-
 way  Board.

 Shri  Assar:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 Failure  to  avoid  overcrowding  in  the
 trains.

 Shri  Assar:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."
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 Lack  of  planning  and  concerted  eco-
 nomy  drive.

 Shri  Assar:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 Attitude  towards  the  Southern  Ratl-
 way  Labour  Union.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  for  more  trains  on  Suth-West
 broad  gauges  section  of  Southern
 Railway.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  to  run  Janta  Express  trains  from
 Madras-Mangalore,  Madtas-Cochin
 Harbour  terminus.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  check  late  runmng
 of  trains.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  7007

 Failure  to  take  adequate  steps  to
 overcome  shortage  of  materials  m
 loco  and  wagon  sheds  and  repair
 shops.

 Shri  Kediyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  i00.”

 Railways,  ‘1058-89  3486

 Need  to  undertake  a  job  analysis
 in  all  departments.

 Ari  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  check  over-crowding  in
 trains.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”  j

 Failure  to  reconsider  and  review
 the  cases  of  victsmisation.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 of  the  Railway  Service
 Commission.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  400.7

 Working

 Corruption  m  Howrah  Goods
 Accounts  Office.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  set  up  Jomt  Com-
 mittee  at  all  levels.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  separate  C.  &  W.  Branch
 from  Loco  as  suggested  in  para  5T
 of  Accident  Enquiry  Committee.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”
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 Failure  to  implement  recommendation
 of  Railway  Accident  Enquiry  Com-
 mittee  to  modify  pay  scale  of  Train
 Examiners  to  bring  the  same  on  par
 with  other  technical  supervisors  of
 Workshops  and  Loco-Shed.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 read  Railway  Board  be  reduced
 by  Rs.  100."

 Failure  to  take  effective  measures
 to  prevent  accidents

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  extend  goods  shed  facilities
 at  Tiruppur  on  Southern  Railway.
 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  redress  grievances  of  staff
 and  public  regarding  goods  shed
 facilities  at  Erode  Junction  on
 Southern  Railway.

 Shri  Kodiyan:  I  beg  to  move:
 “That  the  Demand  under  the

 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  for  economy  measures  in  Rail-
 way  Administration.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Delay  in  filling  certain  clerks  posts
 in  Railway  Board.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 Granting  of  paid  holidays  to  Shift~
 duty  staff.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Abnormal  delay  in  filling  up  vacancies
 caused  by  retirements  and  deaths,
 and  medical  retirement.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Delay  in  answering  representations  in
 Olavakkot  Division  of  Southern
 Railway.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”,

 Confirmation  of  Temporary  and  Offi-
 ciating  Staff  on  completion  of  three
 years  of  service.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Giving  option  to  RP.F.  staff  to  go  to
 other  departments,

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Irregular  supply  of  Provident  Fund
 Account  Slips.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 ,
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 Andsfferent  attitude  of  South  Eastern
 Railway  in  providing  avenue  of  pro-
 motion  to  educated  unskilled  staff

 ‘of  Carriage  and  Wagon  Branch  to
 posts  of  train  examiners  by  acce-
 lerating  promotion  to  semi-skilled
 cadre.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Denial  of  over-tume  to  carnage  and
 apagon  staff  working  in  train  pase-
 ing  and  washing  line  duties  for  their
 work  in  excess  of  48  hours  a  week.

 ‘Shri  Kodtyan:  I  beg  to  move:

 ‘That  the  Demand  under  the
 ‘head  Railway  Board  be  reduced
 by  Rs.  100.”

 Attitude  of  South  Eastern  Railway,
 Central  Railway,  North  Eastern
 Railway  and  Northern  §  Railway
 administration  wn  wmplementing  up-
 grading  of  posts  of  tram  examiners
 as  per  ‘new  deal’.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100”

 ‘Practice  in  Eastern  Railway  of  depu-
 ting  technical  personnel  supervisors
 to  execute  non-technical  jobs.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Inadequate  lighting  arrangements  for
 examinahon  of  trains  at  night  in
 maintenance  yards.

 Shri  Kodiyan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced

 Yby  Rs.  100."

 Need  to  rum  Local  Trains  in  Kanpur
 City  to  provide  more  transport  faci~
 पिंड  ध््0  passengers.

 Shri  Jagdish  Awasthi:  I  beg  to
 move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Late  running  of  Passenger  Train  bet-
 ween  Agra  and  Kanpur.

 Shri  Jagdish  Awasthi:  I  beg  to
 move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 Late  running  of  Parcel  Train
 between  Mughal  Sarai  and
 Delhi.

 Shri  Jagdish  Awasthi:  I  beg  to
 move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Fa:tlure  to  check  over-crowding
 in  Trains.

 Shri  Jagdish  Awasthi:  I  beg  to
 move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100”

 Need  to  run  one  Passenger  Tram  in
 the  morning  between  Kanpur  and
 Jhansi

 Shri  Jagdish  Awasthi:  I  beg  to
 move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100”

 Failure  to  take  effective  steps
 to  prevent  accidents.

 Shri  Jagdish  Awasthi:  I  beg  to
 move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."
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 Failure  to  up-grade  Madurai  into  “B”
 Claes  Station  for  House  Rent  and
 compensatory  allowances.

 Shri  Tangamani:  I  beg  to  move:

 “That  the  Demand  under  the
 fread  Railway  Board  be  reduced
 by  Rs.  100.”

 Infustice  of  putting  Assistant  Fitter
 Communication  in  35  rupees  grade
 in  the  Southern  Railway.
 Shri  Tangamani:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  apply  the  principle  of
 “Equal  pay  for  equal  work”  in  the
 signal  and  tele-communication  De-
 partment  of  Southern  Railway.

 Shri  Tangamani:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  provide  N+  3  instead  of
 N  +  2  sleepers  (N  is  the  length  of
 rail  in  yard  sleepers.)

 Shri  Tangamani:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  provide  number  of  gang-
 men  as  per  E.f.M.  (Equated  Track
 Mileage.)
 Shri  Tangameni:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  provide  number  of  gang-
 men  as  per  E.  T.  M.  in  Madurai
 Division  of  Southern  Railway.

 Shri  Tangamani:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 3492

 Need  to  wmprove  periodic  overhauling
 of  wagons  in  carriage  workshop  at
 Perambur.

 Shri  Tangamani:  I  beg  to  move:
 “That  the  Demand  under  the

 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  pay  fixation  arrears  under
 Pay  Commission  recommendations
 to  workers  in  Carriage  Repair  Shop
 of  Perambur  workshop.
 Shri  Tangamani:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Attempted  Reduction  of  days  of  out-
 turn  for  one  Locomotive  in  the
 Perambur  workshop.
 Shri  Tangamani:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  increase  workmen  corres-
 ponding  to  the  number  of  Locomo-
 tives  and  carriages  diverted  from
 Golden  Rock  to  Perambur  work-
 shop  after  zonalisation.

 Shri  Tangamani:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Delay  in  publishing  Tapse  Committee
 Report  regarding  class  IV  staf

 Shri  Tangamani:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Existence  of  dead  end  posts  like
 Fettlers,  Tindall  Slingers,  grinders
 Riveters  etc.,  with  no  promotion
 avenue  in  carriage  works  in  Peram-
 bur  workshop.

 Shri  Tangamani:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."
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 Failure  to  promote  4,000  Khalaesies  of
 Loco  and  Carriage  works  of  Peram-
 bur  workshop.
 Shri  Tangamani:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  appotmt  Leave  Reserves  in
 the  Loco  shop  and  carriage  shop  of
 Perambur  workshop.
 Shri  Tangamani:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Approval  of  wagon  repairs  in  carriage
 works  in  Perambur  workshop  by
 the  Neutral  Train  Examiner  appoin-
 ted  specially  by  the  Railway  Board.

 Shri  Tangamani:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Disparity  between  the  wages  of  Class
 I  and  II  services  and  that  of  Class
 III  and  IV  services  of  the  Railways.
 Shri  D.  BR.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Problem  of  accidents  in  the  Railways.

 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Steps  to  remove  over-crowding.
 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Employment  potential  of  the  Railway
 Plan

 Shri  D.  BR.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Operational  efficiency  of  the  Railwayi
 especially  in  the  Southern  and  Cen-
 tral  Railways.

 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Claims  for  compensation  and  refunds.

 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Indifferent  attitude  in  implementing
 the  assurances  in  regard  to  modifi-
 cation  of  pay  scales  of  train  exami-
 ners  to  bring  the  same  on  par  with
 the  pay  scales  of  chargemen  of  loco-
 sheds  and  workshops.

 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  to  change  the  designation  of
 train  examiners  to  carriage  shed-
 chargemen,  carriage-shed  foremen
 ete.

 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Attitude  of  the  administration  of
 South  Eastern  Railway,  Central
 Railway  and  North  Eastern  Railway
 in  not  implementing  the  scheme  of
 upgradation  of  posts  of  train  exami-
 ners  as  per  ‘new  deal’.

 Shri  D.  BR.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 lead  Railway  Board  be  reduced
 by  Rs.  100.”
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 Attitude  of  the  Railway  Board  in  not
 implementing  the  recommendations
 of  Isac  Latham  Committee  on  De-
 railment  and  para.  57  of  Accident
 Enquiry  Committee  Report.

 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Attitude  of  the  Railway  Ministry  in
 keeping  the  designation  of  assistant
 train  examiners  in  Central  Railway.
 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Adequate  alternative  employment  and
 proper  avenues  of  promotion  for
 train  examiners  who  are  declared
 medically  unfit  for  that  cadre  but
 are  fit  for  other  supervisory  jobs.

 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Attitude  of  the  South-Eastern  Railway
 authorities  in  providing  avenue  of
 promotion  to  the  educated  unskilled
 Staff  of  the  Carriage  and  Wagon
 Branch  as  train  examiners.

 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Unreasonable  attitude  of  the  Railway
 authorities  in  utilising  the  unskilled
 staff  of  the  Carriage  and  Wagon
 Branch  to  work  as  semi-skilled  and
 skilled  staff  without  paying  remune-
 ration.

 Shri  ‘Sugandhi‘  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  to  create  adequate  number  of
 posts  in  the  semi-skilled  and  skilled
 cadre  of  the  Carruge  and  Wagon
 Branch  in  South  Eastern  Railway.
 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Denial  of  over-time  to  the  Carriage
 and  Wagon  staff  working  at  train
 passing  and  washing  line  duties  for
 their  work  in  excess  of  48  hours
 a  week,

 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 Attitude  of  the  Railway  Ministry  in
 changing  the  designation  of  the
 technical  supervisors  of  the  carri-
 age  shed  from  the  present  designa-
 tion  of  train  examiners,  head  train
 examiners  to  carriage  shed  charge-
 men  foremen  etc.

 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Attitude  of  the  administration  of  South
 Eastern  Railway,  Central  Railway,
 North  East  Frontier  Railway  and
 Northern  Railway  in  implementing
 upgradation  of  posts  of  train  exami-
 ners  as  per  ‘new  deal’,

 Shri  D.  R.  Chavan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Slow  progress  in  regirdering  and
 strengthening  of  piers  of  bridges
 Nos.  8,  63,  76  and  9]  on  the  Gadag-
 Holgi  metre  gauge  section  of  the
 Southern  Railway.
 Shri  Sugandhi:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”
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 Slow  progress  in  extending  the  addi-
 tional  transhipment  yard  at  Hotgi
 function  of  the  Central  Railway.

 Shri  Sugandhi:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  to  improve  behaviour  of  Rail-
 way  staff  towards  public.

 Shri  Assar:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Fatlure  to  check  without  ticket  trae
 velling  in  Central  Railway.

 Shri  Assar:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  check  thefts  of  Railway
 materials  on  Central  and  Western
 Railways.

 Shri  Assar:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 Failure  to  check  corruption  in  Railway
 Departments

 Shri  Assar:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  for  catering  and  tea  stalls  on
 various  stations

 Shri  Assar:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  in  firing  the  seniority  of  the
 permanent  and  senior  clerks  of  the
 Board’s  Office  in  Assistants  Cadre
 on  the  basis  of  the  length  of  service
 in  clerical  grades  according  to  Rail-
 way  Board  reorganisation  scheme.
 Shri  Kunhan:  I  beg  to  move:

 “That  the  Demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Confirmation  of  employees  who  have
 put  in  more  than  a  year’s  service

 Shri  T.  B.  Vittal  Rao:  I  beg  to
 move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Merger  of  dearness  allowance  in  the
 pay

 Shri  T.  B.  Vittal  Rao:
 move:

 ‘That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  to  remove  discrimination  in  the
 grant  of  post-retirement  passes  to
 class  IV  employees

 I  beg  to

 Shri  T.  B.  Vittal  Rao;  I  beg  to
 move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Inadequate  leave  reserve  for  running
 staff

 Shri  T.  B  Vittal  Rao;  I  beg  to
 move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 Victimisation  of  Railway  employees

 Shri  T.  8.  Vittal  Rao:  I  beg  to
 move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."
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 Question  of  recognition  of  All  India
 Railway-men’s  Federation

 Shri  T.  B.  Vittal  Rao:  I  beg  to
 move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Question  of  granting  extension  to  a
 certain  high  officials  after  super-
 annuation.

 Shri  T.  B.  Vittal  Rao;
 move:

 I  beg  to

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Need  for  a  rail  link  between  Kazipet
 and  Nellore  via  Macherla

 Shri  T.  B.  Vittal  Rao;  I,  beg  to
 move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Necessity  for  the  formation  of  a
 separate  Railway  zone  with
 Secunderabad  as  Head  Quarters
 Shri  T.  B.  Vittal  Rao:  I  beg  to

 move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  redress  grievances  of  the
 pre-l926  staff  of  Ex-Nizam  State
 Railway.

 Shri  T.  B.  Vittal  Rao:
 move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  redress  grievances  of  ex-
 Barsi  Light  Railway  Staff

 I  beg  to

 Shri  T.  B.  Vittal  Rao:
 move:

 I  beg  to

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  give  the  pay  of  Rs.  100/-  to
 Accounts  Clerks  Grade  7  from  the
 date  on  which  they  passed  the
 qualifying  examination.
 Shri  Ghosal:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs,  100."

 North-East-Frontier  Re-grouping  dis-
 advantages

 Shri  Ghosal:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  recognise  the  Union  of
 Chittaranjan  Locomotive  Employees

 Shri  Ghosal:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Possibility  of  re-opening  of  the  Ajmer
 Workshop  and  developing  tt  to
 manufacture  Locomotives

 Shri  Warior
 move:

 (Trichur):  I  beg  to

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Necessity  of  constructing  an  overe
 bridge  in  Shoranur  junction  in  the
 place  of  the  level-crossing  of  the
 Palghat-Trichur  Road

 Shri  Warior:  I  beg  to  move;

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  400.7

 Increase  in  the  amount  of  compensa-
 tion  paid  by  the  Railways  on
 account  of  goods  or  parcels  lost  or
 damaged  during  1956-57

 Shri  Warior:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."
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 dnadvigabitity  of  engaging  in  services  Failure  to  increase  the  percentage  of
 persons  retired  and  thereby  block
 ing  the  avenues  of  promotion  of
 junior  servants.

 Shri  Warior:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 Failure  of  the  Vigilance  Organisation
 that  many  cases  registered  were  not
 substantiated

 Shri  Warior:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Wnsatisfactory  nature  of  measures
 adopted  by  the  authorities  to  pre-
 vent  the  increase  of  accidents  of
 passenger  trains

 Shri  Warior:  I  beg  to  move:
 “That  the  demand  under  the

 head  Railway  Board  be  reduced
 by  Rs.  100.”

 adncreased  number  of  deaths  and
 persons  injured  in  the  Rarlway
 accidents.
 Shri  Warior:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Increase  in  the  number  of  accidents  in
 Railway  Work  Shops  resulting  in
 larger  number  of  injured  during
 1956-57

 Shri  Warier:  I  beg  to  move:

 I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  of  the  Administration  to
 recruit  the  prescribed  quota  of
 servants  from  the  Scheduled  Castes,
 Anglo-Indian,  etc.

 Shri  Warlor:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”,

 promotions  from  lower  grades  of
 employees  instead  of  encouraging
 direct  recruitment

 Shri  Warior:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 Unweildy  size  of  the  Railway  Zones
 and  the  consequent  loss  in  the
 administrative  efficiency

 hri  Sampath  (Namakkal):  I  beg  to
 move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Regional  disparity  in  the  concentra-
 tion  of  railway  developmental
 works  in  the  North  and  neglect  of
 the  South

 Shri  Sampath:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs  100."

 Failure  to  prevent  accidents

 hri  Sampath:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Fa:lure  to  check  the  late  running  of
 trains

 Shri  Sampath:  |  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Failure  to  check  over-crowding  in
 trains

 Shri  Sampath:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Increasing  number  of  officers  of  the
 Board  and  their  high  salaries

 Shri  Braj  Raj  Singh:  I  beg  to  move:
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 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100,”

 Traffic  bottleneck  in  Ore  producing
 creas

 Shri  Bhanja  Deo:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Necessity  of  locating  a  Divisional
 Office  at  Khurda  Road  in  the  South-
 Eastern  Railway  Zone.

 Shri  Bhanja  Deo:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100.”

 Insanitary  food  sold  at  the  Ratlway
 Stations  by  vendors

 Shri  Bhanja  Deo:  I  beg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs.  100."

 Amenities  given  to  travellers  in  the
 Indian  Railways

 Shri  Bhanja  Deo.  I  heg  to  move:

 “That  the  demand  under  the
 head  Railway  Board  be  reduced
 by  Rs,  100.”

 Mr.  Deputy-Speaker:  These  cut
 motions  are  now  before  the  House.  A
 list  of  the  selected  cut  motions  will  be
 circulated  to  Members  tonight.

 7704  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Friday,  the

 है /  March,  1958,
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 886,  Scale  of  Beedis  3332-33
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 The  following  papers  were
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 >A  copy  of  cach  of
 Notifications

 under  sub-section  (3)
 Section  48

 Coffee  Act,  7943  mak.
 ing  certain  further
 amendments  to  the
 Coffee  Rules,  ‘1955.

 ELECTION  TO  COM-
 MITTEE—

 The  Deputy  Minister  of
 Commerce  and  Industry  (Shri
 Satish  Chandra}  moved  the
 motion  for  the  election  of  two

 bers  from  among  the
 Members  of  Lck  Sabha  to  be
 members  of  the  Coir  Boerd
 The  motion  was  adopted.
 DEMANDS  FOR  SUPPLE-

 MENTARY  GRANTS
 (RAILWAYS),  —_957-58.
 Further  discussion  on  the

 Demands  for  Supplementary
 Grants  in  respect  of  the  Bud-
 get  (Railways)  for  7957५
 58,  concluded.  All  the  cut
 motions  were  negatived.  The
 Demands  were  voted  in  full

 DEMANDS  FOR  GRANTS
 (RAILWAYS),  1958-59.
 Discussion  on  Demand  for

 Grant  No.  I  in  respect  of
 lway  commenced.  One

 Hundred  and  Eighty-one  cut
 motions  on  Demand  No.  i  were
 moved.  The  discussion  was
 not  concluded.

 AGENDA  FOR  FRIDAY,
 MARCH,  7958

 Further  discussion  on  the
 Demands  for  Grants(Railways),
 i958  59  and  Private  Members’
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